Eighth Series, Vol. VI, No. 46 Friday, May 17, 1985
Vaisakha 27, 1907 (Saka)

LOK SABHA DEBATES
(English Version)

Second Session

(Eighth Lok Sabha)

(Vol. VI contains Nos. 41 to 48)

LOK SABHA SECRETARIAT -
-~ NEW DELHI
Price : Rs. 4.00



[ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEERINGS. INCLUDER 15 BUND! VERSION WILL BE
TREATED AS AUTHORITATIVE AND MO¥ THE TRANSLATION THERBOP.)



CONTENTS

[ Eighth Series, Vol. VI, Second Session, 1985/1907 (Saka))

No. 46, Friday, May 17, 1985/ Vaisakha 27, 1907 (Saka)

COLUMNS
Obituary Reference 1—2
Oral Answers to Questions :
*Starred Questions Nos. 895, to 899, 901, 902,
and 904, one 2—34
Short Notice No. 3 34—43
Written Answers to Questions :
Starred Questions Nos. 900, 903 and 905 to 914 43— 57
Unstarred Questions Nos, 7027 to 7227 57—307
Question of privilege against secretary Maharashtra State Board of
Secondary and Higher Sc¢condary Education 311—313
Paper Laid on the Table 313—327
Financial Committees—A Review 328
Assent to Bill. . . 328
Matters under Rule 377— 328—347
(i) Need for speedy completion of Sonc Canal System in
Bihar
Shri Tapeshwar Singh 323
(i) Nocd to make special allocation in Seventh Five Year
Plan for over-all development of Eastern U.P.
Shri Zainul Basher 330
(iii) Need to amend the Sharda Act
Shri Mool Chand Daga 331
that the

*The Sign-+marked above thc name of a Member indicates

question was actually asked on the floor of the Houso by that Member,

)



COLUMNS
(iv) Need to propagate the writings of saints like Kabir and
Guru Nanak

Shri Madan Pandey

331
- (v) Need to repair the Jawahar Bridge over Yamuna river at
National Highway No. 2 near Agra

Shri Nihel Singh Jain 332
(vi) Need to provide all facilities to the engineers and emplo-

yees of Kota Thermal Power Plant as are being provided
to those working in NTPC

Shri Shanti Dhariwal

333

(vii) Need for Central assistance to prepare comprehensive and

long term plants to harness the water cesources of rivers in
hill areas of U.P.

Shri Harish Rawat 333

(viii) Need to construct a bridge over the Ganga river from
Manjhi to Mohadi city in North Bihar

Shri Ram Bahadur Singh 335

to negotiate with the

(ix) Need to direct the management of oil refinery at Cochin
Employees Union to end
strike

the

Shri Suresh Kurup

336
(x) Need to devise ways and means to combat the situation
caused by the discharge of industrizl and chemical wastes
by various units in Public and Private Sectors in rivers and
open fields
Shri K.R. Natarajan t 336
(xi) Need to increase Railway facilities in Bihar
Shri C.P. Thakur 337
(xii) Necd to give adequate compensation, residential plots and
employment ta the farmers whose lands are acquired by
the Delhi Administration
Shri Bharat Singh 338
(xiii) Need to make available Imuran, a life saving drug for
kidney patients.
Shri D.N. Reddy 338

(i)



(xiv) Need to take remedial measures for the survival of ‘Swarla
Paharia’ tribe facing extinction.

Shri R.P. Das

(xv) Need for Financial assistance to the Government of Orissa
to help the farmers in Balasore district and to amend the
Famine Code.

Shri Chintamani Jena
(xvi) Necd to survey a new railway line from Berhampur to
Baudh or Sonepur in Bolangir district (Orissa)

Shri Somnath Rath

(xvii) Need to direct the Punjab Government to trace 17 Dadan
labourers from Orissa and to release them from
contractor’s bondage

Shri Chintamani Panigrahi oss

(xviii) Need to sanction more funds by the Central Government:

for upliftment of tribals
Shri Ajoy Biswas

(xix) Need for early inclusion of Jabalpur city under National
Malaria Eradication Programme

Shri Ajay Mushran

(xx) Need to  exempt imported life saving drugs from oustom
duty and to arrange their sale on fair price

Prof. Nirmala Kumari Shaktawat
(xxi) Need for central assistance to meet the situation caused

by cyclone ia large areas of Cuttack, Balasore and some
other districts of Orissa

Shri Jagannath Pattnaik

(xxii) Taking over the Masulipatnam-Vijayawada State Highway
by the Central Government

Shri V. Sobhanadreeswara Rao corw

(xxiii) Need for representation of Andhra Pradesh artists ln the
Festival of India in France and U.S.A.

Shri S.M. Bhattam ons

(xxiv) Need to increase the remunerative price of wheat and
mustard seeds

Shri Kammodilal Jatav

(i)

COLUMNS

339

340

341

342

342

343

344

345

346

347



Cbmpihlel (Amendment) Bill

Motion to consider

Prof. N.G. Ranga
Shri E Ayy'dpu Reddy
Shri Veerendra Patil . .

Consideration of Clauses

Motion to Pass

Shri Veerendra Patil
Shri E. Ayyapu Reddy
Shri Abdul Rashid Kabu"i

Arms (Amendment) Bill—
Motion to consider
Shri S. B. Chavan

Shri E. Ayyapu Reddy

Shri Keyur Bhusan

Shri Basudeb Acharia
Shri Somnath Rath

Shri H.M. Patel

Shri Abdul Rashid Kabuli
Shri Sriballav Panigre hi
Shri Vijay Kumar Yadav
Shri G.M. Banatwalla

Consideration of Clauses

Motion to Pass

Shri S. B. Chavan

vee

Resolution Re : Conversion of Air and Doordarshan into Autonomous
Corporations (Contd. Negatived)

Shri Chintamani Jena

Shri 8. Jaipal Reddy

@v)

COLUMNS

348

348
349

353

364
364
304

368

368

369

370

372
374
315

3717
379
381

281

384

339

392



Shri Hafiz Mohammad Siddiq

Shri Anoopchand Shah
Dr. G. S. Rajhans

Shri K. D. Sultanpuri

Shri Abdul Rashid Kabuli

Shri V. N. Gadgil

Shri M. Raghuma Reddy
BUSINESS OF THE HOUSE ..

Resolution Re : Relief to Farmers Affected by Drought—(Not
Concluded)

Shri Janak Raj Gupta

Dr. G. Vijaya Rama Rao

Shri Virdhi Chander Jain oo

Shri Chintamani Panigrahi

Statement Re : D.A. of Central Government Employees for
Purposes of Retirement Benefits

Shri Janardhana Poojary

Half-an-Hour Discussion —

Streamlining of Gramin Banks
Prof. Narain Chand Parashar

Shri Janardhana Poojary

Discussion Re : Alleged Frauds in Natjonalised Banks in their
Branches in India and Abroad Leading to Loss of Hundreds
of Crores of Rupees

Shri K.P, Unnikrishnan
Dr. G.S. Rajhans

Shri P. Appalanarasimham
Sbri Saifuddin Chowdhury
Shri Harish Rawat

Shri S. Jaipal Reddy

Shri K.S. Rao
Shri Narayan Choubey

Shri Ram Nagina Mishra
Shri Abdul Rashid Kabuli
Shri Janardh ana Poojary

)

CoULMNS
397
399
401

405
408
410
425

427
433
437
440

442

442
446

457
468
471
474
478
482
488
494
499
503
506



LOK SABHA DEBATES

LOK SABHA

Friday May 17, 1985 Vaisakha
27, 1907 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chairl

OBITUARY REFERENCE

[ English]

MR. SPEAKER : T informed the
House ycsterday of the std demisc of
Chowdhry Girdhari Lal, a sitting Mem-
ber of Lok Sabha representing Bijnor
Constituency of Utter Pradcsh,

He was a Mcmber of the Uttar
Pradesh Legislative Assembly continvou-
sly for 29 years during 1945-74 and
was the Mecmber of the State Cabinet
right from 1946 to 1967 and again
from 1970-72 holding various port-
folios. Euarlier, he had also been a par-
liamentary Secretary to the State Govern-
ment in 1946. He was the leader of
the Opposition in Uttar Pradcsh Legis-
lative Asscmbly during 1972-74.

An able parliamentarian, he took keen
interest in the proceedings of the House
particularly relating to upliftment of
weaker sections of the society. He was
member of the Indian delegation to the
Conference of the Ministers for Irriga-
tion and Power, held in U.S.S.R. in
1964.

Chowdhry Girdhari Lal passed away
at Ncw Dulhi at the age of 73 ycars on
16th May, 198S.

2

We deeply Imourn the loss of ihis
friend and I am sure the House will join
me in conveying our condolenccs.to the
bereaved farmly

[The Membeis then stood n .s'
for a short whilel ~

e e

ORAL ANSWERS TO QUESTIONS

[ English]

Crisis in Powerloom Industry

*895. SHRI VIJAY N. PATIL : Will
the Ministcr of SUPPLY AND TEXTI-
LES be plcasced to state :

(a) whether the powerloom industry
in Bhiwandi; Maharashtra is facing a
crisis due to closure of three lakhs
powerlooms resulting in loss of more
than six crores of rupees ;

(b) if so, the number of workers
rendered jobless and forced to leave this
area ; and

(c) ihc reaction of Government and
the remedial steps proposed to be taken
by Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTI-

LES (SHRI CHANDRASHEKHAR
SINGH) : (1) No, Sir.

(b) and (c). Do not arise.
[Translation)

SHRI VIJAY N. PATIL : Mr. Spea-
kc;, Sir, approximately three lakhs
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powcrlooms have clesed down in Bhi-
wandi. There might be some difference
in the figures. When justice is not meted
out the Department coucerned, people
take the heip of ncewspapers. What-
ever ncws is published in the press has
some basis in support of that. This news
has been vublished two  or three times.
There was shortege of power. People
are leaving their business and are going
out. It is not very easyto get infor-
mation about them in a city like Bombay,
because the number of people coming
to the city is also very large. 1 would
therefore, likc to ask the hon, Minister
if he wouid scnd a tcam there and find
out how many powerlooms are actunlly
lying closed there and how many pcople
have been displaced or have gone out
of the city. A similar situation had also
developed regarding the textile mills
of Bombay also. The owners of the
textiic mills gradually closcd down their
mills and inserted their capital in other
arcas and shme of them went out of the
city. The industrial area of Bombay is,
therefore, faciag the problems graduaily.
Bhiwandi would also be an addition in
that dircction.  Keeping all these points
in view. I would like to ask the hon.
Minister whether a team would be  sent
therc to find out the number of powcer-
looms which have been closed down as
also the evident of damage suffered by
the peoplc and the number of pcople
who have gone out,

[English)

SHRI CHANDRASHEKHAR SINGH:
A Survey Team of the Labour Depart-
ment of the Goverrnment of Maharashtra
visited 500 Units in February, 1985 just
a little more than two months back aud
it has failed to find any sign of crisis in
powerlooms industry in Bhiwandi. Again
a Joint Team aie¢ comprising Officers of
the Labour Commissiorer, Bombay ;
Deputy Labour Commissioner, Thana
and thc Officers of the Labour Commis-
sioner, Bhiwandi conducted visits as
recently as on 8th and 9th May,
1985, and did not come across any sig-
nificant closure of units or unemploy-
mieitt among workers, So, I am happy
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to report to the hon: Member that the
crisis which he fecared does not exist at
all,

SHRI VIJAY N. PATIL : I would
like to know from the hon. Minister
whether the supply of yarn from those
powerlooms to different arcas has re-
mained the samo or there has been
variation during the last three months.
Can the h.n. Mirister give us the sta-
tistics abou: the supply of the produce
of the powerlocms to different areas ?

SHRI CHANDRASHEKHAR SINGH:
That particular Information or
statistics is not here with me at the
moment. But from all angles we have
examin«d this. If there is any informa-
tion specific in nature which the hon.
Member has in his possession, I would
be happy to take note of it and take
remedial action.

SHRI MURLI DEORA : Therc is a
different cexcise charged on the cloth
made in powecrlooms and much more
cxcise is charged on the mill-made cloth
all over India. In the new textile policy
which you arec going to announce, will
you takc care of these things so that the!
cloth made by mills in Bombay City and
other centres, in powerlooms, etc.,
stands the competition with other
cloth ?

SHRI CHANDRASHEKHAR SINGH:
We are aware of this situation.
But, I think, the hon. Member does not
expect me to tell the House immedia tely
what the textile poiicy is likely tobe,

PROF. MADHU DANDAVATE :
The Minister miast be awarce of the fact
that, due to the proloaged textile strike
in Bombay, some of the mills have been
closed down on the ground that the
machinery is outmoded and the units
will not be cconomically viable. Asa
result of that, a number of looms have
been discarded. I would ‘like to know
from the hon. Minister whether the
Centra! Government will take some ini~
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tiative in this matter  Thousands of
workeis from those arcas in Bombuy
have migrated to the Koukan region
which is the hintcrland of Bombay City.
Those powerlooms might be sent there
and if, on cooperative basis, some cffort
is made to set up powcerloom factorics
there, if those looms which are discar-
ded in Bombay ure utiliscd in* the back-
ward Konkan region for sctiing up a
powerloom industry, will the Centrai
Governmecnt encourage thc cooperative
end eavour ?

SHRI CHANDRASHEKIJAR SINGH:
The question relates to Bhiwandi, but 1
would like to tell the hon. Mcmiber...

PROF. MADHU DANDAVATE :
Geographicaliy, Bliwandi is part of
Koukan., (Int crruptions)

SHRI CHANDRASHEKHAR SINGIH;
The question docs not relate to the clo-
sure of mil'sin Bombay and its impact
elsewhere. DButI would certainly take
note of the hon. NMember’s suggestion.

[ Translation]

Shifting of Headquarters of MITCO
From Patna

*89n, SHRI SARFARAZ AHMAD :
Will the Mimwster of COMMERCE be

pleased to state :

(a) whether the main
mica is c:ntred at Giridih and Kedarma
but the headquarters of Mica Trading
Corporation is in Patna;

(b) whether in the interest of wor-
kers, Government propose to shift the
headquarters of Mica Trading Corpoia-
tion from Patna to cither at Giridih or
Kodarma and if so, by what time; and

(¢) if not, the rcasons therefor ?

[ English]

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND

VAISAKHA 27, 1907, (SAKA)

activity of.
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TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH : (a). Yes, Sir.
Giridih and Kodarma are main centres
for Mica mining in the country., Mica
is also mised and processed in Andhra
Pradesh and Rojasthan and other areas
of Bihar,

(b) No, Sir.

(¢) Mica has a jarge cxpo:it murket.
MITCO is exporting mica to about 35
couitries in the world. For commer®
cial and administrative rcasons, the
headquartcrs of MITCO was located at
Patna which has good means of commu-
nication and is well connected by airline
and rail to cnable MITCO to maintain
close liaison with the forcign buyers.

SHRI SARFARAZ AIHMAD : We
always talk ab ut workers and labour-
ers.  Giridih is an ind :strially backward
district in Bihar and is inhabited by Adi-
vasis. The prople of that arca have no
mcans of livelihood. The hcadquirters
of MITCO arc in Patna whicl is about
300 kilometres from Giridih, aad the
workers and staff of MITCO have to
ren all the way to Patna cven for a
smrll work.,  Apart from that, MITCO
has alrcady pu:chascd land in the indys-
trial arca at Giridih. The Minister says
that duc to good means of commuiica-
tions and its being well connccid by
air and rail, location of the hcadquarters
at Patna will enable MITCO to ma'n-
tain close liaison.  But if that be the
reason, you can well shict it from Patna
to Delhi which is hiving better air and
rail communicttions. It will be in the
i iterests of the higher officials of. So
from all MITCO. these points of view,
I would request the Minister to shift the
headquiriers from Patna to Giridih
which will enable the p:ople of Giridih
to have a bstter say in the functioning
of th: MITCO.

SHRI CHANDRASHEKHAR SINGH:
We feel that it will not bz in the inter-
csts of those involved in the mica busi-
ness— the and the traders to shift it from
Patana to Giridih because that would
retard the functioning of the MITCO it-
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gelf. In fact all other facilities are being
provided at Giridih and Jhumrithilaya
and for reesons which have been clearly
stated, Patna ‘s the ideal location, It
has rail facilities, communication facili-
ties and it is closc to the producing
centres and close to the shipping points
also. Soin view of ali these factors,
the Government decision is to continue
the prcsent MITCO head quarters at
Patna.

SHRI SARFARAZ AHMAD: Do
The Government huve any pl nin  the
near futurc to naiionalisc the mica
processing factorics at Giridih or to esta-
blish their own mica silvering factories
or capacitors plants or mica puper plant
at Giridih ?

SHRI CHANDRASHEKHAR
SINGH : Nati nalisation is not under
consideration at the moment, but promo-
tional efforts  aud actual  constructivn
work is also going on for mic.-bas.d
industries. Processing units have been
set up at Giridih ard Jhumrithilaya and
it is also our cffortto  diversify
production  into  valuc-added ilems
like microniscd mica powder, silvered
mica plates, mica cap.citors, and insula-
tors, etc.

[Translallon]

SHRIMATI KRISHNA SAHI : Mr.
Speaker, Sir, I would like to ask the
Hon. Minister whether Bihur Govern-
ment has scnt any proposal regarding
mica-bascd industry to  the  Central
Governmeant, and if so,  whether the
Central Government intend t> establish
that industry there.

[ English]

SHRI CHANDRASHEKHAR
SINGH : The question should be addre-
ssed to the Industries Ministry.

SHRI P. PENCHALLIAH : Gudur
in Andhra Prudesh is  internationally
famous for mica busincss. In Gudur
there are three rub: mica for which
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there is no market to dispose of their
mica. So many times all the three
mine-owners  approachced the Mica
T ading Corporation officers to purchase
their mica. If the MITCO purchases
their produce the r mines may not stop.
I want to know why the MITCO ofiicers
arc not comirg forward to purchase their
products.

SHRI CHANDRASHEK HAR
SINGH : We are not awarc of the
situation. But if thcre is any specific

ifficulty, I will be obliged to the
Member if he writes to me.  For his
informa'i v, & mica-processing factory
and purchase centre has been operating
at Gudur in Ardhra Pradesh.

[ Tran:lation]

SHR1 GIRDHARI LAL VVYYS: Mr.
Spcaker, Sir, mica is exploited in three
arcas in  India-—Bihar, Andhra and
Rajasthan.  In Rajasthan it is available
in my area, i. ¢, Bhilwara.  You have
establishcd processing factories in Bihar
and Andhra, but no such factory has
been established in Rajasthan, though we
have been demanding it for the last ten
years  As our mica is of a bit inferior
qurlity, MITCO ard other traders do
not lift its stock from Rajasthan., 1If a
processing fac'ory could be cstablished
there, the people would definitely get
employment there.  Earlier our demand
for such a faclory was rejected but asa
result of our persistent pleadings, this
demand has been rec:ived again. T would,
therefore, like to know how long it will
take to es ablish the processing factory
in Bhilwara.

SHRI - CHANDRASHEKHAR
SINGH : A processing factory of MITCO
is already functioning in Bhiiwara. At
present it is housed in a rented building.

A new building for the same is under
construction.

{English]
Credit Camps in Bangalore City

*897. SHRI V. S. KRISHNA IYER :
W:ll the Minister of FINANCE be
pleascd to state :
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(a) the number of credit camps held
in Bangalore City since January 1985;

(b) the numbcer of pers>ns benefited
from these credit camps snd the quantum
of amount distributed;

(c) the criteria for giving loans in
these credit camps; and

(d) whether it js proposcd to give
loans to the poor who possess ration
card and a lctter from the local MLA/
MLC/MP abut his nced ?

THE MINISTER OF STATE IN TIHE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY :(a) to (d).
A Statcment is 1aid on the Table of the
House.

Statement

(z) No credit camp his been held in
Bangalore City since January, 1985.

(b) Does not arise.

(c) Viability of the proposcd venture
and the eligibility of thce applicant are
among the important criteria for giving
loans in these camps.

(d) Posscssion of a ration cird or a
lctter from a local  dignitary may help
in the identific:tion of the beneficiary
but cannot  be regarded as  the sole
criteria for giving loans. While advan-
cing loans the banks give duc regard to
the criteria mentiored adove and also
observe normal banking procedures.

SHRI V. S. KRISHNA 1IYER @ Sir,
the hon. Minister has s:ated that
viability of the proposed venture znd
the eligibility of the applicant are among
the important criteria. May I know
who will d cide about the eligibility of
the applicant 7 Who will conduct the
eligibility test and  which the agency
which will ideatify the bencficiary ?

VAISAKHA 27, 1907 (SAKA),
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SHRI JANARDHANA POOQOJARY :

\'Tn,g viability aspect i3 considered by the

emp.oyecs of the bauk, inside the bank.
So far as the idcntification is concerned,
I may point out that under the Int.-
grated Rural Dcvelopment Programme,
that is. IRDP, there are District Rural
Dcvelopment  Agencies. They are the
State Government agenacies. Now, ip
the casc of c¢ducated sclf-cmployment
scheme, there is a task  force sct up by
the State Goverim:it. It som: of the
schemes, the Sicte  Gov rnm:nts arve
implementing these programmes.  These
programmes are identificd. The State
agencies identify the bencficiaries. After
the identification, the applications are
seat to the banks for approval and san-
ction. The bank p:ople  will scrutinise
and process these  applications ard then
sanction. '

SHRI V. S. KRISHANA 1IYER ‘ Sir,
there have been  repeated requests and
demands in this Housc also that the
local MPs and local MI.As should be
associated with the scheme, apart from
the officials  From so many places, a
number of compiaints have been received
and herc also, in this House, this point
has been raised carlicr, so many times.
Ia your reply, you have conceded this
point. The o her duy you said that with
regard to the lrans, there will be commi-
ttess appointed wiuch will process the
applicutions beforc distribu ion of loans.
I onc: again urge upon the Government
that for effective  implemezntion of this
scheme, there should be committees con-
sisting of MPs and MLAs. Will the hoa.
Minister coasider this ?

SHRI JANARDIHHANA POOJARY :
So far as the implemeatation of the
IRDP is concerncd, as1 hiave siid
earlier, the State Government
is sciting up agencics. In that District
Rural Dcvelopment Apgency, there is a
provision for the association of MPs and
MLAs. Uafortunately, some of thc State
Government have  not asssciated the
local MPs and the MLAs, Sou far as th:
implementation of IRDP is concerned,
it comes uader the Ru-al D.velopment
Ministry. When I asked for the particu-
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lars, they themsclves had sent saying that
the association of MPs and also MLAs
are there. But in some of the State
agencics, the State Governmernts have
not implemented this policy. ‘As ycu
know, you rcpresent the Karnatak  State
and you can kindly find out from
them whether they have implemented
this policy.

SHRI S. KRISHNA KUMAR : Sir,
it is our common cxpeticnce that throu-
ghout the natioaaliscd bunking system,
there are managers and officers who are
oppos.d to th: progressive policy of
this government  in relation to making
available credit for  wcaker sections.
Somes of them, due to predilictions for
the bigger businessmen, do not like to
deal with the smaller mena and  th:ir
getting these facilities. Therc are others
who arc  idcologica'ly opposed to this
Government because they are  controlled
by Opposition=led Union. What is the
stratcgy of the Government to deal with
these officers and the managers who try
to flout our po.icy from within the
system ?

SHRI JANARDHANA POOJARY :
In order to hive demnonstrative impact
on the weaker scclions, we are having
credit camps throughout the country.
Unfortunately, that  has been
criticised aad it has beecn misquos
ted as ‘loan mela’. Inthe  credit
comps which we are organising through-
out the countiv, we guide the weaker
section and tell them to come forward
and get assistance from the banks. We
aiso tell them not to pay anything as
bribe to the bank officials and what type
of security is requ:rd for obtaining these
loans. We also make them oware of
the clements of subsidy in some of the
special programmes, and how to pay
back the amouat. Oa the other hand,
we also advise the bank offiicers to help
people belosging lo the weaker scctions
and not to harass them. We also moti-
vote the bank employces to haveca
commitment and dedication to these
people belonging to weaker scction.

Unfortunateiy, what is
that some of the

happ ning is
opposition members
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and persons be:lorging to  the non-
Congress (I) Governm ats go and attend
the confererces of the union people and
they criticisc cur funactioning. They
even criticse the Minister when he goes
to attend credit camps. Further somc
of the Ministers  bcelonging to  the
Karnataka State Government, fur exam-
pie, while attending the  confercnce of
the employces asked them not to give
loan to the weaker section in the credit
camps. This s what they have done.

KUMARI MAMATA BANERJEE :
The ru.al banks ave cugaged in the imple-
mentation of 20-point Programme with
4 view 1o easuic development
for poor  pcople.  But in West
Bengal, where the CPl is in power,
pecsons belonging to the weaker scction
arc not getting any hclp from the rural
banks. They arc totally capturcd by
the CPI. What is the reacuon of the
Government  to the proposal for a
thorough investigation into this, and to
associate the Members of Pariiament in
such programmeos to  help  the poor
pecople 7  Otherwise, it appears that it
is next to impossible to bring up thcse
pcople.

PROF MADHU DANDAVATE :
P.ease tell us if West Be:ngal has been
nationalised.

THE PRIME MINISTER (SiIRI
RAJIV  GANDHI): Wec natioralise
only sick milis !

SHRI JANARDHANA POOJARY:
It is true that we have bcen recciving
complaints from peuple in West Bengal.
I am going to visit West Bengal shortly;
there will be a crcdit  camp in West
Bengal and I will personaliy attend it
and sec that necessary assistance is given
to the deserving peop'e.

SHRIMATI GEETA MUKHERJEE :
Is it that now wundeserving people are
getling assis'ance in West Bengal.

(Interruptions)

SHRT ANAND GAJAPATHI RAJU :
The credit plan fixed for every district is
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for Rs. 15 crores only. It is the minimal
amount fixed for any credit plan, and
out of this amount, they give various
loans, grants etc. I would like to know,
if this amount could be increased.

Secondly, the economic growth and
development does not trickle down to
the bottom rung of the socicty. It gets
stagnated somewhere at the top and does
not go down. Even for the gieen revol-
ution, the credit was taken by the bigger
farmers and landlords. Will a proper
credit plan bz prepared which caa go to
the lowest rung of society and bencfit
them, as far as employment and growth
is concerned ?

SHRI JANARDHANA POOJARY
I want to bring to the notice oi the hon.
Members that 40 per cent of the total
advances will go to the priority sector.
Tweanty-five per cent of this 40 per
cent will go to the weaker section, and
last year the amount outstanding in this
priority sector was Rs. 3704 crores.
Under DRI scheme, we had given
Rs. 444 crores tc about 42,95,000
pcople. Under IRDP Programme, we
have given Rs. 2910 crores to more
than one crore fifty seven lakhs., We
are goirg to achieve the target set for
the Sixth Five Year Plai. Our target
was Rs 3000 crores and Rs. 1800
crores in the form of subsidy. We have
crossed the larget so far as the subsidy
is concerncd. We have already given
Rs. 1,554 crores on fifty-fifty basis,
i.e. 50 per cent coming from the Central
Budget and 50 per cent coming “from
the State Government. So far as the
direct finance to agricultural sector is
concerned, we have to give direct ussis-
‘tar.ce to the agricultural sector, whch
will be 16 per ccent by 1987. H:re
also we have given Rs. 5898.95 crores
to the farmeas as direct assistance.
Under the educated Self-Employment
Scheme, we have sanctioned Rs. 401
crores to more than one lakh forty two
thousand educited unemployed youth.
This is the programme, and nobody can
say that the amount is not adcquite.
On the contrary, we arc going to meet
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the requirements of the weaker sections
as stated by the Finance Minister,

Worker’s Strike in NALCO

*898. SHRI K. PRADHANI : Will
the Minister of STEEL, MINES AND
COAL be pleised to state

(a) whether the work in the Natio-
nal Aluminium Company’s Aluminium
Refinery Project at Damanjodi in Kora-
put district has be.n affected due to
workers’ strike recently;

(b) if so, the cxtent to which the
work was affccted in the bauxite mines
of NALCO;

(c) the reasons of the strike orga-
nised by the workers at the project
area; and

(d) thc steps taken to redress the
genuine grievances of the workers ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (d). A statcment is laid on the
Table of the House.

Statement

(a) to (d). The work in the National
Aluminium Company (NALCO) was
hampercd by labour belonging to various
contractors stopping work  between
20-3-1985 and 29-3-1985 at site on
account of a fatal accident to a work-
man of a sub-contractor of BHEL. Ini-
tially workmen demanded compensa”
tion to the heir of the deccased, funcral
charges and arranging to send th: dead
body of the deceased to homctown,
which were complied with by the con-
tractor.

New demands were subscqueatly
raised which included dircct empioy-
ment of the heir in NALCO, and em-
p oyment by NALCO of contract labour
on completion of the project elc. A
number of meetings were hcld between
the representatives of the Ugion and
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the management in the presence of the
State Labour authoritics where BHEL
agreed to cmploy a nomineo of the
deceascd family. The strike was
called off and work rcsumed from
3(C-3-1985.

SHRI K. PRADHANI: The Minis-
ter in his reply has stated that
therc was strike in NALCO due to
the death of a worker, working under
its contractors. May I know from the
hon. Minister what was the nature of
death and whether any steps were taken
to prevent such accidents ard what was
the compensation paid to the worker’s
family.

SHRI VASANT SATHE : Sir, accor-
ding to the information, onc Mohammad
Tajub Khan, a labourcr working in M/s
North India Ercctors, a sub-contractor
of BHEL at Boiler Unit No.2 in Damon-
jodi met with a fatal accident on
19-3-85 21 5,45 PM  Hece had climbed
on the boiler crection which is about
25 feet high and from there he slipped
and fell down. That was how the fatal
accident occurred. This led to the
stoppage of work by workers of other
contractors. In all there are about 49 sub-
contractors engaged for the catire work,
by the main contractors for.erection work,
etc. in the Damoujodi arca. This wus
of the accident thut occurred and because
this, thc woikers spontancously res-
ponded aad struck work. They were
making ccrtain  demards for funeral
cxpenscs, transportation of the body to
his home district arca and so on.
Those demands were met by the con-
tractor. The compensation as per law
was also paid, which was about
Rs. 17,000. I do not have the exact
amount. Then they said that was
not ewough. They wanted an heir of
the deceased to be employed directly
by NALCO. The contracior was a sub-
contraclor of BHEL and NALCO was
not directly concerned. But the em-
ployees of the contrictors raised the
demand that an  hcir should be appo-
inted and this was going on
and this was how the strike was
protected for about nine days. Ulti-
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matcly, BHEL agrced to employ the

heir of the deceased and the strike
was withdrawn; the strike lasted for nine
days,

SHRI K. PRADHANI There was
a strike from 20th March 1985 to 29th
March, 1985. Another strike was from
First June to 3rd June 1984. The
present estimate of this project is Rs.
2,200 crores, but the original estimate
was about Rs. 1200 crores; it has gone
up by Rs. 1000 crore. Is this increase in
cost of this project due to labour trouble
or there is some other rcason for delay
of this project ? If so, what are the
other reasons for the delay in construc-
tion of this project ?

SHRI VASANT SATHE : There is
no delay on account of labour. In
fact, there are not many strikes in this
project and not many man days are
lost; and the project is likely to be
completed on schedule. The cost esca-
lation has gone up because of normal
escalation and influtionary pressure in
the cost of equipment, coastruction cost,
civil construction cost and all that. As
you have mentioncd, it is not on account
of (1) dclay or (2) labour trouble.

SHRI CHINTAMANI PANIGRAHI :
Has the Government madc any enquiry
into the discount prevailing among the
leeal tribal workers in Damunjod: ?
Is it not a fact that the contractors
who are working at Damanjodi, they
are all from outside Orissa and they
are trying to get labourers from outside
Orissa; and it is becausc of this reason
that there is discontent among the local
workers cvery day, every month ard
they have also represented to the
Government ?  Will the hon. Miaister
be kind enough at least to go into this
discontent among the local pcople
because  employment has not been
provided to the local people by the
contractors bscaute they- are outside
coutractors and they brirg labour from
outside ? As a rcsult of not providing
cemployment to the local people, this
discontent is going on; whether this
has been gone into by the Government.
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SHRI VASANT SATHE : We have
made certain enquiries. As is well-
know, it is the policy of the Government
that, whenever a work is statted in any
area, maximum employment oppo:tu~
nities must be given to the people of
that area; and here because a large
number of people are tribals, we are
more keen .that tribal people should
be given maximum employmeat oppor-
tunities. I agree that the contrcctors
may be from outside Orissa bccause it
is not possible to get experienced con-
tractors always tccatly. But the number
of pcople employcd at Damanjodi is
8,695 and at Angul 12,414. At Daman-
jodi in Koraput where there is a tribal
belt, the maximum numb:r of pcople
employed arc unskilled lobour who do
not require previous expreierice and they
arc from local area and from tribal
people. We shall ensure that this is
what is done.

Problems Facing Handloom Sector

*899. SHRI AMARSINH RATHWA :
Will the Minister of SUPPLY AND

TEXTILES be pleased to state :

(a) the main problems, the hand-
loom sector is facing;

(b) the sleps being taken to meet
their demands in regard to yarn;

(c) the steps taken or being taken
to popularise this industry in rural areas
and particularly in Adivasi areas of the
country; and

(d) the details of help being given
to establish handloom industry in those

areas ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) to (d). A state-
ment is Jaid on the Table of the
House.
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Statement

(a) The main problems faced by the
handloom scctor relay to supply of raw
material at reasonable prices and mar*
keting of the finished products.

(b) To mset the demand in regurd
to yarn, Government have taken a
number of measures like the imposition
of hank yarn obligation by which all
mills producing yarn for wmarketing

~have to pack at least 50% of their

marketable yarn in the form of hanks.
Out of this, 85% has to be in counts
upto 40s. Besides, some State Govern-
ments have made arrangements for
the supply of yarn to the weavers
through yarn depots set up in hand-
loom concentration areas. The Natio-
nal Handloom Development Corpora-
tion has already opened yarn depots in
Guawahti and Bihar Shariff and is plan-

‘ning to open more such yarn depots in

other areas. It is also supplying yarn
to State Handloom agencies in Kerala
and West Bengal.

(c) and (d). Several schemes are being
implem '‘nted to help the weavers to
organise themselves into Cooperatives.
For weavers outside the Cooperatives
handloom development Corporations
kave been set up by various State
Governments to organise their prcduc-
tion ard marketing cctivity. As- bulk
of the weavers are located in rural
areas, the bencfit of these schemes is
expec «d to flow to this industry in the
rural areas. Some of the important
schemes, being implemented are as
follows :

(i) Share capital assistance for Pri-
mary Handloom Weavers
Coopcrative  Societies, apex
handloom weavers socicties ard
State Hardloom Development
Corporations;

(i) Loan and grant assistacce to
handloom_weavers in the Coope-
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rative sector for replacement aad
modernisation of looms;

(iii) Managerial subsidy to hand'oom
Cooperatives;

(iv) Assistance for creation of pre®
loom and processing faucilities;

(v) Intensive Handloom Develop-
ment Projects/Production Pro-
jeets for the benefit of the hand-
loom weavers outside the coope-
rative fold;

(vi) Janata cloth scheme for pro-
viding sustaincd employment to
handloom weavers and cheap
cloth to the weaker sections of
the Society; and

(vii) Grant of special rebate on sale
of handioom cloth.

Io the Sixth Plan provision of Rs. 130
crores was made in the Central Sector
for handloom development programmes
and schemes.

There are no separate schemes for
handloom weavers in adivasi arcas.
However, some of the schemes have
been liberalised for weovers in hill
areas which are at some places inhabi-
ted by the adivasis. The details of
liberalisation are as follows :

(i) The w-:avers® contribution in
the purchase of share of Pri-
mary handloom weavers coape-
rative societics has bcen reduced
from 10% to 5%;

(ii) The duration of managerial sub-
sidy has becn ircreased from
3 years to 8 years in the case of
Primary Weavers® Socicties in
hill areas; and

(iii) The clement of subsidy in moder-
nisation assistance to handloom
cooperatives has been increased
from 1/3rd to 1/2, with match-
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ing assistance from the State
Govcrnments.

[ Translation]

SHRI AMARSINH RATHAWA :
Mr. Speaker, Sir, through you, I would
like to ask the hon. Minister what steps
arc being taken to ensure the timely
supply of raw material to the handloom
weavers and to streamline the distribu-

“tion of the textiles produced by them

as he himself has admitted that the
hand'oom wecavers have to face many
problems in getting the supply of raw
materials as also in marketing their
products ?

SHRI CHANDRASHEKHAR SINGH:
So far as the question of supply
of yarn is concerncd, arrangements have
been made earlier also that the weavers
should get a continous supply of yarn
at reasonable prices, but we have
revived the situation recently and the
review shows that whatever difficulties
might have been there, we are in a
position to solve them. I think that
arrangements would be made to ensure
timely and continuous supply of yarn to
the weavers at rcasonable prices.

SHRI AMARSINH RATHAWA :
Mr. Speaker, Sir, I would like to know
what schemes have been formulated or
are proposped to be formulated by
Government for the development of
this industry in the tribal arcas of the
country and to provide incentives to the
weavers.

SHRI CHANDRA SHEKHAR
SINGH : There is no special scheme
for the tribal areas, but the weavers are
given special concessions in the tribal

dominated areas, the details of which
are as follows :
[ English]

(1) The weavers’s contribution ia
the purchase of shage of primary
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handloom weavers’ cooperative
soc’eties has been reduced from
10 to 5 per cent ;

(2) The duration of managerial
subsidy has been increased from
three years to eight ycars in the
case of primary wcavers’ socie-
ties in the hilly arcas ;

(3) The element of subsidy in moder-
nisation assistance to hendloom
cooperatives has becn increased
from one-third to half with
matching assistance from the
State Government.

SHRI SHYAM LAL YADAV : The
hon. Minister has not taken care of
two factors in this mattcr  that there is
kcen compctition b.tween the power
loom and the¢ handioom and the power
loom is producing the same vericty of
and quality of cloth that the h:ndloom-
is expecred to produce. So, may I know
from the hon. Minister whether he is
going to pursue vigorously a policy of
reservation of certain varieties of cloth
to be produced completcly and fully by
the handloom sector and powerloom
should be debarrcd from that ?

And secondly, he has said in his reply
that supply of yarn is being maintaincd.
I am sorry to say that the sitk yarp that
is used in my city of Varanasi is not
available. It is today being sold at the
highest rate of Rs. 700 per kg. So,
may I request him to make it available
as ecarly as possible ? Otherwise,
thousand and thousands of weavers will
be thrown out of employment.

SHRI CHANDRASHEKAR SINGH :
About the avai'ability of silk yarn at
Varanasi, after the han., Member made
his speech last time during the discussion
on the Demards for Grants, I have
initiated measurcs to impiov: the situa-
tion to alleviate the situation and I hope
that somcthing tangible will be possible
to be donc within a few days.

As far as the other part of the ques-
tions is concerned, we are aware of the
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situation that the powerlooms are mak-
ing scrious in rozds into close territory
of hand.ooms and in the formulation of
the ncw textile policy we are taking note
of the situation and I would like to
assure the House and the weavers in
general that wc shall take every measure
possible to ensuré the effective imple-
mentation of the reservation policy
which has now becn enacted, given the
form of an Act and also take such other
measures poss ble, to sce that the inte-
rests of the handloom weavers are fully
protected.

SHRI N. TOMBI SINGH: Mr.
Speaker, while appreciating the various
steps token by the Government of India
to improve the lot of the handloom
weavers by reservation of certain items
against th: onslaught of powerlcoms and
miils, may 1 know from the Government
of India, in view of the fact that in certain
regions like Munipur, hadlooms from a
sccond profession next to agriculture
for livelihood and the hadloom weaving
profession and handloom market
is now confined to the local
corsumers where ladies ave baoadly
confined to thc use of handioom pro-
ducts, whether the national market and
the c¢xport market have lost their volume
because the price of yarn available to
the weavers is incieasing day by day. May
I know the steps taken by the Govern-
ment to protect the handloom weavers
of the rcgions like Manipur and other .
similar areas whers the price of yarn is
soaring high ?

SHRI CHANDRASEKHAR SINGH :
We are very soon formulating a pro-
grammec, a schcme for timely supply of
yarn at affordable price. I would like
to inform the hon. Member that the
Prinie Minister, a few days ago, wrote

to us to take particular and special
measurcs to promotc hendloom industry
scctor in  the  north-eastern region,
I have sent a team of officers to that
region. I my self will be making a
programme on 10th and 11th of Juae.
We will go into the details of the
ditliculties which the handloom sector is

facine in that area. 1 wonld like tn
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assure hon. Members that we will take
every measure to protect handloom
industry in the north-castern region.

[Translation]

SHRI R. P. SUMAN : Mr. Speaker,
Sir, the rumber of weavers in U. P.
is very large and kezping in view their
serious problems government have
established spinning mills in the State;
out of ihesc mills, eight spiiniig mills
are werking in U. P., but thesc spinning
mills are manufacturing ir stead of
stable yarn, other yarns as o result of
which the weavers are facing a serious
problem. I would, thercfore, like to
ask the hon. Minis'er whether he would
scc to it that staple yarn is manuf. cturcd
in these spinning mills and it is made
avaik b'c to the weavers.

SHRI CHANDRASHEKHAR SINGH:
Mr. Speaker, Sir, as [ have said
just now, so far asthe availabil'ty of
yarn is concerncd, there does not scem
to be any difficulty in it at present.
We would be able to muake much 2n
arrangement very soon that there weuld
be no difficulty in its production and is
supply to weavers.

[ English]

Simplification of Selective Credit
Controls

*901 SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be
pleascd to stale :

(a) the mecasures announced by the
Governor of Rescrve Bank of India
during his recent meeting with the Chief
Bxccutives of major schcduled commer-
cial banks in order to rationalise ¢nd
simplify sclective credit controls to take
care of the impact of thc high rates of
inflation ; and

(b) the details of the steps taken to
help to contain the growth of liquidity ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHAN POOJARY) :
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(a) and {b). A statement is laid on the
Tabedof the House,

Statement

In the mceting with the Chicf Execu-
tives of major sch:duled commercial
banks heid on April 6, 1985, the
Governor of the Rescrve Bank of India
announced scveral mecasures to rationa-
lise and simp!ify selcc.ive credit controls
and to coatain grow.h in liquidity with-
in reasonab'e limits. These measures
includes :

(1) The Statutory Liquidity Ratio
(SLR) has becn raised from
36 per cent to 37 per cent to be
completed in two stages.

(ii) Thc  threshold fir food re-
finance is b:ing raiscd from
Rs. 4,600 crores to Rs. 5,800
crores, to be completed in three
stages by September 27, 1935.

(iii) The refinance rate on food credit
has boen raised from 10 per cent,
to 11.5 per cent and
on stand , by refinance from
11 per cent to 12.5 per cent-

(iv) For commecditics wherc there
is 4 stipu'ation on the levei of
credit based on certain  base
years, the new base period will
unifornialy be the three-ycar
period 1980-81, 198(-82 and
1982-83 (November-Octobar).

(v) In the case of foodgrains, pulses,
vegetable oils and vanaspati,
cottun ard kapas, and sugzar, gur
and khandsaii, the multiplicity of
minimum margins prescribed for
ecch broad commodity group
has, to the extent possible, been
reduced. In the case of oil-
seed, howcver, the cxisting
struciure of minimum margios
was not being altercd.

(vi) Advances to roller flour mills
against wheat have becn totally
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exempted from all the provisiorns
of selcctive credit controls.

(vii) Advances upto an aggregate limit

of Rs. 25,000 per borrower
against stocks of commodities
covered by selcctive  credit

contro's have been totally
excmpted from these controis.
The earlist  excmption limii was
Rs. 5,000,

SHRI K. RAMAMURTHY : The
intenttion of my question is to know the
high rate of inflatiorary trend in the
country becausc of which there is an
unprec.dented price risz in the couatry
and the common people arc suffering.
Of course, the sclective credit control
is one of the weapon in the hands of
the binking sector to coatrol the free
flow of credit by which they can coatain
the inflatiorary trend. The Governor of
Reserve Bank has  enaounced certain
meosures which  were decided in the
meeting of the Chief  Execu'ives.
Dcfinitely it will help to contain infla-
onary trend in the country. May I
know whether these mceasures have
helped contzin the unprecedented in-
flationary trend after the Budget ? Has
any review bcen madc after 6th April
ard what is the present rate of inflation
prevailing in the country ?

SHRI JANARDHANA POOIJARI :
The issue has been discussed on the floor
of the House not only in Lok Sabha but
Rajya Sabha a'sy> a number of times.
A number of questions have been placed
before the House, both Starred and
Unstarred, and we have discussed this
matter in detail here. I requcst the
hon. Members not to hirp much on this
issuc because many times it is said that
it is seasonal and it is on account of the
Budget. All these things have been
discussed here. But there are unscru-
pulous elements in the country harping
much on this issue. It is going to be
counter-produciive. On the contrary,
some of the people will explouit .the situ-
ation. That is why we bave discussed
this issuc in very detail and measures
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are also being taken. One of the
measures that has been taken to contain
inflation is to mop up the resoures
which are in circulation. For that
purpose, the Reserve Bank of India has
Jraised the statutory liquidity ratio by
one per cent. That has to be done.
by July, 1987. By raising one per cent
we ar¢ going to mop up the resources
to the the tune of Rs. 800 crores to
to Rs. 1,000 ccores. In addition to that,
in ord:r to contain th: inflation, some
measures have been takcen to rationalise
and simplify it.

So far as the price rise is concerned,
as you know, in 1979 so there was
inflation to the tuac cf 21.4 per cent.
Particulurly during the period between
March and August geacrally the trend
of prices is to goup. Afterwards it
comes down gradually. Last ycar ulso
it happencd like that, and in 1983 and
1984 also it had happened likc that,
Today the inflation has been 2.7 per cent
in 6 weeks after the Budget. T am sure,
if some mecasurcs are taken, the prices
will  definitcly come down and that
is why s xm: mcasurcs arc being taken.
But if we crcate panic in the minds of
the people, as I said unscrupulous tradcers
will definitely take advantage of it and
will raise prices of all the commodities,
We are definitely controlling the prices.
In the year 1979-80, inflation was 21.4
per cent which came down in 1980-81.
In 1981-82 it came down to 2.4 per
cent and last ycar it was only 7 and odd
per cent. This year also we are sure
that we are definitely going to contain
it. So, that is my request to the hon.
House.

SHRI K. RAMAMURTHY : Sir, so
far as the rate of inflation in 1979-80
is concerned and onwards, I could sce
from the graph. Which the hon.
Finance Minisier had given us while he
was rcplying to the debate, thut the
icflationary trend in the graph may go
up and dowa. Buat once the prices shoot
up, nowherc in the country they come
down, nor. Since we have discussed
this  issuc many times in this
House, I want to know how far the
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Government is seized of this matter and
how serious they are in booking these
unscrupulous fellows who have raised the
prices, and what measures he is going
to take.

SHRI JANARDHANA POOJARY :
We have already written to the State
Governments, which are the implement-
ing authority, to take action against
these hoarders. It is not within the
purview of the Central Government to
take action against them, State Govern-
ments have to take action. There are
measurcs, there are cn:ctments, but un-
fortunately these are not being imple-
mented. I just give you an cxample.
Therc is the Essential Commodities Act.
Therc are various provisions under that
Act ard the Sate Governmenis can
definitely take action against them urder
those provisions. During Emergency,
actions werc taken, p.ices were cont-
rolled, but unfortunately today some of
the State Governmenis are not taking any
action : gainst these hoarders. That is
why I have stated that whatever is
possible within our means, we are doing.

So far as meeting of the requirements
is concerned, we arc meceting the genuine
requirements  of the trade and other
industries, but we cannot give moncy
for the purpose of hoarding and black-
marketing. There we stop it and there
the flow of liquidity :n circulation is also
contained.

Substitute of Forest Timber for
Packaging

*902. SHRI DIGVIJAY SINH:
Will the Minister of COMMERCE be
pleascd to state :

(a) whether a rational worksop
was held in Dcihi on the 30th and 31st
July, 1983 on subs tituting forest timber
for packaging of horticultural produce,
tea, tobacco and textile ;

(b) whether the Seminar resolved
that forests were being depleted fast
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to manufacture woodcn crates from sub-
sidised wood ;

(c) whether representations have
been made that the only solution to
substitute wocd is by corrugatcd fibre
board boxes ;

(d) whether such a product can
compete with subsidised wood without
excise exemption ; and

(c) if not, whether Government
propose to allow excise exemption on
production of corrugated fibre board ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) to (e). A
statement is laid on thc Table of the
House.

Statement

(a) Yes, Sir.
(b) Yes, Sir.

(c) Yes, Sir.

(d) Wooden cratcs have a pretcise
advantage over corrugatcd fibre board
boxes. Wooden crates are prefeired for
packing for ease in handling and for
their end usc s fuel.

(e) Corrugated board boxes, other
than printed, are excmpt from the whole
of the Central Excise duty. Printed
corrug ted board boxes are exempt, if
manufactured wholly out of kraft paper
or out of krsft liner or corrugiting
media. It has not been found possible
to grant any further excmption from
excise duty on corrugated board boxes
or on corrugated board.

SHRI DIGVIJAY SINH : We al]
know that for the rapid depletion of cur
forest wealth there are two important
reasons. One is the use of wood as
fue! mainly for our rural needs and
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secondly its wse for packaging. The
premisc of my question is that on 30th
and 31st of July we had a very very
meaningful seminar and workshop for
firding out ways of substituting timber
wood for packaging of horticultural
produce, tca, tobucco and textiles and
the «xact quantification of how much
depletion of the forest wecalth took
place for the packaging of these products.
It was properly quantified and our con-
clusion was communicated to the Minis-
try of Finarce. Luckily the present
Prime Minister had inaugurated the
Seminar. The ex-Finance Minister the
predecessor of the present Finance
Minister and the Decputy Minister for
Commerce were also there. In  the
Seminar we had drawn out our conclu-
sions about what needs to be done and
to find out ways whereby excise duty of
these products is waived so that it be-
comes competitive and that it replaces
the wooden packaging.

Now, I want to ask a question in
relation to part (d) of his answer where
he concedes that the wooden crates have
a pricc advantage over corrugated fibre
bourd boxes. He agrecs that unless there
is 2 certain concession in excise, compe-
tition with the existing wooden boxes is
difficult. But later on he replies in the
same question that the wooden boxes
have two advantages—one is ease in
handling ar.d second for its use as fuel.
Now, we do not want that this wood
which is uscd for packaging is used for
fuel. That is not the reason why all
this wood is being cut And as far as
the ease of hardling is concerned, there
is no comparison because today...

SHRI NARAYAN CHOUBEY : What
is the question ?

MR. SPEAKER : The question is
very important. 1 think the hon. Mem-
ser should put it directly. Mr. Digvijay
3inh, it is a very important question.
Just put it straight from the shoulder:
whether he will Jeave the forests for our
existence or not. So simple is  the
question, You should ask whether he is
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going to ban this timber use or not. So
simple it is.

SHRI DIGVIJAY SINH. Exactly that
is what I want to know. How can the
two things be compared when today
there is no comparison between the two.
Theén why is this excise conecession not
given to the corrugated board boxes so
that they are able to replacs the wooden
boxes ?

SHRI CHANDRASHEKHAR SINGH:
I have agreed that there is...

MR. SPEAKER : Do you understand
the cssense of the question, Mr. Minis-
ter ?

SHRI CHANDRASHEKHAR SINGH:
Yes.

MR. SPEAKER : Then reply.

SHRI CHANDRASHEKHAR SINGH:
This question has been received by our
Ministry only becausc no other Ministry
was in a position to accept it. It con-
cerns the Ministry of Finance. It con.
cerns the Ministry of Environment and
some other Ministries.

MR..SPEAKER : Nobody’s child ?

SHRI CHANDRASHEKHAR SINGH:
1 am holding the baby, because nobody:
is prcparcd to hold it.  (Interruptions)
The price advantage is only marginal ;
and although no dctailed cost study hns
been made about the difference in cost
of wooden crates or these corrugated
fibre boxes, the advantage 8 there for
wooden crates only, or primarily bccause
this is being subsidized by the diffcrent
State Gove:nments, and wood is bcing
made available to them at nearly 507
of the price.

MR. SPEAKER : Why ?

SHRI CHANDRASHEKHAR SINGH:
It is done by the Sate Governments in
ord:r to encourage the outgo of fruits...
apples in Himachal Pradesh and such
other fryits. With the development of
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hyriiculture, the State Governments have
thought it prudent to cncourage it. This
is a very important question; and accor-
ding, to the information given by the
Ministry of Finance, boxes made of
wholly craft piper, liner or corrugating
media are cx mpt frcm excise duties—
whether printed or otheswise. Therc
are also boxcs where 257, raw material
is oraft paper, but the rest is wooden
pulp. Insuch cases, excise duty is ex-
empted if the boxes are not ¢ f wood. So,
the excise duty is levicble only on prin-
ted boxcs of such catcgories. But I will
convey to the Ministry of Finance the
feelings of the House on this question.
They would certainly take into consider-
ation the question of how to preserve
forests. This is of prim: importance to
the economy as 2 whole.

MR. SPEAKER . I think we can
lcave it to the Prime Minister. He
knows what is to be done. It is not to
be donc this way. Spoon fzeding has to
be done for the children, for their own
good. So, it-hasto bc done by some
other method; and he will find a way
out.

SHRI DIGVIJAY SINH : 1 am
grateful to the Minis er for giving an
undertaking ... (Interruptions) Now, (o
make availuble milk supply, specially to
the power and to the infants at the
lowest price, total excise duty waiver on
both the papzr as well as the cartons
has been given. In the same way,
" because this is of primc importance,
would this kind of excise duty exemption
be given, i.c. waiving of excise duty for
wood used in packaging ?

SHRI CHANDRASHEKHAR SINGH:
As for the undertaking, the only under-
taking that I have given here is that]
would convey the feelings of the House
to the Finance Minister.

Regardiog the o'her supplementary,
it is better that he addresscs it to the
Finance Minister himsclf,

SHRI C P N SINGH : The hon. Mi-
pister has been very truthfyl in saying
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that the baby has been laid on his table,
and he has had to handle it.- The hon.
Prime Minister is here. Since he is
deeply over the fast depletion of forests,
I would like to frame this question
before him., This affects some other
materials also ; not only the corrugated
paper. Goverrment should look into
this. This is one of the sources of wvari-
ous unscrupuious {raders and contrac-
tors. That is how State Governments
permit the fellirg of trees.

SHRI CHANDRASHEKHAR SINGH:
The question is being cxamined by the
Ministry of Finance. There are other
inter-related problems which should cer-
tainly come into consideration when a
switch-over is considered. I would like
to assure the House that the question of
preservation of forests is considered. and
is always given the highest importance
by the Government. This will always
be kept in view.

Agreement Between the LIC Manage-
ment And Representatives of
LIC Unions.

*904. PROF. MADHU DANDA-
VATE : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that on the
basis of the understanding arrived at
between the management of the LIC
and various tradc unions in the LIC, a
notification has been issued on the 11th
April, 1985 ; and

(b) if so, following the publication
of this notification, whether the manage-
ment will sign an agrecment with the
representatives of L1C unions specifying
the period for which the agreement will
be valid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir. Based on the urderstanding reached
between the Manrgement and the Emp-
loyees’ Unions, Goveroment issucd a
Notification under Section 48 of the
Life Insurance Corporation Act, 1956
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on the 11th April, 1985, revising the
terms and cohditions of service of Class
III and IV employees of the Corpora-
tion.

(b) With the enactment of the Life
Insurance Corporation (Amendment)
Act, 1981, the Central Government
have been empowered to alter the terms
and conditions of service of the LIC
staff. Herce the question of signing of
an agreement between the managcment
of LIC and the representatives of LIC
unions docs not arisc.

PROF. MADHU DANDAVATE : Sir
during cur talks with the Finance Minis-

ter I gathered that the Finance Minister -

was defiritely of the opinion that even
after the Notification has been issued, it
would be more convenient to sign an
agreement because that would constitute
actually a commitment on the part of
the Unior to abide by the Notification
conditions, and in view of this particular
view of the Finance Minister which he
communicated to us during our talks
with me, will he revise his opinion and
come forward with a proposal to sce
that the management is signed, which
will be advantageous both to the
management and the trade unions ?

SHRI JANARDHANA POOJARY :
Sir, that information is not available
with me but, Sir,in view of the
Act and in view of the fact
that the provisions of the Act have been
upheld by the Supreme Court also, I do
not think that there is any necessity for
signing this agreement.

PROF. MADHU DANDAVATE
How is it that the Finance Miaister’s
views are available to me and not to
him ?

(Interruptions)

MR. SPEAKER : Short Notice Ques-
tion.

PROF. MADHU DANDAVATE : Sir
it seems | have more contact with the

Finance Minister than the Minister of
State.

MR. SPEAKER: It looks like that
because you handled the Railway
finances,

[English)
SHORT NOTICE QUESTION

Rules of Recognition of Unions)
Associations of Central
Government Employees

SHRI LALIT MAKEN : Will the
PRIME MINISTER be pleased to
state

(a) when the rules of recognition of
Unions/Associations of Central Govern-
ment employees were suspended by the
Supreme Cou:t ;

(b) the progress made by the Come
mittee, set up to frame the fresh rules ;
and '

(c) the time by which the Committee
is expected to complete its task ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEP-
ARTMENT OF CULTURE (SHRI K.P.
SINGH DEO) : (a) The Central Cjvil
Services (Recognition of Service Associ-
ations) Rulcs, 1959 were not suspended
by the Supreme Court. Actually, these
Rules were framed in exercise of the
powers conferrcd by the proviso to
Article 309 and clause (5) of Article 148

" of the Constitution and also with refer-

ence to rule 4(B) of the Central Cjvil
Services (Conduct) Rules, 1955. 1Ip
1962, the Supreme Court had struck
down rule 4(B) of the said conduet
Rules. It is only on this account that
the Recognition Rules, 1959 were
treated by the Central Government suo
mota as “‘inoperative’’,
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(b) and (c). The Comm'ttse sct up by
the National Counzil (JCM) to draft the
fresh Recognition Rules, had in ono of
its meetings, set up a drafting Com-
mittee consisting of both staff side and
the official side m=2mbers, to prepare the
draft Rules. This drafting committee
is at work at the moment and the
Government is constantly in touch with
the staff side of the National Council
to expeditiously frame the new Recogni-
tion Rules. In fact, thc Staff Side Scc-
retary of the National Council had been
finally asked to furnish their draft of the
Recogrition Rules by 17th May 1985
for further consideration. In his reply
dated 10th May, 1985, the Staff Side
Secretary has stated that ‘‘their own
Study Group has been advised to finalise
the draft reply’. and has reqiested to fix
the Committee meecting to finalise the
issue. Further action in this regard is
being tak en.

SHRI LALIT MAKEN : Mr. Speaker,
the Joint Consultative Machinary came
into existence about 30 ycars ago and
the purpose of the Joint Consultative
Machinery was to promote harmonious
relations between the Government and
50 lakhs Central Government employecs
to have Joint consultation and to refer
the un-resolved matters to the arbitr-
ation. As stated by the Minister, rule
4 (B) was struck down by the Supreme
Court about 16 years ago which con-
cerns with the rules of recognition for
the purpose of JCM. After that, a new
Committee was s:t up by JCM to frame
the fresh rules.

Mr. Speeker, 16 years have passed
away but that Committee has been
unable to frame the fresh rules and this
is the deliberate attempt, Mr. Speaker,
becausc those organisations, thosc unions
and associations  which arc sitting
there . .. do not want thc ncw rules
should be framed and that is being done
in connivance with the burcaucrats of a
particular Deparimcent.  After  that,
Rule 4 (B) was struck down. Many new
Unions and Associations were formed

and they enjoy the majority support.
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But they  were not” given recogoition,
They were nol represented in  Joint
Consultative Committee Machinery on a
very simplc ground. (Interruptions)

MR. SPEAKER ' No
please.

interruptions

SHRI LALIT MAKEN : Before Rule
4 (B) was struck donw, no new Organis
sation, even if it enjoys the majority
support was allowed to be represented
in thc JCM. This situation was prevai-
ling for the l»st 16 years uand those
Associations and  Unions whieh are
sitting in JCM know that if fresh rules
are framed they will be out and the new
Unions and  Associacions will become
represcentatives on this JCM. This s
a maltter of great concern. Prime
Minister can change in this country. A
ruling party may lose the power. The
opposition party can bezome the ruling
party. But once any Union or Asso~
ciation enters JCM, they enjoy the
permanent membership, cven if they lose
majority,

SHRI NARAYAN CHOUBEY : As

in Maharashtra and Madhya  Pradesh

also. .
SHRI LALIT MAKEN ' Many

Unions and Associations enjoying

majority support applicd for recognition
(Interruptions) But they were not given
recognition. Some Unions were given
rccognition by the various Departments
but were not given representation on the
JCM.

My question is, is it a fact the many
Urcions and Associations, although they
enjoy the muajority support were not
given recognition and, even if they get
the recognition, they wcre not allowed
to be represented on JCM.

SHRI NARAYAN CHOUBEY : This
is being repeated.

SHRI LALIT MAKEN : I am putting
a question. My second question is this
(Interruptions). 1 do not know why you
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people arc scared. This is sometbing
very general. It has rnothing to do
with it.

My second question is, isita  fact
that those Unions and Associations which
are reprcscnted on JCM were never
verified of their membership for the last
20 years. (Interruptions), Ts it a fact, I
am asking. I want to ask will the
Minister give a commiiment on the floor
of the House that this Commitiec will be
time-bound and in a particular time these
rules will be frimcd so that the Unions
and  Associations  which  enjoy the
majortiy  support will bc  given reco-
gnition, representation on the JCM ?

PROF. MADHU DANDAVATE :
Time bound or timc-b..rred ?

SHRI K. P. SINGH DEQ : The hon.
Mcmber scems  to have raised an hor-
net’s nest.  In his Preamble, what he
has said is right. The intention and the
basic objective of having JCM was to
have harmonious relationship bctween
employer and the employees, to sccure
the greatest mcasure of cooperation bet-
ween the Government in its capacity as
employer and the General Body as
employvees and to increase the efficiency
. of public services through collaborative
endeavour.

I would like to give a little bit of the
dates when he says 16 years have passed
and nothing seems to have bcen done
and the draft rules have not been
framed.

As I suid, thc Supreme Court struck
down Rule 4B) in the year,
1962 and, therefore, as I
have said in the initial answer,
the Government did it suo motu because
this itsclf was the basis for recognition
under Rule 4(B) and, thercfore, the
Home Minister had a serics of consult«
ations with the staff side upto 1965-66
and ultimately in 1966 thcy came to an
agreemcnt with the Staff side because it
was getting delayed, to have it into an
ad hoc policy for recognition of JCM

purposes pending the framing of fresh
recognition rules.

PROF. MADHU DANDAVATE :
Why not rcad out Rule 4 (B), the one
which was struck down ?

SHRI K. P. SINGH DEO: I will
read out Clause 4 (b) of the Central

- Civil Services Conduct Rules, 1955 :

4. Joining of  Associations by

government servants,’

“No governmert servant shall
join or coatinue to be a member
of any Service Association of
government scrvants

(.9 which has not, within
a period of  six
months from  its
formation, obtained
the rccognition of the
Governmcnt under the
rules prescribed in that
bchalf; or

(b) recognition in respect
of which has been
refused or withdrawn
by the Government
under (he said rules.”

For four years, the staff sidc ard the
then Home Miuistcr upto 1965-66 had
a series  of discussions and yet, they
could not come to an agreed solution.
Then in 1966 they dccided to have this
Joint Consultative Machinery and adop-
tcd an ad hoc policy for recognition for
JCM purposcs pending framing of fresh
rules. In 1966 thc JCM comes into
existence. At that time, in  consult-
ation with the staff side it was decided
that, for the purposes of nomination of
the staff side, only those  Fcderations,
Associatiens and Unions will be recogni®
sed which had enjoyed recognition in the
past and which represented brocdly and
adequately all the categories of emp-
loyces of the Dcpartmznt; howevcr, in
the casc of Departments where there
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has been no  recognised  Federation,
Union or Associat.on in the past or
where the existing Federation does not
represent all the catcgorics adcquately,
thei. another Associ:tion or Uaion bz
recognised; this arrangement is only
for an experimental period of cne ycar
at the znd of which the Government
will review the whole qucstion of recog-
nition. The hon. Member has again
asked why some of the Unions which
enjoy majority support  arc not being
allowed or rcprescnted 1 the JCM.
There are guidelines for recognition or
inclusion in the JCM. Thesc are divided
into both ‘industrial’ and ‘ron-iadustria’.
In this case I will leave out ‘industrial®
because it docs not concern gov:ramsnt
servarts. It is under  ‘noicindustrial’,
Ad boc recognition for the purposc of
the scheme of JCM: it was decided in
consultation with the employees” loaders
that only those Union</Associations
which were recognised in the past and
which continuc to repiesent broadly and
adequately ali the Catcgories of cmplo-
yces of the Dcpartment should be recogni-
sed for participation in the JCM; in  the
cas¢ of Ministiics and  Departments
where there are no recognised Federat-
jons/Unions/ Associations in the past or
where the cxistirg Fcderation did not
represent all the categories cf employees
broadly and adeqnuately, a new Associ-
ation Union/Federation could be granted
ad hoc rccognition for the purpose of
JCM scheme. In fulfilling the conditions
for broad and adcquate r¢presentatior,
an Associations or Union or Federation
should have at least 15 per cent member-
ship ¢f each of the categoricss of staff
which it purports to represent. In
addition, it should also satisfy the rele-
vant major features of the Central Civil
Services Recogn tion of Service Associ-
atior.s Rules, 1959 as indicated. Such
an Association/Union/Federation cnjoys
all the facilities extended to an Associ-
ation recognised informally or de facto
and in addition, it is entitled 1o partici-
pate in the Joint Council of the JCM.

He has said that many of these Unions
have the majority support. If they
have more than 15 per cent support and
if there has been a  complaint that in
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spitc of more than 15 per cent support
they are not recognised and that a Union
which isin the JCM does not now
cnjoy the support of 15 per cent, then
there in a mathodology or prodccure by
which the Chief Labour Commissioner
undertakes a verification and after that
the question is  decided  whether ihe
Union will be recognised or not.

PROF. MADHU DANDAVATE : It
is 15 per cent in various categories.

SHRI K. P. SINGH DEO : Yes 15%
in each category. As far as the quest-
tion of the time bound thing, i1 my
answer I have given that in 1982 th:
JCM had set up a committec to lo k
into the cuidelines for the fiaming of
the new rules for  recognition, compri-
sing members both from staff side as well
as from the goveraument side. That
committee also set up a  sub-committee
to drafl the proposed rules for consider-
ation of the committce, In the mean”
time the staff side hasset up a study
group and although the Government had
given a deadline, that is 17th May, that
is to-day, on the 10th May, the Secreiary
of the staff side has written' to the
Government saying that the Sub-Commi-
ttce has becin  asked to  submit the
proposals, Therefore, the Government
is scized of the matter and 1 7th May,
that is to-day is  the last day given to
them and  the day is not yet over, I
think after the 17th is over, then the
Government will  be able to take the
decision. The Secretary, JCM is summ-
oning the committee so that it can
deliberatc.

SHRI LALIT MAKEN : My questions
have not been replied. I asked :is it a
fact that many uaions and associations,
although they  got their recognition by
their respective Decpartments, were not
allowed to represent in JCM ? That
was the first question. My second
question is:is it nota fact that the
membcrship of the U.ions and Associat-
ions which are sitting in the JCM for the
last 20 years has not been verified ?
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SHRIK. P. SINGH DEO : As a
matter of clarification, I have already
said that if there isa complaint that a
‘A’ Union which is repressnted in the
JCM has lots its majority, that is that
it has less than 15%, thea only we can
move. '

SHRI LALIT MAKEN : I am asking
for the information whereas you are
telling the policy.

SHRI K. P. SINGH DEO : I have no
complaints. How can I say that they
do not have the rcquisite membership ?
Only when I receive a  complaint I can
go to the Chicf Labour Commissioner
for verification. In the abserce of that
I cannot just say anythiig.

SHRI LALIT MAKEN : Sir, when
he was in the Defence Ministry, we made
many complaints and he refused to give
us recognition on this ground that new
associations and organisations cannot be
given recognition although those organi-
sations enjoycd more than 809, majority
support. Now, the basic questions
which I have raised herc have not bcen
replied properly. The  answer is  very
vague. I can prove that the member-
ship of the organisations has not bcen
verified, When JCM was formed, 2ny
organisation which said, ‘Yes, I have got
memnbcership of 15,000 was given
representation without verifying their
membership. The quota was given on
the basic of their claim. Today the
situation is very scrious. The situation
may go beyond coiatrol because so many
unions and associations have not been
given recognition. They have not been
given cepresentation in the JCM.

SHRI K. P. SINGH DEO : Ifhe
can supply us the information that these
are the associations which have got
majority and the associations which are
in the JCM which have lost the majority,
then only we can verify. In the absence
of any complaints, how can we proceed ?

SHRI LALIT MAKEN: [will do
that.

like to krow from ihe

SHRI BHAGWAT JHA AZAD:
Without going into the nicety, I would
Minister what

are those very difficulty or  extra-ordi-

nary circumstances in which the knowle-
dgeable member of the staff side and the
Government side could not frame rules
for 16 years ? Is it not a fit case for the
government to intervene and find out
what were those unusual causes duc to
which they could not be framed ?

SHRI K.P. SINGH DEO : The hon.
Member is right. In fact from the
Government side we have been remin-
ding them time and again to give us
the proposals and, thercfore, as a last
resort we have fixed the time limit,
that is to-day, the 17th May and still
we are expccting the staff s'de to res-
pond before the midnight of 17th
because 17th is not yet over and then
only the G vernment will dccide what
action to take.

SHRY INDRAJIT GUPTA : I am
afraid tke intcr-union rivalries will not
be settled so easily on the floor of
this House. I would like to know one
thing, that is, whether it is a fact or
not many of thesc Goverrnmcent dcpart-
ments have traditionally and historically
got seperate systcms of schemes of
recognition. Bccause he is giving the
impression as though there is one set
of rules, one standard common set of
rules of recognition applicab'e to all
the Central Government employees, I
would like to know from him whether
it is not a fact that since these rules
which are referred to, were suspended
after 4(B) was struck down, as well as
the new rules which are proposed to be
drafted now did not then and will not now
apply, for example, to the Railways
which employ 17-1/2 lakh pcople, the
biggest single Government Dcpartment.
It has nothing to do with the Railways.
They have their own system of recog-
nition that they have worked out in
their own sector which will be applied
to the Defcnce people, will be applied
to the Posts and Tclegraphs or is it
meant only for the Central Sccrctariate
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employecs and other Government
Departments and not enlarge the scope
of this by giving an impression that
this is something which is concerning
wholc body of cmployces. There are
established norms and rules of recog-
nition covering over 70% of the Cen-
tral Government employees in the Rail-
ways, Posts and Telegrophs and Defence
Dcpartment. Is thata fact or not ?
These rules are talking about all
thess. Who will ac'ually apply them
whencver they are drafted ?

SHRI LALIT MAKKN Sir, 1
think Mr. Indrajt Gupta is trying to
confuse the issuc,  (Interruptions)

SHRI R.P. SINGH DEO : Sir, the
hon, Member is a leader of a trade
union of repute. He knows very well
that the JCM applics to all employees
excepting Class-I services and Class-Il
sarvices other than the Central Suereta-
riat scivices, persons in the industrial
establishments, employces of the Union
Teiritorics and the Police personnel.
The Railways have a scparate sct
up. There is no problem in the Rail-
ways,

PROF. MADHU DANDAVATE
Railways arc also in the JCM,

SHRI K P. SINGH DEO : Yes, I
knuow that. The Sccrctary himself is
on the Railways. (Inferruptions).
There are guidelines for recognition of
Service Associations which we are con-
cerncd with at the moment. He is
right that when individual Ministries
have been g'ven option of dealing with
their Unions, as far as dealing in corres-
pondence, as far as ventilating their
collective grievances pending the fram-
ing of the rules, the rules have taken so
long a time.

WRITTEN ANSWER TO QUESTIONS

{English]
Smuggling of CTC Tea

*000. SHRI ANANDA PATHAK :-

Will the Minister of COMMERCE be
pleased to state :
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(a) whether supp'ies of CTC tea to
Soviet Union and o.hcr East European
countries have been reduccd due to
smuggling of this tea from Jndia to other
countrics;

(b) if so, the countries to which CTC
tea is being smuggled;

(c) the quantum of such smuggling;
and

(d) the steps taken by Government
to book the culprits ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) A statemcnt is
laid on the Table of the House.

(b) ta (d). Do not arise.

Statement

There is no shortage of CTC in
India and expert quota of 70 m, kgs.
for 1985 is comparabie to export of
this variety in previous years. USSR
and East European countrics are free
to purchase CTC within this quota in
competition with buyers from other
countries and have in fact bought
much more tea from January to March,
1985 than in the corresponding period
in 1984 or 1983,

U.S. Government Curbs on Import of
Indian Textiles

*903. SHRI B.V. DESAI :
SHRI RAM SAMUJHAWAN :

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether U.S. Government has
enacted a legislation to curb the imports
of texules;

(b) if so, whether the exports of
garments and textiles 10 U.S.A. from
India and other countrics are in for a
major setback;
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(c) the extent to which the expert
of garments to U.S.A. will be affected;

(d) the measures Government pro-
pose to take to help the garment expor-
ters suffering due to the decision of U.S.
GoVernment; and

(¢). whether any alternative market
has been found for them ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) No, Sir.

(b) to ().

Do not arise.

Shortage of Coins

*305. PROF. K.V. THOMAS :
SHRI 'RAM BAHADUR
SINGH

Will the Minister of FINANCE be
pleased to state @

(a) whether there is any hoarding of
coins;

(b) if so, the steps proposed by
Government to prevent this hoarding;

(c) whether the pricing of commo-
dities like petrol to the fractional value
is causing unduc difficulties to pcople
as small coins are rot available;
ana

(d) whether Government propose to
fix the price of petrol and other commo-
dities, whose price is fixed by them,
in round figures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) In
the present
coins, there have been reports in the
press and elsewhere about hoarding of
coins particularly in big cities and indus-
trial/Commercial Centres.
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(b) Th: best way to overcome this
malpractice is to increase the projuc-
tion of coins and thercby bridge the
gap between demand and supply.
Government have taken various sieps
to augment the production of coins
such as introduction of Iacentive
Schemes in the three Mints, increased
working hours and a second shift in the
Calcuita Mint. As part of the moder-
nisation and expansion of the cxisting
three Mints, 22 new Coining Presses
are being installed. These measures
have already resulted in  substantial in-
crcase in production of coins which
was 1355.7 miilion pieces in 1984-85 as
against 1063 million pieces in 1983-84,
660 million pieces in 1982-83
and 525 million pieces in 1981-82.
The target for 1985-86 - is 2000
million pieces. As alony term mea-
sure it has been d cided to establish a
new Mint at NOIDA, Ghaziabad (U.P.)
and steps are being taken to implement
this decision. It is expccted that with
the increased production of coins com-
ing into circulation, there would be no
incentive for hoarding them.,

The State Governments have been
advised by the RBI to exercise vigilancz
and take necessary preventive measures
to check hoarding of coins.

(¢) and (d). Government havs al-
ready stopped minting of 1 paise, and
2 paise, and 3 paise coins. Such coins
which are already in circulation conti-
nue to be legal tender but are not
reissued once these are reccived in the
currency chests. To alleviate the resul-
tant inconvenience in making transac-
tions, Government had issued instruce
tions in May, 1982 to all Ministrics/
Departments and all the State Govern-
ments/Union Territories that all tran-
sactions be rounded off to the nearest
5 paisc multiple; these instructions
were reiterated in November, 1983
and May, 1984, By and large, these
instructions are being followced 2nd
prices of various commodities, including
petrol, are being fixed in the 1.carest
multiple of 5§ paise.
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Chenges in Set up of Regional Rural
Banks and Nationalised Banks

*¥906. SHRI SHANTI DHARIWAL :
SHRI MADAN PANDEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government propose to
bring about certain changes in the set
up of regional rural banks and nationa-
lised banks; and

(b) if so, whether Government
are also of the view that district-wis»
appointment of district lcvel public
representatives as Directors in regional
rural banks will be in the pubic
interest ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)to
(c). The appropriateness of the set up
of regional rural banks and nationa-
lised banks is kept under continual
review by the Government. The Natio-
nal Bank for Agriculture and Rural
Development has  proposed some
amendments to  Regional Rural
Banks Act with a view to streamline
the organisational structure of Regional
Rural Banks. Government have not yer
taken any final dzcision in  the matter.
No specific propuvsals with regard to
the set up of nationalised banks are
currently urder consideratian,

The policy of nominating two public
representatives from the area of juris-
diction of Regional Rural Bank, as
Directors on the Board of Directors,
has generally bcen followedd so that
the local aspirations and requirements
are adequately represented on these
Boards.

Formulation of a National Policy for
Mineral Development

*907. SHRI HARIHAR SOREN :
Wwill the Minister of STEEL, MINES
AND COAL be plcascd to state ;
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(a) whether Government have a
proposal to formulate & National Policy
for Mineral Development

(b) if so, the time by which the
above proposal is expected to be imple-
mented ; and

(c). the steps taken in the matter’

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) Yes, Sir.

(b) and (c). The work has been taken
on hand. This will involve extensive
consulfations  with all concerned
Ministries, organisations etc. The policy
will be finalised as early as possible.

Loss Suffered by Bharat Gold Mines Ltd.

¥908. SHRI MOOL CHAND DAGA :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether the Bharat Go!d Mines
Ltd. fell short of the target by 28 per
cent and the loss was Rs. 7.85 crores
during the April-December, 1984 ;

(b) since when thc Bharat Gold
Mines Limited is undergoing losses and
the details of Josses for the last three
years endcd March, 1985 ;

(c) thc number of gold mines under
operation ; and

(d) the rames of the mines not
undergoing loss ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) Yes, Sir.

(b) Export the years 1979-80 and
1980-81, when the LME price of gold
was high, Bharat Gold Mines Ltd. has
been incurring losses since its inception
(1972-73) The Company’s financi:l
performance for the last three years
has been as follows ;
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Year (+)Profit/(—) Loss in
Rs. lakhs.

1982-83 (-) 272

1983-84 (=) 569.14

1984-85 " (=) 1066 (Provisional)

() The following four mines are
being worked by Bharat Gold Mines
Ltd.

A—~Kolar Gold Fields (Kolar District,
Karnataka)

(i) Nundydroog Mine ;.
(i1) Champior Reef Mine ; and
(iii) Mysore Mine.

B—Ramagiri Gold Fields (Anantapur
District, Andhra Pradesh)

(iv) Yeppamana Mine.
(d) None.

Safeguards for Rural-Based Handloom
Industry and Weavers

*909. SHRI HUSSAIN DALWAI:
Will the Minister of SUPFLY AND
TEXTILES be pleased to state :

(a) the steps the Union Government
propose to take to safeguard the rural-
based handloom industry ;

(b) the State-wise production of
handloom textiles in India ;

(c) the percentage of subsidy the
weavers get for the handloom produc-
tion ; and

(d) the effective measures taken to
encourage the handloom cottage indusiry
by Union Government 2

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHEKHAR
SINGH): (a) In order to protect the hand-
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loom industry from the powerlooms cer.
tain articles have been reserved for
exclusive production on handlooms. A
separate legislation hasalso since been
enacted entitled ‘The Handlooms (Reser-
vation of Articles for Production) Act,
1985'. Other problems of the hand-
loom industry relate to exploitation by
middle-men, supply of raw-materials,
ensuring continued employment of
weavers and remunerative wages to them
to prevent their migration to other areas.
Safeguards in this regard have been
provided, in the first place, by creation
of non-exploitative organisational in-
frastructure in the form of cooperatives
and handloom development Corporations
for weavers outside the cooperative fold.
Institutes of Handloom Technology and
Weavers Service Centres have been set
up to upgrade technology, improve
productivity and conserve traditional
skills. In addition, assistance for crea-
tion of infrastructure for supply of in-
puts is also being provided.

(b) The production statistics of hand-
looms are largely derived from the figures
of civil delivery of hank yarn, Since
these figures are not available State-
wise production of handloom according
to States i3 not available. However,
it is estimated that the production of
handloom in the country as a whole
during 1983-84 was of the order of
about 3400 million metres.

(c) Ther: is no specific scheme for
providing direct subsidy for production
of handloom cloth. However, under
Janata cloth scheme a subsidy and at the
rate of Rs. 2 per square metre is
provid.d for its sale to the consumers at
prices fixed by the Government. During
1984-85, the outflow of subsidy on this
account was of the order of Rs. 58.28
crores.

(d) Some of the important schemes
being implemented with a view to
develop and encourage the bandloom
sector are as follows :

(i) Share capital assistance for
Primary Handloom Weavers
Cooperative  Societics, Apen
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Handloom Weavers Societics and
State Handloom Development
Corp orations ;

(ii) Loan and grant assistance to
handloom weavers in the Coope-
rative sector for replacemcnt and
modernisation of looms ;

(iii) Managerial subsidy to handloom
Cooperatives ;

(iv) Assistance for certain of pre-
loom and post-loom processing
facilitics

(v) Intensive Handloom Development
Projects/Export Production Pro-
jects for the benefit of the haud-
loom weavers outside the Coope-
rative fold ;

(vi) Janata cloth schemc for providing
substained employment to hand-
loom weavers and chcap cloth to
the weaker sectivns of the
Society ;

(vil) Grant of Special Rebate on sale
of handloom cloth ;

(viii) Reservation of certain articles
for exclusive production on
handlooms ; and

(ix) A network of Institutes of hand-
loom Technology and Weavers®
Service Centres have been set
up in  order to undertake
research in increasing producti.
vity and provide services fur
improving the quality, designs
and finish of handloom products.

Reduction in I.D.A. Assistance to India

*910. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
FINANCE be pleased to state :

(a) whether assistance to India from
the International Development Associa-
tion has been reduced during last three
yoars ;
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(b) whether China’s entry into IDA
has resulted in substanial reduction of
assistance to India ;

(c) whether USA and other developed
countries are pleading before IDA and
international financial institutions to
reduce the aid as India has thrust for-
ward its economy in comparison with
other developing countries ;

(d) whether India is urging upon
IMF for re-scheduling the repayment
schedulo of developing countries of IMF
accommodation and for more SDR to
accommodate them to mcet the liguidity
position ;

(e) whether IMF has made any
structural re¢form to remove the imbal-
ancc between developed and developing
cnuntries and if so, the details ; and

(f) the reaction of Government in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(@) Yes, Sir. Commitment to IDA
credits to India which was approximately
407 of tctal credits to all countries upto
the World Bink’s fiscal year 1981 has
gradually come down to 33.5% in fiscal
year 1982 to 31.8Y] in fiscal year 1983
and to 287 in fiscal ycar 1984.

(b) Yes, Sir.

(¢) Country allocations of IDA
funds and other international financial
institutions are made by the Bxcutive
Boird/Management Committees of the
agencies. As the proceedings of the
Board/Committees are not public, it is
not appropriate to comment on the
stand taken by developed countries
individually or as a group.

(d) Yes, Sir. The meeting of the
G-24 (developing countries Ministers
held on 1€th April, 1985 (just perior to
spring meetings of the Interim and
Development Committee) in which India
participated appealed that the policy of
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multi-year re-scheduling of debts nf

developing countries should be followed.

The Committee also supported the nced

for a substantial issue of SDRs ir the
Fourth Basic Period. The Interim
Committee (which is a Committee of
the Governor of IMF) which met
on 17th April, 1985 welcomed the
intention of the Paris Club to consider
multi-year  rescheduling, if  appro-
priate, but could not reach an agrcement
on allocation of SDRs in the Fourth
Basic Period. The Interim Committee,
therefore, agrecd to consider this matter
at its next mecting in October, 1985,

(e) The Interim Committee of the
IMF on April 19, 1985 noted that
improvements of the international
monetary system were currently under
study and it was agreed that the Commi-
ttee would revicw th-sc issues at its
next meeting in Scoul in October, 1985.

(f) Our reaction can be formulated
only after the proposals are made known.

[Translation)

Decline in Export of Cotton Textiles

*911. DR. B. L. SHAILESH : Will
the Minister of SUPPLY AND TEX-
TILES be plessed to state ;

(a) whether there has been some
decline in the export of cotton textiles
to western countries during the last
two years ; and

(b) if so, the major reasons therc-

for and remedial measures proposed in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
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TILES (SHRI CHANDRASEKHAR
SINGH) : (a) No, Sir.

(b) Does not arise.

[English]

Pending Appeals and Revision
Applications for Customs
Disputes

*912. SHRI BHOLA NATH SEN :
Will the Minister of FINANCE be plea-
sed to state :

(a) whether Government have taken
steps to specd up disposal of appeals and
revision applications in respect of Cus-
toms disputes ;

(b) if so, the details of the steps
taken and the results thereof ;

(c) the total number of appeals and
revision applications in respect of Cus-
toms disputes pending as on 31ist day of
March 1985, 1984 and 1983 ; and

(d) the number of such appeals/
revision applications pending for more
than six months/one year on the dates
mentioned above ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
Steps have been taken to expedite dispo-
sal of Customs appeals and Revision
Applications by Collectors of Customs
(Appcals) and Central Government res-
pectively, by uppropriate deployment of
the available man-power and maintain-
ing watch over disposal of cases. This
has resuited in significant reduction in
the number of pending cases.

(¢) and (d). The required informa-
tioa is given in the attached statcment.

Statement

(To reply to Lok Sabha Question No. 912 for 17.5.1985)

Total No.  No. of No. of
of pending  cases cases
Date cases. pending pending
between for
6and 12 over 1
‘months year
1 2 3 4 5
Revision (i) 31.3.83 2688 2262 426
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Applications

before Central Gi) 31.3.84 2056 — 2056

Government. (iii) 31.3.85 856 86 681

Appeals befors (i) 31.3.83 8784 1844 1873

Collectors of

Customs (Appeals) (i) 31.3.84 9610 1973 2284
(iii) 31.3.85 5126 1097 1096

Loans to Weaker Sections

*913. SHRI MOHANBHAI PATEL :
Will the Minister of FINANCE be plea-
sed to state :

(a) whether weaker sections of the
society are not gctting loans from the
nationalised banks in the country and
particultarly in Gujarat under the 20
Point Programme ;

(b) whether Government have recci-
ved any complaints in this regard ;

(c) if so, the details thereof ; and

(d) whether any instructions have
been issued to the nationalised banks to
liberalise the sanction of loans to the
weaker sections of the society for imple-
mentation of the 20-Point Programme ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
The Reserve Bank of India have issucd
guidelines to all scheduled commercial
banks about the identification of bene-
ficiaries for the 20-Point Programme
belonging to the weaker sections of the
community and have advised them to
increase the flow of crcdit to weaker
sections so that the share of advances to
- weaker sections reaches the level of 257
of the total priority sector advances by
-the end of March, 1985. According to
the provisional date of Reseive Bank of
India available for the period ending
December 84, the outstanding advan-
ces to weaker sections in all States and

Union Territories, including Gujarat,
were of the order of Rs. 3704 crores
involving 151 lakh borrowal accounts.
Complaints are rcceived from time to
time regarding difficulties faced by indi.
viduil borrowers on account of delays in
section of proposals in various States,
including Gujarat. The banks have been
directed to expedite the disposal of loan
applications and also to ensure that
majority of applications are disposed of
at the branch level itsclf,

Exploitation of Coal Deposits in
Jammu and Kashmir

*914, PROF. SAIFUDDIN SOZ :
Will the Minister of STEEL, MINES &
COAL be pleascd to state :

(a) whether coal deposit in Jammu
and Kashmir have been exploited fully ;
and ‘

(b) if so, the details thereof ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b). In Jammu and Kashmir, the
coal deposits occur in Kalakot area. These

deposits are worked by M/s J and K
Mincrals Ltd., on Enterprise of the State
Government of J and K As the coal seam
here occurs in the form of discontinuous
and inconsist.nt lenticular patches and
there is no pattern in the shape and size
of these lenscs, it has not been possible
to have an accurate assessment of the
extent of deposits. The present estima=-
tes by J and K Mines and Directorate of
Geology and Mining of the State
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Government indicate proved coal ree
serves in the area at only 0.65 m.t.
The production of coal by M/s J and K
Minerals during 198 2-83 has been of the
order of around 20,000 tonnes,

State Trading Corporation Earns High

%b; Lower-Despite Low Exports.

7027. SHRI P. APPALANARASIM-
HAM : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the State Trading Cor-
poration have earned high profits des-
pite low volume of exports ;

(b) if so, full details as to how it was
achieved ;

(c) the total turnover of State Trad-
ing Corporation since inspection and
total profits earned by it so far ; and

(d) the public funds advanced to the
State Trading Corporation since its
formation and at what interest and
return therefrom?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) and (b). The
STC’s profit before tax during 1984-85
is estimated to be Rs. $2.09 crores as
compared to the profit before tax of
Rs. 59.83 crores during 1983.84. The
increase in profit is not exclusively on
exports. It is the total of cxports, im-
ports and domestic trade. This year
the profit is more due to increascd im-
ports, special trading arrangement and
domestic trade. The total turnover of
the Corporation has gone up from
Rs. 2215 croresin 1983-84to Rs. 2798
crores (estimates) in 1984-85.

(b) The total turnover of the Cor-
poration since inception is Rs. 19,316.38
crores. The profit before tax upto
1984-85 is Rs, 622.82 crores,

(¢) Paid up capital of STC isRs. 15
crores including Rs. 13 crores in account
of issue of bonus shares. No loans have
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been taken from Govte during  last ten
years and no Govt. loan is outstanding
on date.

New Policy of Time Scale Promotion
for STC Cadre in S.T.C.

7028. SHRI M. ARUNACHALAM :.
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Management of the
State Trading Corporation has introdu-
ced a new policy of time scale promo-
tion for staff cadre by signing an agree-
ment with the STC Employces Federa-
tion on 16th Fcbruary, 1985 ;

(b) if so, whether the new promotion
policy which came into cffect on Ist
April, 1985 has violated the Home
Ministry’s dircctives which provides the
reservation for SC/ST (@) 22 1/2 per

cent as per 40 Point Roster ;

(c) whether STC manigement and
the Employees Federation of STC are
competent to frame any promotion
policy contrary to Home Ministry’s di-
rectives with regard to reservation in
promotion for SC/ST @22-1/2 per cent
as per 40 Point Roster ; and

(d) in casc if the STC Management
is completent, how the STC Management
propose to maintain the reservation in
promotions for SC/ST in STC while
maintaining the 40 Point Roster as
directed by the Union Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a). Yes, Sir.

®) to (d). Prima facie the Home
Ministry’s directives prescribing reserva-
tions for SC/ST categories, according to
a roster system, were formulated keep-
ing in view the conventional vacancy ori-
ented system of promotions, The new
system of promotions introduced by STC
involves giving of higher grades based
primarily on prescribed length of service.
This would mean that the employecs
covered including SC/ST categories
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would automatically get promotion after
the prescribcd length of service at each
stage. The Scheduled Castes and Sche-
duled Tribes employees have been given
a special concession in terms of reducing
the prescribed length of service by one
year. S.T.C., while considering the
question of introducing time-bound
system of promotions, also had consul~
tations with STC’s SC|ST Employees
Association.

[Translation)
- Closure of Bihar Cotton Mills, Patna.

7029. SHRI VIJAY KUMAR YADAYV:
Will the Minister of SUPPLY AND
TEXTILES be plcased to state :

(a) whether the Bihar Cotton Mills
situated near Patna has been lying
closed since 1982 as a result of which
more than 100 workers were rendered
unemployment ;

(b) if so, whether the Government
of Bihar have submitted any scheme to
the Union Government in this regard ?

(c) if so, the details thercof ; and

(d) the
thereto 7

reaction of Government

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHEKHAR
SINGH) : (a) M/s Bihar Cotton Mills,
Phulwari-sharif is lying closed since
July, 1982. The number of workers
employed in the unit at the time of
closure was about 750, which includes
badli and daily wage workers.

(b) and (c). Government of Bihar
had requested the Central Government
in 1983, to consider the possibility of

take over of the unit by National Tex-
tile Corporation.

(d) State Government has been re-
Quested to explore the possibility of
handing over the unit to a Workers’
Cooperative.
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[ English)

Settlement of Wages in Pablic Sector
Undertakings

7030. SHRI RAMSHRAY PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the names of public sector under-
takings where scttlement on wuges have
been concluded during the last three
years;

(b) in what manner the linkage of
productivity has been built into  each
settlement so arrived at with the consent
of the workers in each such organisation;

(¢c) the names of public enterprises
whose scales of pay ard allowances of
which were last revised mostly as per
Third Pay Commission’s recommend-
ation;

(@ whether the cmployees of these
undertakings are now being denied the
payment of interim relief as recom-®
mended by the Fourth Pay Commission
to Government cmployecs;

(e) ifso, the justification thereof;

(f) in what manncr the employces
of public enterprises mentioncd above
are being paid higher wages than the
Central Government employees; and

(g) the reasons why Government are
asking the above employees to switch-
over the industrial D. A. system ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Wage
setticments with the workers have becen
concluded in 109 public enterprises
during the last 3 years as psr Statement-I

(b) There is no direct linkage of basic

wage with productivity in these wage
settlements.

(c) to (g). At p.<sent there are abou
70 public enterprises Statement II in
case of exocutives and 41 Statement Il



61 - Written Answers

in case of workers whose scales of pay
were mostly regulated as per Third Pay
Commission’s recommendations. Interim
Relief was sanctioned by the Government
to the Central Government employees

pending receipt of the Fourth
Pay Commission Report. Govern-
ment had advised these  public
enterprises not to pay similar interim

relief to their employees because emplo-
yees of these public enterprises are not
under the purview of the Fourth Pay
Commission and the question of grant of
interim relief to their employees merely
on the basis of the orders issued ‘for
payment of interim relief to the Govern-
ment servants does not arise, Moreover,
the employees of these public enterprises
receive some allowances like House

Rent Allowance at higher rates. The-

policy of the Government is that all
public enterprises should switch over to
the industrial DA pattern in the interest
of uniformity. The cnterprises follow-
ing the Central Government DA pattern
are expected to submit their proposals
for revision of scales of pay along with
adoption of the industrial DA formula.
Government is also prepared to consider
fairly and objectively any proposal for
interim relief payments pending revision
of scales of pay for switching over to
the industrial DA on a time bound basis
on the merits of each case. Such interim
payments have already becen  authorised
by the Government in respect of the
non-cxccutives cadres of some of the
public enterprises like Central Warehou-
sing Corporation and National Hydro-
electric Power Corporation. The exe-
cutives in Hindustan Latex, Hindustan
Prefab, Hindustan Paper  Corporation
and Artificizl Limbs Manufacturing Co.
Ltd. have also agreed to switch over to
the industrial DA  pattern. Similarly,
the non-executives of Tea Trading Cor-
poration, Manganese Ore India Ltd.
and Hindustan Paper Corporation have
switched over to industrial D.A.

Statement-I

List of Workers Wage Settlements
concluded during Financlal Years
1982.83, 1983-84 and 1984-85

1. Richardson and Cruddas (Workers
and Clerical Staff) Madras Unit.
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2.

3.

4.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.
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Indo~-Burma Petroleam Co. Ltd.
(Clerical Staff) Madras.

The Andhra Scientific Ltd.

IISCO Stanton Pipe and Foundry
Co. Ltd. (Ujjain)

Lagan Jute Machinery Co. Ltd.
(Clerical Staff),

Madras Refineries Ltd.

Hindustan Organic Chemicals
Ltd.

Bindustan Petroleum Corpora-
tion Ltd. (Delhi).

Bridge and Roof Co. Ltd.
Cochin Refineries Ltd.

Modern Food Industries (India)
Ltd.

Lagan Jute Machinery Ltd.
(Head Office Based Sub-Staff)

Lagan Jute Machinery Ltd.
(Erection Personnel)

Pyrites Phosphates and Chemicals
Lid.

National Building Construction
Corporation Ltd.

Richardson and Cruddas (1972)
Ltd. (Nagpur Unit)

Balmcr Lawrie and Co. Ltd,
(Containers Division) Calcutta.

Oil India Ltd.
Fields)

(Duligjan  Oil

Central Electronics Ltd. -

Indo-Burma Petroleum Co. Litd.

(Dslhi Region)
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21,

22.

23.

24,

25.

26.
27.

28.

29.

30.

3.

32

33.

34.

3s.

36.

37.

38.

39.

40.

41.
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Hindustan Shipyard Ltd.

Bharat Petroleum Corporation
Ltd. (Ceckutta).

Richardson and Cruddas (1972)
Ltd. (Mulund Unit)

Heavy Enginecring Corporation
Ltd.

Praga Tools Ltd.

Bharat Aluminium Co. Ltd.

Smith Stanistreet Pharmaceuticals
Ltd.

Hindustan Petroleum Corpora-
tior Ltd. (Bombay Refinery)

Bharat Pectroleum Corporation
Ltd. (Madras)

Garden Reach Shipbuilders and
Engineers Ltd. (Road Roller
Upit, Nagpur)

Steel Authority of India Ltd.

International Airports Authority
of India.

Balmer Lawrie and Co. Ltd.

(Bombay Container Division)

Indian Oil Corporation.

Bengal Immunity Co. Ltd.

Bharat Heavy Electricals Ltd.

National Thermal Power Corpn.
Ltd.

Marine Diesel Engineering Plant.

Metal Scrap Trade Corporation
Ltd.

Balmer Lawrie and Co. Ltd.
(Freight Container  Division,

Cochin)

Bengal Chemicals and Pharma-
ceutica:s Ltd,
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42.

43,

44,

45,
46.

47.

48,

49.

50.

51,

52.

53.

54,

55.

56.

57.
58.

59.

60.

61.

62.

63.
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Bharat Heavy Plate and Vessels
Ltd.

Nepa Milis.

Electronics Trade and Techno-
logy Dev. Corpn. Ltd.

Hindustan Zinc Limited.

Cotton Corpn. of India Ltd.
Neyveli Lignite Corpbration
Ltd.

Hindustan Teleprinters Ltd.

Hindustan Insecticides Ltd.
(Delhi and Udyogmandal Units)

Oil and Natural Gas Commis-
sion.

Coal India Limited.
Hindustan Aeronautics Ltd.
Bharat Electronics Ltd.

Bharat Earth Movers Ltd.

Hindustan Machine Tools Limi-
ted.

Indian Telephone Industries.

Maruti Udyog Limited.
Andrew Yule and Co. (Clerical

 and Subordinate Staff)

Fertilizer Corporation of India
Ltd.

Rashtriya Chemicals and Fertili
zers Lid,

National Fertilizers Ltd.

Hindustan Fertilizer Corporation
Ltd.

Project and Development India
Ltd.
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66.

67.
68.

69.

70.

71.
12.
73.

74.
75.

76.

7.
78.

79.

80'

81.
82.

83.

84.
85.

86.
87.

Written Answers

Oil India Ltd. (Delhi Office)

Indian Petro-Chemicals Corpora-
tion Ltd.

~

Bharat Dynamics Ltd.

Mishra Dhatu Nigam.

Tea Trading Corporation of
India Ltd.

Maharashtra Antibiotics Ltd.

(Nagpur)
Scooters India Ltd.

Bharat Pumps and Compressors
Ltd. (Allahabad)

India Tourism Development
Corpn. Ltd.
Triveni Structurals Ltd.
(Allahabad)

Hindustan Photo Films Ltd.
Mandya National Paper Mills.

Indian  Airlines. (Air Corpn.

Employees Union)

Hindustan Cables,. (Hyderabad)

Indo-Burma Petrolecum Co. Ltd.
(Oil Division, Bombay)

Indo-Burma Petroleum Co. Ltd.
(Bngineering Division, Sewri)

Air India. (Air Corpn. Employees
Union and Air India Employees
Guild non-technical categories)

Jessop and Co. Ltd.

Hotel Corporation of India Ltd.
(Centaur Hotel)

Fertilizer and Chemicals (Tra-
vancore) Ltd.

Electronics Corpn. of India Ltd.
Hindustan Paper Corporation.
Bngineers India Ltd.

Balmer Lawrie and Co. Ltd.
(Grease Division and Branch

Office, Bombay)
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88.

89,

90.
91.

92.
93.

94.

95.
96.

97.

98.

99.

100.

101.
102.
103.

104,

105.

106.

107.

108,

109.
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Manganese Ores India Ltd.

Lagan Jute Maechinery Co.
(Pactory based clerical and
subordinate staff)
Lubrizol India Ltd.
Mineral and Metals Trading

Corporation.
Natioral Aluminium Co.
Semi-Conductors (India) Ltd.

Bharat Petroleum Corpn. Ltd.
(Ernukulam)

Kudremukh Iron Ore Co. Ltd.

Hindustan Cables Ltd.
(Rupnarainpur Unit)

State Trading Corpn. of India
Ltd.

Uttar Pradesh Drugs and

Pharmaceuticals Ltd.

Pradeep Phosphates Ltd.

Gardenreach Shipbuilders and
Engineers Ltd. (Workers covered
by Engg. Wage Settlement, West
Bengal)

Petrofils Co-operative Ltd.

Hindustan Copper Ltd.
Goa Antibiotion Ltd.

Mineral Exploration Corpn. Ltd.
(Nagpur)

P.ojects and Equipment Corpn.
of India Ltd.

Andaman and Nicobar Islands
Forest and Plantatior Develop-
ment Corporation.)

Bharat Ophthalmic Glass Ltd.
(Covered by Bngg. Wage Settle-
ment, West Bangal)

Indo-Burma Petroleum (Chemical

Division) Delhi, Korbha,
Kudremukh and Sangrauli,

Madras Fertilizers Ltd,
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Statement 11

List of enterpris:s following central

(Y

11.

12,

*13.

14.

*15.

16.

17.

18.

19.

20.

21.
22.

Pay and D. A. pattern.
Manganese Ore (1) Limited.
Uranium Corporation of India.

Bongaigon  Refinery and

Petrochemicals Ltd.

Hindustan Salt Limited/Sambhar
Salt Limited.

Mining and Allied Machinery
Corporation.

National Instrumeznts Limited.

Central Inland Water Transport
Corporation Ltd.

Modern
Ltd.

Food [Industriecs (I)

Hindustan Cibles Limited.
Nagalind Pulp and Paper Mills.

Bharat Ophthiimic Glass Ltd,
Hindustan Photo Films Ltd.

Artificizl Limbs Manufacturing
Corpn. of India Ltd.

Rehabilitation
poration Ltd.

Industries Cor-

Hindustan Latex Ltd.

Andaman and Nicobar Islands
Forest and Plantation Devl.
Corpn. Ltd.

National Sceds Corporation Ltd.

State  Farms Corporation of
India Ltd.

National Textile
and its subsidiaries
=10 entcrprises.

Corporation
1 plus 9)

Cotton Corporation of India.
Jute Corporation of India.

North Fastern Handicrafts and
Handloom Dev. Corp:.
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23.
24.
25.

26.
217.

28.

29

*30.

31.

32.

33.

34.

35.

36.

37.

38.

39.
40.

41.

42.

43.

44,
45.
46.
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Tea Trading Corporation.
Bharat Leather Corporation.

Delhi Transport Corporation.

Vayudoot Ltd.

Indian Road Construction

Corporation.

National Projects Construction
Corpn. Ltd.

Hindustan Steel Works Constru-
tion Corporation.

Hindustan Prefab Ltd.

National Building Construction
Corporation Ltd.

Indian Railway Coastruction

Co. Ltd.
Engineering Projects (I) Ltd.

National Industrial Development
Corporation.

Water and Power Consultancy
Scrvices (I) Ltd.

Bducation Consultants India

Ltd.

Rural
tion.

Electrification Corpora-

National Films Development
Corporation of India.
Indian Dairy Corporation.

Trade Fair Authority of India.

National Research Development
Corporation of India,

National Hydroelectric Power
Corporation,

North Eastern Electric Power
Corporation (I) Ltd.

Bharat Aluminium Co. Ltd.
Bharat Gold Mines Ltd.

National Mineral Development
Corporation. ’

*Has agreed to switch over to Industrial DA pattern.
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47.
48.

49,

50.

*51.

52,

53.
54,

55.

56

57.

58.

59.

60.

61.

Written Answers

National Aluminium Co. Ltd.

Cement Corporation of India
Ltd.

Indian Drugs and Pharmaceuti-
cals Ltd.
Mazagon Docks Ltd.

Hindustan Paper Corporation.

Central Warehousing Corpora-
tion.

Food Corporation of India Ltd.
Telecommunication Consultants
India Ltd.

Engineers India Ltd.

Rail India Technical and Econo-
mic Services Ltd.

India Tourism  Development

Corporation.

Housing and Urban Decvelop-
ment Corporation.

National  Smali Industrics
Corporation.
Mincral Exploration Cor-

poration Ltd.

Heavy Engineering Corporation
Ltd. (Medical Officers only)
61+ 9 Subsidiaries of National
Textile Corporation.

Statement-T11

Enterprises who are on Central Pay

and Dearness Allowance.

Andaman Nicobar Islands Forest
and Plantation Dcev. Corpn. Ltd.

Artificial Limbs Manufacturing
Corporation .

Bharat Leather Corporation

Ltd.

Bongaigaon Refinery and Petro-
chemicals Limited.

Cement Corporation of India.

Central Inland Watcr Transport
Corporation.

VAISAKHA 27, 1907 (S4KA)

7.

10.
11.
12.
13.

14.

15.

1o.

17.

18.

20.

21.

22,

23.

24.

25.

217.

28.

29.

30.

Written Answer's 70

Central Warchousing Corpora-
tion.

Dclhi Transport Corporation.,
Educational Consultant of India
Limited.

Engineering Projects (I) Limited.
Food Corporation of india Ltd.
Hindustan Prefab Limited,
Hinduston Salts Limited.

Hindustan Stecl Works Constru~
ction Corpn. Limited.

Housing and Urban Development
Corporation,

Hospital Services  Consultancy

Corporation Lid,

Indix  Touism  D:velopment
Comporation Ltd.  (non-HCE
cmployees) HCE-Hotel Catering
Establishment.

1adian Dairy Corporation.

Indian  Raiiway  Construction
Corporation 1od.

Indian Road Construction Cor-

prration Ltd,
Jute Corporation of India Ltd.

National Bui'ding Conslruction
Corporavion.

Nutional Tilm  Development

Corporation.
National Hydro=clectric Power
Cerporation,

National  Industiial
ment Corporation.

Develop-

Nutional  rojects Coastruction
Corporction Ltd.

National Rescarch Development
Corporation Ltd.
Nationni Sceds Corporation.

National Small Industr'es Cor-

poration.

National Textile
(Ninc subsidiarics)

Corpo.atioil.

*Has agreed to switch over to Industrial DA pattern.
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31

32.

33

34,

3s.

36.

317.

38,

39.

40.

41.

Written Answers

North Eastern Electric Power
Corporation.

North Eastern Handicrafts and
Handloom Development Corpa.

North Eastern Regioral Agri-
cultural Marketing Corpn. Ltd.

Rail India Technical and Econo-
mic Services Limited.

Rehabilitation Industries Cor-
poration Ltd.

Rural Electrification
poration Limited.

Cor-

State Farms Corporation India
Ltd.

Telecommunication Consultants
(I) Limited. :

Trade Fair Authority of Irda
Limited.

Water ard Power Consultancy
Services (I) Limited.

Yayudoot Limited.

MAY 117, 1985
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Implement ation of 40 Point Roster
in Recruitment and Promotion of
SC/STs

7031, SHRI HARIHAR SOREN :
Will the Minister of COMMERCE be
pleased to state *

(a) whether the Minerals and Metals
Trading Corporation of India Limited
is implementing 40 point roster in
recruitment and promotion of Scheduled
Castes/Schedulcd Tribes;

(b) if so, the region-wise and cadre-
wise particulars con'aining thc total
number of recruitment and promotion
for general and SC/STs for the calendar
years 1982 to 1984; and

(c) whether back-log still exists in
SC/STs posts and particulars thereof
for the calendar ycars 1982—1984 in
respect of each cadres ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA SHE-
KHAR SINGH) : (a) Yes, Sir.

(b) A statement I is attached.
(c) A statement II is attached.
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8.7.C. Branches in India

7032. SHRI N. DENNIS: Will
h¢ Minister of COMMERCE be

picased to state :

(a) whether the State Trading Cor-
poration has any branches in India;

(b) if so, the details in this regard;

(c) whether the State Trading Cor~
goration of India has carned any profit
during the last three years; and

(d if so, the details thereof, year-
wise ?

THR MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) Yes, Sir.

(b) STC has 17 branches in India.
They are located in the following

places :
(1) Bombay (2) Calcutta
(3) Madras (4) Hyderabad
(5) Agra (6) Kandla

(7) Bangalore (8) Ahemdabad
(9 Cochin (10) Delhi
(11) Gauhati (12) Guntur
-( 13) Jaipur (14) Lucknow
(15) Patoa (16) Tuticorin
(17) Vishakhapatnam.
(c) Yes, Sir.

(4) The profits of STC during the

last three years arc given below &

VAISAKHA 27, 1907, S4KA4

Year Profit before Profit after

Tax Tax
1982.83  62.66 24.51
1983-84  59.83 28.83
1984-85
(Prov) 6209 2855

Written Answeri 9%

Saving of Banks as a Result of Ban on
Publicity and Public Relation
Expenditures

7033, SHRI MOOL CHAND DAGA ¢
Will the Minister of FINANCE be
pleased to state :

(a) whether there is a ban oa publi-
city and public relation expenditures of
public scctor banks;

(b) if so, the saving of these banks
during 1984-85 on this account show-
ing the dectails of expenditure during
1983-84 and 1984-85; and

{c) whether Government contem-
plate to ban this expenditure in all
the bank s, insurance companies and non
profit oriented public sector units ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Asa
part of Government's economy drive,
instructions were issued in March,
1954 to all the public sector banks
to stop expenditure on publicity and
advertisements except where statutorily
required or otherwise considered nece-
ssary. These instructions are still in
force.

(b) According to the information
readily available, expenditure on pub-
licity, public relations, etc. for all public
sector banks in the year 1984 was
Rs. 3.13 crores as against Rs.8.79
crores in the previous year.

(c) Government has advised the
public sector undertakings to be very
careful in incurring expenditure relating
to publicity, advertisements, etc. unlcss
it relates to sales promotion or is other-
wise obligatory.

Reform of 1.M F., World Bank And

GATT
7034. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of

FINANCE be pleased to state :
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(a) whether any attempt has been
made at the international level and any
initiative taken by India alorg with other
developing couantries to reform Inter-
national Monetary Furd, World Bank
and GATT ;

(b) if so, the details thereof ;

(¢) whether the IMF and Worid Bank
are not considering the financial difficul-
ties of the developing countries sympa-
thetically ;

-.(d) whether by weightage of voting
of some of the developed countries is
influencing policies of these organisa-
tions ; and

(e) if so, the reaction of Government
thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). Yes,Sir. The views of the deve-
loping countries about the nced (o res-
tructure the International Monetary
system, were given expression during
the call given in the Mcctings of NAM
Heads of State held in New Delhi in
March 1983 for coavening an Intcrna-
tional Conference on Money and
Finance for Development with unijversal
participation. A high level Group of
Experts appointed by thc late Prime
Minister in her capacity as Chair perscn
of the NAM has since examined the
substantive and prccedural issucs of the
proposed conference and recommended
measures to overcomc the deficiercies
and omissions in the existing interna-
tional monetary and financial system.
Copies of the report of thc Expert
QGroup were scnt by the late Prime
Minister to the heads of Statec or Govern-
ment of all developed and developing
countries. Efforts are bcing made to
enlist wide support in favour of the pro-
posed conference in various international
fora.

(c) These institutions have bcen ope-
rating within their charters and are
trying to promotc international economic
cooperation to the extent feasible in the
present global environmet.

MAY 17, 1988
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(d) and (e). The voting right patterns
in the IBRD and IMF are proportionate
to the subscriptions to the capital stock/
quota of the members. So couatries
with higher - subscriptions/quotas have
higher voting power. This is built into
the struclure of these organisations
through their Articles of Agreement.

Retrenchment in N.T.C

7035. SHRI BASUDEB ACHARIA :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Government have deci-
ded in fivour of retrenchment in' the
industry ;

(b) if so, how the retrenched wor-
kers and their famxhes will mamtam
their existence,

(¢) whcther the <aid decision is in
accordancc with thc prcambles oftho
20-Point Programme ; and

(d) if not, the rcasons Government
h:s made a provision for Rs. 76 crorcs
only for National Textile Corporation to
retrench its over 38,000 workers ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a)to (d). Re-
trenchment in an industrial establishment
is governcd by the provisions of the
Industrial Dispute Act. National Tex-
tilc Corporation has proposed provision
of fuards during the VI[ Plan period
sincc rationalisation of labour is an on-
going process dcpending upon several
factors e.g. implementation of moderni-
sation programmes, change in product
mix, change in capacities and revision of
work norms.

Promotion of Clerks to JMG Scale I

Officers Grade in State Bank of
India

7036. SHRI SIDHALAL MURMU :
SHRI GANGA RAM :

DR. V. VENKATESH

Will the Minister of FINANCE be
pleased to state :
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(a) the total number of clerks pro-
moted to the post of J.M.G. Scale—I
officer grede in Statc Bank of Inda,
New Delhi on the basis of the resu'ts of
written examination and interview in
1982 and the number of SC/ST among
them separately ;

(b) the total number of those trans-
ferred out of Delhi irdicating SC/ST
persons scparately as per the transfer
policy of the Bank ;

(¢) the number of those who have
been trarsforred back to Delhi including
those belongirg to SC/ST scparately ;
and

(d) the rcasons for not transferring
back to Dclhi the SC/ST J.M.G. Scale-I

officeis ?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (1). 440
clerks including 39 belonging to SC/ST
community werce promotced to JM.G.
Scale-I in the year 1982,

(b) 235 officers including 31 beiong-
ing  to Schcduled  Castes/Scheduled
Tribes were transferred out of Delhi.

(c) 42 officers including 4 beloaging
Schedulcd Castes/Scheduled Tribes have
been transferred by the bank back to
Deihi.

(d) The normal stay of officers out-
side Delhi is three years for plains and
two ycars for hills/difficuit arcas. The
cascs of officers who requested for trans-
fer on compassion.ite grounds have been
accedcd to by the bank on merits of
each case. Other officers belonging to
Scheduled Castcs/Scheduled Tribes, will
be transferred to Delhi on completion of
their full term ou'side Delhi,

Violations of Ferra Regulations by Soft
Drink Companies

7037. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINANCE
be pleased to state :

VAISAKHA 27, 1907 (SAKA)
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(a) the particulars of those soft drink
companics which have violated ‘FERRA’
regulations during the last three years ;

(b) the steps taken against then ;

(c) whether the Pure Drinks Com-
pony and Parle Groups are trying for
import of forcign substitutes in their
drinks ; ard

(d) if so, the steps Government pur-
pose to take in this regard ?

THE MINJSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). During the last three years, no case
has been registered ag.inst any soft
drink company for violation of the pro-
visions of the Foreign Exchange Rcgula-
tion Act, 1973,

(c) und (d). The information is being
collected and wiil be laid on the Table
of the Housec.

Investment by American and Japanese
Companies

7038. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pleased
to state :

(a) the numbor of American and Jupa-
nese comparics permiited so far to ipe
vest cupital or (o set up their units in
India ;

(b) the details of the agreements
signed  with forcign compinies  since
Novemb:r, 1084 to date ; and

(c) the details of foreiga technique im-
ported in India particularly in the fields
in which foreiga techaology is being in-
vested ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) A statcment
showing year-wisc break-up of American
and Japanesc companies permitted by
the Govcrnment (o invest capital in
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India during the period 1980-84 is
attached the Table of the House.

(b) and (¢). Details of ¢li approved
foreign Collaborations (FC) showing the
namas of Indian and forcign firms ;
items of manufacture and nature of
collaboration are published on a quar-
terly basis by the Indian Investment
Centre as a supplement to its monthly
News Letter. Copies of this publication
are sent recgularly to the Parliament
Library. The list of FC approvals per-
taining to Jan-March, 1985 is yet to be
established.

Statement

1. Statem:nt showing the ycar-wisc
break-up of American firms during 1980-
1984 in whose favour forcign invest-
ment has been Approved.
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Year No. of foreign investment
proposals approved in fav-
our of American firms.

1980 19
1981 15
1982 24
1983 32
1984 37

— e e e

2. Statement showing the year-wise
break-up of Japanese firms during 1980-
1984 in whose favour Foreign Invest-
ment has been approved.

Year No of foreign investment
. proposa's approved in fav-
our of Japanese firms.

1980 5
1981 4
1982 5
1983 7
19384 5
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Termination of Workers in Coal
India Limited

7039. KUMARI MAMTA BANER-
JEE : Will the Minister of STEEL,
MINES AND COAL be pleased to
stawe

(a) the reasons for terfﬁinating servis
ces of 90 workers of Dock under C and
F Department of Coal India Limited
and

(b) the reasons for terminating ser-
vices of four employees of Sales and
Marketing Organisation of CIL ?

THE MINISTER OF STERL, MINES
AND COAL (SHRT VASANT SATHE) :
(a) There was no employee-employer
relationship between the said 90 wor-
kers and Coal India Limited. There~
fore, there was no question of terminas
tion of their services.

(b) The Regional Sales Office, West
Bengal Cell, Coal India Limited, Cal-
cutta terminated the services of two
casual workers because their services
were no longer required. Two other
casual workers of the Cell left service of
their own,

Role of Deposit Insurance and Gaaran-
tee Corporation in Writting off
Loans

7040. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of
FINANCE be pleased to state °

(a) the amouat involved and number
of cuses in which the nationalised banks
have written off ducs as bad dehts in the
years 1982-83 and 1983-84 ;

(6) the role of deposil Insurance and
Guarantec Corporation in writing off
the loans ; and

(c) the amounts written off year-wise
by this Corporation ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a). Ac-

cording to the forms of Balance Sheet
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and Profit and Loss Accouat prescribed
under the Banking Regulation Act, 1949
banks are given statutory protection
from disclosing the particulars and quan-
tum of bad and doubtful debts for which
provision is made to the satisfaction of
auditors. The required information
therefore cannot be made available.

(b) and (¢). Urdet the Deposit Insu-
rance and Credit Guarantee Corpora-
tion’s Credit Guarantee Scheme banks
can invoke guarantee after an eligible
credit facility has been treated as bad
debt/doubtfu! of recovery and has been
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amount in default is shared by Deposit
Insurance and Credit Guarantee Corpo-
ration with the financing bank. It cases
where the banks effect recovery from
the borrowers after the settlement with
the Deposit Insurance and Credit Gua-
rantee Corporation, such recovecries are
shared by the bank and the Corporation
in the same proportion.

Information from Deposit Insurance
and Credit Guarantee Corporation s
available in aggregative terms in regard
to the claims received and claim disposed
off. This information for the years

provided for as such in the books of 1982, 1983 and 1984 is set out
financing banks. In such cases the net below @
(Amount in crores of Rs.)

During the Claims received Claims disposed off

year Number Amount Number  Amount

1982 1,50,926 24,71 1,05,513 14.50

1983 1,47,474 27.84 1,27,714 19.64

1984 2,54,692 61.71 2,36,625 32.09

Expansion of Spinning Units of
Cannanore Spinning Mill in
Cannanore Under NTC

7041. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of SUPPLY AND TEXTILES be pleased
to state :

(a) whether there is any proposal
to expand Spinning Units of Cannanore
and Mahe which are under the Natio-
nal Textile Corporation;

(b) whether there is any proposal to
convert the working days in these
units from 6 days to 7 days a week with
a view to increasing the output thereof;
and

(c) whether there are any trade
unions in the above units which oppose
the introduction of Sunday shift that
promote job opportunities for more
labourers ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) National Tex-
tile Corporation has prepared a propo-
sal to expand the spinning capacity of
Cannanore Spinning and Wcaving Mills,
Cannanore during the Seventh Plan
Period (1985-90).

(b) 7 working days a week has al-
ready been introduced in the Cannanore
Spinning and Weaving Mills, Mahe.
Introduction of this proposal in Canna-
nore Spinning and Weaving Mills,
Cannanore is being discussed with the
Labour Unions concerned.

(c) 7 days working was introduced
in the Mahe unit after discussions with
the trade unions concerned. Discus-
sions with the trade unions, regarding
the Cannanore unit, have still not con-
cluded.
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Opening of Urban Cooperative Banks
in Orissa

7042. SHRI JAGANNATH PAT-
NAIK : Will the Minister  of
FINANCE be pleased to state :

(a) whether there are some propo-
sals pending with Government for open-
ing urban cooperative banks in
Orissa;

(b) whether these proposals are
pending for a very long time;

(c) if so the dctails in this regard;
and

(@) whether thesc are likely to be
cleared in the near futurc ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d). The Reserve Bank of India had
received only two proposals for organi-
sation of ncw urban cooperative banks
during 1984 and both the proposals
have been cleared by the RBI. Prescntly
there is no proposal for opening a new
urban cooperative bank in Orissa is
pending with the RBIL.

Private Practice by the Retired Senior
Officers of Indian Revenue Service

7043. SHRI SANAT KUMAR
MANDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether Government are aware
of the rearing private practice which
the retired senior officers of the Indian
Reverue Service like the Income-Tax,
Customs and Central Excise are
having;

(b) whether the retired Members
and Vice-President of the Appellate
Tribunal of Gold Control and Central
Excise and Customs arc practising
before the same bench which they used
to sit or preside sometim > back:

(¢) whether the Public Accounts
Committee of Parliament adversely
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commented on such unethical practices
some time back; and

(d) if so, the action Government
propose to take to remove such unheal-
thy practices by these retired semior
officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Government are aware that some retired
officers of the Indian Revenue Service
are doing private practice in the matters
of Central Revenue laws like Income-
tax, Customs, Central Excise, etc.

(b) Onc retired Member and one
retircd Vice-President of the Customs,
Excisc and Gold (Control) Appellate
Tribunal are practising before the
Tribunal.

(c) and (d). No adversc comments
of P.AC. in the recent past have
come to the notice of the Government.
Further, under the rules, retircd LR.S.
afficers can act as authorised represen~
tatives and set up practice in Revenue
Laws only after 2 years of their retirc-
ment. However, in some cases retired
officers have been permitted to tender
advice oaly in the Chambers, even
before completion of two years of their
retircment.

Purchase of Stationery by Nationalised
Banks

7044, SHRI KAMLA PRASAD
SINGH : Will the Minister of
FINANCE bec pleased to state :

(a) the source of purchasc of items
of stationery by thc nationalised banks
in D¢lhi; and

(b) whether there is any proposal
to ask them to takc their requirements
from the Ccntral Government Emplo-
yees Consumer Cooperative Society
Ltd.,, New Declhi from whom Govern-
ment officcs  buy their requircments with
a view to check any misuse ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
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Reserve Bank of India had issued cer-
tain guidelines which envisage purchase
of items of stationcry by public sector
banks through invitation of tendcrs/
quotations from such agencies which
in their judgement are considered com-
petent, capable and experienced to render
the service. Public sector banks have,
by and large, been following these guide-
lines In Delhi and elsewhere.

(b) The instructions for purchase of
their stationery requircments by the
Government Ministries/Departments from
the Central Government Employecs
Consumer Coopcerative Society Limited,
New Delhi, were issued by the Depart-
ment of Personnel and Administrative
Reforms in 1981. These instructions
do not cover public sector banks.

Import of Raw Rubber, Cocoa and
Coconut Oil

7045, SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be
pleased to statc *

(a) whether Government propose to
import large quantity of raw rubber and
cocoa and coconut oil during the year
198 5-86;

(b) the quantity of thesc items likely
to be importcd during the year and from
which countries;

(c) whether any agrcemcnt has bcen
made in this regard and if so, the de.
tails thereof;

(d) the reasons for importing these
items and the stcps becing taken to
increase the production in the country;

(¢) whether any study has been made
regarding its impact on the indigenous
growers;

(f) if so, the details thercof; and

(g) the steps taken to safeguard
the growers interest ?

THE MINISTER OF STATE OF
THR MTNISTRY OF SUPPLY AND
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TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) to (c). Import
of rubber during 1985-86 will be res-
tricted to the actual demand and supply
gap in the country. No deccision has
been taken on the quantum of import
of coconut oil and cocoa.

(d) Imports are made to meet the
demand and supply gap. The following
steps have been taken to increase the
production of rubber in the country :

(i) Extension advisory servives.

(i) Replanting and new planting
schemes; and

(ili) Research and
schemes.

development

The following steps have been taken
for increasing of coconut oil :

(i) Production and distribution of
discase free secedlings of hy-
brid and other high yielding
varicties.

(i) Demonstrations to popularise
improved cultivation practices;

(iii) Rejuvenation of diseased and
unproductive coconut holdings;
and

(iv) Financial assistance for replace-
ment of diseased and unproduc*
tive palms.

The following measures have been
taken to augment the cocoa produce
tion :

(i) A central sector scheme for
the development of cocoa is in
operation in the states of Kerala
and Karnataka from 1978-79.

(ii) A Central Sector Scheme for
laying out demostration plot
and training of cocoa growers
is under operation to educate
farmers on the scientifio
methods of cultivation and on-
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farm  processing of
beans.

cocoa

¢e) to (g). Government takes care to
protect the interest of groweis as well
as ‘consumers by way of importing bare
minimum quantities to bridge the gap
between demand and supply, and its
release is made at prices which help
to control the internal market price
at levels remunerative to the growers.

Export of Equipments to Nicargua

7046. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COM-
MERCE be pleased to state :

{a) whether Nicargua has expressed
its desire to import some equipments
from India;

(b) if so, which category of equip-
ment does Nicargua intend to import
from India; and

(c) the details thereof ?

THE MINISTER OF STATE OF
TBE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) to (¢). Govern-
anent of Nicargua have rccently in-
dicated interest in import of equipment
and machinery for a Textile plant
as well as farm implements and hand-
tools.

Export of Additional Items for Canali-
sation Through Certain Agencies

7047. SHRI LAKSHMAN MALLICK :

Will the Minister of COMMERCE be
pleased to state : ;

(a) whether recently Government
have permitted export of some additio-
nal items for canalisation through cer-
tain agencies; and

(b) if-so, the details thereof, alorg-
with the names of the agencies as wcll
as the items ?

THE MINISTER OF STATE OF
. FHE MINISTRY OF SUPPLY AND
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TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) No, Sir. No
new item has been added to the list of
items canaliscd for export in the Export
Policy for April 1985—March, 1988
announced on April 12, 1985,

(b) Does not arise.

Operation of Fake Currency Rackets
7048. SHRIMATI PHULRENU GUHA :
SHRI MAHENDRA SINGH :

Will the Minister of FINANCE be
pleascd to state :

(a) whether Government have in-
formation about fake currency rackets
operating in some parts of the country ;

(b) if so, the details thercof ;

(¢) the modus
racket ; and

operandi of this

(d) the steps taken/proposed in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY): (a), (b),
(c)and (d). The Economic Offences
Wing of the Calcutta Branch of the
Cecniral Bureau of Investigation, on 15th
April, 1985, arrested on Azizure
Rehman at North Bengal State Trans-
port Compound, State Bus Stand,
Calcutta and recovered 9 pieces of
countcrfeit notes of Rs. 100 denomina-
tion and 2 metal blocks used for print-
ing counterfeit notes of Rs. 100 denomi-
nation. A regular case has .been
registered in this regard and the investi-
gation is in progress.

Similarly, on 22.4.85, a search party
of the U. P. State Police raided & hut
in the Locknow City area and recovered
four blocks—2 for printing Rs. 100
denomination note, 1 for printing Rs. 10
denomination note and 1 for printing
Re 1 denomination note and a knife,
Three persons, viz., S/Shri Dhiraj Ram
Yadav, Vijay and Kamraj, have been
arrested on the spot while the * ourth
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person, viz, Shri Vanshraj, a resident
of Nakhas, Thana Pukhta Sarai, Distt.
Jonpur, managed to escape on the appea-
rance of police party. A regular case
in this regard has also been registered
by the Locknow City Police and a search
party led by a senior police officer has
been sent to Calcutta in scarch of the
fourth accused.

Restriction on Imports for Processed
Foods and Flavouring Essences

7049. SHRI DILEEP SINGH
BHURIA : Will the Minister of
COMMERCE be pleased to refer to the
new Import policy and state :

(a) the reason why the imports are
restricted to 10 per cent of F. O. B.
valus of exports for proc.ssed foods ;

(b) the reasons why there is a further
restriction of 10 per cent of the import
licence value for flavouring essencc and ;

(c) the reasons why the exporter
cannot utilise 100 per ccnt of his import
entitlement for importing flavouring
essences ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) Under the Import Policy
for Registercd Exporters, rate of import
replenishment is fixed keeping in view
the value of the relevant item (s) used in
the export product vis-a-vis F. O. B.
value of export product.

(b) Further restriction on the
import of particular item (s) within over-
all import entitlment is also imposed
keeping in view the criterion of extent
of utilisation of the relevant item (s) in
the export product.

(c) Does not arise in view of (a)
and (b) above.

Decline in Performance of STC

7050. SHRI MURLIDHAR MANE :
Will the Minister of COMMERCE be

pleased to state :
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(a) whether there have been a
decline in the performance of State
Trading Corporation in recent years ;

(b) if so, the reasons thereof ; and

(c) the measures Government have
taken to improve and streamline the.
Corporation ? ‘

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX:
TILES (SHRI CHANDRASEKHA
SINGH) : (a) No, Sir. ’

() Does not arise.

(c) The Government continously
monitors the functioning of STC. In
order to enablec STC to discharge its
role as a premier trading organisation,
STC has bcen directed to evolve a
procedure for mouitoring imports to
ensure that thzse are at internationally
competitive prices and are supplied to
consumecrs at lowest possible piice. With
regard to cxports, STC has becen asked
to take up the chullenge in developing
new markcts aad products, as wecll as
to sct itself a time fram< in which it
would penctratc identificd thrust markets
with carcfully chosen commodities.

Licences for Opening of New Branches
of Gramin Banks to NABARD

7051. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether conscquent upon the
transfer of the functions of supervision of
the Gramin Banks to the National Bank
of Agriculture and Rural Development,
the opening of the branches and issues
of licences for them has also been trans-
ferred to this bank by dclinking from
Rescrve Bank of India ;

(b) ifso, the date with cffect from
which this has been doae ;

(c) whether therc is any propesal
to transfer from Reserve Bank the fumce
tion of issuing of licences for opening
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of new branches of the Gramin Banks
to NABARD, so as to avoid the
duality of control and authority ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a) and (b).
No, Sir. Reserve Bank of India conti-
nues to issue licences to Regional Rural
Banks in consultation with National Bank
for Agriculture and Rural Development
under section 23 of the Banking Rcgu-
lation Act, 1949,

(¢) No, Sir.

(d) Question does not arisc.

Validity of Alumina-Aluminium Complex,
Orissa

7052. SHRI GIRIDHAR GOMANGO:
Will the Ministcr of STEEL, MINES
AND COAL be pleascd to state :
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(a) the initial estimated cost of the
Alumina-Aluminium complex, Orissa,
compor.ent-wise }

(b) whether the present cost of the
Alumina-Aluminium Complex, has been
increased substantially ;

(c) if so, the reason for such high
increase thereof, component-wise ;

(d) the interest paid for the loan
from the French Company so far and
whethcer the interest is also included in
the incrcasced expenditure ; and

(¢) keeping in view the low demands
of the aluminium, high project cost, the
cction his Ministry propose to take to
make the project viable and profitable ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (¢). The original cstimated cost
(at first Quarter 1980 price level) and
the Revised Cost Estimates (under consi=
dcration) componcnt-wise, for Alumina-
A’'uminium Complcx arc as follows :

(Rupces in crores)

Original estimated Revised
cosl (at first estimated
quarter 1980 price cost
level)

Mines 69.60 829
Alumina 336.60 - 676.5
Aluminium Smelter 410,40 480.2
Captive Power Plant 408.80 7417.5
Port Facilities 17.00 29.4

1242.40 2226.5

The capital cost estimates of the project
have been updated, taking into account
the progress of implementation of the
project and the actual commitments sa
far made. The reasons for increase in
the cost are escalation in prices,

scope change,
taxes and duties.

quantity variation and

(d) The interest payable on Euroe
dollar loan and French credit during the
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construction period is included in the
capital cost of the project.

(e) The current system of ccnfrolled
price of aluminium would cover the
likely cost of production of aluminium by
NALCO. As per estimates of dcmand
and availability of aluminium metal within
the country, adequate demand for alu-
minium is forecast during the 7th plan
period.  The surplus situation in alu-
mirium after NALCO goes into produc-
tion is expectcd to be temporary aid
short lived.

Per Capita Assistance Given by Public
Sector Banks

7053. SHRI R.M, BHOYE : Wil| the
Minister of FINANCE be pleascd to
state :
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(a) the details regarding the amount
of deposits with various branches of the
public sector banks during the last two
ycars, State-wise ; and

(b) the per capita assistance given by
these banks tili March, 1985, Slate-
wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a) and (b).
Date on Statowise deposits for Murch
1983 and March 1984 and per capita
advances for March 1984 of public
seclor banks (S.B.I. Group+-20 natioaa-
liscd bauks) are set out in the attached
statement.,

Statement
Deposits 7 Vlfc»:‘r_r_CAupita Asivances*
Statc/Union Territory (Rs. lakhs) (Rs.)

March 1983 March 1984 March 1984

S1. No. 2 3 4 s
1. Haryana 88430 105665 619
2. Himachal Pradesh 30156 36270 392
3. Jammu and Kashmir 24063 29133 194
4. Punjab 265428 312520 8717
5. Rajasthan 108679 133655 276
6. Chandigerh 35458 41076 1328
7. Delhi 445836 517542 5409
8. Assam 53320 57583 144
9, Meghalya 6710 9709 172

10. Manipur 1813 2254 87
11 Nagalard 3084 4407 262
12. Tripura 4407 5365 1566
13, Arunachal Pradesh 1928 4594 85
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1 2 3 4 s
14, Mizoram 1442 2098 82
1S. Sikkim 1410 2517 106
16. Bihar 215586 275917 146
17. Orissa 58147 65270 208
18. West Bengal 506814 595763 619
19.  A.and N. Islands 1186 2521 251
20, Madhya Pradesh 167312 206721 230
21. Uttar Pradesh 417782 556312 252
22. Gujarat 346689 403841 625
23. Maharashtra 827766 984181 1498
24. Goa, Daman and Diu 42809 52848 1556
25, Dcdra and Nagar Haveli 225 360 289
26. Andhra Pradesh 263171 328042 4066
27, Karnataka 231127 270808 620
28. Kerala 146516 177486 482
29. Taniil Nadu 287515 329453 666
30. Pondicherry 7430 : 8446 842
31. Lakshadveep 154 231 82

TOTAL : 4652393 5506688 552

¥Based upon 1981 Census.
Note :—Totals may not add up due to rounding difference.

" Expansion of Steel Plants (b) the names of those steel plants

7054. SHRI ANANTA PRASAD whose expansion programmec has already
SETHI : Will the Minister of STEEL, been started ; and
MINES AND COAL be pleased to
state : (c) the names of those steel plants

schemes are examination ?

(a) the names of those steel plants
which have been brought under the ex- THE MINISTER OF STATE IN THE
pansion scheme ; DEPARTMENT OF STEEL (SHRI K.
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NATWAR SINGH: (a) and (b).
Expaasion schemes are being implemen-
ted ir the following steel plants :

(i) Bokaro Steel

Plant — 1.7 to 4 MT stage
(ii) Bhilai Steel

Plant — 2.5 to 4 MT stage
(iii) Alloy Steels

‘Plant, Durgapur — from
160,000
tonnes to 260,000 tonnes of ecrude
alloy steels.

(c) The proposal to expand the Salem
Steel Plant from its present capacity for
rolling of 32,000 tonnes of stainless steel
cold rolled products to 65,000 tonnes is
under examination.

Bcheme to Set ap Units in Export
Processing Zones

"7055. 'SHRI N. DENNIS : Will the
‘Minister of COMMERCE be pleased to
state :

(a) whether Government have initi-
ated any scheme to induce entreprencurs
in high technology areas to sest up units
in the export processing zJnes;

{b) if so, the names of such zones
‘which are proposed to be formed;

(c) the details
incentives; and

regarding  the

(d) when the incentives are likely to
be provided ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) to (d). The pro-
motion of high tech industries is one of
major objectives under the Export

Prooessing Zone Scheme. The incentives

available to the uiits also aim to
promote such industries, In addition to
the Santacruz Blectronics Bxport ‘Proce-
ssing Zone, Bombay and Kandia Frec
_Trade Bone, Gandhidham the Govern-
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ment have recently sanctivned establish-
ment of four ncw export processing
zones at Madras, Falta (West Bengal),
Cochin, and NOIDA (U.P.). The units
operating in the export processing zoaes
are already enjoying a package of incen*
tives including the following :

(i) 5 years tax holiday

(ii) Total waiver of licensing for
import of capital goods and
other/production materials.

(iii) Duty-frec import of
goods and other
meterials,

capital
Production

(iv) Exemption from levy of Central
excise duties and other levies
on products manufactured
within the sones;

(v) Grant of ‘decmed export’ beng-
fits to supplies made from the
domestic tariff area to the zone
uaits.

(vi) Foreign equity participation
permitted even upto the extent
of 100 per cent,

(vii)  25% of the manufacturced goods
can be sold into the domestic
tariff area against valid import

licenses.

(vii) Grant of facility to employ
foreign technicians the
enterprises.

The Board of approvals for the export
processing zZones encourgge establishment

‘of industries in high technology areas.

Working Hours of Canara Bank, R. K.
Param, New Delhi

7056. SHRI  HAFIZ MOHD.
SIDDIQ : Will the Miuister of
FINANCE be pleased to state :

(a) whether the Canara Bank, R. K.
Puram, New Delhi after having started
working from 8.30a. m.,, has again
revorted to its  old timing viz. 9 a. m.
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thus causing considerable inconvenience
to the office-goers;

(b) whether the Irdian Bank, Shanti-
niketan DDA Market, New D:lhi which
isclose by works from 8.30a. m.
onwards; and

(c) if so, the practical difficulties
which lie in the way of this Bianch of
Canara Bank is not opening at 8.30 a.m.
whether he proposes to havc the matter
looked into at  the Bank’s Hcad Office
level and get its previous timing of
8.30 a. m. restored ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a), (b)
and (¢). Indian Bank’s branch at DDA
market Shantiniketan opens at 8.30 A.M.
on  Mondays and Wednesdays  to
Saturdays and at 9.00 A M. on Sundays;
Tuesdays being obscrved as weekly
holidays.

Canara Bank has, however, rcported
that its R. K. Puram branch has changed
its opening time to 9.00 AM keeping in
view the convenicnce of the customers.
It does not propose to revert back to the
old timing of 8.30 AM becouse there is
negligible  business  between 8.30
AM and 9.00 AM.

Loans Given to M/S. HINDALCO by
Public Sector Agencies

7057. SHRI ANAND SINGH : Will
the Minister of FINANCE be pleased to
state *

(a) the details of loans given to M/s
HINDALCO by various public sector
agencies which still remain to be repaid
on 31st March, 1985;

(b) the total intercst that stards due
from the said firm as on that dates and
how much of it is overdue for repay-
ment; and

(c) the steps being taken to  recover
the dues expeditiously ?

THE MINISTER OF STATE IN THE
MINTSTRY OR  FINANCE (SHRI
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JANARDHANA POOJARY) : (a), (b)
and (¢). In terms of provisions of the
statutes governing public sector finarcial
institutions and the Public Financial
Institutions (Obligation as to Fidelity
and Secrecy) Act, 1983 information
relating to individual constituents assis-
ted by the institutions cannot be
disclosed.

Growth of Synthetic Units.

7058. SHRIMATI INDUMATI
BHATTACHARYYA : Will the Minister
of SUPPLY AND TEXTILES be pleased
to state :

(a) whether the crisis in the jute
industry has resulted in spurt in the
growth of synthetic units in the country
during the past few years; and

(b) the dectails of the growth of
synthetic units in the country since 19807

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) There has been growth of
synthetic units in the country,

(b) Till the end of 1979, there were
only 120 units out of which 119 were in
the small scale s:ctor with a total capa-
city of 16,000 MTs, per annum. The
capacity available at that time in the
small scale scctor was 14,400 Mts. per
annum and 1600 MTs. per annum in
medium sccle sector.  Since then, large
number of entreprencurs have shown
interest for this item both in small scale
and organiscd sector. It is  estimated
that the total irstalled capacity in the
small scale sector as well as in the
organised scctor at present is around
35,000 MTs. per annum. The total
capacity so fir registered under DGTD
registration/Letters  of Intent is about
5 lakh tonnes.

Geological Survey in Datia District
(Madhya Pradesh)

7059. SHRI KRISHNA SINGH :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :
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(a) whether a detailed geologic_al
survey has been  conducted in  Datia
District of Madhya Pradesh;

(b) if so, whether any major min-rals
like lead, mica etc. have been found and
if so, the total estimated deposits of
these minerals in the areas;

(c) whether there isa proposal to
start mining  operations in the area;
and

(d) if so, the steps taken in this
direction ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) The Directorate of Geology and
Mining of Madhya Pradesh Government
has carried out Geological Survey in
parts of Datia District.

(b) No, Sir. Only insignificant occur-
rences of lead have been found.

(c)and (d). Clay and Ochre are
alrcady being exploitcd in the District
on a small scale.

Appointment of Labour in Satna
Parliamentary Constituency (Madhya
Pradesh) in the Units of Ministry
of Steel, Mines and Coal

7060. SHRI AZIZ QURESHI : Will
the Minister of 'STEEL, MINES AND
COAL be pleased to state :

(a) whether any unit of his Ministry
or any of its undertakings is working in
Vijayaraghogarh or any other assembly
segement of Satna Parliamentary constit-
uency of Madhya Pradcesh;

(b) if so, the procedure of appoint
ment of labour/workers in this unit;

(¢) whether any labour/workers are
being supplied by some contractors, on
commission basis in  addition to those
who are dircctly appointed by the mana-
‘gement;

(d) if so, whether both these clusses
of labour/workers are being paid equal
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and same wages for the same nature of
job they are doing;

(e) ifnot, the reasons for such a
discrimination; and

(f)  the steps proposed to be taken to
remove this disparity ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRIK.
NATWAR SINGH) : (a) Yes, Sir, Ispat

Limestone Quarry at Babupur of
Rourkela Steel Plant falls  in the Satna
Parliamentary  Constituency. Bokaro

Steecl Plant hasa  Limestone Mine in
Kuteshwar near Barhi within the Vijaya-
raghogarh Vidhan Sabha area which also
falls in the Satna Parliamentary Constit-
uency.

*

(b) The recruitment of labourers for
Ispat  Limestone Quarry at Babupur-
Satna (of Rourkela Steel Plant) is made
through the Emp'oyment Exchange as
in the case of all other mines under the
management of Rourkela Stecl Plant.

For its Limestone Mine in Kuteshwar,
Bokaro Steel Plant  employs regular
workers through  Katni  Empleyment
Exchange and by open advertisement in
the cvent of non-availability of suitable
candidates.

Labour/workers are being
contra-

(¢) No
supplicd to the undertaking by

" ctors on commission basis. But certain

works of a seasonal/fluctuating/temporary
naturc, like  construction of houses,
loading and transportation of limestone
etc., where it is not feasible to engage
labour on permanent basis, are awarded

for execution by contractors  through a
system of job contract. The contractors
employ their own labour for  execution

of these jobs.

The contractual value is not fixed on
commission basis but is on the basis of
quotatinr by the contractors against
tenders floated, taking into account the
considerations like quantum of job invol-
ved statutory payments,  supervision
charges etc.
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(@) and (e). The labour/workers
engaged by the Rourkela Steel Plant and
Bokaro Steel Plant Mines directly, and
those engaged by the contractors, are
employed on different type of jobs. They
are not engaged on the same type of job
and, as such, thereis no discrimi-
nation,

The contract labour at both thc Mines
are paid wages at the rate not less than
the rates notificd by the Central Govern-
ment from time to time for Limcstone
Mincs, while the departmental employces
are paid wages in accordarce with the
wage structures of these Piants.

(f) The wage rates of the contract
lebour and departmental  workers are
different as clarified. The parity in
wage rates for contract labour and
departmental  labour is not possible
because the {wo are cngaged on different
kinds of jebs and arc governed by
different terms and conditions of their
employment.

Subsidence in Raniganj Coalficlds Area
Due to Faulty Alignment of Oil Pipeline
from Haldia to Barauni

7061. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL, MINES
AND COAL be plecsed to state :

(a) whether Government had decided
several  years ago to  retalign the oil
pipeline from Haldia to Barauni in order
to avoid dangers of subsidence in the
Raniganj Coalficld area;

(b) ifso, the action taken in this
respect;

(¢) whether the faulty alignment of
the pipeline was caused by the foreign
consultants, M]JS. Bechtel of USA
disrcgarding consideration of hozard and
g=curity; and

(d) if so, whether Bechtel
on the black list of foreign firms.

was put

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
.} No. Sir.
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(b) Does not arise.

(¢c) The alignment of the pipeline
including preparation of the feasibility
reports were carried out by a different
agency. MIS. Bechtel had functioned as
Technical and Managerial Conbsultants
for implementation of the above project.

(d) Does not
above.

arise in view of (c)

Proposal to Bifurcate Coal India
Limited

7062. SHRI RAJKARAN SINGH :
Will the Ministcr of STEEL, MINES
AND COAL be pleased to state :

(1) whether Government propose to
sel up to ncw subsidiary companies of
Coal India Limited viz. One Singrauli
division of Northern Coalfields and the

other Bilaspur division of South FEastern
Coalfie!ds;

(b) if so, whether any final decision
has since  bcen taken in the matter;
and

(@) if not, the stage at which the
matter stands at present ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (¢). No. decision has becn taken
to set up two new coal companises under
Coal India Limited.

Fall in Demand for N.T.C. Products

7063. SHRI H.N. NANJE GOWDA *
SHRI V. SREENIVASA
PRASAD :

Will the Minister of SUPPLY AND
TEXTILES be plcased to state :

(a) whether attention of Govern-
ment has been drawn to the news
item captioned ‘‘Substantial fall in
Demand for NTC Products’” appeared
in the ‘Statesman’, Calcutta of 18 Feb-
ruary, 1985;

(b) if so, the details thereof;
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(¢) whether the sales of the products
have substantially falien down due to
very low standard production; and

(@) if so, the facts thereof and the
action proposcd to be {aken against
the bad management and its poor per-
formanc: ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (z) Yes, Sir.

(b) The news item refers to NTC
(Bastern Region), i.c, NTC (WBABO)
Ltd.. Calcutta. The following are
the highlights of the this news item :

(i) substantial fall in demand for
NTC products ia the Calcutta
cloth market;

(ii) monthly sales of controlled,
non-conirolled cloth and yarn
during Dccember, 1984 and
Janurary, 1985 had bcen
around Rs. 50 lakhs Rs, 10
lakhs and Rs. 10 lakhs
respectively  as compared to
Rs. 2 crores, Rs. 1 crore and
Rs. 1.2 crores respectively in
the corrcsponding period of
1983-84.

(iii) Fall in demand was due to in-
ferior quaiity cotton.

(¢) The total of zctual sales during
December 1984 ard January, 1985
were Rs. 512 lakhs and not Rs. 70
lakhs as reported in the said ncws
item. The said sales were not below
the corresponding period of 1983-84
as there wasan increase from Rs. 500
lakhs to Rs. 512 lakhs.

(d) Does not arise.
Raids in the Premises of NTC Limited
7064. SHRI RAM  BHAGAT

PASWAN : Will the Minister of
FINANCE be pleased to state :

(a) whether Government raided the
premises of M/s NTC Limited under
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the management of Modi Group in
1985; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (n) If
the How’ble Mcember is referring to
M/s Nuaiional Tobacco Co. Limited.
Calcutta, their premises were not raided
in 1985.

(b) Inview of (a) above, the ques-
tion does not arise.

Lapsing/De-Reserving of Posts Reserved
for SC/ST in Delhi Circle of State
Bank of India

7065. DR. VY. VENKATESH : Will
the Minister of FINANCE be pleased
to state :

(a) whether 157 posts of JMG,
Scale-I Officers and Cash Officers rese-
rved for Scheduled Castes/Scheduled
Tribes communitics have cithcr been
lupsed or de-reserved by thc manage-
ment of Statc Bank  of India, Delhi
Circle;

(b) the rcasons why these posts have
been lapsed/de-reserved;

(¢) whether the managcment and
Government  have  received  certain
represcentations from  State Bank  of
India SC/ST Employees Weifare Asso-
ciation (Regd.) against the above said
mecasure taken by the monagement of
the bank; and

(d) if so, the action taken in regard
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY)
(a), (b), (c) and (d). State Baok of
India has reported that 157 vacancies
in JJM.G. Scale-l, reserved for Sche-
duled Castes/Scheduled Tribe commu-
nities have lapsed. The reserved
vacancies were carried forward for
three consecutive ycars in terms of
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the Government orders of the subject
but due to non-availability of suitable
candidates they had eventualiy to be
allowed to lapse. State Bank of India
Scheduled Coste and Scheduled Tribe
Welfare Association has made a repre-
sentation in the mattcr to the manage-
ment. The SC/ST Staff Union has
filed a Special Leave Petition in <(he
Supreme Court against this and the
matter is sub-judice.

Orders Issued by Coal India Limited
for installation and Purchase of
Machineries

7066. SHRI MANORANIJAN
BHAKTA : Will the Minister of STEEL,
MINES AND COAL be pleased to
state

(a) the nomber of ordeis issued by
the Coal India Ltd., for installalion and
purchase of machineries for its subsi-
diarics throughout the country along-
with the valuc of each contract/puichase
during the last three years;

(b) whether public sector undertak-
ings ¢ompeted in the said tenders and
how many of themw have been awarded
such contract;

(c) whether it is a fact thuat in Eas-
tern Coal field arca prefcrence is given
to Usha Brechdy overridirg the claims
of renowned public scctor undertakings
like Burn, Stardard ctc.; and

(d) if so, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a), (b), (c)and (d). The information
is being collected and will be laid on
the Tablc of the House.

Representation Regarding Payment of
Award Money for Furnishing
Information

7067. SHRI RAMSWAROOP RAM :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5347 on the
27Tth March, 1981 rcgarding informa-
tion about income-tax evaders and black
money hoarders and state :
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Written Answers 150

(a) whether Government have received
representations dated the 14th April,
1982, 11th May, 1952, 20th July, 1982,
31st July, 1982, 30th November, 1982,
7th January, 1983, 9th September,
1983 and 29th October, 1983 regard-
ing payment of award money for
furnishing information about concealed
income; '

(b) if so, the details of these repre=
sentations; and

(c) the action taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
Goveinment “have received representa-
tions dated the 14th April, 1982, 20th
July, 1982, 30th November, 1982, 9th
September, 1983 and the 29th Oclo-
ber, 1983 rcgarding payment of reward
money for furnishing information about
concealed income. The written commu-
nications dated thc 11th May, 1982,
31st July, 1982 and the 7th January,

1983 arc thc replics sent by the
Government.
(b) These rcpresentations  mainly

pertain to the gricvance of the person
claiming reward, that the reward due
to him has not been paid to him. A
Tcquest was also made for a hearing
in the presence of the person claiming
reward.

(c) The matter was examined ani
it was found that thc person claim ng
reward was not entitled to any reward,
Suitable replies were sent to the Hon’ble
Mcmber of Parliament who hag

written to the Government in this regard
in the past.

Trade in Contraband Goods

7068. SHRIMATI KISHORI SINHA :

Will the Minister of COMMERCE be
pleased to state : '

(8) whether the dan
trade in contraband goods was discussed

at the  Iaternational Chambers of

Commerce Conference i
March. Toss ¢ at Seoul jp

ger of growing

.
»
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(b) if so, whether Government are
aware of the imports of these goods to
India also;

(c) if so, the steps taken to prevent
this; and

(d) whether customs inspecting staff
will be strengthen:d to ensure that no
contraband goods flow out of India
also ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SAiIRI CHANDRASHE-
KHAR SINGH) : (a) It is understood
from the Interrnational Chamber of
Commercc New Delhi that there was
no discussion about the danger of grow-
ing trade in contraband goods in the
Annual Conference held in March at
Scoul. It is further understood that
the Meeting held was on counterfeit-
ing in International Trade and thc dis-
cussion rclated to Trade in spurious
geods involving infringement of Trade
Mark Rights.

(b) to (d). Reports reccived from
the Collectors of Customs reveal that
no instance of counterfeiting in inter-
national trade in spurious goods has
come to their notice.

Machincry already exists to detect
and prcvent smuggling of contraband
goods and to deal, in the normal course,
with imports effected in contravention
of other laws and enictments.  As and
when the necd arises, proposals for
augmentation of the staff are made
having regard to the overall anti-smuggl-
ing rcquirements.

Strike by Diamond Traders of Bombay

7069, SHRI B.K. GADHAVI : Will
the Minister of FINANCE be pleased
to state :

(a) whether the diamord traders of
Bombay have gonec on strike asa pro-
test against raids by Income-Tax
authorities;

(b) whether they called on the
Prime Minister to stop such raids;

(c) the total quantity and value of
diamonds seizcd during the raids since
1 January, 1985;

(d) whether during such raids any
cash ircluding cash in the form of
bearers bords, fixed dcposit receipis
w.re found; and

(e) if so, the total amount therzof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Government have been informed that
the trade stoppud import of rough dia-
monds and cxport of polished diamonds
from 14-2-1985 to 2-3-1985.

(b) No delegation of diumond traders
of Bombay secms to have called on the
Prime Minister,

(c) Scarches conducted by Income-
tax Department in Bombay resulted
in seizurc of diamonds wcighing 2900.71
CTS valucd at Rs. 66.47 lakhs appro-
ximately.

(d) and (¢). Diamond studded jewel-
lery valucd at Rs. 19.51 lakhs, other
jewellery valued at Rs. 1.84 lakhs and
cash of Rs. 1.59 Jlakhs was found at
various precmises. No note of Bearer
Bonds is tuken. Herce question of giving
the figure of Bearcr Bonds found, if any,
does not arise.

Evasion of Excise Duty and Income-
Tax by M/s Delhi Bottling Company
(P) Ltd. and Its Dircctors

7070. SHRI KALI PRASAD PAN.
DEY : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of cxcisc duty
paid by M/s Delhi Bottling Company
(Private) Limited during the last three
years ending 3 Ist March, 1985;

(b) whether it has come to the
notice of Government that this Company
and its dirccto:s are indulging in evasion
of excise duty and income tax; and
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(c) whether some check has also
been made on their production to find
out whether the total production has
been taken into account while assessing
thc excise duty ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
total amount of Excise duty paid by
M/s Declhi Bottling Company (P) Ltd.
during the last threc years ending 3 1st
March, 1985 is as under :
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Year Amount of duty
198 2-83 Rs. 106.01 lakhs
1983-84 Rs. 94.01 lakhs
1984-.85 Rs. 85.61 lakhs

—

(b) No instance has come to the
notice about this Company and its
dircctors indulging in the e¢vasion of
excise duty. As regards evasion of
Income Tax at the Company is not
asscssed to Income Tax a Delhi, and
hence this information is rot readily
available.

(c) Prescribed checks are being con-
ducted regularly.

Pre-Takeover Liabilities of Sick
Indastries

7071. SHR1 SAIFUDDIN CHOW-
DHURY :

SHRI AJIT KUMAR SAHA :

SHRIMATI BIBHA GHOSH
GOSWAM1 :

Will the Minister of FINANCE

be pleased to state :

(a) whecther it is a fact that accor-
ding to the new dccision of Union
Government, the State Governments
will have to pay all the pre-takeover
dues of a industrial units to thc nation-
alised banks and finar.cial instructions if
it decides to takeover the unit which has
fallcn sick causing untmployment and
hardships to the workers:
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(b) the earlier position in this regard;
and

(¢) whether Union Government have
received representations from the State
Governments to reconsider their new
dccision of paying all pre-takeover dues
to nationaliscd banks and financicl insti-
tutions ?

THE MINISTER OP STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a). It
was decided by the Central Government
in D:cember, 1984 that in the event of
nationalisation of industrial units either
by Central Government or by State
Governments, cntire pre take over and
post take over dues of banks and finan-
cial institutions should be fully protec-
tcd. This decision has bcen communi-
cated to various Central Governmeunt
Dcpartments and $tate Governments for
their information ard compliance.

(b) Prior to the policy adopted in
Dccember, 1984 protection was being
provided to the entire post take over
dues and such of the pre take over dues
as were given at the behest of the Cen-
tral/Statc Goverrments.

(¢) Some represcntations have been
reccived requesting reconsideration of
the policy on protection of dues of banks
ard financial institutions as formulated
by Government in December, 1984,

Promotion to the Post of Income Tax
Officers (Group-B)

7072. SHRI SOMJIBHAI DAMOR :
Will the Minister of FINANCE be
pleased to state the total number of per-
sons qualified in Departmental Examina-
tions who are still awaiting promotion
to the post of Income Tax Officers
(Group-B) upto three years, 3-5 years,
5-7 years and 7-10 years and more than
ten years, charge-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): The in-
formation is being collected and will be

laid on the Table of the House.
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Jnvestigation of forged SC/ T Employees
of Calcutta Cugtoms

7073. SHR1 ANANDI CHARAN
DAS : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have initia-
ted any action for investigating into
some specific cases of allegedly forged
Scheduled Caste and Scheduled Tribe
cmployees of the Calcutta Customs ;

(b) whether the matter was origi-
nally taken up on a reference from the
then Minister of Statec for Home
Affairs, arising out of a representation
made somctime in 1976,

(c) whether the list of such forged
Schedule.i Caste and Scheduled Tribe
employces swelled up from eight to
twenty-onc till February, 1976 when a
second representation was made and has
sirce then gone up further ;

(d) if so, the present position of the
Departmental enquiries made sa far ;

(e) whether there is any proposal to
handover all the cases to C.B.I. for
speedy enquiry and appropriate punish-
ment and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) The matter was taken up on re-
ceipt of an anonymous complaint.

(c) 22 such cases have been brought
to the notice of the Department so
far.

(d) In soms cuses, the allegations
have been found to be baseless. The
remaining cascs are under investiga-
tion.

(e) and (f). It is not corsidered neces-
sary to refer these cases to C.B.L at
this stage as investigations by the con-
cerned authorities are in progress.
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Raids in Premises and Offices of Garment
Exporters of Delhi by Customs
Department.

7074. SHRI BANWARI LAL PURO-
HIT : Will the Minister of FINANCE be
pleased to state :

(a) whether the Customs (Preventive)
Department, Declhi has recently reided
more than 20 premises and offices of ex-
porters and cargo agents wh> made a
utile bid to export garmecnts to the
United States in a clandestine manner ;

(b) ifso, the details of the expors
ters of garments whose prenlises were
raided ;

(c) whether the cases have bceen
handed cver to CBI for investigation ;
and

(d) if so, the action taken by Govern-
ment against the garment exporters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); (a). Yes,
Sir.

(b) Since the cases are still under
investigation, it is not in public interest
to disclose details at this stage.

(¢) Rcquest has been made to C.B.1.
for talking over the invcestigation of this
case.

(d) After the investigations are com-
pleted, appropriate action will be taken
against those found guilty.

Forging und Unlawful Dealings in Bank
Guarantees in Kanpur

7075. SHRI G. G. SWELL : Will
the Minister of FINANCE be plcased
to state :

(a) whether a number of persons
were arrested by police in Kanpur for
forging and dealing in bank guarntees,
solvency certificates, import licences
eto. ;
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(p) whether confessions of the arres-
ted persons claimed the collusion of a
number of officers of the Commerce

Ministry ; and

(¢) the financial implications and
dimensions of thc fraud ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANACE
(SHRI JANARDHANA POOJARY):
(a) As per <ovailable information 3
persons have been arrestcd by Kanpur
Police in connection with the alleged
forging of bank guarntces, etc.

(b) and (¢). The Kanpur Police has
registered a crimiral case and is investi-
gating the matter.

Comp letion of Pending Xacome Tax
and Excise Matters Against M/S
Coca Cola

7076. SHRT THAMPAN THOMAS :
Will the Minister of FINANCE be
pleased to state :

(a) whether any progress has been
made by M /s Coca Co Ja Export Corpo-
ration in India in closing their cstablish-
ment sincc August, 1983 ;

(b) whether the income-tax and
excise matters pending in High Courts
or Appellate Tribunal have been comp-
leted : and

(¢) whether the Company has been
permitted to dispose off its asscts like
plant, machinery, furniture, fixtures,
otc. even bofore the sizeable revenues
are collected from the company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) M/s
Coca Cola has not filed any application
with the concerncd Registrar of
Companies as required under the Compa-
nics Act, for cessation of its place of
business in India.

(b) As regards Central Excise matters
the appeal filed by the company before
the Customs, Excise and Gold (Control)
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Appellate Tribunal and writ filed in the
Dclhi High Court against the orders of
Collector of Central Excise, Delhi
demanding a duty of Rs. 68,39,033 and
a penalty of Rs. 25,00,000 are perding.
As regards Income Tax, the assessmenis
have been completed upto the assess”
ment year 1982-83. Against the re-
opening of Income Tax assessement for
the assessment years 1967-68 to 1973-74
under scction 147 of the Income-tax Act,
1961 on the ground that the assessce
Company had not disclosed the change
its accounting system and claimed loss
due to foreign exchange fluctuations, the
Company filed a writ petition in the
High Court, D:lhi, which has also since
been disposed of by the hon’ble High
Couct on 18. 12,1984,

(c) The company was granted per~
mission to sell its fruit processing plant
located at Bulsar, However, no remit-
tarce has becn allowcd so far as any
remittance of the net sale procecds of
the plant after payment of all taxcs is to
be considered along with surplus assets,
it any, in accordance with the provisions
of exchange control after winding up.
For sale of movable properties like
furniture and fixtures, no permission of
the Re¢serve Benk of India is required.

Craft Centres in Jammu and Kashmir

7077. PROF. SAIFUDDIN SOZ:
Will thc Minister of SUPPLY AND
TEXTILES be plcased to state :

(a) whether the schemes relating to
provision of skills were mooted by the
Ministry over a period of tim: ; and

(b) what craft centres ctc. were
established in Jammu and Kashmir State
and at what places ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASEKHAR
SINGH) : (a) A massive Training Pro-
gramme in Carpet We avirg was launched
in 1976. At present advanced and
ordinary training centres in Carpet
weaving are being run in the State. In
addition, training is being given in crafts
like embroidery, wood carving, papier
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machia etc. under the apprenticeship
training scheme.

(b) No craft centres have been set
up. 6 Murketing and Service Extension
Centres for handicrafts have been set up
at Srinagar, Baramulla, Anantnag,
Jammu, Udhampur and Leh.

 Grant of Letter of Intent to APIDC

707 8. SHRI N. VENKATA
RATNAM : Wil the Minister of
FINANCE be pleased to state :

(a) whether the Andhra Pradesh
Industrial Development Corporation
(APIDC) on the advice of the Ministry
of Industry, wrote on 6 October, 1983
ta Industrial Credit and Investment
Corporation of India and Industrial
.Development Bank of India regarding
Jjts letter of intent for manufacture of
‘Dextrose. Monohydrates and Hyfructose
Syrup ;

. (b) ‘the reasons for delay in replying
to .API]_)C ; and

(¢) whether his Ministry has replied
to APIDC to enable them to request the
Minisiry of Industry for early grant of
~Letter of Intent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Information is being collected and to
the “extent available and permissible
under the rules will be laid on the
“Fable of the House.

Proposal for Setting up ‘‘Institute for
Traditional Crafts’’ in Kerala

..7079. SHRI T. BASHEER : Will
the Minister of SUPPLY AND TEX-
TILES be pleased to state -
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(a) whether Government of Kerala
have made a proposal to Union Govern-
ment for setting up an institute for Tradie
tional Crafts in Kerala and requested
central assistance for the same institute;

)

if s0, the details thereof: and

(c) Government's reaction thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILE (SHRI CHANDRASHEKHAR
SINGH) : (a) to (c). The information
is being collected.

World Bank Assistance for Irrigation/
Power Projects

7080. SHRI D. B, PATIL : Will the
Minister of FINANCE be pleased to
state ¢ L

(a) whether itisa fact that the
World Bank has sanctioned dollar 798
million for power, irrigation and coal
mining projects in India;

(b) if so, for which project (State-
wise) loan h1s been sanctioned; and

(¢) the amount of loan that has been
earmarked for each such projects;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to- (c).
During the World Bank fiscal year (Ist
July, 1984 to 30th June, 1985) the Bank
Group has so far approved loains/credits
to India for the following power, irriga*
tion and coal mining projects *

Amount in US dollar million

". Name of the Project State Amount of assistance
. 1IBRD IDA
Sl. No. 1 2 3 4 5
‘1, Sardar Sarovar Dam Maharashtra, 200 100

. and Power Project.

Gujarat and

Madhya Pradesh.
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SL No. 1 2 3 4 5
2. Narmada Gujarat Gujarat - 150
Water Delivery and
Drainage Project.
‘3. Jharia Coking Coal Central Sector 248 —
' Project.
Tolal : 448 250

QGrand Total

‘ (3)+(4)

SCIST Member in the Departmental
Promotional Committee in the
N.T.C (Delhi, Puajab and
Rajasthan)

7081. SHRI GANGA RAM: Wil
the Minister of SUPPLY AND TEX-
TILES be pleased to state +

(a) whether it is a fact that there is
neither a Scheduled Caste nor a Scheduled
Tribe member in the Departmental
Promotion Committees/Rccruitment
Boards so far as the appointment/pro-
motions in the National Textiles Corpor-
ation (D.P.R) and its mills are
concerned;

(d) whether there is no liaison
officer to look after the appointment/
promotions of above category in the
above organisations; and

(¢) if so, the reasons for not compl*
ying with the orders of Governmeat
regarding rescrvation for S.C./S.T.
candidates in various posts ?

THE MINISTER OF STATE OF THR
MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) Scheduled Caste
nominee is being associated with various
Selection Committees, where the compet-
ing candidates belong to  Scheduled
Caste/Scheduled Tribe Community.

(b) Liasion Oflicers have been appo-
inted in all the  units,
prganisations.

in the above

698

(c) Does not arise.

Plastic Raw Material Unearthed by
Income Tax Authorities

7082. SHRI DHARAMPAL SINGH
MALIK ' Will the Minister of
FINANCE be pleased to state :

(a) whether attention of Government
has becen drawn to the news item
appeared in the ‘Hindustan Times’ on
7 April, 1985 wherein it has been stated
that in West Bengal unaccounted plastic
raw materials worth Rs. 20 lakhs wese
urearthed by Income Tax authorities
after raids on the factory and residential
premises of a  group to  businessmen
dealing in imported plastic granules;

(o) if so, the details thereof; and

(c) the action Government have
taken against the defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) Searches were conducted in Ms,
Citizen Plastic Stores group of cases
on 2nd April, and 3rd April
1985 by Income Tax  Depart-
ment at Calcutta, During the search
operations, C.A.B. Moulding podwer
worth about Rs. 16 lakhs was found
and inventorised. Books of accounts and
other incriminating documonts were
seized,



133 Wrltten Answers

(c) Appropriate action is being taken
pnder Direct Taxes Acts after making
pecessary enquiries.

Cotton Purchased by CCI

7083. SHRIMATI BASAVA
RAJESWARI: Will the Minister of
SUPPLY AND TEXTILES be plcased
to state *

(a) the total quantity of cotton
purchased by the Cotton Corporation of
India during the last year and also the
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(b) whether it has come to the notice
of Gavernment that the Cotton Corpor=
ation of India is purchasing at the prevai®
ling rate which is much lower than the

support price fixed by Government |
and :

(¢) ifso, thc action Government
propose to take in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) The State-wise purchases
of thc Cotton Corporation of lndia

current season; State-wise  break up during 198384 and 1984-85 cotton
thereof; seasons are as follows :—
State 1983-84 1984-85
(Sept 83-Aug. (Sept. 84 to 14th
84) Quantity May, 1985)
in bales) (Quantity in bales)
Gujarat 94,531 1,05,052
Andhra Pradesh 123,600 94,511
Haryana 49,570 64,630
Karnataka 47901 36,775
Madhya Pradesh 70,849 1,08,328
Punjab 55,605 93,873
Rajasthan 58,476 88,964
Tamil Nadu 24,291 11,939
Assam (Meghalaya) 41 328
Total 5,24,864 6,04,400
(b) and (¢). @ When prices go above Capacity Utilisation of Mine<Steel

the support price the Cotton Corpo-
ration of India purchases cotton at the
prevailing market price in open compet-
ition with other buyers. The CCI also
makes purchases at the minimum
support prices when the market prices
of kapas fall below the support level
announced by the Government,
However, the full support price is for
standard quality and appropriate deduct”
ions are made if necessary om account

Plant at Sikki in Birbbum ,
West Bengal

7084. SHRI GADADHAR SAHA:
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the production capécity of Mini*
steel Plant at  Sikki in Birbhum, West
Bergal and utilisation of this capacity;

(b) the

requirement of steel for
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of steel per month/per year, year-wise,
during 1982 to 1984 for this plant; and

-~ (¢) the profit or loss year-wise, dur-
‘ing the period 1982 to 1984 and the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRIK.
NATWAR SINGH) : (a) to (c). The
information is being collec’ed and will
be laid on the Table of the House.

Manufacture of Electrelytic Manganese
Dioxide in Orissa

7085. DR. KRUPASINDHU BHOI :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether manufacture of electro-
Iytic manganes: dioxide in Oriss1 has
been delayed f.r want of clearance of
entering into foreign collaboration ;

(b) ifso, the steps proposcd to be
taken for expediting the same ; and

(c) the timc by which it is likely tO
commence manufacturing ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
(a) to (c). M/s. Electro-Chem Limi-
ted, Orissa were issued a letter of
intent on 8.2.74 for the manufacture of
3000 TPA of Electrolytic Mangancse
Dioxide which was subsequ:ntly conver-
ted into an Industrial Licence on
26.4.1980 subject to the condition that
no foreign collaboration would be per-
mitted and it would be based on indige-
nous technology. In March 1984, the
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company submitted an application for
amendment of the industrial licence to.
permit them to have foreign collabarae-
tion for the above project since the indi-
genous technology was mnot viable on a
commercial scale. The application of
the company has been examined by
Government in detail and a decision on
it is likely to be taken shortly. B

Expenditure on Lunch/Dinner Hosted
by Central Silk Board

7086. SHRI MAHABIR. PRASAD
YADAYV: Will the Minister of SUPPLY"
AND TEXTILES be pleased to state :

(a) whether it is a fact that Central
Silk Board hosted a lunch and dianer at
Maida and in that thc amount of
Rs. 74,000 wcre spent ;

(b) - whether it is permissible under
rules ; and

(c) the details of lunch and dinoer
hosted by Central Silk Board in S-star
hotels in Delhi and clsewhere during the
last three years ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) and (b). No, Sir. In fact
a sum of Rs. 71,592.50 was spent by
the Central Silk Board for organising a
function at the site of Board’s Research
Sub-section at Mothabari (Malda) when
an exhibition was arranged for demonstra-
ting tmproved techniques of rearing, im-
proved varietics of Mulberry and Silk-
worm races to the rearers.

(c) A statement is attached.

Statement
Date Particulars Expenditure
1 2 3
1982-83
24.8.82 Lunch hosted for members of the Rs. 2860.00

Board and invitees for the §7th

QGeneral

Rodv mastinae of tha
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1 2 3

Board at Ashok Mayur, New
Delhi.

. 19-83-84

23.7.83 Lunch hosted for members of the Rs. 3277.40
Board and invitees for the 59th
General Body meeting of the
Board at Hotel Kalinga Ashok,
Bhubaneswar.

12.9.83 Lunch hosted for the participants Rs. 987.00
in the meeting held to discuss sc-
riculture development, incl,,
chairman, vice~chairman Maha-
rashtra  State Kbadi Board
(Bombay).

28.1.84 Dinner for the award winners and Rs. 16860.10
other 200 invitees and exporters
in connection with the Annual
Award Function for outstanding
export performance of natural silk
in Hotel Ashoka. New Delhi

1984-85

10.5.84 Lunches hosted for the members of Rs. 6,903.70
and the Board and invitees for 61st
11.5.84 General Body meecting of the

Board (Srinagar).

1984-85

21.5.84 Lunch for about 200 participants Rs 14,412.00
and VIP invitees incl., 50 forcign
delegates in connection with In-
ternational Sericultural Commis-
sion Conference held at Hotel
Ashok, Bangalore.

25.5.84 —do— Rs. 10,140.40

25.5.84 Dinner for about 200 partici Rs. 20,170.00
pants and VIP invitees incl., 50
Foreign delegates in connection
with International Sericultural
Commission Confercnce at Hotel
Ashok, Bangalore.

18.6.84 Lunch for the participants of Rs. 12,278.00
Swiss Development Cooperation
and officials of CSB for discussing
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19.12.84

13.9.84

17.1.85

16.3.85

Inter-state Tasar Project at New
Delhi.

Lunch for Mr. A. Felcke, Repre-

sentative of World Bank and
other participants at the Wrap
up meeting of World Bank at
Ashok Hote! New Delhi.

Lunch for members of the Board
and invitees for 62nd General
Body mceting aof Board in Ashok
Hoel, New Delhi.

Meeting taken by Chairman CSB
with Directors of Sericulture and
Chicf Conservator of forests in
Hotel Kalinga Ashok, Bhuba-
neshwar.

Lunch for members of the Board
and invitees for 63rd General
Body mceting of the Board in
Ashok Hotel, New Delhi.

Rs. 3292.10

Rs. 5,741.60

Rs. 2,195.00

Rs. 7,295.00

[ Translation]
Export of Horses

7087. MR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government are given
permission for the export of horses ;

(b) if so, from which date and the
terms and conditions thereof :

(c) the names of the cauntries to
which horses are being exported at
present and are likely to be exported
after this policy comes into force along-
with the number of horses likely to be
exported to each country ; and

(d) the terms and conditions under
which the horses will be exported ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) and (b) Yes, Sir, as per
the Export Policy for April 198 5-March

P

1988, announced on 12th April, 1985,
export of Horses other than Kathiwari,
Marawari and Manipuri breeds is per-
mitted “‘On Merits” in each case.

(c) interms of the current policy,
nonrcquests have been received so far
for export of horses. It is not possible
to envisage the likcly exports of Horses
as each request is considered On Merit s,

(d) Each request for export of per-
missible breeds of Horses is considered
“On Merits”.

[ English)

Restaurents Run by Ind iaﬁ Ten‘and
Restaurents Limited Facing
Financial Prob lems

70 88. PROF. RAMKRISHNA MORE:
Will the Minister of COMMERCE be
pleascd to state :

(a) whether it is a fact that two rese
taureats run by the Indian Tea and Rese
taurants Limited, a public sector under-



141  Wristen Answers  VAISAKHA 27, 1907 (SAKA)

taking in London and Sydney, are facing
acute financial and other problems ;

(b) if so, tho details thereof; and

(c) the steps contemplated by Govern-
ment in this period ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES  (SHRI CHANDRA-
SHEKHAR SINHG) (a) to (c) : Mayur
Restaurant, Sydncy owned by Indian
Tea and Restaurants Ltd. has made
trading profits for the period April,
1984 to February, 1985, while London
Restaurant of the company Which has
been started recently has faced tea thing
problems. There has been an increase
in the capital cost in response to which
equity capital has been incrcased and an
additional loan is being negotiated with
Bank' of Baroda.

Reduction in Import Duty on Shoemaking
Machinery

7089. SHRIMATI MANORAMA
SINGH : Will the Ministar of COM-
MERCE be pleased to state :

(a) whether Government have reccived
requests from the leather industry for
reduction of import duty on certain
items of machinery particularly required
for shoe-making so that export earnings
from this sector can be maximised in the
coming years ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE OF
THE MINJISTRY OF SUPPLY AND
TBXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) Yes, Sir.

(b) Government has reduced cus.
toms duty on the import of 100 items
of machinery required by the leather in-
dustry, particularly for shoe-making.

Proposal to Create Ceatral Project Divi-
sion within S.A.LL.

7090. SHRI S.M. BHATTAM . Will
the Minister of STEEL, MINES AND
COAL be pleased to State :
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(a) whether the Association of the
Borako Proj:ct Enginecrs suggested
certain measures for proper utilisation
of their skills in the larger ioterest of
the steel sector ;

(b) the number of project engincers
in Bokaro Steel Plant ; -

(c) whether Government propose to
create a central project division within
the Steel Authority of India Limited to
take up expansion and modernisation
programmes ; and

(d) whether there are any proposals
to utilise the cxperienced project engi-
neers in such programmes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH) (a) Yes, Sir.

(b) As on April 26, 1985, there were
921 Engincers working in the project
division of Bokaro Steel Plant.

(c) Work relating to the expansion
of Bokaro and Bhi'ai Steel Plants is
tapering off and the modernisation sche-
mes of d ifferent steel plants are still
under different stages of consideration
by the Government. It is, therefore,
not an opportune time to consider for-
mation of a Central Project Division
within SAIL to take up the modernisas
tion programmes.

(d) When the modernisation pro-
grammes ¢re approved by the Goverp-
ment, the services of these experienced
Project Engincers may be utilised accor-
ding to the requirement of the plants
and the suitability of these engincers.

Sick Units Financed by Banks in
Fishery Sector

7091. SHRI D.P. JADEJA : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 3794 on 19 April, 1985
regarding finance from nationalised
banks to fishery sector and state :
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(a) cordition to be fulfilled by sick
units in fishery sector to obtain assistance
under rehabilitation programme ;

(b) the appropriate autharity to
which sick fishery units should address
‘their representations for rehabilitetion
and concessions required ;

(c) the maximum interest concession
that can be granted by nationalised banks
to units having fishing trawlers, financed
by banks ;

(d) whether any unit with fishing
trawlers or boats has so far been assisted
under rehabilitation programme by
nationalised banks since 1982 ;

‘(¢) if so, details thereof mentioning
‘the concessions offered ; and

(f) if not, whether any rehabilitation
programme has ever been implemented
for any fishing unit by nationalised
banks with particular reference to State
Bank of Incia ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANACE (SHRI
JANARDHANA POOJARY): (a) The
nationalised banks provide relicf and
_rehabilitation assistance to units where
the defauit is due to genuine rcasons
like poor catch, natural calamitics, etc.
-In the casc of bocrowers who have lost
their boats, nets and other equipment,
rephasing of payment is allowed on
merits and are also considered for fresh
loans. A unit is eligible for rehabili-
tation assistance only when it is basically
sound and has requisite technical and
managerial competence and which can
start generating surplus for servicing
debts within a reasonable period.

(b) The unit requirirg rehabilitation
assistance can approach the concerned
branch office of the bank with which it
was having banking operations. In case
the concerned branch declines to assist,
an appeal can be made to the concerned
region/controlling office.

(¢) The resheduling of loans involves
waiver of penal interest.  While formu-
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lating rehabilitation programme for
nursing sick units, banks are expected
to decide concessional rates of interest
on merits of the each case.

(d) to (f). The information regarding
rehabilitation assistance provided by
banks to fishing trawlers and boats ig
available omly in respect of Gujarat
State where Bank of India has resheduled

‘repayment programme in 59 cases. No

rehabi'itation assistance has been ex-
tended to any fish unit by State Bank of
India under Commerce and Industry seg-
ment as none of the defaulting units has
furnished the requiste data for the
purpose.

Passing of Diluted Equity to Financlal
and Public Sector Institutions by Foreign
Companies Manufacturing Drugs

7092. SHRI MAHENDRA SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether the drug policy formu-
lated by Government has stipulated that
foreign companies engaged only in the
manufacture of formulations or bulk
drugs should be directed to pass on 66
per ccnt of the diluted equity ro financial
and public sector institutians :

(b) whether these companies have
offered only a token 2-3 per cent of
diluted equity to financial institutions ;
and

(c) if so, the steps Government have
taken or propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY) : (a) to (c).
The drug policy formulated by Govern-
ment for dilution of forzign equity in
drug companies as indicated in paras
15 and 19 of the Statement on Drug
policy, 1978 is reproduced below :

“15. Government have further
decided that so far as foreign
companies engaged only in the
manufacture of formulation or
bulk drugs not involving high
technology or both are concerned
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they should be directed to bring
down their foreign equity forth-
with to 407, so that 66% of the
balance equity currently in the
hands of the f oreign shareholders
is disinvested in favour of Govern-
ment financial or public sector
institutions and the rest in favour
of Indian investors, pref.rence in
the latter case being given to
Indian  employees of ~ such
companies.”

*“19. Government hrve also de-
cided that, in respect of foreign
drug companies other than those
featured in para 15, as a result
of reduction of foreign sharehol-

~ ding under FERA quidelines or
on expansion, Government finan-
cial and public sector institutions
should aim to acquire, to the
extent possible, 667 of the
balance ecquity the rest

‘being  disinvested in  favour
of Indian investors, preference in
the latter case being given to
Indion  employees of such
compantes.”;

Tn accordance with the above policy
Qovernment have directed the foreign
companies engaged in the manufacture
of formulations or bulk drugs to bring
down their foreign equity and offer
shares to the financial institutions and
these companies have complied Jwith the
dicections.

:[ T fanskation]

Marketing of Woollen Goods Manufactured
by Weavers of Pethoragarh Distt. of U.P.

7093. SHRI HARISH RAWAT : Will
the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) whether Government are aware that
in some parts of Pithoragarh district of
Uttar Pradesh, weavcrs of woollen goods
are engaged in production of exportable

)items on large scale ;.

(bY .if 6o, whether there is any
propoai to make proper marketing
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arrangements by purchasing these
goods from these weavers ; and

(0 if not, the alternative arrange-
ments proposed to be made by Govern-
ment for encourging the weavers of the
area ? -

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASEKHAR
SINGH): (a) to (c). Informatioa is
being collected and will be laid on the
Table of the House.

[English]
Profit Earned by Mica Trading
Corporation
7094. SHRI SOMNATH RATH:

Will the Minister of COMMERCE be
plcased to state :

(a) whsther the Mica Trading Cor-

poration has earncd mote profit in
1984-85 as compared to the preceding
years ; .

(b) if so, the profit earned by. the
Mica Trading Corporation in 1982-83,
1983-84 and 1984-85 ;and

(c) the different mica mines in the
ceuntry from which the Mica Trading
Corporation has been procuring mica
for export purposes ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASEKHAR
SINGH): (a) Yes, Sir.

(b) The profits earned by MITCO in
1982-83, 1983-84 and 1984-8% are 4
follows : .

Year Net Profit before Tax
1982-83 Rs. 46.25 lakhs
1983-84 Rs. 52.25 lakhs

Rs. 5500 lakhs .
- (Provisional)

1984-85
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(¢c) MITCO mainly purchascs its
requirement of mica for export from
processors/decalers registered with it who
- are licenced to deal in mica by the State

Governments,

CIL Supplied Coal to Public Sector
Undertakings at Prices Lower
than Costs

7095. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of STEEL,
MINES AND COAL be pleased to
state

(a) whether Coal India Ltd. has
earned a profit in 1984-85 as reported
in the ‘Bconomic Timss' of April 25,
1985 ;

(b) whether the profit has been
entirely due to economy measures ;

(c) whether CIL supplics coal to
serveral public sector undertakings like
Steel Authority of India Ltd. at prices
lower than the cost ; and

(d) if so, whether coal prices for
these uvndertaking are proposed to be
raised ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
{a) and (b). The accounts of Coal India
Ltd., and its subsidiaries for vear the
1984-85 have not yet been finanlised.
However, Coal India Ltd. is cxpectcd to
earn profit which is mainly due to the
increase in coal production and improve-
ment in productivity. Economy meas.
ures algo ceatributed for this profit.

(c) and (d). Coal India Ltd. supplies
coal to Public Sector Undertakings at
prices notifi:d by the Government ard
as such the question of supplying coal
by CIL to public sector undertakings at
prices lower than the cost or over the
cost, does not arise.

Compensation to Unsalaried Class of
Society Against Rising Prices

7096 . SHRI JITENDRA PRASHAD :
Will the Minister of FINANCE be
pleased to state ;
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(a) whcther Government have been
compensating salaried class of the society
against prices by sanctioning dearness
allowances from time to time ;

(b) whether Government have so far
thought of compensating the unsalaried
class consisting of farmers and parti-
cularly part of the pupulation living
below the poverty line, which suffers
more from the rising prices ;

(¢) if so, the ways and means
contemplated by Government to compen-
sate the unsalaries class also against the
price rise in future ; :

(d) if not, the reasons for discrimi-
nating the majority class against the
minority one ? and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a), (b)
(¢) and (d). There are schemes for
payment of dearness allowance for
Government scrvants as well as public
scctor and private sector employecs ;
the cost however, is borre by the emp-
loyer and not by the Government (except
of course, in the case of Government
cmpioyees). The workers in the unor-
gan'sed scctor are protected through
Minimum Wages Act and minimum
wagces are periodically revised.  Among
the non-sularied classes, the farmers are
paid remunerative prices for their
products. Government makes revisions
in minimum support/procuremsnt prices
of agricultural products from time to
time on the basis of the recommendation
of the Commission for Agricultural Costs
and prices.

Government has also lunched a num-
ber of specially designed schemes for
enlargement of employment opportunities
and alleviation of poverty. ' These in-
clude National Rural Employment Pro-
gramme (NREP), Integrated Rural
Development Programme (IRDP), Rural
Landless Employment Guarntee Pro-
gramme (RLEGP) and scheme for provi-
ding secif-employment to the educated
uncmployed. In addition, essential
commodities such ag foodgrains, sugar,

‘
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“edible oils and controlled cloth are
being supplied at subsidised rates through
the country-wide network of public dis-
tribution system.

Losses Suffered by Public Enterprises

7097. Dr. G.S. RAJHANS : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether a large number of
public enterprises under his Ministiy aro
suffering losses day by day ;

(b) the details of the public enter-
prises which suffered losses during the
last thrce Years ;

(c) whether he has recently instruc.
ted the Chief Executives of these public
enterprises to boost production in their
respective erterpriscs and bring down
the losscs ; and

(d) if so, further steps Governmeat
have taken or propose to take to bring
down ta the losses of such public catei-
priscs in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) and (b). The
information is being collccted and will
be laid on the Table of the House,

(c) VYes, Sir.

Systematic Geological Mapping of
Madhya Pradesh

7098. KUMARI PUSHPA DEVI
Will the Minister of STEEL, MINES

AND COAL be pleased to state .

(a) whether Government have made
any systematic geological mapping of
Madhya Pradesh;

(b) if so, the total areas in Madhya
Pradesh covered under the systecmatic
geological mapping; and

(c) the year by which the systematic
geological mapping of the Madhya
Pradesh is expected to be completed ?
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THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b). Yes, Sir. Out of the
total area of 4,44,674 square kilometres
of Madhya Pradesh, Geological Survey
of India his so far covered Hearly
2352,330 square kilometres by systema.
tic geologicel mapping.

(c) Geological Mapping and other
related activities are a continuous pro-
cess and therefore, no date for complet-
ing the work can be set. However,
Geological Survey of India plans to
complete the systematic geological
mapping of the remaining area of
Madhya Piadesh on 1 inch and 50,000
Scales by 1990,

Strike by Workers of Bokaro Steel
Plant

7099. SHRI GURUDAS KAMAT ;
SHRI CHITTA MAHATA :

Will the Minister of STEEL, MINES
AND COAL be pleased to state ;

(a) whether workers of ths Bokaro
Steel Plant are on strike;

(b) if so, the demands of the workers’
Union; and

(¢) the efforts made by Govern-
ment to reach a settlement with the
Untons ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL ( SHRI K.
NATWAR SINGH) : (a) About 1800
workers of the Blast Furnace Depart-
ment of the Bokaro Steel Plant had
gone on strike on 5-4-1985. The
strikc has becn called off from
13-5-1985.

(b) A charter of demands was received
separately from three trade unions
nam:ly, Bokaro Steel Workers Union
(INTUC), Bokaro Ispat Kamgar Uaion
(AITUC) and Bokaro Steel Rashtriya
Mazdoor Sangh (BMS). The main
dcmands were revision of incentive
scheme, review of man-power, upgrsda-
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_ t;im‘ot posts, payment of heat and dust
_ allowanc:s aod time bound promotion
after completion of three ycars.

(c) On receipt of the charters of
" demands from the Bokaro Stecl Workers
- Union (affiliated to INTUC), and Bokaro
Kamgar Union (affiliated to AITUC)
tripartite discussions were held before
the Conciliation Officer, Bokaro Steel
City. Bipartite discussions were aiso
beld with these unions on a number of
times. While negotiations with these
unions were in progress, another union
namely, Bokaro Steel Rashtriya Mazdoor
Sangh (BSRMS) affiliatcd tc BMS,
gave a notice of strikc alongwith a
charter of demands. The Labour Super-
intend cnt-cum-Conciliation Officer,
Bokaro Stecl City initiatcd conciliation
pioccedirgs and invited represcntatives
of the munagement and the union for
discussions on 2-4-1985. The represen-
tatives of the union raiscd certain
objcctions and d'd not participate in
the discussions and thus forced the Con-
ciliation Officer to closc the conciliu-
tion procecdings. The Workers of the
Blast Furncce Department under the
lcadership of this Union had gonc oa
strike with effcct from 5-4-1985 inspite
of the advice of the Conciliation Offi-
cer not to go on strike as it would be
jllegal. On 8-4-1985, the Government
of Bihar while dcclaring the strike
illegal, directed the union to call off the
strike immediatcly. The union, how-
ever, did not acccpt the directive of
the Government of Bihar. On 18-4-1985
with the efforts of the Labour Commis-
_siontr, Government of Bihar, a tripar-
‘tite settlement was reached in which
it was agrecd that certain demands
would bec rcferred for arbitration and
that no indic'ive action would be taken
by the management against the work-
men for participating i1 thz strike and
that the strike would be called cff
ymmediately. The strike has since been
-called off from 13-5-1985.

' Discovery of Mica Deposits in Orissa

7190. SHRI RADHA KANTA
DIGAL : Will the Minister of STEEL,
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MINES AND COAL be pleased: t
state : :

(a) whether Government have dis-
covered mica deposites in Phulabani
and other districts in Orissa;

(b) whether survey has also been
conducted and deposits of mica found
in the adjoining districts of Phulabani;

(c) if so the quantity of mica depo-
sits estimated in thcse parts of OQrissa;
and

(d) the steps taken by Government
for proper cxploitation of mica in Phula-
bani ard other districts of Orissa ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (d). No deposits of mica have
been discovered recently in  Phulbani
or other districts of Orissa. However,
minor occurrcr.ces of mica have bcen
reported from some parts of Orissa
and a smull quantity was mined in
1981.

Import of Natural Rubber Copra and
Coconut Oil

7101. SHRI K.P. UNNIKRISH-
NAN : 'Will the Minister of
COMMERCE be pleased to state':

(a) whether imports of natural
rubber, copra and coconut oil are
envisaged in the new import policy;

(b) if so.
this policy;

the recasons underlying

(c) whether  Government  have
rcceived any representation against this
from Government of Keral: and other
organisations in Kerala;

(d) the quantity cnvisaged to be
imported during the next three years of
the import policy; and

(e) the categories and entittement
policy for these licences ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) to (¢). The position
with regard to import of natural rubber,
copra and coconut oil in the import
policy is as follows:

Natural Rubber : Impoit of natural
rubber is canalised through STC.

Coconut Oil and Copra: Import of

copra and cocconut oil is canalised

through State Trading Corporaiion of
India/Hindustan vegetable Qil Corpo-
ration. Direct Import of Copra and
coconut oil is also permissible to a
limited cxtent under the import policy
for registerad exporters against valid
REP licences issued on certain exports
as well as against flexibility allowed in
the use of REP licences to manufacturers
expoiters.

This policy is with a viow to protect
the interests of growers as well as con-
sumers by way of importing bare
minimum quantity to bridge thc gap
between demand and supp.y and its
rclease is made at prices which help to
control the internal markct prices
at levcls remunecrative to the growers.

Representations have been reccived
from Rubber, growers Association of
Kecrala against import of natural
rubber.

The quantity of rubber, co:oaut oil
and copra to be imported in the next
three years period as a whole has not
been decided.

Building for Rubber Board , Kottayam

7102. SHRI GEORGE JOSEPH
MUNDACKAL : Will the Minister of
COMMERCE be pleased to statc :

(a) how many of the Commodity
Boards under his Ministry own build-
ings of their own to house the head
offices; :

(b) whether the Rubber Board,
Kottayam has submitted a proposal to
build its own head office;

(¢) when the proposal was given in

thia wacacd.
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(d) whether the fouadation stone
for thc building has becn laid, if so,
when it was laid and by whom?=;

(c) the reason for the delay in excu-
ting the proposal;

(f) when Government proprse to
give the tendcr for the construction of
the building; and

(g) whether Government are aware
that delay in cxecuting the project will
incrcase the cost of construction and
thercby causing fuither delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI (CHANDRASHEKHAR
SINGH) : (i) Excepting Tea Board and
Coffec Bocrd, no other Commodity Board
urder the Ministry of Comm:rce is
owning building of its owa to house the
Head Office.

(b) and (c). Yes, Sir. Rubber
Board submitted the proposal in June,
1984 and subscquent clarifications were
given in February, 1985.

(d) - Foundation stone¢ for the Hecad
Oftice building was laid on 4th February,

1984 by thc Union Minister of
Commecrce.
(c)to (g). Dectails of estimated costs

of construction biscd on requirement of
space arc being examined and construc-
tion will be taken up after the proposal
is approved by the EF.C.

Closure/Lockouts of Industrial Unsts
in West Bengal Financed by IRBI

7103. SHRI DEBI GHOSAL : Will
the Minister of FINANCE be pleased to
sfate @

(a) whether some of the industrial
units financed/mancged by the Industrial
Reconstruction Bank of India (IRBI) in
Woest Bengal have declared closure/iocke
outs;

(b) if so, the number of such units;

(c) the number of workers affected
hv anch lack-nuta'closures;
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(d) the total investment of IRBI in
suct units; and

(¢) the steps taken/proposcd for
rehabilitation/revival of such units ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY)
(a) to (c) Industrial Reconstruction
Bank of India (IRBI) has rcportcd that
13 units locatcd in the State of West
Bengal and in the assistance portfoliy of
IRBI have declared closurc/lockouts/iotal
lay-off. Thc number of workers emplo®
yed by these units is about 33,500.
The total amount disbarscd by IRBI to
these units is Rs, 1210.62  {akhs. In
rcgard to these units TRBI is taking
suitable sleps on a casc to casc  basis.
The steps may irclude assessment of
viability, woiking out of suitablc icha-
bilitation packages in consultation with
banks and other financial institutions,
cfforts to locite suitable entreprencurs/
Industrial Houses to purchase the unit
end invest funds, provision of working
capital funds, etc.

Advancing of Loaas to Backward and
Poor Sections in Gujarat

7104, SHRI NARSINGH MAK-
WANA : Will  the Miaister of
FINANCE be plcased to state :

(a) the namcs of the banks which
have bzen entrusted the responsibility
of advancing loan to districts in Gujarat
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of the State placed under each Bank an(
the dctails theieof; B

(b) whether it has b:cn suggestec
that action should be taken against th
banks which are not discharging ther
responsibility of advancing loan to back:
ward and poor scctions of socicty unde;
the 20-Point Programme.

(c) whcther programmes under the

- rural banks 1nd nationaliscd banks are

the same; ard

(d) if so, how thc distribution of
work has been decided between them ?

THE MINISTER OF STATE IN THE
M.NISTRY OF FINANCE (SHRI]
JANARDHANA POOJARY): (a) Al
bark branches op-rating in  various
districts of Gujarat advance loans for
variou; ccon.mic activities. Districts
piaced under cach Lead Bank are given
in the attachced statemeat.

(b) Performance of banks is reviewed
in the State lecvel and District level
Con-vltative Committec meetings. The
banks whose performance is not found
to be satifactory arc advised to improve
upon it.

{c) and (d). Poverty alleviation pro-
grammcs are being implcmented both by
Public Sector Banks as well as Regional
Rural Banks and bank-wise allocation
of credit disbursement is donc at the
time of finalising the Annual Action

indicating thc name of the district Plan for the district,
Statement
Lead Banks in Gujarat
Name of the Lead Bank Districts allotted
S. No. 1 2 3 o
1. State Bank of Saurashtra 1. Amreli o

2. Bhavnagar
3. Jamnagar
4. Junagadh

5. Rajkot

6. Surendranagar,
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1 2

2. Bank of Baroda

3. Dena Bank

. Baroda

Baroach
. Bulsar

. Kaira
. Panchmabhal

1
2.
3
4, Danga
5
6
7. Surat.

Ahmedabad
Banaskantha
Gandhinagar
Kutch
Mchsana
Sabarkantha.

g

awpow

Ilegal Mining of Red Sand on Dethi-
Haryans Border

7105. SHRI MUKUL WASNIK : Will
the Minister of STEEL, .MINES AND
COAL be pleased to state -

(a) whether the reported illegal mining
of rcd sand on both sides of the borc}cr
of Delhi and Haryana Statc still contia-
ucs;

(b) whether illegal mining on a largo
scale on both sides of the border has
inflicted enormous losses  to thc exche-
quer; and

(c) if so, the steps taken by Govern®
ment in this matter ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE):
(a), (b) and (c). Instances of illegal
minig of Red Sand in  the Union
Territory of Delhi  have been reported.
155 cases of illegal mining have  been
detected in the Union Territory of Delhi
since 1st Jan., 1983. Penalty to the
tune of Rs. 31,08,545/-has so far
been imposed in 40 cases.

As a step towaids checking illegal
mining, mining operations in Delhi wore
departmentalised by Delhi State Indus-
trial Development Corporation  with
effect from June, 1983.in Bhatti Mines

arca and departmecntalisation of mining

opcrations is  further proposcd  to be
cxtended in the areas of village Dera
and Asola. Raids for checking illegal

miring are also being further intcnsified.
Distribution of Coins at R.B.I. Counter

7106. SHRI SUBHASH YADAYV :
PROF: NIRMALA KUMARI

SHAKTAWAT :

Will the Ministcr of
pleased to state :

FINANCE be

(a) the proc:dure for distribution of
coins of 5 P, 10P, 25P, 50P and 1 rupee
ard currency not.s of small denomina-
tions by Rescrve Bank of India to public,
sarafs, Government Decpartments, staff
and for Members of Parliament;

(b} whether there are complaints of
bunglirg in distribution  system which
tends to create artificial shortage  and
some people have made it a profession;
and

(c) if so, action Gavernment propose
to take to regulate the distribution of
coins to erd shortage 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
distribution of coins and currency notes
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of small denomination is done by Reserve
Bank of India through its Issue Offices
and a nct work of currency chests/small
coin 'depots, establishcd with  agency
banks all over the country. Since there
is a gap in demand ard  supply due to
capacity constraints of Mints and
Presses, the supply of coins and currency
Dotes to individuals is restricted. Larger
quotas are allowed to  banks, Govern-
ment departments and institutions. The
ratailers, hotels/restaurants, pharmacies,
Government transports undertakings etc.
who require small change in bulk for
their business are also  sanctioned
periodical quotas consistent wilh stocks.
Special arrangements are made for
supply of coins and smaull denomination
"notes to MPs and other VIPs whenever
any request is rcceived from  them.
Shorofls arc not distinguished from other
members of public. As  regards  staff
members, a packct of ore rupee notes
is generally issued only on  and around
salary day on requests. No other special
or standing arrangcment  exist for issue
of coins/small dcnomination notes to
staff membcers.  But on occasions  like
marriage, religous ceremonics etc., staff
members and others are given a reasona-
ble supply for personal use after  establi-
shing the bona fidcs.

(b) and (¢). In conditions of shor-
tuge, the possibility of  certain
unscruplous clements  indulging in
malpractices for personal advantage
cannot be.ruled out.  However, RBI has
asked its offices to exercise strict vigilance
over the issue of coins and small  deno-
mination notes over their consumers and if
any malpractice in distribution involviag
staff mzmb:rs or the public is brought to
light, approriate action is taken against
them. The complaints received against
the banky/Government D:pirtments are
forwarded to their Head Offises/Control-
ling Officers for snitable action. The
solution to the problem however,
is to step up the production of the coins
and notes of small denomination for
which Government is taking vrious steps.

Moratorium of Bank of Cochin

7107.- SHRI P. A. ANTONY : Will
the Minister of FINANCE be pleased to
state *
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(a) whether it is a fact that the Bank
of Cochin has been placed under
moratorium;

(b) if so, the reasons therefor; and

(c) the dctails of
ation of the Reserve
this matter?

THE MINISTER OF STATE IN THE §
FINANCE (SHRI §
JANARDHANA POOJARY) : (a) Yes, |

MINISTRY OF
Sir.

(b) and (c). According to

Cash Reserve

Liquidity Ratio.
not functioning in a cohesive manner
and had not bestowed adequate attention
to the various important  aspects of the
Bank’s working. Besides, the working of
the bunk had jeopardiscd the interests
of its depositors. The finarcial position
of the bank had been impaired jrretrieva-
bly, and it was apprehendcd  that the
publication of its annual acgounts with
negative working results might legd to
an odverse impact  on the depositors’

Ratio and Statutory

confidence and there could be the possi- |
This would :
repercussioh

bility of a run on the Bank.
have had adverse

sor  the economy in gcperal and
the  banking industry in particular.
The RBI, therefore, came to the conclu-
sion that the Bank of Cochin Ltd. could

no longer function as a viable independ-
dent unit,

Represeatation from Plastic Industry
Against Hike in Excise Duty etc.

7108. SHRI V. §. VIJAYARA-
GHAVAN : Will the Minister - «of
FINANCE be pleased to state :

(@) whether the plastic industry had
madc a rcpresentation against the hike
ir excise duty, etc: ‘

(b) if so, their main grievances; and

(¢) the reaction of

Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF RINANCR foupr

the recommenf"
Bank of India in §

The Bank's Board was !

Reserve |
Bank ot India (RBI) the Bank of Cochin
Limited had defaulted in maintenance of |
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JANARADHANA POOJARY) : (a) and
(b). There has been no increase recently
in the excise duty on plastic materials.
Some associations of plastic processors
and plastic manufacturers have, represen-
ted to the Government  requesting for
reduction of customs and excise duties
on plastic raw materials, In their
representation, they have referred to the
increase in the price of naphtha used by
the petro-chemical industries. Reference
has also been made to the various budge”
tary changes, which may have the effect
of pushing upward the cost of plastic
raw materials.

(c) The question of general reduction
in import duty on plastic muterials was
considered by the Government. Having
regard to vaious aspects, particularly
the fact that articles of plastics in gencral
are completcly exempted from  excise
duty, it was decided that there is no case
for reduction in import duty  or .cxcise
duty on plastic materials.

Exemption of Income Tax to M)s
Naruttom Cooperative Industries
Ltd. Desmali Arnachal Pradesh

7109. SHRI WANGHPHA-
LOWANG : Will the  Minister of
FINANCE be pleased to state :

(a) whether it is a fact that M/s.
Naruttom Coopcrative Industries Ltd.,
Desmali, a piywood industry in
Arunachal Pradesh, cooperative venture
whose share holders arc cent  per cent
tribals have not  been excmpted from
payment of income tax; and

(b) whether Government propose to
exempt the cooperative society from
income-tax in view of  the fact that all
the tribal share holders of this cooper-
ative are  individually cxcmpted from
payment of income-tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY): (a) Yes,
Sir.

(b) There is no p.oposal under €0.18i-
deration to exempt M/s.  Nacuttom
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Cooperative Industries Ltd., Desmali,
Arunachal Pradesh from payment of
income-tax.

Decline in Exports of Major Products

7110. SHRI DINESH SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of major  products
whose exports declined weigh-wise/
volume*wise during 1984-85 as compared
to the preceding year;

(b) the regions to which the exports
of these products recorded a decline;

(c) which of the commodities réferred
to in (a) above are canalised through
the State Trading Corporation; and

(d) which of the commoditics referred
to in (a) above are subject to minimum
export price ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASEKHAR
SINGH) :. (a) and (b). Based on the
provisional data which is available for
the first half of 1984-85 only the
principal commodities whose exports
declined in volume terms during April-
September, 1984 as compared to April-
September, 1983  included cashew
kernels, coffee, oil cakes, raw  cotton,
iron ore, manganese ore, and  shellac/
seedlac. It may, however, be stated that
in the case of chashew kernels, oil cakes
and shc.lac/seedlac the value of exports
have increased even though in terms of
volume they have declined.

The region-wise figures of exports in
respect of these items for above mentio.
ned period are not available.

(c) Of the items mentioned in part
(a), export of shellac/seedlsc was
canaliscd through STC prior to 1984-85
but decanalised during 1984-85.

(d) Of the items mentioned in part
(a) export of Goan iron ore is subject
to minimum export price.
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2 lon of SC/ST from Clerical tp
,Officer Grade in State Bank of India

7111, SHRI VIJAYA KUMAR
RAYU ¢ Will the Minister of FINANCE

be Pj;agqq to state *

(a) the time limit fixed for promotion
of SCIST candidates from clerical grade
to o;'!;!ccr,s grade in State Bank of India
branghes all over the country;

(b) whether SC/ST candidates who
have completed more than ten  years of
service in State  Bank of India, LHO,
New Delhi are stagnating in the same
jr.a‘de; and

(c) ifso,the steps Government
propose to take to improve the
eonditions of SC/ST candidates in SBI
branches ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a)
State Bank of Indiz has reported that

there is no fixed time limit either for
Sclieduled Caste/Scheduled Tribe or
gencral category employees for promo-
tion from elerical to officers grade in the
bank. The number of persons eligible
to take the test is calculated on the basis
of a minimum of three times the number
of vacancies in 8 particular year. The
relaxation in  service is allowed to the
SC/ST candidates having regard to the
length of service of the general category
candidate figuring at the end of the list
of cligible general category candidates.
.8Wch relagation is of two years if the
ast candidate on the genecral category
list has 8 years’ service or more ard
Qe ygar if he has less than 8 years
pereice.
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(b) and (c). No, Sir. All Scheduled
Castes/Scheduled Tribes employees in
the clerical cadre of the Buank
at its New Delhi LHO, who
had been confirmed upto 30th
June, 1978, w:re called for written test
for promotion held on 14th  October,
1984 and all those whe qualified in the
test and interview have been promoted.
The bank is also  imparting  pre-test
coaching to all eligible Scheduled Castes/
Scheduled Tribes employees before the
promotion test.

[Translation)
Export of Basmati Rice

7112 SHRI PIYUSH TIRAKY :

Will the Minister of COMMERCE be
pleased to state : ‘

(@) whether itisa fact that India
exports basmati rice ;

(b) if so, the quantity and valye of
basmati rice exported during the past
three years, year-wisc and country-wise ;
and

(¢) the names of the major basmatij
rice exporting companies in the country
and the quantity and value of basmati
rice exported by each of these companies
during the past three ycars. year-wise
and country-wise ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) Yes, Sir.

(b) A statement is enclosed.

(c) Export of basmati rice is allowed
under Open General Licence. Exporter-
wis¢ date is, therefore, not available.
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Statement

Destination wise Exports of Basmati Rice

Quaatity : M. Tonnes

16§

N

%

Value ¢ Rs. in LERRS)

Destination 1982-83 1983-84 1984-85
Provisional Provisional Estimated =
Qty. Value Qty. Value ' Qty. Value
1 2 3 4 5 6 Y
Middle East
Behrain 788 58 937 65 3298 2290
Kuwait 24,485 1,467 9,221 677 15,098 1,039
Oman 4,778 319 2,098 148 6,359 511
Qatar 122 8 384 27 985 65
Saudi Ar.bia 26,293 1,740 23,134 1,577 70,365 4,696
United Arab
Emirates 7,012 474 5,836 406 17,216 1,193
Yemen Arab
Republic 824 58 180 12 17 Neg.
Western Europe
Belgium 178 12 60 4 — —
France 69 68 6 45 3
Federal Republic )
of Germany -— - 87 7 244 21
Netherlands 60 4 126 9 102 10
Norway 60 — 119 9 70 5
UK. 4,721 311 8,879 584 14,060 864
North America
U.S.A. 1,855 153 3,098 268 4,869 3bs
Canada 718 58 1,097 9§ 1,764 . 151
ESCAP "
Hongkong 58 3 52 4 44 4
Singapore 46 4 111 10 945 68
Sri Lanka 95 7 96 7 731 46
Bangla Desh — — 10,856 716 -_— | m
Malaysia 9,733 642 — —
Australia 93 7 - - 182 .. 15
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1 2 3

Eastern Europe

USSR 105,089 5,779 63,876 4,211 101,505 6,727
Africa

Maputo (MOZ) 36 3 64 6 122 10
Reunion 312 19 137 11 — —
-Seychelles 132 9 70 6 122 10
Mauritius 308 23 —_ — 237 16
Others — —_ 1.349 108 3,395 234
Total 178,078 10,522 141,664 9.612 241,785 16,303
{ English) Exporters Involved‘in Racket at Palam

Evasion of Income Tax by Trans- Airport
porters

7113. SHRI RAM SAMUJHAWAN :
Will the Ministcr of FINANCE be
pleased to state :

(@) whether he is aware of the large-
sca ¢ evasion of Income-tax by the trans-
porters who ho'd inter-State permits and
operate their trucks through different
States® registration numbers ;

(b) ifso, haw he proposes to mop
up the Incomc-tax being evaded by these
transporters and bring them to book;

(c) whether as one of thc measures

to check such cvasion, he proposes to

- make it obligatory on the truck selling

agents to intimate to the Income-tax

Officer concerned about the name of the
party purchasing the chasis ; and

(d) if not, the other measurcs pro-
. poscd to check such evasion’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) to (d)
There is no evidence to show that there
is large scale evasion of Income-tax by
thc transporters holding inter-State per-
mits, The legislative measures to check
the evasion of tax are constantly under
study and Government’s action on it
gets reflected in the legislation intreduc-
¢d in Parliament.

7114. SIIRT ANANDA PATHAK :
Will the Minister of FINANCE be plea-
sed to refer 1o the reply given to Up-
starred  Question No. 3644 on 19th
April, 1985 regarding  scizure of export
garments at Palam Airport and state -

(@) the particuiars of the 25 gar-
meals cxporters involved in the racket
at the Pulam Airpart and the names of
their proprictors/Dircciors/Parmcrs ,

(®) whether any action has been
taken agairst such exporters under the
Export Trade Order H

(c) if so, the details thereofs and

(d) if not, the action has been taken
and rcasons thercof ?

THE MINISTER OF STATE OF
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2) to (@
Followirg scizure of export consignments
of garments at Delhi Airport during
April, 1985, initially 25 cxporters were
suspected to be involved ; on de¢railed
scrutiny of documecnts only 22 exporters
have becn found prima facie involved in
the attempt to unauthorised exports of
garments. Since the case agairst these
gxporters are sull urder investigation,
1t is not in public interest to disclose
further details at (his stage. Appropri-
ate action will be taken against those
found guilty.
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Chit Fund Companies in Kerala

7118, SHR1 MULLAPPALLY
RAMACHANDRAN : Will the Minister
of FINANCE be pleased to state :

(a) whcther his Ministry has asscsscd
the evil impact of the innumb:rable chit
funds in the socio-economic development
of commonman in Kerala ;

(b) the names of chit fund companies
which have becn declared insolvent in
Kcrala over the past three years ;

(c) whecther his Ministry proposc to
takec stringent steps to curb the mush-
rooming growth of such chit fund ccm-
panies ; and

(d) whether lcgistation will be bro-
ught forward to cffcctively control th=
functioning of the existing chit fund
companics 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a) to ()
The activities of chit funds in the State
of Kerala are governed by the Kerala
Chitties Act, 1975.

Howcver, with a vicw to regulating
the activitics of the chit fund companics
and matters connccted therewith, the
Chit Funds Act, 1982 (Central Act 40
of 1982) has been enacted. The cnforce-
ment of this Act in thc State of Kcrala
is being vigorously pursucd by the
Reserve Bank of India with the State
Government.

Export of Carpets and Durries

7116. SHRI CHINTAMANI JENA :
Will the Minister of SUPPLY AND
TEXTILES bc pleascd to statc :

(a) the vaiuc of the carpcis and
durries exported during the year 1983-84
ard 1984-85 ;

(b) the names of the country/coun-

tries to which the export has been
made ; S
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(¢) the special steps taken by Govern-
ment to accelerated the production of
carpets and durries in the country ;

(d) whether Government provide any
incentives to the marufactures of carpets

and durries manufsctured at the village
level ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTI-
LES (SHRI CHANDRASHEKHAR
SINGH) : (a) The provisional figures
of exports of Carpets and durries from
India are as under :—

(Rs. in crore)

P
——

Year Value
1983-84 166.00
1984-1985 149.11

(April-Jan.)

(b) The names of important countries
of which exports have been made are
Belgium, France, West Germany,
Italy, Nethertands, Dcnmark, Sweden,
Switzerland, U.K., USSR, Australia,
Horg Kong, Japan. Singapore, Kuwait,
Saudi Arabia, USA, Canada. '

(c) The following steps have been

taken :

(i) Massive training in Carpet Weav-
ing has becen taken up in various
States such as U.P., Bihar, J and
K, Punjab, Rajasthan, Haryana,
Andhra Pradesh etc. Advanced
training in carpet weaving has
been introduced in J and K for
upgtading the skill of the carpet
wcavers.

{ii) Import of wool has been allowed
under duty frce scheme against
REP licence.
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(iii) Aan Institute for Carpet Techno-
logy is im the process of being
sct up.

(d) No, Sir.
(e) Does not arise.

Impact of Import of Jute

7117. SHRI CHINTAMANI JENA :
Wil the Minister of SUPPLY AND
TEXTILES be plcased to state :

(a) whether Government propose to
import large quanltity of Jute to meet
the demand ;

(b) if so, the quantity likely to be
imported and the name of country from
which the import is lik2ly to be made ;

(c) whether Government has made
any study regarding its impact on the
indigenous growers ; and

(d) if so, the steps taken for the
safeguard of the growers ?

THE MINISTER OF STATE OF THBE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH : (a) and (b). In order to im-
prove the suppyly position of raw Jute
and to arrcst unduc rise in jute prices,
the Government authorised Jute Corpo-
ration of India to import raw jute from
abroad during the curreat jute scason
1984-85 (July-June). Tne Jute Corpora-
tion of India was able to contract for
about 2.98 lakhs bales of raw jute inclu-
ding cuttings of Bangladesh origin
through London merchaats. A quantity
of about 1.60 lakh bales of raw jute in-
cluding cuttings from Bangladesh has
arrived upto 31st March, 1985,

(c) and (d). As im>>5rt of a small
quantity of raw jute has been made in
order to supplement domes’ic supplies,
it has no adverse impact om growers in
India.
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Trade Between India and Finland

7118, SHRIMATI JAYANTI
PATNAIK : Will the Minister of COM-
MERCE be plcascd to state

(a) whether Government have devised
an institutional mechanism for iacreas-
ing bilateral trade with Finland ;

(b) if so, the specific items and com-
modities identificd to bridge the trade
gap botween thesc two countrics; and

(c) the dctails of the steps taken to
identify new avenue to establish better
trade rclationship bctween India and
Finland 7 .

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
FILES (SHRI CHANDRASHEKHAR
SINGH) (a) Yes, Sir. An Iado-Finish
Joint Commission has been functioning.

{b) and (). At the fifth session of the
Indo-Finish Joint Commission held at
New Dcelhi on April 22-23, 1985 items
like edible nuts, tea and Coffee, tobacco
caster oil, leather goods, engincering
goods and electronic componacnts were
identified for cxport from Ind:a to Fin-
land. The two sides expressed desire to
cooperate ia industrial and tcchoical
ficlds besides third country proj:cts.

Import of Rubber

7119. SHRI AMARSING RATH-
AWA: Will the Minister of COMMERCE
be pleased to state.

(a) the quzntity and value of rubber
imported during the year 1984-85 and
likely to be imported during the year
1985-8¢6

(b) the agency through which the
rubber Is being imported and from which
egnntriu :

(c) the manaer in which the imported
rubber is allocated to the consumers ;

(d) the steps taken to increasc its
production in the country 7
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(¢) whether Government have since
cvolved a new rubber pricing formula ;
and

(f) if so, its broad outlines and how
does it compare with the landcd cost of
imported rubber vis-a-vis locally produ-
ced rubber ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTI-
I1ES (SHRI CHANDRASHEKHAR
SINGH) (a) During 1984 85, State Tra-
ding Corporation imported 26,650
tonnes of natural rubber valued at
Rs. 2731.06 lakhs (¢ and f), excluding
8,500 tonmnes valucd at Rs. 1039 .47
lakhs which arrived in the financial year
1983-84 but could only be c'earcd du--
ing the year 1984-85 due to Port and
Dock workers, strike. The quantity to
be imported during 1985-86 would
depend on the actual supply d=mand

gap.

(b) State Trading Corporation, as
thc canalizing agency has been importing
natural rubb:r from Malaysia, Thialand,
Singapore and Sri Lanka.

(¢) Imported rubber is allotted to the
consumers on the basis of quantities re-
gistercd by them under the prescribed
procedure, inforced from time to time.

(d) In order to increase production
of natural rubber, the Rubber Board is
implementing extension advisory schemes
replantation new plantatlon schemes, re-
search and development schemes.

(e) and (f) Government has taken a
decision that imported rubber would be
issued at a fixed price of Rs 16,500 per
tonne. This has been done in the inter~
ests of consumers as well as growers so
that domestic price of natural rubber
may be stabilised.

Export of Textile Cloth to the USSR

7120. SHRI AMARSINH RATHWA :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the quantity and Value of textile
cloth/exported tc USSR during the last
three years, year-wise;

(b) whether there is a decline in
regard to export of textile cloth to the
USSR;

(c) if so, the details thereof and the
reagons therefor; and

(d) the steps taken by Government
to catch market in regard to increase our
export of textile cloth ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) The quantity and value
of cotton textiles cloth exparted to
USSR during the last three years is indi-
cated below : |

(Figures in Million)

Year Quantity Value (Rs.)
(Sq. Mtrs) ‘

1982 133,13 960.95

1983 154,31 1074 28

1984 191,10

1384.93

(b) No, Sir.

(c) Does not arise.

() The following main stebs have
been taken by the Government for in-
creasing exports of textile cloth :

(i) Soft loan scheme is available
for modernisation of the tex'ile
industry.

(ii) Sophisticated textile machine
not manufactured indigenously
are allowed to be imported on
OG.L. ,

(ii) Wide width shutticless looms
and rotor spinning machines are
allowed to be imported at con*
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cessional import duty with export
obligation,

(iv) With effect form 1st January,
1984 rates of CCS have been
revised upwards for many cate-
gories of textile items.

v) Entitlement under REP licei ces
for import of essential inputs
is permitted. Essential inputs
are also permitted to be
imported under the Advance
Licensing Scheme for export
production.

(vi) Government has been sponsor-
ing ard funding promotional
activities such as Buyer-Scller-
Meets/Participatior  in  Fairs/
Exhibitions.

Cotton Testing Laboratories

7121. SHRI AMARSINH RATHWA :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the details of the cotton testing
laboratories functioning in the country,
their location and functions;

(b) how far these have been helpful
in regard to the cultivation of cotton;

(c) whether there is any proposal
under the consideration of Government
to set up more cotton testing laborato-
ries in the country; and

(d) if so, the details thercof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) @ (a) The main
cotton testing laboratory is s'tuated at
Cotton  Technological Research Labo-
ratory (CTRL), Bombay. CTRL has 12
regional units having fibre testing
facilities at various .Agricultural Univer-
sities. The units are located at Hissar,
Ludhiana, Sriganganagar, Surat, Indore,
Nagpur, Nanded, Akola, Rahuri, Guntur,
Dharwad, and Coimbatore. The main
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functions of thess are to actively parti-
cipate in improvement of cotton produc-
tion and quality by evaluating the
quality of new strains evolved by Agri-
cultural scientists and giving them
necessary tcchnological guidance.

Apart from the above, CICR Nagpur
has cotton testing facilities at its regio-
nal stations at Coimbatore.

(b) The development of new strains
of cotton is based on apart from agri-
Cultural consideration, fibre and spinning
tests carried out by CTRL and new
strains are released after qualifying
norms/critcria laid down for such pur-
pose. Hence these cotton testing
centres are extremely useful and essen-
tial in cotton development work. As
a result, the present production of
cotton has crossed 80 lakhs bales.
Quality has improved substantially,
India is the second largest producer of
extra long staplc cottons in the cottons
in the world (next to Egypt). Release
of superior cottons like Suvin, Sujata,
Varalxmi, Hybrid 4, MCU 5, etc. were
done due to close coordination batween
CTRL and Agricultural scientists under
A'CCIP.

(c) and (d). There is no such pro-
posal at present. But CTRL has plans
for expension and mhdernisation of its
existing facilities at regional units,

Time Limit for Issuing of Fire Insurance
Policy After Payment of Premia

7122. SHRI RAM SAMUJHAWAN :
Will the Minister of FINANCE b
pleased to state : :

(a) whether there exists any time
limit within which the Oriental Insu-
rance Company Limited, New Delhi, is
required to issue a formal Fire Insurance
Policy after the pavment of premia; if
so, the details therefor;

(b) if not the reasons therefor;

(c) whether the Oriential Insurance

‘Company Limited Branch Office 21143,

United India Life Building, Connaught



177 Written Answers

Place, Nsw Dclhi takes moce than
five mooths tq issue such a policy;

i
.»{d) if so, the reasons for taking such
an imordiaulely long.time;

(o) tho number of cases in which
fire and riot i.surance covers were
tendcred at the above Branch Office in
the later half of November, 1984 and
insurance policies in respeat of which
have not so fur been issued; and

(f) the steps his Ministry propose to
takz‘to g:t ma‘tcrs cxpedited and lay
down a time-limit in such cascs ?

PREH

THE - MINISTE R OF STATE IN
THE _MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) and (b). Although no time limit
has becn prescribed for issuc of an
insurance policy by the ingsurance com-
ponies, they are cxpected to do so
immcdiatcly afier acceptance of proposal
and collection of reloted p:emium.
Pending issuc of policy, a provisional
cover notec is issued to the insured.
However, cages do arise wherc the dus-
cr.ption of rick is found incorrect/in-
complete andfor the premium is inade-
quatc; these deficiencies dclay issue of
the insurance policics.

(¢) and (d). No, Sir. Howecver,
issue of policy may get delayed at
times o1 account of reasons referred to
above. :

(e) 57 proposils for firc and riot
insurance were rccecived during second
half of November, 1984.° In no cuarfe
the insvrance policy remains to be
issucd.

(f) Cases of inordinate delays, if
any, in issue of policy etc. are brought
o the notice of the GIC/Company con-
cerned for remedial action. Insurance
Companios have been askcd to pay
greater attention towards costomer
satisfagiion and expecditious issue of
policy docgment.

Jssues of Debeatures by Lohia Machines

7¥23. SHR1 RAM'SAMUJHAWAN :

Will the Minister of FINANCE b2
DPleased to state ©
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(a) whether the Lohia Machiacs Ltd.,
Kanpur has bcen authonsed: 8o 7 issuw
debentures; L TAVAL

F Nld

(b) if so, the amount amthorised to
be ruised and the number of debenturem
to be issued; -1

LR |

(c) whether the issuc of debentures
is restrictcd to their issue to the exiss
ting dcbenturc-holders only; if so, the
manner in which these will be allottcd
thcm; and N 4

KR 1))

(d) the reasons for not throwing
open the issue to the public and restriets
ing it to previous dcbenturc hvlderl
only ? s 0 hod

1 RCY ¥

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE' ' (SHR?
JANARDHANA POOJARY) ¢ (a) to ().
M/s Lohia Machines Ltd. Kanpur have
applied to the Controller of Capital
Issues for permission to issue 13.5%
sccured, rcdeemable partially convertible
8,00.000 debentures of the face value
of Rs. 125/-each totaling Rs. 10 crores
for cash at par on right basis to existing
equity shareholders of the compeny.
The debenture issue on right basis is
proposed to be made in accordance with
the resolution passed by the shareholders
at an cxtraordiaary general mecting of
the ccmpany. The company has so far
not been authorised to raise these deben-
turcs.

Committee on Stock Exchange
Reforms

7124. SHRI RAM SAMUJHAWAN :
Will the Minister of FINANCE be
plecased to state :

‘v

(a) whether Government have since
rcceived th:z first aind second parts of
the Report of the Committes on Stock
Exchange Reforms headed by the former
UTI Chairmaa Shri G.S. Patel;

(b) if so, the brosd owtlines of
the recommendations made thercing
and

1 - vid

(c) the reaction of 'Qovu'nmert

thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes
Sir. The Goevernment have received
Interkm Reporis on the cost of Public
Issues of Industrial Securities and on
the Listing of Industrial Securities from
the High Powered Committee on Stock
Exchanges headed by Shri G.S. Patel,
former Chairman of the Unit Tiust of
India.

(b) The High Powered Committee
on Stock Exchanges in thcir Interim
Report on the Cost of Public Issues of
Industrial Securities has made recom-
mendations with a view to achieving
both reduction and ratioralisation of
the cost of public issues of seccurities.
The broad outlines of the main recom-
mendations contained i1 this Report are
the following :

(i) Whenever a company makes a
public issue of securities at a
premium of 25% or more no

v underwriting arrangements

should be permitted;

(if) rationalisation of rates of under-
writing commission, brokerage
and managing brokers remunc-
rition;

(iil) fixing the limit of frce supply
of application forms and pros-

pectus to the brokers and
managers to the issuc;

(iv) inviting applications for secu-
rities from -the public for a
. minimum amount of Rs. 1,000
" (100 shares of Rs. 10/-cach or
10 shares/dcbentures of Rs. 100/-
each..

@) rteduction in  the minimum
» number of days for keeping
open the subscription to public

offer of securities from the

Ppresent requirement of 3 days
to''2 days;

(iv) fixation of overall ceiling on
" "¥he cost of public issucs.
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(c) Asregacds the recomnrendations
contained in the Interim Report on the
Cost of Public Issues of Industrial
Sccurities, the decisions of the Govern.
ment have already been takea thereon
and suitable instructions have been issued
to stock exchanges for implementation
of the decisions with which they are
concerned. As regards the recommenda-
tions contained in the Interim Report
on the Listing of Industrial Securities,
thesc are under consideration.

Curtailment in Production Target of
Raw Silk During Sixth Five Year
Plan Period

7125. SHRI JAGANNATH PATT-
NAIK :  Will the Minister of SUPPLY
AND TEXTILES be pleased to state ¢

(a) whether there has been any
curtailment of production targets fixed

for raw silk during the Sixth Five Year
Plan period;

(b) if so, to what extent; and

(c) the measures taken by Govern-
ment to  prevent such curtailment of
production targets for raw silk in
future ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) and (b). After
a review of progress achieved in serje
cultural activities during  first three
years of VI Five Year Plan by the
Planning Commission, the target for
production of raw silk for year 1984.8%
was reduced from 900$ M.tonnes to
6754 M. tonnes.

(¢) For enswing achievement of
targets in future, g comprehensive
Plan has been drawn up for develop-
ment of sericulture during the VII Plan
period. In this Plan, ecmphasis: has
been laid on activities like production
and supply of quality silk worm seed,
on growing of mulberry of improved
Varieties inirrigated lands etc., 50 that
the constraints faced by sericulture

industry during the V] Plan are mipie
mised in futyre. .
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Opening of Branches of Nationalised
Banks in District Kangra (Himachal
Pradesh)

7126. PROF. NARAIN CHAND
PARASAR : Will the Minister of
FINANCE be pleased (o state :

(a) whether the Punjab National
Bank and other nationalised banks have
approached the Reserve Bank of India
for licences to open their branches at
any places in District Kangra of
Himachal Pradesh during the last three
years after proper survey;

(b) if so, the details thereof bank-
wise and the names of places for which
the licences have since been sanctioncd
and the branches opened; and

(c) the likely date by which the
licences for the remaining branches
would be issued and the reasons for the
delay ? :

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI}
JANARDHANA POOJARY) : (a) and
(b). Available information relating to
the Public Sector Banks and for the
period from 1-4-1982 to 31-3-198$
is sct out in Statement I and II respec-
tively.

(c) The question of providing banke
ing facilities at the ocentres which have
not been considered for allotment will
be examined by Rcserve Bank of India
under its new branch expansion policy
for 1985-90 which is being finalised.
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Recommendations of Task Force to
Study Differential Interest Scheme.

7127. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Qiestion No.
1917 on the Ard August, 1984 regarding
repart of Task Force sct up to study
DRI Scheme and statc :

(a) whether the Task Force cons-
tituted to consider the report of the
National Iastitute of Bank Managcment
on Differential Intercst Schcme has sub-
mitted its recommei.dations to Govern-
ment ;

(b) if so, the findings of this report
and the decision taken by Government
for their implementation ; and

(c¢) if not, the r=asons for delay and
the likely date by which the report
would be submitted and the
action taken thereupon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The report of the Task Force on the
Differential Rate of Interest Scheme is
under examinatoin of the Government.

Decline in Demand of Aluminium

7128. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL, MINES
AND COAL be plcascd to state :

(a) whether the demand for aluminum
in and outside the country is very low
at present ;

Name of the producer
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(b) if 50, the rcasons for decline in
the demand for aluminium in the world
market ;

(c) whether his Mi.istry has contrac-
ted the buyers in and outside the country
to scll the aluminium which is going to
be produced by NALCO duriag the
ycar 1986-87.

(d) if so, the nimes of the countries
aid the Indian buyers that have come
forward so far ;

(e¢) the cxisting aluminium produc-
tion per ycar from different aluminium
plants ; and

(f) the steps taken to utilise the
same by Govcranment so far ?

THE MINISTER OF STEEL,
MINES AND COAL (SHRI VASANT
SATHE) : (a) and (b). The¢ demand
for aluminium in the international market
is rcported to have shown singns of
stagnation in thc recent past, on accouat
of general cconomic recession. Domestic
demand, haowever, continu:s to be in
cxcess of domestic production, and at
present there is no decline in the domes-
tic demand.

(c) and (d). It has been cstimated,
according to current projecctions, that
the dcmand for aluminium within the
country will incrcase every year. The
surplus situation in Aluminium after
NALCO goes into production is expceted
to be temparary and short lived.

(¢) The production of aluminium
from different aluminium plants for the
last two ycar has been as follows :

(In tonnes)

Production of aluminium

1983-84 1984-85

Bharat Aluminium Comany Ltd. 61,338 87,358
Indian Aluminium Company Ltd. 53,885 48,420
Hindustan Aluminium Corporation Ltd. 98,485 126,017
Madras Aluminium Companv L td. 6,578 14,697
Total 220,286 276,492
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(f) Domestic production is now bemg
supplemented by imports.

Opening of Urban Cooperative Banks

7129. SHRI R.M. BHOYE: Will
the Minister of FINANCE be pleased to
state ¢

(a) the details regarding the criteria
fixed by Government for opcning urban
cooperative banks in the country ;

(b) the number of urban cooperative
banks opencd in  Maharashtra tiil
date ; and

(c) whether Government of
Maharashtra have also approached the
Union Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a). The
proposed banks shou!d truly have a
cooperative character, they are expected
to opera‘e in a geographically compecct
arca not generally extending beyond the
municipal limits of the towr/city in
which they are registered and they should
have prosepects of attaining viability
within a reasonable period.

(b) and (c). There were 379 Urban
Co-opcraive Banks, having their regis-
tered offices located in the Maharashtra-
State, as at the end of 30th April, 1985.
The policy regarding opening of urban
cooperativc banks is being implemented
by the Reserve Bank of Indis and cight
pronosals for orginising new urbar co-
operative banks have since been appro-
ved by them.

Modernisation and Upgradtion of
Coal Mines

7130. SHRI ANANTA PRASHAD
SETHI : Will the M-nister of STEEL,
MINES AND COAL be pleased to
statc :

(a) whether Government have any
proposal under thei: consideration to
.modernise and upgrade some coal mines
in the country durmg the Seventh Five

car Plan pe riod ;
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(b) if so, the names of the coal
mincs identified for this propose ;

(c) whether Talchcr Coal Mines of
Orissa have becn included under the
above modernisation programme ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (c). Recorstruclion and moder-
nisation of mincs is a continuous process.
A number of existing mines will be
modernised/reconstiucted inciuding some
mnecs of Talcher coalfield. during the
Scventh Five Year Plan period.

Import of Wool-Tops.

7151. SHRI MOITAN BHAI PATEL:
Will the Ministcr of SUPPLY AN
TEXTILES be pleased to state @

(a) whether wool tops are being

imported ;

(b) if so, the quantity of wool-tops
imported during the year "1983-84 and
1984-85 oand likely to be imported
during the year 1985-86 and the
amount involved therein ; .

!

(c) whether it is imported through
some agency or direct by the mills ; and

(d) the steps being taken to develop
wool-top industry in- the country. and
to put stop its import to save:crores
of foreign of Rupees of exchange ?

THE MINISTER OF STATE OF THE
MINISTRY OF $SUPPLY AND ' TEX-
TILES (SHRI CHANDRASHEKER
SINGH): (a) and(b). The import of wool
top has bcea banned with affect . from
10th' August, 1984.

(c) Does rot arise.

. I

(@ The import qf wool iops Was
banned with a view to developing the
indigeceous wool combing mdustry rand
saving foreign exchange, |-
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Committee to Boost Exports by
Bxpert Small kndustrial Sector

7133. SHRI N. DENNIS: Wil
the Minister of COMMERCE be pleascd
to state :

(a) whether there ¢ any proposal
under the consideration of Government
to set up an expert committee to boost
exports by the small scale industrial
sectox § and

(&) if so, the details thereof ?

THE MINISTER OF STATE OF THE

MINISTRY OF SUPPLY AND TEX-
TILES, (SHRI CHANDRASEKHAR
SINGH) : () No, Sir.

'(b) Does not arise.

Non-Acceptance of Scheduled Castes
Certificate by Reserve Bank of India

7133, SHRI RAM BHAGAT
PASWAN : Wil the Minister of
FINANCE be pleased to state :

(a) whether Reserve Bank of India
did not accept the Scheduled Caste
certificate issued by the compctent
authorxities like District Magistrates, etc.
in csse of recruiment to Grade ‘B’
officers advertised in November, 1982
and appointment of Scheduled Caste
candidutes was delayed and Scheduled
Custe candidates were denied appoint-
meont on flimsy grounds :

(b) if not, the number of Scheduled
©mte candidates who wero selected and
the sumbar out of them who bhave been
allowed ta jel= ;

¢e) the reasons relating to those
candidates who have not been allowed
to join for quite somectime ; and

(d) whether the appointments have
been delayed onlyto affect their seniority
and harm the S8cheduled Castes thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OR FINANCE (SHRI
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JANARDHANA POOJARY) : (a). No,
Sir,

(b) to (d). The Reserve Bank of
India has reported that 11 Scheduled
Castes candidates were selected for the
assignments. Two of them did not
report and one other requested for
extens on of time to join his duties.
The appointment in the case of four
others was delayed for the purposc of
verification of their caste certificates.
The seniority of the candidates 1s, how-
ever, not determined by the date of their
appointment. It is determined with
reference to the date on  which the
memorandom regarding their empancl-
ment is approved by the Central Board
of the Bank. The seniority of these
candidates will therefore not be affected.

Recommeodations by Study Group on
Wool and Woollen Industry

7134. SHRI B.V. DESAI : Will the
Ministbr of SUPPLY AND TEXTILES
be pleascd to state :

(a) whether the empowered commi-
ttee appointed by Government to process
the rccommendtations made by the Study
Group on Wool and the Woollen Indutry
has submitted its report to Government ;

(b) if so, whether the woollens

irdustry sector was anxiously waiting
for the report ;

(¢) to what extent Government have

already accepted the recommendations ;
and

(d) the steps being taken to imple-
ment these recommendations ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASEKHAR
SINGH): (a) ard (b). The BEm-
powered Committee has been constituted
by the Government to tuk: decisions
for cffective and expeditious implemen-
tation of the recommendations made in
the said report. Thus, the Empowered
Committee does not have to submit any
formal report but has to indicate the
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decisions on bzhalf of the Government.

(¢) and (d). The Bmnowered Com ni-
ttze has held two meetings for conside-
ring the recommendations. No decisions
have yet been announced.

ount Passed on to Hotel Maurya by
AlKMS Indian Tobacco Company Ltd.

1135, SHRI "RAM BHAGAT

PASWAN : Will the Minister of
FINANCE be pleased to statc ;

(a) whether Government aware that
M/S Indian Tobacco Company Limited
passed on a hugc amount of its income
to its hotel group and towaids publicity
expenditure so as to reduce liicome :

(b) if so, the total amount passed
on to Hotel Maurya group by M/S Indian
Tob:cco Company Limited and the namcs
of advertising agencics through which
publicity work has becn done by Indian
Tobacco Company ; and

(c) whether Government propose to
order special enquiry in thc matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Since M/S Indian Tob cco Company Limi=
ted owns the Weclcome Group of Hotels,
incurring expenditure on behalf of its
hotels is a normal business activity for
M/S Indian Tobacco Company Limited, and
the question of reducing its income by
way of any expenditure on its hotels does
not arise. Expenditure laid out wholly and
exclusivcly on advertisement is an allow-
able deduction, under section 37 of the
LT. Act, 1961, if the coaditions laid
down therein are satisfied.

Names of the main advcrtising agents
of Indian Tobacco Company Limited,
inter, alia, are as under :

(1) MJS. Clarion Advertising Seivices.
Limitcd, 55, Mirza Ghalib Street,

Calcutta-700016. -
(2) W/S. Hindustan Thomyson
Asscciates -Lid.,, 20  Bonddl'

Road. Calcutta=700019.

(c) Allowability or otherwise of
cxpenditure incurred oan advertisment
will be looked into whi'e completing the
relevant assessmeats of MJS. Indian
Tobacco Company Limited.

Accountability of Nominee Directors in
Matters of Fraudulent Transsctions

7136. SHRI INDRAJIT GUPTA':
Will the  Minister of FINANCE bo
pleascd to state ¢

(@) whetheritisa fact that the
nominees of the D:partment of Banking
and the Rescrve Bank of India serve as
Directors on the Boards of Baak of
Baroda, Centra] Bank of India, Punjab
Nutional Bank and the Unios Baak of
India;

(b) whether it is also fact thata
numb:r of these Directors have been
nominatcd on the Boards of other
nationaliscd banks also; and

(c) if so, the accountability of these
nomince Directors in  the matter of
fraudulent  transactions in these baoks
reported by  the national press in the
recent past ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) Yecs, Sir. In some cases, Central
Government officers have been appointed
as Directors on more than one bagk.

(c) The nominee Directors of the
Reserve Bank of India and the Central
Government are not vested with agy
special powers and do  not enjoy any
gpccial status on the Boards. Matters
coming up before the Boards are decided
by concensus, 'and if necessary by a
majority of votes. The responsibility of
the Board is collective and in  view of
this no individual Member ¢an be beld
accountable  or as having ‘any special
responsibility for matters pertaining to
the day-to-day management of bank,
unlcss he is, in arother capualty,
expected to shoulder the responsibility.
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Dispute Between Government and Metal
Scrap Trade Corporation Limited

By

7137. SHRI MOOL CHAND DAGA :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether there was a dispute bect-
wcen Government and the Metal Scrap
Trade Corporatjon Limited;

(b) if so the details thereof:

(c) since when dispute is continuing
and the latest position thercof;

(d) 'the number of ships and aircrafts
held up, declared unservicesble  for
breaking into scraps and at which places;
and

(e) the annual income to Govern-
ment from this trade during the last
three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHKI K.
NATWAR SINGH) () No, Sir.

(b) ard (c). Do not arise.

(d) No ship or Aircraft declared
unserviceable and purchased by Metal
Scrap Tradc Corporation is held up for
disposal.

(e) Xaso far as MSTC is concerned,
the Annual Income  (Profit before  Tax

e

and Income Tax paid by MSTC are
given below \—
BYear Income (PBT)  Income
(Rs. in lakhs). Tax paid

(Rs. in
lakhs)

198485 368.00 235.00

(Provisional)

1984-85 304.99 21809

1982-83 207.99 145.59

K
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Vessels Suld by Private Shipping
Companies for Breaking Through
Private Negotiations

7138. SHRI K. RAMAMURTHY :
Will the Minister of STEEL, MINES
AND COAL be pleased to state *

(a) whether throe private shipping
companies have sold eight vessels for
breaking through private negotiations,
denying the opportuntity to 100 ship-
beeakers registered with the State-owned
Mctal Scrap Trade Corporation;

(b) whether the imports of foreiyn

vessels for breaking are also  being
dissuadced; and

(¢) if so, how the ship-brcaking industry
is going to be helped by Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) So far as in-
formation is available to the Govern"
ment, 4 Indian flag vessels namely Jala
Tarang Jala Girijava, Vijaya Vaibhav
and Vijaya  Jiwan have been
sold for breaking by private negotiations
without complying with the usval pro-
cedure of canalisation for Indian flag
vesscls formulated by MSTC which is
the canalising agency according to the
import policy of the Government. Apart
from this it is understood from reports
that 4 other Indian flag vessels pamely
Indian Triumph, ladian Trust, Indian
Security and Indian  Tribune are also
being privately ncgotiated for sale with-
out complying with MSTC guidelines.

(b) No, Sir. Forcign vessels for
breaking continue to be mported. On
the other hand it is proposed to increase
the import of foreign flog vessels during
the year 1985-86, as compared to the
1981-85.

(c) Ship-breaking units are being
helped by the Government by supplying
their input material namely old ships for
breaking to the extent considered necess"
ary for import after taking into consider-
ation the overall demand and supply
of steel re-rolled items in the country.
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Apart from this, financial assistance is
also being provided by  Ferrous Scrap
Comnmnittee for purchuse of necessary
equipment by shipbreakers and by MSTC
by giving b:ll discouating facilities.

Technical Committee on Textiles

7139. SHRI MOHANBHAI PATEL :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state *

(1) whether the techrical committec
on textile has submitted its report;

(b) if so, the dctails of the recom-
mandations thereof; and

(c) the steps Government have taken
to implement those rccomandations ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR  SINGH) : (1) The Export
Committee on the Textiles Industry under
the Chairmanship of Sccretary, Dcpart-
ment of Textiles, has submitted its
report to the Government on 27th April,
1985.

(b) and (¢). Since the rcport of the
Expert Committee is one of the inputs
for the textile policy, which is under
formulation, it would not be in  public
interest to  furnish the details of the
recommendations.

Arrest of Persons Under COFEPOSA

7140. SHRI BANWARI LAL
PUROHIT :
DR. G.S. RAJHANS

Will the Minister of FINANCE be

pleased to state :

(@) whether the Directorate of
Revenue Intelligance, Bombay has
recently arrested some persons who were
having alleged link between  India and
Iaternational Smuggling Syndicates under
the Conservation of Foreign  Exchange
and Provention - of Smuggling Act
(COFEPOSA);
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(b) - if so, the detalls of the péfsons
involved and details of the items’ seized;
and AT

(c) the steps contemplated by
Government in this regard against the
involved persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDANA POOJARY) : (a) and (b).
The officers of the Bombay Zonal Unait
of the Duicctorate of Revenuc  Intelli~
gencc arrested thirteen persons, includiog
one Haji Oomar  Ahmed alias Haji
Oomer alias Qumer Malbari  alias Bhai,
Faizand A. G Parkar and  Ibrahim
Mohideen in connection with the seizure
of textiles and wudio cassettes of foreign
origin worth Rs. 60.68 lakhs cffectcd on
4-2-1985. 1.1 conncction with this case,
Huaji Oomar Ahmed, Farzand A. G.
Parkar and Ibrahim Mohideen were also
detained under COFEPOSA  Act under
the orders passed by the Government of
Maharashtra.

(c) Apart from departmenal proceed-
ings for the confiscation of the
contraband goods in question and imposi-
tion of p:nalties on the persons
concerned under the Customs Act, 1982,

- appropriate action as warranted  under

law will be taken against  the
involved,

persons

Raids by Income Tax Department on
Steel Traders of Dellxi and Bombay

BHAGAT
Minister - of

7141. SHRI RAM
PASWAN @ Will the

- FINANCE b: pleased to state :

(a) whether the Intelligence wing of
the Income Tax Department has recently
raided the office and resid:ntial premises
of somc steel traders in Délhi © and
Bombay;

(b) if so, the dcdails of such traders
whose residential premises were raided;
and

(3) the action taken or proposed to
be taken against the income tax defaul-
ters ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a)
Income-tax Department has not con-
ducted soarch in the case  of any steel
trader in Dethi/Bombay in 1985.

(b) and (c). Doecs not arise.

Proposal to Reserve Certzin Item of
Impart-Export-for SC/ST Traders

7142. SHRI ANANTA PRASAD
SETHI : Wiil the Minister of COMM-
ERCE be pleased to statc :

(a) whether there is any proposal
under the consideration of Government
to reserve Certain percentage of items of
import/export for Scheduled Caste and
Scheduled Tribs persons to cnable thesc
weakcr  scctions to improve  their
standa:rd of living;

(b) whether it is proposcd to  patro-
nise real workers® firyms/associations to
export leather arnd leather goods  like,
shoes, ctc. rather than patronise middle-
men; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE OF
FHE MINISTRY OF SUPPLY AND
TEXTILES (sHRI CHANDRASHE-
KHAR SINGH) : (a) No, Sir.

¢d) and (c). Bharat Leather Coipor-
ration and the various State Lcather
Pevelopment Corporation arc ossisting
small scale mnits engaged in the manu-
facture of finished leather and leather
products in int.rnal marketi~g as weil as
pxport. State Trading C.rporation of
India Limited, Trade Development Autho-
gity and the National Smnali Inlustrics
Corporation arc also assisiing these units
in exportirg their products.

Revival of Cashew Industry in Kerala

7143, PROF.K. V. THOMAS

SHRI SURESH KURUP :

Wit the Minister of COMMERCE be
pleesed to state :
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(2) whether it has been brought to
the attention of Goverament that cashew
industry in Kerala is in a declining trend;
and

(b) if so, the steps proposed to revive
the industry ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH: (a) and (b). The Cashew Industry
concentrated mainly in Kerala has been
facing problem arising fiom the fluciua-
tions in Internutional piices and rising
cust of p oduction of raw cashew and its
processiag. A aumber of schemcs including
tie mulii-siate cashew development pro-
gramme are  being  implemented  to
increcase productivity, reduce cost of
cullivation and to increase the availabi-
lity of raw cashuew.

Reports of Silk Buard Oificials visit
Foreign Countries.

7144, SHRI MAHABIR PRASAD :
YADAYV : Will thc Minister of SUPPLY
AND TEXTILES be pleased to state :

1

(a) whether itis a fact that officials
of Central Silk Board are piying visits-
abroad o1 Goveram:zat cxpeass i the
namzs of developmeat of silk industry ;

(b) if so, whethe: they have submilted
their reposts in that regard ; and

(¢) th: dctails of the cxpenditure
incurrcd thereon along with the number
of occisioas wh:n the officials piid visit
abroad and the date of their submission
of repo-ts ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (1) Officers from
the Central Silk Board go abroad on
official tours as and when necessary s
the intercst of official work. The ex-
perditure on :uch visits is met by the
Centrai Siik Board which is 8 statutory
Board fully founded by the Central
Government. Such . visits have been
normally incouncction with study of
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sericulture industry in other countries,
participation in international conference.
trade fairs etc.

(b) ar.d (c). This information is being
collected from the Central Silk Board
and will be laid on the Table of the
House.

Creation of Third World Deveiopmeat
Bank of Finance Development
Prcject

7145. SHRI R.S. GAEKWAD:
Will the Minister of FINANCE be
pleascd to rcfer to the rcply  given to
Unstarred Quesiion No. 960 cn  30th
April, 1982 regarding creation of  Third
World Dcvelepment to Finance Develop-
ment prejects and state ©

(a) whether subscquent mectings of
group of 77 werc held to  consider feasi
after the fiist mecting of  the grovp of
17 experts on Finencial — Corparaztion
took place in Kingston, Jamaica from

.March 26 to 31, 1982 and

(b) ifso, the
thercof ?

THE MINISTER OF STATEL IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQJARY) : (1) and
(b). Yes Sir. A number of mectings of
G —77 were held ofter the first meceting
of Group of experts in Kingston, Jam:ica
ir. March, 1982 to consid:r feasibility of
a Bunk for d:veloping coHuntries. At
these mecting it was decided  inter aliy,
that the size of the capital of the Buank
should be buscd on concrete and practi-
cal arrangcm:ts that would cnable self-
sustained and viable and operatiors., It
'was also decided ‘0 hold intensive con-
suhtations with ali member governments to
obtain their views on further steps to be
taken for the esteblishment of the Bank.
Extemsive studics were  also carried out

dutailed  progress

by a number of cxpert bodies  with a
view to work out a feasible  scheme of
action.

[ Translatton]

New item Captioned ‘Hawai Adde Per
Croron Ki Herapheri

7146. SHRI SARFARAZ AHMED :
Will the Minister of FINANCE  be
plecased to state :
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(a) whether attention of Goveriment
has been d.awn to the news  item capt-
ioned ‘Hawai Adde per Croren Ki
Herapheri®* (Bungling of crores st
airport) appeared in the ‘Nav Bharat
Times® of 15th January, 198S;

(b) if so, the details thereof;

(c) whether Government are taking
suiteblc measures to keep a watch in the
matter; and

(d) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) No c:sc of ‘bungling worth crores
at Airport’ os given in the press report
has come to notice. However, on 3-1-88,
at Sahar International  Airport, police
officers scized foreign  exchange equi-
valent of Rs. 43,871/-from Shri Balk~
rishra Ramchandra  Satam, a loader at
the  Airport, Subscquently 2 more
persons were arrested.

Officers in plain clothes
stratcgic points in the
Arrival Hall  and the tarmac to  keep
general survcillance. Selective checks
on p.rcentage basis arc also exercised in
both Green and Red Chauncls to detect
cases of mis-declaration.

(c) and (d).
arc post:d at

[ English]

Discovery of Tin-Ore In
Koraput District

7147. SHRI K. PRADHAMI : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether Geological Survey of
India has discovered sizezble depeosits of
tin-ore in Koraput district Orissay and

(b) the steps tzken for proper expioic
tation of tin-ore found in that &strict?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE
(a) and (b). Tin deposifs have been
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found in Koraput  District of Orissa.
Tawestigati ‘s to asscss the potential of
these deposits have takea up by
QGeological Survey of India and  other
organisations. The Orissa Mining
Corporation has raised 82 tonaes of tin-
ore till March 1985. However, large
scale commercial . exploitation of
these deposits  will depend  on  their
techno~ccoromic viability.

Soft Credit by West Germany to India

7148. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleascd to
state ¢

(a) whether West Germany has
agreed to cxteht soft credit to India;

(b) if so, the amount of soft credit
to be given by West Germany to India
1985-86 ard the subsequen: years;

(c) thetcrms and  conditions laid
down by West Geimany for paying soft
credit to India; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
‘Federal Republic of Germany has ag:ced
to concessional credit to India.

(b) The amount of concessional credit
pledzed by FRG to be given to India in
1985-86 is DM 360 Million. An indi-
cation has bcen given that in 1986-87
also India can obtain concessional credit
from FRG of arcund DM 360 M:llion.
No amounts have bcen negotiated as yet
beyond 1986-87.

(c) and (d). This assistance is provided
at a 0.75% per anuum  rate of interest
repayable over 50 years with a morat-

oriumof 10 years. Under the non-
project portion, it would be used for
import of Capital Goods, General
Commodity Aid, and for Financial
Institutions  [ICICI, IFCI]. For the
project  portion, it wou.d be used to

Finance projecis like Rural Water Supply
in Madhya Pradesh, Farukka Thermal
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Power Plan*, Heavy Duty Breakdown
Granes for Iadian Railways, Expansion
of the Yerraguatia Ccment Project, Gas
Turbine for  Uran  Power  Project,
Lincpipes for the HBJ pipeline.
[Aliocations for 198 5-86)

Gold Seizure in Bombay

7149. SHRI B. V. DESAI : Will the
Minister ‘of FINANCE be pleased : —

(a) whetheritisa fact that during

the month of  Apri:, 1985a  biggest
second  haul of gold in the city of
Bombay was sciz.d by the Revenue

Intclligence amouiting to Rs-3 crores;
(b) if so, the details thereof;

(c) total number of arrest made in
this regard;

(d) whether it is also @ fact that in
Bombay  during the last 3 months a
number of raids were conducted  and
property worth ciores was seized by  the
Revenuc Intelligence from the smugglers;
and

(¢) ifso, the detaiis thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a), (b)
and (). On 23-4-1985, the officers of
Bombay Zonal Unit of the Directorate

of Revenue Intelligence, recovered
12 belts  containing 11,96 pieces of
forcign-marked gold, each  weighing

10 tolas, and 4 pieces of gold each
weighing 10 tolas, from a specially-made
cavity inan Ambassador car near
Roopam cinema, Sion Circle, Bombay.
The gold totally weighing 12, 000 tolas,
valued at Rs. 2.95  crores, was seized
under the provisions of the Customs Act,
1962. The car valued at Rs. 50,000
was also seized. There was no occupant
in the car. No perscn was arrested in
connection with the scizure.

(d) and (e¢). During the  period
February to April, 198S, the officers of
the Bombay Zonal Unit of the Directo-
ra‘e of Revenue Intelligence, seized
contraband  goods valued at Rs. 5.69
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crores in 15 cases. The main items
seized are : foreign marked gold, wrist
watches, Watch parts textiles and
electronic goods.

Amendment of Guidelines for Listing of
Securities no Stock Exchange

7150, SHRI B. V. DESAI : Will
the Minister of FINANCE be Ppleased to
state

(a) whather he has decided to amend
the guidelines for listing of sccurities on
stock cxchanges to bring more profitable
- closelyheld companies to the stock
exchange-hold;

(b) if so, whether the new guidelines
which were sent to various stock excha®
nges will enable private companies  to
get listed in two stages of public offer;

(¢) whether amendment was promp-
ted by Government’s  kcenness to open
up closely-held companies and bring
more public participation; and

(d) if so, to what extent he new
guidelincs have helped the companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a), (b)
and (¢). Government have amended the
guidelines for listing  of  sccurities
rclaxation of Rule 19 (2) (b) of the
Sccuritics Contracts (Regulution) Rutes,
1957 on 18th March, 1985 with a view
to further develop the capital market
and to have more listed companies. Under
these guidelincs,  existing non-FERA
companies which are more than 10 years
old or which have been carniny, profits in
at least 4 out of the past five years
wou'd be granted listing with a  public
offer of 40%  as against the present
requirement of 4977 of the issued capital
of the company. Further, such companies

may at their option make the public
offer in two stages, vz the first stage
of 20% being offcred  at the time .f

listing and the balance beirg offered
within a period of three years from the
date of enlistment.

(d)  As the amendcd listing guidelines
‘were issued by the Government only

recently, i. e. on 18th March, 1985 it
is too early to moke an assessment of the
extent to which tl.cse  guidelines have
helped the companies to get listed.

Installation of Computer by M.M.T.C.

7151. PROF. MADHU AND DAYV-
ATE ‘Will the Minister of COMMERCE
be pleased to state : '

(a) whether the Minerals and
Metals Trading Corporation Manage-
ment inspite of repeated protests from
the cmployees of Calcutta region, have
ducided to go ahead with the program-
me of installing computer effecting ser-
vice security of the employees and freez-
ing the employment potential.

(b) whether thc decision regarding
computer has becen taken on the basis
of an alleged settlement conclu-
ded with some lezders of a scction of
the employees totally ignoring the
opposition to the installation of compu-
ter by Calcutta region employees
“Union, which is a ‘recognised’ Union ;
and

(c) if so, whether the decision of

instal the computer is proposed to be
revised ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI  CHANDRA.-
SHEKHAR SINGH) : (a) and (b). No,
Sir. The computer system has been
installed in the Minerals and Motals
Trading Corporation of India Limited
(MMTC) after a set@ement dated
15.9.1984 between MMTC and the
Federation of MMTC Employees Union.
The regional union of the employees of
MMTC, Calcutts, is a constituent unit
of the above Federation which is an
apex body of all regional units of
MMTC employecs unions. The settle-
meant, ioter alia, provides for the follow-

‘ing :

(i) Protection of recrultment at the
lower cadres - of induétion
level. o "
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(i) There will be no retrenchment
of staff as a result of computeri-
gation.

(iii) Management will not undertake
any work study of the sole pur-
pose to declare the staff sur-
plus.

(tv) Subject to possession of requi-
site professional kncwledge and
skill and further subjcct to suit-
ability, preference wiil bc given
to willing departmental candida-
tes in selecting computer person-
nel through administrative pre-
cedures and for this purpose,
management will try to make
suitable arrangements for impar
ting necessary training.

- (6) No, Sir.

Income-Tax Fxemption on Gratuity
Received by LIC Agents

?152. SHRY SHANTI DHARIWAL :
Will the Minister of FINANCE be plea-
sed to state :

(a) whether Government have re-
oeived a representation from agents of
the Lifo Insurgnce Corporaticn demand-
ing income-tax exemption on the gra-
tuity amount to be received by them ;

and

(b) if so, the action proposed to be
taken by Government thereon ?

THRE MINISTER OF STATE IN
THE MINISTRY OF FINANCRE (SHRI
JANARDHANA POOJARY): (a) Yes,
Bis.

(b) The suggestion is under examina-
tion.

imlathn]

Grant of Loans by Natlonatised
Baoks in Rural Areas

7153, SHRI SHANTI DHARIWAL :
Will the. Minister of FINANCE be
pimed to state :

MAY 17, 1985
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(a) whether Government propese to
simplify the procedure governing the
grant of loan by nationalised/rural banks
in rural areas; and

(b) whether it is proposed to autho-
rise one rural or nationalised banks in
each block hcadquarter for sznctioning
loans to facilitate the beneficiaries of
I.R.D. Programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Banks
have alrcady been advised to take seve-
ral steps such as simplification of loan
application forms and make these forms
available in local languages to the inten-
ding borrowers, liberation of terms and
conditions relating to security, margin
and repayment period, delegalion of
adequate discretionary powers to branch
managers for the disposal of maximum
number of loan applications at the
branch level itself within a stipulated
time, period, etc.

(b) All banks branches opcrating in
a block arc expected to sanction loans
under Integrated Rural Development
Programme.

Objectives in Setting up of N.T.C.

7154. SHRI SHANTI DHARIWAL:
Will the Minister of SUPPLY AND
TEXTILES bcf, plcased to state :

(a) the objective with which the
National Tcxtile Corporation was set

up ;

(b) the returns received by Govern-
ment from the capital invested in the
National Textile Corporation ; and

(c) how Government prcpose to bring
about investments in the working of
the miles under the managemert of the
Corporation ?

THE MINISTER OF STATE QF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) National Tex-
tile Corporation was set up with the
main objective of managing the affairs of
the sick textile mills takop over by
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Goverament, for the expeditious rehabi-
litation of such undertakings so that such
rehabilitation may subserve the interests
of the production and distribution, at

fair prices, of cheaper varieties of.

cloth.

(® There have been no directore-
turns to-the Government from the capi-
tal invested in NTC in view of fact that
NTC has been incurring losses. How-
ever, NTC mills have contributed over
Rs. 300 crores to the Exchequer upto
now by way of excise duty and other
taxes.

(c) The performance of National Tex-
tile Corporation is being reviewed by the
Government from time to time and steps
taken to improve its performance. Some
of the important steps taken/being taken
to improve the performance of the mills
are as under :—

(i) arrangements are being made for
timely procurement of cotton
from different available channels;

(ii) working capital has been reple-
nished to make up for cach los-
scs

(i) to overcome the power shortage,
self generating capacity, has been
increased.

(iv) selective modernisation program-
me strategies have been adopted
for result-oriented gains ;

(v) ocost control mcthods have bzen
introduced for reduction in cost
at all levels.

(vi) efforts are being made for redu-
cing the non-opergtional adminis-
trative expenses; and

(vii) workers® participation scheme
in the management of the mills
is being encouraged.

[ English) ‘
Chins-clay Mines in Orls

7155. SHR1 HARIHAR SOREN :
Will the Minister of STEEL, MINES
. AND COAL be pleased to gtate ;
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(a) th: number of china-clay mines
located in Mayurbhanj and other districts
of Orissa ;

(b) the number of china-clay mines
under operation by private mine owners,
Orissa Mining Corporation and the
National Mineral Development Corpo-
ration ;

(c) the names of the private mire-
owners given lease of china-clay mines;
and

(d) the details thereof ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(&) to (d). The information is being
collected and shall be laid on the Table
of the House.

Iron-Orc Mines in Orissa

7156. SHRI HARIHAR SOREN :
Will the Minister of STEEL, MINES
AND COAL bc pleased to state -

(a) the pumber of iron-ore mines lo-
cated in Koonjhar, Mayurbhanj, Sundar-
garh, Cuttack and other districts of
Orissa ;

(b) the approximate tonnes of iron-
ore deposits available in each of these
mines;

(¢) the number of mines located in
Orissa lcased to private mine-owners,
Orissa Mining Corporation and the
National Mineral Deveclopment Corpo-
ration ;

(d) the number of iron-ore mines in
Orissa which have become sick; and

(e) the steps taken for the revival
of those sick mines ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) Thec nember
of operating mines in different districts
o' Orissa in case ofiron ore is given
below districtewiso ;—
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(1984 figurc)
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District - No. of mines
Keonjhar 42
Mayurbhanj 3
Sundargarh 14
Cuttack -

- TOTAL 59
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(b) Data on mine-wise reserves of
iron and mines’in Orissa as on 1.1:1980
is given in the attached statement.

(c) The number of mines in Orissa
leased to private mine-owners, Orissa
Mining Corporation and National Mine-
ral Development Corporation which
reported production in 1984 are-given
below :—

No. of mines which
reported production,

—— S —— e ——

Private mines-owners 42
Orissa Mining Corporation 12
National Mineral Development —
Corporation.

Other Public Sector mines

Steel Authority of India Limited 3

Bharat Process and Mechanical 2

Bngineers Limited.
Total 59 N

e - - o e e e e e - [ e

(d) In Cuttack district Tonka mine
of Orissa Mining Corporation intimated
closure with effect from 1.10,1983 on
account of ‘no market’. Notices of clo-
sure have not been received from any
other mine.

(e) Although notices for closure or
discontinuance of operations have uot
been received from the other private
iron ore mine owners in Qrissa, yet it is
known that there is a general problem
of low production being experienced by
the mine owners on account of low off-

take by MMTC caused by reduced ex-
Ports. However, the position has since
improved. MMTC has been able to
enfer into higher export commitments of
23 lakh tonnes in 1985-8¢, from this
region, as against 17 lakh tonnes in
1984-85, and the increase in procure-
ment by MMTC is expected to act as a
stimulant to an increase in production
of iron ore by the private mire owners
in this State. Provided quality specifi-
cations of iron ore are met, MMTC is

prepared to accept ore from any mine in
this region.

Statement

Mine-wise reserves of Iron Ore In Orissa as on 1.1.1980.

S1. District

N Y

Name of mine Lessee Total
No. Reserves
in million
. tonnes.

1 2 3 4 5
1. Keonjhar Balagunda Shri A.L. Ladha 0. 1;
2. —do— Balda block M/s Serajuddin and Co. 5.95

———————
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1 2 3 4 - 5
3. —do— Baldaspalsa M/s Orissa Mining Corpn. Ltd, 2.00
4. —do— " Balita Dr. Sarojini Pradhan 0.06
5. ~—do—  Deojhar Ms Bijang Minerals (P) Ltd. 0.09
6. —do— Belkuadi M/s O.M.D.C. Ltd. 1.00
7. —do— Bhadrasi M/s Orissa Mineral Development

Corporarion Limited. 4.60
8. —do— B.anspani M/s O.M.C. Lud. 17.86
9. —do— Bolani M/s SAIL 388.00
10. —do— dhumakpur Shri K.C. Pradhan 0.25
11. —do— Inganjharan M/s Bhanj Mincrals (P) Ltd. 0.38
12. —do— Daitari M/s O.M.C. Ltd. 37.72
13, do— Thakurani M/s Burn and Co, Ltd. 42.52
14, —do— Thakurani M/s Scrajuddin and Co. 28.32
15. —do— Domitra M/s Shri Narayan Co. 0.88
16 —do— Gandhamaradhan M/s O.M.C. Lid . 249.51
17. —do— Gauli Shri M.H. Rahman 7.46
18. —do— Gurabeda M/s 0.M.C. Ltd. 1.37
19. —do~— Gurabeda Shri S.C. Padhee 0.74
20. —do— Haitarani Dr. Sarojini Pradhan 0.45
21.  —do—  Jujang M/s Pandhya and Others 0.88
22. —do— Jajang M/s Ruagta Mincs (P) Ltd. 10.31
23. —do— Jajang M/s S. Lal 0.22
24. —do~— Jalahuri M/s B. Roy and A. Roy 3.50
25. —do-— Jaribahal Shri B.D. Patnaik 1.75
26, —do— Jodo East M(/s TISCO 197.53
217. —do— Jaruri T & 1I M/s Kalinga Mining Corpn, 396
28. —do— Jhilling —
Langalota M/s S. Lal and Co. Ltd. 22.39
29, —do— Kalaparbat M/s Balasore Mineral Co. 0.23
30. —do— Kasia M/s S. Lal and Co. Ltd. 8.94
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3l —~—do— Kasia—Barpada Directorate of Geology and 11.36

Mining, Govt. of Orissa.

32. — do— Noamundi-

Katamati M/s TISCO 9.21%

Section.
33, ~—do— Khandbandha M/s O.M.C. Ltd. 15.00
34. —do— Ktandbandha M/s TISCO 54 27
35. —do— Kzlaparbat Shri B.D. Patnaik 0.69
36, —do— Laupada Shri Radha Shyam Bhanj Deo 004
37. —do— Murgabera Shri Niranjan Patnaik 0.83
38. —do— Murgabera Shri B.N. Sarda 297.00
39. —do— Noagown M/s Hindustan General Elect.

Corporation. 8.08

40, —do— Ramdeo—Juda—  Shr1 M.K. Chaoda 0.17

Bonaikela
4], —do— Central Raka M/s. H-G.E.C. 0.36
42, —do— Sekradina M/s OM,C. L. 5.00
43. —do— Surguturia M/s Radha Shyam Bhanj Deco 1.01
44, —do— Tiringpahar M/s O.M.C. Ltd, 1.84
45, —do— Roids I & 11 'Mls Khatau Naybheram and Co. 8.34
46. —do— Rutlipani M/s Manilal and Bros. 1.07
47, Mayurbhanj Atkisickli-

Basalkedu- Shri O.P. Chaudhari 5.00

Jeria.
48. —do— Badampahar M/s Lal Traders and-Agencics (P) 9.61
Ltd.
49, —do— Bhitaramda M/s Umashankar Gaurishankar 0.09
Chaubey.

50, —~do— Purnapani ' M/s R.C. Das 0.06
St —do— Bidharajpahar Joykishor Chaubey 0.03
52. —do— Goramahishani Shri Ghanshyam Misra 1.00
53 —do— Sullipat B.L. Padia 0.20
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1 2 3 4 5
s4.  Cuttak V. Tomka M/s O.M.C. Ltd. 9.70
55. Sundergarh (Malangoli) B.G. National Mineral Development 708.00

and Kconjhar & F Blocks. Corporation Limited.

56. Sundergarh Fulihari M/s O.M.C. Limited. 28.42
517. ~—do— Gonua Smt. Shukla M. 0.08
58. —do— Gunua . M.G. Mohanty 1.50
59, —do— Kalta area M/s SAIL 461.30
60. —do— Kasira M/s O.M.C. Limited 3.00
61. —do— Koira M/s S. Lal 1.73
62. —do— Kusmitar M/s O.M.C. Limited 15.00
63. —do— Lodapaai M/s O.M.C. Limited 0.45
04, —do— Lusimine M/s O.M.C. Limited 1.50
6S. —do— Nididih M/s Bonai Ind. Co. Ltd. 0.12
G66. —do— Nididih M/s Feegrade and Co. Ltd. 3.56
6. —do— Rajabasa M/s O.M.C. Limited 1.00
68. —do— Rontha M/s O.M.C. Limited. 1.60
69. —do— Siljora M/s. O M.C. Limited. 10.34

Loans to State Governments by LI1.C.
for Undertaking Development

Programmes
7,57. SHRI HARIHAR SOREN
Will the Minister of FINANCE be

pleased to state :

(a) whether his Ministry has directed
the Life Insurance Corporation to give
loans to differcnt State Governments
to undertake various development

programmes;

(b) if so, the names of various State
Governments which have taken loans
from the L.I.C. during the last three
YCarsi

(c) the amount of loans taken by
the State Government from L.I.C. during
those years; and

(d) the details there of 7'

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) L.I.C.
advances loans as p:r Government policy
every year to various State Govern-
ments for their development programmes
in the socially oriented sector, which

jncludes housing, elcctricity, road trans®

port and water supply and sewerage
schemes.
(b) to (d). Statewise position of

loans disbursed by L.I.C. under various
schemes in the socially oriented scctor
during the last threc yecars, is as

urder :
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L.I.C. loans to varlous State Governments for soclally housing schemes :
(Rs. in crores)
AMOUNT |
S. No. State 1982-83 1983-84 1984-85

1. Andhra Pradesh .29 5.46 7.66
2. Assam 0.31 0.52 0.59
3. Bihar 1.39 2.99 —
4. Gujarat 1.90 3.24 3.90
5. Haryana 0.60 1.16 0.48
6. Himachal Pradesh 0.42 0.03 0.71
7. Jammu ard Kashmir 0.19 0.85 0.96
8. Karnataka 3.53 586 7.42
9. Kerala 2.59 4.16 4.28
10. Madhya Pradesh 1.26 2.04 2.59
11. Maharashtra 0.51 1.06 1.36
12. Manipur 0.21 0.37 0.42
13. Meghalaya 0.40 0.28 0.47
14, Nagaland -— - 0.50
15. Orissa 1.09 1.80 2.16
16. Punjab 1.77 2.77 2.97
17. Rajasthan 1.10 1.84 2.20

18. Sikkim 0.11 0.17 —_—
19. Tamil Nadu 2.96 4.85 6.27
20. Tripura - 0.42 2.07
21, Uttar Pradesh 2.20 6.20 7.05
22. West Bengal 3.34 5.,70 5.71
TOTAL : 29.27 52.37 59.77
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L.1.C., loans to State Flectricity Boards
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(Rs. in crores)

AMOUNT
S. No. State 1982-83 1983.84 1984-85
1. Andhra Pradesh 5.87 4.04 5.20
2. Assam 2.98 2.36 3.74
3. Bihar 7.76 6.12 1.45
4. Gujarat 11.29 8.91 9.95
5. Haryana 10.29 8.65 9.60
6. Himachal Pra desh 1.20 1.09 1.10
7. Jammu and Kashmir 1.53 0.99 1.46
8. Karnataka 6.05 495 6.85
9. Kerala 6.84 5.62 6.30
10. Madhya Pradesh 6.91 5.46 6.10
11. Maharashtra 12.45 9.82 11.00
12. Meghalaya 1.79 3.24 3.70
13. Orissa 7.58 5.98 6.70
14. Punjab 6.93 4.47 8.08
15. Rajasthan 12.85 11.46 12.20
16. Tamil Nadu 9.47 7.47 8.35
17. Uttar Pradesh 32.11 31.28 35.50
18. West Bengal 13.66 7.78 8.70
19. Loans to North-Eastern
Electric Power Corpora-
tion* 10.00 10.00 10.00
TOTAL : 167.83 140.29 lﬁl.gr

*(beneficiary States/Union Territories are Assam, Manipur, Meghalaya,
Nagaland, Tripura, Arunachal Pradesh and Mizoram)
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L.1.C. Leans to State Road Transport Corperation
(Rs. in crores)
AMOUNT
S. No. State 1982-83 1983-84 1984-85
1. Andhra Pradesh 1.43 1.93 2.12
2. Gujarat 1.74 2.33 2.56
3, Karnataka 1.72 2.00 2.20
4. Kerala 1.64 2.00 2.20
5. Madhya Pradesh 2.62 3.51 —
6. Maharashtra 1.81 2.42 2.06
7. Orissa 1.97 - —_
8. Punjab 1.35 -— —_
9. Tamil Nadu 1.79 2.40 2.64
10. Uttar Pradesh 1.35 1.82 | 2.00
TOTAL : 17.42 18.41 16.38
L.I.C. loans to Municipalities and Zilla Parishads for water supply
and sewerage schemes
(Rs. in crores)
AMOUNT B
S. No. State 1082-83 1983-84 1984-85
1 2 3 . s
1. Ardhra Pradesh 0.17 0.50 3.58
2. Assam 0.19 0.60 —
3. QGujarat 5.50 6.95 7.57
4, ﬁaryana 2.34 1.39 1.05
Jammu and Kashmir 0.62 3.00 2,35
6. Karnataka 7.91 1.00 2.73%
7. Kerala 4.30 4.69 4.71
8, Madhya Pradesh 4,45 3.4% 1.35
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1 2 3 s s

9. Maharashtra 12.94 14,82 16.07
10. Manipur 0.43 — —
11. Maeghalaya 2,50 - —
12. Nagaland 0.53 -_ 1.2%
13, Orissa 2.00 0.90 0.36
14, Punjab 4.99 5.50 2.53
15. Rajasthan 1.74 223 1,91
16, Tamil Nadu 7.51 13.02 12.12
17. Tripura - 0.42 —
18. Uttar Pradesh 12.67 0.09 -
19. West Bengal —_ — 6.58

TOTAL : 70.79 58.56 70.16 -

Import of Woollen RAgs

7158. SHRI MOOL CHAND DAGA :
Will the Minister of COMMERCE be

pleased to state:

(a) the details of import of woollem

rags durin
the amount

and

g the last three years showing
country wherefrom

jmported givine yearly figures;

(b) whether it is a fact that there

‘nave been instances when such imports
had been misused and there were
enquaries by Government, if so, the
details thereof;

(c) the safequards contemplated to
avoids misuse of import policy which
has been liberalised recently; and

(d) whether the import of old
woollen garments used by public floes
not affect our national image and indi-
genons industry ?

- THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHEKHAR

SINGH) : (2) Import figures arc avai-

lable for the period upto December,
1982, only. A statement showing the
particulars of import of woollen rags
during 1980-81, 1981-82 and 1982-83
upto December, 1982 is annexed.

(b)Y Collector of Customs, Bombay,
where majority of import of rags take
p'ace, has reported that several instanccs
of abuse of such imports have come to
notice. Bombay Customs had some
time in middle of 1984 carried out
scries of searches resulting in
seizurc of huge quantities of uaomulti~
lated woollen rags which had been
removcd from port premises unautho-
risedly.

the

(c) Under the current Import-Export
Policy :
(i) import of woollen rags is per-
mitted in premutilated form
only; and
(i) Actual Users (Industrial) alooe
are cligible to import.

(d) No, Sir, since only premutilated
rags can now be imported.
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Low Productlvity and Overstaffing in
Steel Authority of India Limited

7159. SHRI MOOL CHAND DAGA:
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether low productivity and
overstaffing are the twin ills from
which Steel Authority of India Limited
has b:en suffering since long; and

(b) if so, the actions taken in the
past in this respect ard the results
achicved ?

~ THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) (a) No, Sir.
SAIL plants have not been able to ope-
rate at thcir rated cap citics mainly
becsuse of constraints of adequate and
the right quality of cokirg cool, deterio-
ration in other raw materiuls, inedc-
quate power supply, obsolate technology
and aging of the plants.

(b) Efforts have been made to cnsurc
adequate inputs ard of the right quality,
improvement in raw-materials, batter
maintenance and technological upgrada-
tion of the p.ants. Due to these efforts,
SAIL plants have been able to improve
their capacity utilisation as may be seen
from the table given below :

Saleable Steel

(Million tonnes)

Year Sail Including % Capacity
IISCO Fu!filment
1983-84 4.77 66
1984-85 5.8 73
1985.86 (Plan) 5.96 79

[ Translation)
Delhi-A Centre of Cow Smuggling

7160. DR. CHANDRASHEKHAR
TRIPATHI : Will the Mirister of

MAY 11,
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(a) whether Delhi has turned into a
big cow smuggling centre;

(b) whether Government propose to
take any measures to put an end to this
activity;

(c) if not, the reasons therefor; and
(d) if so, by what time ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Reports received by the Government do
not irdicate cows being smuggled in, or
out of, the country through Delhi.

(b) to (d). Do not arise.
[ English]
Kerala’s Contribution to Foreign Exchange
Reserves
7161. PROF. PJ. KUREIN : Wil

the Minister of FINANCE be plcased
to state :

(a) the total annual contribution of
Kerala towards thc forcign exchange
reserves, amount-wise and pcrcentage-
wise;

(b) how does it compare with other
States;

(c) whether Kerala’s contribution
has gone up over the past years; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDIHANA POOJARY) : (a)
Presumably, the Hon'ble Member is
referring to the foreign exchange earn-
ings from exports and inward remi‘-
tances. The statistics relating to earn-
ings from exports and inward remittances
are not compiled Statewise and hence
it is not possible to assess the contribu-
tion of any stdte in the forcign exchange
earnings of the country.

(b) ta (d). Do not arise.
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(Translation)

Regional Raral Baaks in U.P. and
Amount Provided to Them by
Central Goveroment

7162. DR. B.L. SHAILESH : Will
the Minister of FINANCE be pleased
to state ¢

(a) the number of Regional Rural
Banks in Uttar Pradesh and the amount
provided by the Union Government (o
them ;

(b) whether there is any proposal
for expansion of such banks ; and

(c) if so, themtetails thereof 7

THE MINISTER OF STATE IN THE
MINISTAY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) At
present there arc 38 Regional Rural
Banks (RRBs) in Uttar Pradesh. In
accordance with the provisions cons
tained in Section 6 (2) of the Regional
Rural Banks Act, 1976, the Central
Government conributes fifty per cent
of the issued capital which in case of
each regional rural Bank is Rs. twenty
five lakhs. The Central Government have
subscribed Rs. 4.75 crores as their share
to the equity of 38 Regional Rural
Banks in Uttar Pradesh at the rate of
Rs. 12.50 lakhs per regional rural
bank.

(b) and (¢). Expansion of the scheme
of regional rural binks in the country
is a continual process. Decision in this
regard are taken cn the basis of recom-
mendations made by the Steering Com-
mittee on RRBs functioning in National
Bank for agriculture and Rural Develop-
ment (NABARD).

The Steering Committee has recom-
mended establishment of two regional
rural banks, one for (wo districts of
Chamoli and Pauri Garhwal and the
other for Saharanpur district. While
the proposal for a RRB for Chamoli and
Pauri Garhwal has been approved by the
Government, the other proposal has yet
to roceive Government clearance,

(English]

Applications Pending for S ar-ti.o of
Loan by Nationalised Banks in Stateg

7163, SHRI MOHAN BHAI PATEL :
Will the Minister of FINANCE be
pleased to state :

(a) the number of applications pend.
ing with the nationaliscd barks as on
31Ist December, 1984 for sanctioning
loan in each State ;

(b) for how long, these applications
are p cnding ; and

(c) the steps being taken to grant
loan to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The duita reporting system from banks
does not generate data in thc maaner
asked for.

Import of Polyester Filament Yarn
during 1982-83 to 1984-85

7164. SHRI MOHANBHAI PATEL :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state

(a) th: quantity of polyester fila.-
ment yarn imported during the years
1982-83, 1983-84 and 1984-85 and the
amount involved ;

(b) the details of import policy in
respect of polyester filament yarn for the
year 1985-86 ;

(¢) through which agency it is being
imported and how it is being distributed
amongst the users ;

(d) the steps taken to produe pol-
yester filament yarn this year in the
country to save foreign exchange ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASEKHAR
SINGH) : (a) Statement cnclosed.

_(b) and (¢). The import of polyester
Filament Yarn is aliowed under OGL
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subject to Actual Users conditions and
Export Houses/Trading Houses against
REP/Addtional Licences as per the
provisions of the import policy for sale
to eligible Actual Users (Industrial)
subject to Actual Users conditions.
However, import of Polyester Filment
Yarn excluding base flat-first quality
(fully/partially oriented) is canalised
throuh STC and in such cases, the im-
ported yarn is to b: distributed as per
the provisions of the import policy.

(b) Steps have been taken to app.ove
capacity uider scheme of re-endorsement
of higher capacity on industrial licences on
the basis of the b:st productioy of units
in the preceding five years. The domestic
availability of DMT required for the
manufacture of Polyeter Filament Yarn
is cxpected to improve. Import of PTA,
which is an altcrnative raw matericl for
the manufacture of Polyester Filament
Yarn, is allowed on OGL to actual
users.

Im»orts of Polyester Filament Yarn

MAY 17, 1985 .

Year Imports
Quantity Value
(in tonnes) (Rs. lakhs)
1982-83 13,350 3105
(Provisional)
1983-84 6,202 1316
(Provisional)
1984.85 1,406 505
(Estimated)

Customs/Duty Relief Given to Peoples’
Relief Committee Over Gifts Packeta

7165. SHRI BRIJAMOHAN
MOHANTY : Will the Minister of
FINANCE be pleascd to state :

{a) the amount involved in customs
duty relief given to the Peoples Relief

Comnmittee, Dclhi over the gift packets .

received from London and other places
to be distributed among th: riot
victoms ;

(b) whether Government have any
authentic information about tho source
of gift and if so, the details thereof ;
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(c) whether Peoples’ Relief Commi-
ttee has disclosed .he -ource of the gift
and the identity of the authorised agency
collecting gifts ; and

(d) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):(a) The
amount of customs duty relief on gifis
received by the Peoples’ Relief Commi-
ttee for distribution among the riot
victims was to the tune of Rs. 59,500.

(b) The Government do not have
any authentic information about the
source of gifts reccived®y the Pcoples’
Relief Committee.

(c) and (d). The Peoples’ Relief
Fomg’nittee declared the source of gift as
‘Indian Committce abroad”. The names
of the consignors as per available
records are: (i) Reclief Committee,
Middle—Sex U.K. (ii) J. M. Cargo, Clo
Meera Chartering Limited, Bld. 521,
Room No. 224 LHR, London. (iii)
United Link Limited, Unit-6 Trident
1/EST, Black Thorne Road, Collonbrook
Road Afc Central Eursora. Heathrow
UK and (iv) Ir.dian Community, Tehran
(Iran) ; in India the delivery was taken
by Shri K. Shreedharan, 7 Jantar Mantar
Road, New Delhi, who was specifically
authorised by the Committee to do so.

New Jute Items for Export

7166, PROF. RAMKRISHANA
MORE : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whether Jute industry has been
asked to develop new items for exports!;

(b) if so, the details thereof ;

(c) which countries are likely markets
for the export of new items of jute and’
to what cxtent these items are likcly to
carn foreign exchange ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.'
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TILES (SHRI CHANDRASEKHAR
SINGH) : {a) Yes, Sir.

(b) and (¢). Of the new product lincs
beirig developed to promote cxports of
jute goods, most important ones arc
the following :

1. Bulk pack (1 tonne) meant for
West Buropean countries

2. Experimental cotton bagging for
USA ;

3. IJIRA Box Type Cover for
cotton bales for USA ;

4. Light weight carpet backing cloth
(5 0Z X 5 0Z) for USA ;

5. Development of lighter as  well
as PP/Jute blended bags for
overseas markets ;

6. Jute decoratives for furnishing
and apparel ;

7. Odourless 30 kg. rice bags meant
for packing rice in Japan ;

8. Fine quality jute yarn for West
European markets ; and

9. Carpet backing with twistless
flat yarns.

It is too early to indicate the foreign
tXchange earnings from export of these
non-traditional items as commercial pro-
duction is dependent upon satisfactory
field trials and consumer acceptance.

Upgradation of Seafood Quality for
Export

7167. SHRI RAMKRISHNA
MORE : Will the Minister of
COMMERCE be pleased to state :

(a) whether a national level committee
has been formed to upgrade seafood
quality for export ; and

(b) if so, the details thereof ?

VAISAKHA 27, 1907 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHR1 CHANDRASHEKHAR
SINGH) : (a) and (b). An Expert Com-
mittee comprising representatives of
Central Institute of Fisheries Techno-
logy, National Institute of Cholera ard
Entric diseases, Marine Products Export
Development Authority, Export Inspec-
tion Agency acd Trade was constituted ta
examine the causes of incidence of
cholera in shrimps and suggest preven-
tive measures. The Committce has
recommended use of chlorinated water
for proccessing operations.

Scheme for Coal Transportation

7168. PROF. RAMKRISHNA

"MORE : Will the Minister of STEE|.,

MINES AND COAlL be
state :

pleased to

(a) whether a scheme for coal

‘transportation has been formulated to

minimise dependcrce on the railways ;
and

(b) if so, the dctails thereof stating
the time in coal transportation and the
expenditure likely to be reduced as a
result thereof ?

THE MINISTER OF STEE L M INES
AND COAL (SHRI VASANT SATHE) :
(a) and (b). The Government has been
considering the fecsibility of transpor-
tation of coal in siurry form through
a pipeline ‘or use in power
generation for quite some time to mini-
mise deperdence on railways. A group
has been set up to advisc on the pre-
paration of feasibility report for an ex-
perimental short distance slurry traps-
poration project and to conduct cxperi-
ments. The Group has recommended
that the demonstration coal slurry pipe-
line project should be cstablished from
New Majri Opencest mine to Chandrapur
Thermal Power Station in Maharashtra.
The projcet is in conceptual stage and
other details will be available only when
the project report is ready.

Performance of Indian Steel Plants

7169. PROF. RAMKRISHNA
MORE : Will the Minister of STEEL,

MINES AND COQAL be pleased to
state :
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(a) whether the perfirmance of
Indian steel plants had deteriorated in the
past decade ;

(b) if so, the reasons therefor ;

(¢) whether production cost of steel
in the country is much higher than in
gome other countries ; and

(d) if so, the steps being token to
reduce the production ?

THE MINISTER OF STATE IN THE
DEPAR TMENT OF STEEL (SHRIK.
NATWAR SINGH) : (a) and (b). SATL
recordcd a high production of 4.89
million tonnes of saleable steel and
profits of Rs. 81.22 crores in 1976-77.
In subscquent years, the production and
profits showed declining trend till the
declining production trerd was reversed
with a production of 5.16 million tonnes
of saleable stcel in 1981-82 and the
highest ever prodution of 5.17 million
tonnes in 1982-83. The declining trend
of production had been on account of
market constraints, detcrioration in the
quality of raw materials and inadequate

supply of power.

The financial results, however, did not
reflect the high production performence
particularly of 1982-83 because during
this period, the market was decpressed
and the main producers were r.ot compen-
sated for the increasing costs of inputs.
After incurring losscs in 1982-83 and
1983-84, SAIL will again start making
profits from 1984-85.

() Production casts very from plant
to plant and country to country, cost
data of steel plants in other countries
is not available as this is classified in-
formation and is not published. However,
the net realisations of the main pro-
ducers in India compares favourably
with the domsstic selling prices in most
of the advanced countries.

(d) Steps being taken to reduce the
production costs include higher capacity
utilisation, improvement in tcchnological
processes and better maintenance of
economy in expenditure.,

MAY 17,
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Control of R. B. I. Over Functioning
of Foreign Banks

7170. SHRI JAGANNATH PATT-
NAIK : Will the Minister of FINANCE
be pleased to state *

(a) whether Reserve Bank of India
exercises its  control over the foreign
bank functioning in India;

(b) whether there are  some inter
national rules of procedure to be follo-
wed in this regard; and

(¢) if so, the details in this regard ?
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA P OOJARY) :

(a) Yes, Sir.

(b) and (c). The comtrol by the
Reserve Bank of India over the foreign
banks operating in India is es:entjally
based on local Indian laws and practicss.
However, to bring about certain coordi-
nation and uniformity in  practices of
control and supervision of branches of
foreign banking cstablishments by the
various Central Banks, the Committee on
Banking Regulations and Supervisory
Practice, commonly known as BASLE
COMMITTEE OF BANKS FOR INTER-
NATIONAL SETTLEMENT has set out
certain prir.ciples such as :—

(i) Responsibility of parent monetary
authorities with regard to the
solvency of branches of foreign
banks; '

(il) Authorisation
followed
banks;

procedures to be
for entry of foreign

between the various
authorities of the

(iii) Relations
monetary
countries;

(iv) Minimum capital stipulation for
banks;

(v) Supervision of banks’ foreign
establishment particularly  with

regard to solvency and liquidiry, |
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Commissioning of Slurry Trunsportation
in Chgndrapur, Maharashtra

7171. SHRI G.G. SWELL : Wil
the Minister of STEEL, MINES AND
COAL be pleased to state -

(a) whether the first slurry transpor-
tation has bcen commissioned in
Chandrapur, Maharashtra;

(b) the capacity of the plant; and
to satis-

(c) whether it has worked
faction ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) .
(a) No, Sir.

(b) and (¢c). The Government of
India has set up a Group to advise on
preparation of the feasibility report for
an expcrimental  short distance slurry
transportation project  and to conduct
experiments.  The Group has  recom-
mcended that the dcemonstration coal
slurry pipeline project should be  establi-
shed from N.ow Majri opcncast Mine to
Chandiapur Thermal  Power Station,
Maharashtra. The project is in conceptual
stage.

Branches of Nationalised Banks in
Rural Areas of Maharashtra

7172, SHRIR. M. BHOYE : Will
the Minister of FINANCE be pleased to
state ;

(a) the number of branches of natio-
nalised banks so far opened in the rural
arcas of Maharashtra; and

(b_) the names of the places selected
for opening of such branches during the
year 1985-86 in that State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) As
at the end of December 1984, there
were 2042 branches of commercial banks
functioning at rural centres in
Maharashtra.

(b) The branch expansion policy for

the Seventh Five Year Plan period is -

VAISAKHA 27, 1907 (S4KA)
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being, finalised. Opening of new branches
of banks in Maharashtra during 1985-86
will be considered in the light of the new
branch expansion policy.

Fraud in Punjab and Sind Bank

7173. SHRI KALI PRASAD
PANDEY @ Will the Minister of
FINANCE be pleased to state ;

(a) whether his attention  has been
drawn to a news item appeared in the
‘Blitz’ of i3April, 1985 to the effect that
Punjab and Sind Bank is heading for
the biggest fraud in its history, running
iato anything between Rs. 20 crores and
30 crores and all in foreign dealings;

(b) if 80, the details thereof;

(c) whether Government have taken
into consideration the report submitted
by the Senior Manager, Inspection of the
Bunk regarding the fraud; and

(d) if so, the action taken or proposed
tobe taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1I
JANARDHANA POOJARY) : (1) to
(d). The Government has secn the news
item.  The bank has alrcady taken suita-
ble action. The Reserve Bank of India
is also following it up,

Procurement of Iron Ore by MMTC
from Orissa to Steel Mills in Sixth
Plan Period

7174. SHRIMATI JAYANTI PAT-
NAIK :  Will the Minister of
COMMERCE be pleased (o State ;

(@) the total tonnes of iron Ore pro-
cured by Minerals and  Metals Trading
Corporation from Orissa Mining Corpor-
ation aid the mineowners of Oriss for
supply of steel  mills during the Sixth
Plan period (ycar-wisc);

(b) whether the procurement of iron
ore by MMTC for supply to stecl mills
from OMC and mine owners from Orissa
has declined sharply from 198 3-84;
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~{e)

if so, the reasons therefor; and

(d) the steps taken to persuade steel
mills to increasc the off-take of iron ore
provided by MMTC from Orissa mines ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (StIRI CHANDRASHE-
KHAR SINGH) : (a) The details of
iron ore procurcd by MMTC from Orissa
Mining Corporation and mincowners of

MAY 17, 1985

Orissa for supply to steel mills during
Sixth Plan  period (year-wise) are as
uader @
Year Sixth Plan Quantity
period (1akh tonnes)

1980-81 1st Year 11.22
1981-82 2nd Year 10.84
1982-83 3rd Ycar 10.30
1983-84 4th Year 3.24
1984-85 5th Year 8.84

(b) and (c). Iadigenous steel plants

primarily mect their requirement of iron
ore from their captive mines. Iron ore
procured by them through the MMTC is
only to meet the shortfalls in  supply
from their captive mines. The lower
offtake from MMTC by indigenous steel
plants during 1983-84 is attributed to
certain limitations  arising due to low
capacity utihzation, higher inventories
etc.

(d) Due to increased demand for
iron ore by indigenous stecl plants, the
quantity procured by them in 1984-85
has been more than double the quantity
procured in 1983-84.

Export of Iron-Ore Procured from
Barbila Barajmada Sector

’ 7175. SHRIMATI JAYANTI PAT-
" NAIK @ Will the Minister of COMM-
., BRCE be pleased to state :

Writteh Answers 244

(a) the names of the countries to which
iron ore procured from Barbila-Baraj-
mada sector is proposed to be exported ;

(b) the quantum of iron ore proposed
to be exported to  those countries in
1985-86;

(.) whether some other countries are
willing to buy iron ore available in
Barbil Barajmada sector;

(d) if so, the steps taken to increase
the export of iron ore procured fron
Barbil-Baraymada  sector to different
countries; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH): (a) and (d). The major
buyers of iror ore procured from Barbil
Barajmada sector and exported through
Paradip port are Japan, South Korea,
Rumania and G. D. R. A quantity of
2.3 million tonnes is proposed to be
exported to  different countries from
Paradip port during 1985-86.

(c) to (e). Sale contracts for shipments
of 2 lakhs tonnes of iron ore from
Paradip port to China during 1985-86
have been finalised. Possibilities for ship-
ment of iron ore to Malaysia are being

explored. As a result of these efforts,
thc iron ore exports from this sector
during 1985-86 are expected to  be at

the level of 2.3 million tonnes as against
1.6 million tonnes during the preceding
year,

Opening of Branches of Commercial
Banks in Pithoragarh District, U.P.

7176. SHRI HARISH RAWAT:
Wiil the Minister of FINANCE be
pleased to state :

(a) the number of branches opened
by various commercial banks in Pithora-
garh district of Uttar Pradesh during
the year 1984-85 as also the number of
the branches proposed to be op:ned
there during the year 1985-86;
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(b) whether he is aware that sixty
per cent area and about fifty per cent
population of this district is still not
served by banks; and

(c) if so, the number of the branches ‘

proposed to be opencd every year in this
district  with a view to bring about
improvement in this situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) to (c).
During the period from 1st April 1984
to 28th February 1985, the commerical
banks have not opened any branch in
Pithoragarh District. The branch licen-
sing policy for the years 1985-90 is
being finalised. Pending finalisation of
the new policy it wou'd not be possible
to indicate the number of bank branches
that would be allowed to be opeied in

the District Pithoragarh. However,
banks are currently holding 5 authori-
sations for opening branches in the

District.

The branch liceasing policy of the
Rescrve Bank of India for the period April
1982 to March 1985 aimed at achieving
a coverage of one bank office for every
17000 population in rural and semi-
urban areas in each district. Relevant
figures for Pithoragarh District are set
out below :—

Population (All rural/ 4,80,000
semi-urban)

Number of bank bran- 24
ches functioning as on
31-12-1984

Number of authorisat- 5
ions aending  with

banks for  opening

branches

Average Rural/Semi- 20,000

urban Population per
rural/semi-urban branch.
Bstimated Rural/Semi 17,000
urban Population per
rural/Semi-urban branch

after utilisation of

pending authorisations.

VAISAKHA 27, 1907 (SAKA)
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Finalisation of Braach Licensing Policy
By RBI

7177. SHRI HARISH RAWAT : Will
the Minister of FINANCE bc pleascd to
state :

(a) whether branch licensing policy
in regard to openiig of branches by the
banks during th¢ Seventh  Plan period
has sincc been finalised by the Reserve
Bank of India;

(b) if not, the time by  which it is
likely to be finalised;

proposals for opening
banks in  Uttar
with the Reserve

(c) whether
branches of various
Pradesh are pending
Bank of India;

(d) if so, the total number of propo-
sals in regard to opening of banks bran-
ches in Almora and Pithoragarh district
pending with it; and

(¢) the time by which the  branches
are likely to be opencd at all the propo”
sed places ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2)
and (b). The branch licznsing polics for
the Seventh Five Ycar Plan period is
expected to be finalised shortly.

(c) to (e). The question of opening
bank offices in Uttar Pradesh will be
considered in the light of the new policy.
Authorisations for opening branches at
1449 centres in Uttar Pradesh are, how-
ever, pending with various banks. The
above figurc inciudes 11 and 5 authori-
sations pending with banks for centres
in Almora ard Pithoragarh Districts
respectively.  The concerned banks have
been advised to open the offices at these
centres as early as possible.

Discovery of Tungston and Dolomite
Deposits in Almora District of
Uttar Pradesh

7178. SHRI HARISH RAWAT : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :
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(a) the extent to which tungston and
dolomite depsits are like'y to be found
in Almora district of Uttar Pradesh;

(b) whether survey regarding thesc
metals/miccrals is being curried out by
an undertaking of the State Guvernment
for a long time;

(¢) if ro, whether it has not been
possible to conduct sp:edy and cxtensive
explorations for want of modern devices;
and

(d) wheth r the survey work of these
minerals in  this district will  be
entrustcd (o the Mineral  Exploration
Corpo-ation ?

THFE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(1) Gedlogical Survey of India aid Dires
ctorate of G:owogy and Mining,  Uttar
Pradesh are ¢ riying out survey for Tuns
goten doposits in some parts of  Almora
district and asscssing the potential of these
deposits. No significant dolomite deposite
have been located so fur in this district.

(b) No, Sir.
(¢) Does not arise.

(d) At preseit, there is npo proposal
to ertrust survey work in the District to
Mineral Exploraticn Corporation.

Setting up of Regional Rural Banks in
Districts of Uttar Pradesh

7179, SHRI HARISH RAWAT
Will the Minister of FINANCE be
pleased to state :

(a) whcther the names of those dis-
tricts iv Uttar Pradesh which have been
sclectcd where Government  propose
to s.t up Regioral Rural Banks during
the Seventh Five Ycar Plan period;

(b) if so, the time by which these
banks wiil be set up and thc names of
the placeg where these arc proposcd  to
be sct up; and

MAY 19, 1985

Written Answers 248

(¢) whether thc proposed Regional
Rural Barks wi!l bec sponsored by the
Icad bank of the respective district ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) to
(¢). The csteblishment of new regional
rural banks is a continuous process and
the proposals at first stege arc cleared
by a Stecring Committce of NABARD.
No specific districts have been selected
for being covered by regional rural
banks during the Seventh Plan period.

The G veinment have approved a pro-
posal for setting up of a new Regional
Rural Bank covering Chamoli ard Pauri
Garhwal districts of Uttar  Pradesh
duting the year 1985-86. There is one
more proposdl received fiom NABARD
regarding  sctting up  of a  Regional
Rural Bank at Suharanpur. The Governe

ment have yet to take a decision in the
matter.

The regional rural bank for Chamoli
and Pauri Garhwal districts has bcen
sponsorcd by the State Bank of India
which is the lead bank for these dis-
tricts. The proposal for Suharanpur
Rcgional Rural Bank has been spon-
sorcd by Punjab National Bank the
Lead Bank for district of Saharanpur.

Shifting of Bombay Customs Store

7180. SHRI CHINTAMANI JENA :

Will the Minister of FINANCE be
pleascd to state :

(a) whcther the Customs Depart-
ment, Bombay have received a number
of proposals from Governmcnt Depart-
ments and private companies offering
suitable space where Customs s:ores can
be shifted; and

(b) if so, the detai's of the proposals
received and the reasons for the delay in
finalising the proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : (a) No
proposal has becen received by the
Collector of Customs, Bombay from any
Government Depirtment, offcring spice
for storage of customs goods. Three
proposals for hiring of altcrnaiive ware-
houses were however received from
private companics.

{b) Of the proposals reccived come
pcivate patties, one is of J.Mr.C. If
and Cold Storuge, Sono Guiuji Marg,
Arthur Road Jail, Chinchopokli, Bombay
offering an area of 20350.86 sq. feet
only where an ice factory is currently
functioning, another proposal of approxi-
mately 27 000 sq. ft. only has been
received from M/s. Phocnix Mills Ltd.,
Bombay. None of the (wo proposals
meet the department’s rcquirements viz
40,000 ¢q. ft. wrca, the likely rent is
also much higher than being  paid by
the Department  presently. A third
proposal rcceived from an  old  textile
mill was foun<d unsuitable fiom he point
of sccurity and approachability. These
proposals connot  therefore, be accepted
being ‘nadequate, u.suitable and
uneconoiic

Educated Youth Benefited by State Bank
of India

7181. SHRI CHINTAMANL JENA :
Will the Minister of FINANCE be
pleased to state :

(a) the number of ecducated youth
benefited till date by the State Bank
of India under the ERRP and IRP
Schemes in the country, particularly 1n

Orissa;

(b) the steps being taken to implc-
ment  self-employment scheme and
provide loans to the unemploycd_edu-
cated youth in the country by nationa-
lised banks, particularly by State Bank

of India; and

(c) whether any instructions have

been issued by the Reserve Bank of

India to liberalise the sanctioning of

st .ca 1nank ?

VAISAKHA 27, 1907 (S4KA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
data report ng system of banks does not
yield the information relating to the
number of ‘Educated You'h® benefited
as a scparatc category under these
schemes. However, the number of b:ne-
ficiaries assisttd by State Bank of India
under Integratcd Rural Development
Programme (IRDP) all over India during
the Sixth Plan pcriod upto Dccember,
1984 was 15.563 lakhs inyolving assis-
tance amounting to Rs. 358 crores.
The number of bencficiaries under IRDP
assis ed by State Bunk of India in
Orissa during the same period was 1.14
lakhs iavolviag assistance amounting to
Rs. 20.48 crores. Uader the ERRP
Scheme 33963 beneficiarics have bzcn
assistcd in the State of Orissa by the
State Bank of Iudia inv)lving assistance
amounting to Rs. 5.72 crores as on
31-12-1984,

(b)  Under the Scheme for providing
cmployment to cducated unemploycd
youth commercial banks had sinctioned
242405 applications involving an amount
of Rs. 401.54 crores during 1983-84.
Of thesc in the State of Orissa com-
mercial banks had  sanctioned 6823
applications involving an amount of
Rs 13.69 crores. For the year 198485,
as per the latest reports commercial
banks have sanctioned 209364 appli-

cations  involving an amount of
Rs. 246.75 crores. In Orissa
duriug 1984-85, as per the latest

repotts, commercial banks have sanc-
tioned 7097 applications.

(c) Instructions liberalising margin
money and security norms for small
loans already exist.

Performance of Export Promotion
Councils

7182. SHRI SOMNATH RATH:
Will the Minister of COMMERCE be
pleased to state :

(a) the main objcctives of those
Export Promotion Councils set up ir the

country;
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(b) the performances of those Expo:t
Promotion Council in the last three
years; and

(c) the dotails thereof ?

THE MINISTER OF STATE OF
‘THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHEKHAR
SINGH) : (a) The main objectives of
Export Promotion Councils are to
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support, piotect, maintain, increas,
and promote the cxports of the specific
commeodities allocated to them, by
undertaking ' promotional activities
like market studies abroad, scnding
trade delegations, undcrtaking regular
pubiicity, collecting and disseminating
all relevaant statistical and other informa-
tion, opening foreign offices ete.

(b) ard (c). A statement is attached.
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Sarvey Conducted to Find Mineral
Deposits ia Orissa

7183, SHRI SOMNATH RATH :
wilt the Minister of STEEL,
MINES AND COAL be pleased to
strie :

(8) the names of districts surveyed
in Orissa to fincd mioeral deposits;
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(d) ' the details of the result of the
survey ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHR):
(a) Mineral surveys have been carried
out from time to time in all the districts
of Orissa.

(b) the extent of different mineral
deposits discovered in these districts;

(c) when the last survey was con-

ducted; and

(b) The

significant  deposits  of

major minerals found in the various

districts of

Orissa and under their

estimated reserves are as follows :

(In millior tonnes)

Name of the Mineral District EBstimated Reserves
.1 2 3
Coal Dhenkanal 4,013.98
Sambalpur 4,307.81
Iron Ore (Hematite) Cuttack 9.70
Dhenkanal 1.40
Keonjhar 1,453.29
Koraput 2.65
Mayurbhanj 15.99
Sambalpur 50.00
Sundargarh 827.10
Sundargarh and
Keonjhar 763.74
Manganese Ore Keonjhar 27,848
Koraput 0.438
Bolangir 0.581
Sambalpur 0.120
Sundargarh 4.438
Nickel Ore Cuttack 141.791
Mayurbhanj 10,500
Keonjhar 7.790
Chromite Cuttack 128.196
Dhernkanal 0.689
Keonjhar 2.603
Limestone Koraput 255.82
Sundargarh 570.90
Sambalpur 13.96
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.
1 2 3

Dolomite Sundargarh 539.192
Koraput 75.000
Sambalpur 54.125

Copper Ore Mayurbhanj 1.66

Lead Ore Sundergarh 2.63

Bauxite Sambalpur and
Bholangir 216.074
Keonjhar 10.000
Kalahandi and
Koraput 1,357.334
Phulabani 18.000
Sundargarh 0.065

Sillimanite (Beach sand) Ganjam 7.901

Graphite Sambalpur 0.125
Bolangir 0.083
Phulabani 0193
Kalahandi 0.006

Vanadiferous Mayvurbhanj 4.05

Magnetite Kconjhar and Bulasore 1.20

Tin Ore Koraput (Reserves not yet

L estimate)
(c) and (d). Geological Survey is a THE MINISTER OF STEEL, MINES

continunus process. The results of the
survey have been given in the reply to
part (b) of the question.

Discovery of Graphite ‘h Orissa

7184. SHRI SOMNATH RATH:
Will the Minister -of STEEL, MINES
AND COAL be pleased to state :

(a) the names of the districts in
Orissa where graphite mines are located ;

(b) the quantity of graphite reserves
found in those disiricts ; and

(c) the details of the steps taken for
the proper exploitation of graphite are
found in these districts ?

AND COAL (SHRI VASANT SATHE) :

(a) and (b). The District where
graphite mines are located in Orissa
and the reserves of graphite in these
districts are given below :

Estimzted Reserves Distriot

of grophite

(in Million tonnes)
0.125 Sambaipur
0.083 Bolangir
0.193 Phulbani
0.006 Kalahaodi
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(¢) Graphite is already being mined
by private entreprencur.

World Bank’s Credit for Promoting
Co Indian Export

7185. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether World Bank has agrecd
to extend credit for promoting Indian
exports ;

(b) if so, the details of thc loan ;

(c) whether a World Bank team
visited this country to identify the Export
industries to be aided by the Bank ; and

. (d) whether the Bank hclp would not
be negotiated by the further protcctionist
measures by the U.S. Govcrnment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Discussions arc in progress with the
World Bank for possible assistance for
an Industrial Export Project to enhance
exportability of selected products.

Increase in Overdarfts by States Beyond
the Ceiliog Set by Reserve Banks

718 G. SHRI SATYENDRA NARYAN
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether serveral States recently
had increased their overdraft on the
Reserve Bank beyvond the ceiling set for
them ;

(b) whether, as result, payments of
their cheques was stopped ;

(o if so,‘ whether this affected their
ways and means position ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHIRI
JANARDHANA POOJARY): (a) and (b).
No, Sir. Only two States bad crosscd the
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4
overdraft limit set for them and as the
excess overdraft continued for more than
scven working days the R.B.I. stopped
payment on their account for a day each
in February and April , 1985.

(c) As receipts were acceptcd on
behalf of State Governments and ex-
penditure alone was not allowed on the
day payments were stopped, the ways
and means position of the States im-
proved.

(d) The overdrafts of the two Statcs
went below the prescribed ceilings on
account of this improvement enabling
R.B.I. to lift the suspension of payments
on bzhalf of these two States on the
next day.

Justructions of RBI Regarding Earmar-
king of Funds for Rural Development
Programmes

7187. SHRI GIRIDHAR GOMANGO:

Will the Minister of FINANCE be
pleased to state :

(a) the guidlines  issucd by his
Ministry to the Reserve Bank and the
nationalished banks regurding carmark-
ing of funds and priority for releasing
the loan component for different rur al
development programmss

(b) whether the Rescrve Bank  also
issued the instruetions to the banks regar-
ding the policy of Government for rural

* development and the role to be played

by them to help the poorer sections of
the society ;

(c) if so, whether the instructions
have been sent to all the branches of
nationalished banks for their reference
and implementations ; ard

(d) the reasons for delay in assisting
the people by banks particularly in ryral
development programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) and
(b} Government have asked the banks
to accclerated the tempo of credit
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deployment, in rural development pro-
gramme. As per Reserve Bank of
India’s instructions, commercial banks
are required to achieve a credit deposit
ratio of at least 0% in rural and semi-
urban branches under ths Integrated
Rural D:velopm:nt Programm: a target
of Rs. 3090 crores term credit had baen
set before commearcial and cooperative
banks for the Sixth™ Plan period.

(c) Reserve Bank of India issues in-
structions to the Head Offices of all
commercial banks and these instructions
are circulated by them to their branches
all over the country for their reference
and implementation.

(d) As per available information
banks have actively involved themselves
in providing adequate flow of credit for
rural development programmes. Under
the Iategra ed Rural Development Pro-
grammes the total term credit disbursed
during 1982-83 ard 1983-84 has been
Rs.713.98 crores and Rs. 773.51 crores
respectively as agairst an annual target
of Rs. 600 crores sct for the Sixth Plan
period.

Policy Regarding Employment and
Other Related Matters by Public
Sector Undertakings in Tribal
a.d Backward Areas

7158. SHRI GIRIDHAR GOMANGO :
Wiil the Minister of FINANCE be
pleased to state :

(a) the reasons for not changiig the
policy regarding the employment and
ather related matters of Public Sector
Undertakings by the Bureau of Public
Eaterpriscs ;

(b) when it was framed and announ-
ced by the B.P.E ;

(c) whether his Ministry is aware
that the existing policy is in general not
specific for Tribal and Backward arcas ;

(d) if so, whether the B.P.E. will
bs directed to change the policy to
achieve the aims and objcctives of the
projects established in tribal and back-
ward areas of the country ;
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(¢) if so, whcn such policy will be
framed ? and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY): (a)
Instructions rcgarding employment in
the public scctor uadertakings and other
allied matter are reviewed and modified,
whenever necessary, by the Bureau of
Public Enterprises from time to time.

(b) A note oa the recruitment policy
in the public sector p:ojects was laid on
the Table of the Lo\ Sabha in 14th
April, 1961 and that was before the
Burcau of Public Enterprises was cons-
tituted in  1965. According to latest
instructions issued in March 1984 by the
Bureau of Pubiic Eatcrprises, recruite
ment to posts in public scctor enter-
prises carrying payscalcs, the maiximum
of which does not c¢xceed Rs. 800 peor
month (per-revised) or Rs. 1250 per
month (where pay scales have been revi-
sed since 1982) for those enterprises
which are following the industrial rates
of D:arness Allowance, has to be made
through the National Employment Service.

Empolyment of local peopic. Scheduled
Castes/Scheduled Tiibes and  persons
displaced from the arcas acquic d for
the projects, arc to be given over-riding
priority in the muatter of cmployment.
Further, subject to  (echnu-economic
Considerations, the policy of the Govern-
ment i8 to give preference to  the Joca-
tion of the industiial projects in back-
ward arcas.

(¢) to (e). The policy of the Govern-
Ment is to encourage the employment
of local persons where the public enter-
Prises/projects are located. At the same
time, reservation of posts for Scheduled
Castes/Scheduled Tribes his been laid
down, Emplcyment  opporiunites to
persons living in tribal and backward
arcas are thus available as and when the
public sector proj:cts arc or get located
in such areas. In the context of the
overall unemployment situstion in the
country, no chauge in the existing policy
is contemplated at present.
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Proposal to Enter iuto Agreement with
Soviet Union for Import of High
Quality Coking Coal

7189. DR. G.S. RAJHANS : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whethec there is a proposal under
the consideration of Government to
enter into a long term agrecement with
the Soviet Union for import of high
quality coking coal for its steel plants ;

(b) if so, whether any discussicn
with the Soviet Government has been
held rccently in this connection ; and

(¢) if so, the details thereof and
when a final agreement is likely to be
recached ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) (a) to (c). At the
Indo-§,/iet Joint Commission meeting
held ia Mascow from 26th to 29th
April, 1985, a rcquest was made to
USSR to consider th: possibilities of
exporling coking coal ta India. The
Soviet side agrced to coasider this
possibility from a pezriod beyond 1990.

Raising of Funds for Agriculturc by
Commerc}ial Banks

7190. SHRIMATI KISHORI SIN/IA :
Will the Minister of FINANCE : be
pleased to state :

(a) Woether the Reserve Bank of
India has instructed the commercial
banks to raisc the percentage of their
funds allotted to agriculture for the
vear 1985-86 ; and

(b) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Reserve Bink of India has advised
the eommercial banks to raise the per-
centage cf their direct finance to agri-
culture (includsng allied aclivitizs) to at
least 16% of the total bank credit by the
ond of March, 1987.
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Froposal to Entrust Canalisation of
Stecl Imperts to MMTC

7191. SHRIMATI KISHORI SINHA :
Wili the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether his attention bzs been
drawn to ncws reports in the ‘Economic
Times' of April 25, 1985 stating that
entrusting canalistation of steel imports
to the Minerals and Metals Trading
Corporatioa instead of the Steel Autho-
rity of India Limited will adversely
affect consumer interests ;

(b) if so, the details thereof ?

(¢) whether SAIL is equirpped to
handie steel inports beticr than MMTC ;
and

(d) the role of controller of iron and
stcel in deciding quantity of steel import
and its distributtion in case MMTC
makes the imports ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH): (a) to (c). Yes
Sir. Thc change of canalising agency
has been brought about on the principle
that a manufacturer should not also be
the canalising agency. It is expected
that consumer interests will not be
adversely affected on  accouat of this
change.

(d) The Iron and Steel Controller
will continue to play an important role
in the processing of import clearances.
Imported stecl is not distributed by him.

UK’s Offer to Get the Global Trade
Negotiations Reopend

7192. SHRIMATI KISHORI SINHA :
Will the Minister of COMMERCE be
pleascd to state :

(a) whether the British Overseas
Development Minister met him recently
at New Delhi ;

(b) whether U.K, offered its inter-
vention to get the global trade negotia-
tions reopended ; and
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(c) if so, Governmeat’s reaction

thereto 7

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) Yes, Sir.

(b) and (c). The discussions mainly’
covered bilateral economic matters. No
proposal regarding global trade nego-
tiations was made during the discussions.

Transfer Policy of State Brnk of India

7193. SHRI GANGA RAM :
DR. V. VENKATESH :

Will the Minister of FINANCE be
pleased to refer (0 the reply given to
parts (c), (d) and (¢) of Unstared Qics-
tion No. 4643 on 25 March, 1983
regarding J. M. G. scale I officers in

Dclhi/New  Delhi branches of State
Bank of India and state;
(a) whether a copy of the transfer

policy in State Bank of India with date
of its formulation be placed on the Table
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(b) the reasons why ali the office
bearcrs of the State Bank of India
Scheduled Caste/Scheduled Tribes

Employces’ Association were transferred
out of Delhi  indiscriminately in  1982;
and

(¢) whether they will bs transferred
back to  Delhi in parsuance of above
instructions ?

THE MINISTER OF STATE IN
THE MINISTIY OF FINANCE (SHRI
JANARDHANA POOJARY) : () A
copy of the State Bank of India (ransfer
policy is attached.

(b) According to the State Bank of
India transfers were made in accordance
with the transfer policy and  there was
no discrimination  against SCIST
employees.

(c) The bank has reported that SC/ST
employees will be transferred back to
Delhi/New Dclhi as per the transfer
policy alongwith the general  category

of the Housc; employccs.
ANNEXE
PER NO. 66 OF 1983
MEMORANDUM
TO FROM :

ALL THE BRANCHES/
OFFICES IN DELHI
CIRCLE

DATED

PERSONNEL DEPAR TMENT,
STATE BANK OF INDIA,
'NEW DELHI LHO

3rd March, 1983

12th Phgn. 1904 (S)

STAFF : Supervising Circle Negoti-
ating Council Meceting Transfer
Policy

A meeting of the Circle Negotiating
Council was held at  this office on the
3rd November, 1982, with the represent-
atives of the Statc Bank of India Super-
vising staff Association (Delhi Circle).
Besides other matters, thc important
issuc for discussion on Agenda was the
formulation of Circle Transfer Policy in
respect of Supervising Staff. After pro-
longed deliberations a consensus on
the Transfer policy, applicable to officers
in the Junior Management Grade and

Middle Management Grade ScalcIT level
was reached. A copy of the Transfer
Policy, agreed with the Supervising Staff
Association, is enclosed.

‘ 2. Please bring the contents of this
circular to the notice of all the members

of Supervising Staff at your Branch/
Office.

G. KATHURIA

GENERAL MANAGER (PLANNING)
INDEX

C. Circle Negtiating Council
Meeting-Transfer Policy
Staff Supervising
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S. Staff  Supervising=— Circle
Negotiating Council Meeting

Transfer Policy
T. Transfer Policy-Staff Super-
vising— Circle Negotiating

Council Meeting.
STAFF * Supervising Transfer Policy
1.1 “Transfer” would mean  the
movement fron one station to  another

whether or not it involves a change in
the position * Change of Branch/Office
without any changc in station would not
be termed as  ‘Transfer’.

1.2 The transfer policy would cover
all officers in Junior Management Grade
Scale-I and Middle Management Grade
Scale-II.

1.3 The transfers/postings are neces"
sitated for the following reasons :—

(a) To provide for adequate on the
job training to officials to enable
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(d)

(e)
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view to provide opportunity for
further improvement of needed
skills.

To ensure periodical turn over of
officials as a  safeguard against
stagnation in job rotation.

The branch expansion has been
concentrated in semi-urbank/rural
areas, especially after the sctting
up of Regional Offices, where
admittedly the educational, health
or entertainment facilities are not
aveilable in full measure, This is
the problem that should be faced
equally by all officials. It will,
therefore, have to be clearly
appreciated and accepted that
majority of the officials will have

to face these problems on a
couple of occasions in their
career.

(f) 1 addition to above, the transfers

serve the interest of individuals as
these provide opporturities for

thsm to develop needed skills for career development in line with
performance of the various jobs. officials’ specific  aptitude
or skills.
(b) To man new branches/divisions
and to cope with the increasc in 2.1 As far as possible the following
Bank’s business. minimum and maximum period of retent-
jon ofan official in any particular
(¢) Unsatisfactory performance in any assignment/responsibility level should be
particular assignment and with a followed :—
Minimum period of Max. period
retention in  any of retention
one position at the
same office
POSITIONS
Passing officers (i.c. positions below 1 year 3 years
the level of Accountants, Field
officers and Dy. Managers)
Field Officers, Accountants, 1 year 3 years
Dy. Managers
Managers of Divisions, Branch 2 years 3 years
Managers and positions in controll-
ing offices
Head Cashiers 3 years 5 years
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2.2 Excptions to the above stipula-
tions would be pcrmitted only where
these become unavoidable.

2.3 The actual pcriod of retention/
stay will, however, be determined depen-
ding upon the number of vacancies in
the respective positions.

3.1 There are certain ‘difficult’ centres
in the area covered by this Circle in
terms of educaticnal facilities, mcdical
aid, housing accommodation, availability
of drinking water, transport facilitics etc.
This total maximum and minimum period
of retention of an official in any position
at a difficult centre will  be 2 ycars,
While the list of difficuit centres will be
finalised mutually, it  has been agreed
that the stay at all  braaches/offiices in
the 4 districts of Garhwal viz  Tehri,
Pauri, Uttarkashi and Chamoli  will be
2 years.

3.2 At other centres (excluding those
mentioned in para 3.1 and also excluding
centres in the periphety of Ddlhi mentio-
ned in para 3 3) the stay will be 3 years.

3.3 At the places in the periphery
of Delhi mentioned  below, the
stay will be 5 years except for thosc
officers, who are  preseuntly postcd at
these places, the stay will be 4 years :

HARYANA

Palwal, Bailabgarh, Faridabad, Sonepat,
Bahalgarh, Halalpur Kharkhoda, Rai,
Budshahpur, Dundahera, Gurgaon.

(For Firozpur Jhirkha, Manosar, Nuh,
Pinangaon, Rejka-Moo, Ujina and
Hathin stay will be 3 ycars)

U.P. ’

Ghaziabad, Loni, AF Station, Hindon,
Maharajpur and Noida (Stay at. Hapur,
Muradnagar. Dibai, Anoopshahr, Sikan-

drabad, Newnri, Bulandshahr, Barola,
Bilsuri, Dasna, Dadri, Dankaur,
Gulaothi, Govindpuri, Jhajhar,

Jahangirabad, Jargaon, Kaknre Khurja,
Mudinagar, Narora, Pilkhua, Siani,
Jarauli. Jewar will be 3 vears)
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3.4 All ncw promotecs on promotion
should be given the change of Station’,
those who are promoated from Delhi/New
Declhi will be transferred to places
outside  D:lhi/New Delhi  without
exception, to fucilitate  repatriation of
those who have completed their s'ay as
per agrecd norms. Except those covered
uader para IV of placement policy, the
officcrs promoted from Regional Offices
(other than D:lhi/New  Dclhi) can be
retained in the areas of operation of the
respective Regional Office to the extent
of available vacancies. Huwever, each
onc should be given change, at least of
district.

3.5 For consideration of transfer on
compassiona‘e grounds broadly the follo~
wing critcria should be followed ®

() The compassion shou'd be con-
sidered only in respect of
‘Family members® of  the
officers, i.c. officer himself
spouse and children. Where the
officer is the only child of his
parents or the only male child,
his parents should also be consi-
dered as menber of the family
for this purpose.

(b) The grounds of compassion
should pertain to a period subse-
quent to the date of promotion/
transfer.

(c) In case of illness of any member
of officer’s family, the request
for trarsfer toa  place (other
than D:thi/New  Delhi) where
hospital facilities are available,
should be considered only when
8 ntinuous hospitalisation beyond
6 months is  required. The
request for  transf:r to Delhi/
New Delhi should be coasidered
when the treatment is not availa-
ble outside,

(d) 1f husband and wife are working
in the Bank they will be posted at
the station  where both can be
accommodated. This will,
hewever, be subject to  Bank's

dierratinn
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{¢) No consideration on account of
working spouse will be given in
the case of new  appointees/
promotees. In other words their
allocation will be made as per

policy.
PLACEMENT POLICY

(). As a matter of principlc/policy
all the officers  are required
tobe posted at “difficult”
centres followed by  “incon-
venient’ and at other centres
according to age. The younger
officials may be po:ted at more
difficu't places. The officers
joining the grade of JMGS-I
through the medium of Trainee
Officer/Probationary Officer
shou'd be posted at  places
other than Delhi/Ncw Delhi
as is applicable in the case of
new promotees. '

(ii) None of the new promotees/
officers confirmed as JMGS-I
through the medium of T. Os,
P.Os. should be postcd at any
of the administrative officcs
unless they have completed
atleast 2 years’ stay ir branches.
For filling up positions of
MMGS-I[ at  Administrative
Offiess, normally officers who
have beer. promotcd as such
or have bcecome due or those
who belong to the next senior
most batch of JMGS—I1 and
have performed duties as Branch
Managers/Managers of  Divi-
sions should be posted,
exception should be pcermitted
in rare  cases and that  too
when an officer has performed
duties for a period of about
2 years as  Account:znt/Field
Officer.

(iii) A list of officers of long stay
' of those officers who have put
in § years or more stay in
Delhi/New Delhi should be
preparcd as on Ist January
each ycar and the movement

'(iv)

(v)

(vi)
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vacancies in the areas of
operations of Jaipur and
and Dehradun Regional Offices
(inclusive of those wha  have
been repatriated), these officers
sbould be transferred in  the
month of March/April each
year, This will minimise the
inconvenience to officers who
would be prepared for move-
ment  to other  stations on
transfer.  Similarly, the
Personnel Department  at
Local Head Office will arrange
their work in such a manner
that new promotees to the
grade of JMGS-1 (Accounts
and Cash Dcpartment Wings)
are available by the end of
March each year so that the
timing of transfers more or
less coincides with  the com-
mencement of academic year.

It is  clarified here  that at
cach Regional Office, the offi-
cials available amongst promo-
tees from  their areas and
thosc allocated from amongst
thosc promoted from  Dethi/
New Delhi are listed together
in age order and the youngest
should be posted to the most
diflicult place and so on.
Alternatively, the promotees
from Regional Office  branches
should be posted to difficult
places and the remaining posit-
ions filled up in age order
from amongst those transferred
from other centres.

Lady officials should normally
be posted at district headquar-
ters centres only.

Officers bove 55 years of age
should normally be transferred
to one of the stations of their

_ choice. For this purpoese,

three preferences will be
furnished by the conceraed
officer and keeping in view the
adminisirative requirement, he
will be posted accordingly.

of the officers from this list (vii) A list of officers in long  stay



respect of branches in Haryana
which have not been clubbed

with  Dclhi/New  D:lhi for
this purpose. A few officers
from this list will be trans-

ferred to Jaipur Regional
Officc dcpending upon availa-
ble surplus.

(viii) For the purposc of  repatr-
iation of officers, who comp-
lete the  stipulated stay, to
Delhi/New D:lhi parent
Regional Office, officers will
be asked to give option 6
moaths before completion  of
their stay. Eudeavour will be
m-de to repatriate officers who
opt out as 500N as new promo-
tees/appointces  arc  available.
In respect of oflicers who are
transfecred from onc Regional
office to other Regional Office
cstablishment,  they  should
give their preferences  when
they are due for repatriation.

EXPLANATION : For the purpose of
computing period of stay at  a station.
the period of leuve including sick leave
availed of in excess  of one month per
year will not be reckoned.

(ix) Officers being given change of
district should be placed at
such a station on transfer from
where  they can not commute
daily. They should invariable
shift p:rmanently to their new
places of posting. It may also
be clearified that these officers
will eligible for . repatriation
only when they permanently
shift to the placc of posting. .

(x) In respect of the positions
categorised as MMGS-II, the
promotes/expected promotees/
officers in the nuxt batch of
seniority out of long stay
shou!d be transferred to other
Regional offices to the cxtent
of  vacancies; others to
be deployed locally. For
the purposes of long stay
in Delhi/New Delhi, the total
stay of an officer (including
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his stay as JMGS-I) will be
taken into  consideration.
Thus, those MMGS-II who
have put in 5 ycars stay as
such locally, may also be
transferred out on the basis
of their stay.

(xi) For mecting requirements of
officers in the Regional Offices
of Jaipur and Dchradun,
rcquirements of  experienced
offic rs will be worked out by
the eond  of Deccember  of
previous year. The  total
r-quircment thus worked out
will be  partially met from
amongst those  posted in the
arcis of opcration of respective
Regional Offices, 50% of the
rcmaining requirement  both
for Juipur and D:hradun Regi-
onal Offices  will be met by
transferring  officers from
Dclhi/New  D:lhi, and the
balance rcequircment  in case
of Dchradun  Rcgional Office
will bec mct by transferring
officers in the long stay  list
Mecerut and that of  Jaipur
from long stay list of  officers
from Agra Regional Office.

Transfer of Employees of Nationaligsed
Banks

SHRI GANGA RAM :
SHRI SIDHA LAL MURMU :
DR. V. VENKATESH :

7194.

Wi'l the Minister of FINANCE be
pleased to refar  to the reply given to
Unstarred  Question No. 7426 on 15§
April, 1983  regarding guidelines to
nationalised banks regardirg transfer of
cmployces and state :

(a) the total number of employees
including officers,  category-wise, who
have not been transferred outside Delhi/
New Delhi even though they have remai-
ned posted in ths branchesfoffices of the
State Bank of India in D:lhi/New Delhi
for more than five years;

JIMG. Scale—]
to SC/ST who were

(b, whether all
Officcrs belonging
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selccted after a written test and inter-
view were transferrcd out of  Delhi in
1982 and have not yet been transferrcd
back here; and '

(c) if so, the reasons for not trans-
ferring these officers back to Delhi ard
also for not transferring the non—SC/ST
officers out of Delhi  even though thuy
remained posted in the Dcihi/New Deihi
branches of State Bink of India for more
than 20 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) State
Bank of I:.dia has rcported that clerical
staff is nct transferred out of Delhi as
per the polic, followed in their cascs.
However, as faras  possible, they arc
given a chunge locally afier 5 yoars in
one branchfoffice. In the casc of Officers,
the paolicy is to transfer them out of Delhi
after thcy have completed stay of
roughly 7 ycars However, their branches
arc being changed  after 3 years
whercver practicabic.

{b) and (c). SCIST officers of 1982
batch are being repatriated as per thuir
Circle Transfer Policy. However, five
such officers have already  been  trans-
ferred back to Dclhi.  Officers
with long stay in Dcthi are
being transferred out as and when their
turn comes. Compassionate cascs of any
category of officcs are, however, consi-
dercd sympathetically ov on their merits
and allowed to remain in Dethiin excep-
tional circumstancus.

Show Cause Notices Issued to M/s
National Tobacco Co. Ltd., and
Mis Indana of J.K. Judustrics

7195. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of FINANCE
be pleased to s‘ate ©

(a) the details cf show-cause notices
issued to M/s National  Tobacco Co.
Ltd. and M/s Indana of J. K. Industcics
which are pending with details of amount
involved thereof;, and

“(b) the steps Government
to realise the amount thereof 7

proposc

MAY 17, 1985

« Written Answers 280

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a)
and (b). The information is being colle«

cted and will be laid on the Table of the
House.

Purchase of Bales by JCI for Jute Mills
in West Bengal

7196. SHRI SANAT KUMAR
MANDAL : Will the Minister of SUP-
PLY AND TEXTILES be pleased to
state :

{a) the number of bales which the
Jute Corporation in India could buy so
for for supp'y to the jute mills in West
Bengal, which had closed down on the
protect of non-availability of raw jute ;

(b) whether the imported raw jutc.is
not of the grade in which there is a
shorifail in the country ;

(¢) whether in view of the predica-
ment of thousands of jute mills workers
we had becn thrown out of employment,
JCI proposcs to cnter the international
market quite early in the coming season
and start ncgotiations at right time so as
to get the right kind of fibre at attrac-
tive rates, and

(d) whether considering the fact that
therc has been a fall in the production of
jute in three ¢onsceutive years, Govern-
nient propose to take neccssary action
for building up a buffer stock of raw
jute 3 and if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) :(a) The total quan-
tity of raw jute procurcd from the do-
mestic market by Jute Corporation of
Indic (JCI) during the current jute sea-
son 1984-85 (July-June) so far is about
10.15 lakh bales. JCI makes purchases
on behalf of the jute mills only on agen-
cy purchase terms for which an agree-
m:nt is made. Ia addition, JCI has also
imported raw jute to the extent of 1,60
lakh bales.

(b) Import of raw jute was made to
supplement domestic supplies and the
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entire purchases werc made under back
to back arrangement with industry
against guarantced payment terms.

(c) The question of import of raw
jute is considered at the appropriate
time after taking into account the domes-
tic availability and demand position.
However, firm production estimate for
the next season, which is essential for
taking such decision, is not yet avail-
able.

(d) In the context of present global
scarcity of raw jute and four successive
short crops, the present time is not con-
sidered appropriate for creation of a
buffer stock.

Accident Insurance of Fishermen

7197. DR. KRUPA SINDHU BHOI;
Wiil the Minister of FINANCE be
pleased to state :

(a) whether Orissa Government have
submitted a proposal for accident insu-
rance of fishermen ;

(b) if so, the details thereof; and
(¢) Government’s reaction thercto;

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes
Sir. A proposal has been reccived from
the Orissa Government through the
National Federation of Fishermen’ Co.
operatives Limited for accident insurance
of fishermen who are members of the
fishermen’s Co-operative  Socicty in
Orissa.

(b) Under the scheme, a premium of
Rs. 12/- per year per fishermen is pay-
able to the insurance company out of
which the Central Government and State
Government pay Rs. 6/- and Rs. 5/- res-
pectively ard the fishcrmen pays Re. 1/
only. The scheme provides for compen-
sation of Rs. 15,000/~ in case of acci-
dental death or total permanent disabi-
lity and Rs. 7,500/- in case of loss of
one limb or loss of vision in one

eye.
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{c) Insurance cover has alrcady becen
provided by the United India Insurance
Company Limited on the above lines.

Amount Lost by Indian Overseas Bank
in Transactions in Indonesia

7198. SHRI K.P. UNNIKRISHNAN :
Will the Minister of FINANCE be
pleased to state -

(a) whether Indian Overscas Bank
has lost a colossal amount of money in
certain dubious transactions in Indo-
nesia ;

(b) if so, the details thereof ;

(¢) whether any inquiry has been
conducted into this bank fraud ;

(d) if so, what action has been taken
against the erring oflicials and bank
management; and

(¢) whether the casc is proposed to
be handed over to CBI for further inves-
tigation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a).
Indian Overscas Bank reports that it had
not lost a collossal amount of money in
certain dubious transactions in Indone-

sia.

(b) to(c): Do not arisc.

Export of Short, Long and Extra Long
Staple Cotton

7199. SHRI V. SOBHANDREES.
WARA RAO : Will the Minister of
SUPPLY AND TEXTILES be pleascd
to state :

(4) the countries to which India ex-
ported short, long and extra long staplc
cotton ;

(b) the quantities and value of the
exports category-wisc for the years
1983-84 and 1984-85;

(c) the prospects of cxport of long
and extra long staple cctton for the year
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1985-86 and the steps that are taken
to increase our exports ; and

(d) the prescnt prices of long and
extra long stablc cotton in cotton pro-
ducing countries ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) India’s cotton
during the last fcw ycars has been ex-
ported to the following couatrics :

Algeria, Austria, Bangla Desh,

Belgium, Bulgaria, China (Taiwan),

Chinn: (Main Land), Cz:choslovakia,

France, Germiny (Wust), Grecce,

Hongkong, Indonesia, Italy, Jipan,

Korea (North), Korea (South), Malay-

sia, Mbozimbique, Moroccd, Nepal,

Philippinc¢s, Poland, Portugal, Roma-

nia, Singapore, Spain Sri Lanka, Swit-

zerland, Tanzania, Tunes’a, Thailand,

U.K., USA and USSR.

(b) the quntitics and the value of
exports of the Indian cotton during the
year 1983.84 (Scpt. 83 to Aug. 84)
are as follows :—
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During 1984-85 cotton year the quantity
and value of exports upto April 85 are
as follows.

Qty. Value

(in lakh hules) (Rupees in crores)

0.24 10.12

Q... Yalue
(in lakh bales)  (Rupees in crores)

81.56

The category-wise figures are not avail-
able at present.

(¢) Cotton situation in the country
is reviewed from time to time and the
quaniitics considered surplus to domes-
tic requiremen's arc relcased for export.
However, the Indian cotton is accepted
in the internationul market and the
demard for Indian coiton is on the in-
crease. The cxportirg agencies try to
sccure the best price for 'export sales
2nd have bcen able to sell in a large

Staple cotton 2.88 number of countrics. '
Bengal Deshi 0.33 8.99
Yellow 0.13 2.56 (d) According to the available infor-
Pickings mation, the prices of some of the impor-
Non-Fibre 0.20 - 5.25 tant varicties of cotton in the interna-
T;tal 3.54 98 36 tional market arc as under :(—
Varicty Stable length US cents/Paund

Long Staple
American Memphis

Terr Midd

American Calif/Acela
Mexican Midd
Colombian Midd
Paraguayan Midd

Turkish 1z Mir Midd
Extra Long

Egyption Giza 45
Egyptian Giza 77
Peruviam Pima

1-3/32" 79.75
1-1-/8" 79.25
1-3/32" 69.25
1-3/32" 67.00
1-3/32" 64.50
1-3./32" 71.50
1-8/32° 165.30
1-8/32" 153.20
1-9/16" 121.40
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Abid Hussain Committee’s Recommendation
Regarding Fiscal Policy

7200. SHRI MAHENDRA SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) whether a long term fiscal policy
including reforms in indircct tax struc-
ture to convert the present sellers” mar-
ket into a buyers’ market when goods
wou!d change the consumer, has been
under consideration of Government in
the light of Abid Hussain Committec’s
report ,

(b) the main rccommendutions of
the Abid Hussain Committee's report
and the abro‘d featurcs on the ncw
fiscal policy ; and

(c) the decision teken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Out-
lines of a long term fiscal policy arc in
the process of formulation. Report of
the Abid Hussain Committee deals with
trade policy and does not dircctly decal
with the subject of long term fiscal
policy.

(b) and (c). The Report of thc Abid
Hussain Committec is urder considera-
tion. It would not, thereforc, be in
public interest to disclose its contents,

Compensation for Propert ies Lost in
Erstwhile East Pakistan

ERD
7201. SHRI PEW¥ GHOSAL : Will
the Minister of COMMERCE be plea-
sed to state :

(a) whether G vernment have taken
steps to expedite disposal of applications
claiming compecnsation for properties
lost in erstwhile East Pakistan (now
Bangladesh) :

(b) if so, the progress made in the
matter ;

(¢) the number of applications rcéis-
terad an far:
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(d) the number of applications dis-
poscd of so far ;

(e) the number of applications pend-
ing as on 31st March, 1985 ;

(f) the number of applications likely
to be disposcd of during the current year
1985-86 ;

(g) the amount of muney involved
in (b) to (f) above; and

(h) the steps, if any, taken/proposed
to decentralisc settlement of such appli-
cations ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) Goverrment
are taking steps to expcditc the disposal
of pending claim applications for com-
pensation against the properties lost in
erstwhile East Pakistay during Indo-Pak
Conflict, 1905.

(b) The progress will be reflected
during the current year 1985-86.

(c) 53,549.

(d) 38,840 claim cases havc becn
disposed of so far. Qut of these pay-
ment has been made in ‘14,181 cases.
24,659 number of’ claims have been tre-
ated as closcd.

(e) 14,709 claims are pending.

(f) steps have been taken to dispose
of maximum of number of claims durirg
currcnt year 1985-86.

(8) A sum of Rs. 57.35 crores has
been disbursed till March, 198 5.

(h) steps havz been taken to shift
the payment of claims from Bombay to
Calcutta in orter to consolidate the work
of verification of claims as well as pay-
ment of clzims at Calcutta iteslf.

Merger of Cen:ral Coal Waslieries
Organisation with B.C.C.L.

7202. SHRI BASUDEB ACHARIA :
Will the Minister of STEEL, MINES
AND COAL be pleased to state:
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{a) whether Central Ccal Washeries
Organisation which was under Steel
Authority of India Ltd. has been mergcd
with the Bharat Coking Coal Limited ;

(b) whether some of the officers who

were under SAIL firms are yet to submit
their option ; ard

(c) if so, the reasons thercfor ?

THE MINISTER OF STEEL, MINES
AND COAL : (SHRI YASANT SATHE:
(a) Yes, Sir.

(b) and (c). The ioformation is being
collected and will be laid on the Table
of the House.

Proposal to Wind up Sail and Form
Separate Authority for each Steel
Plant

7203. SHRI BASUDEB ACHARIA :
Will the Minister of STEEL, MINES
AND COAL be pleased to state ;

(a) whether Government have taken
a dccision to wind up Steel Authority
of India Ltd., and to form separate
authority for each Stecl plant ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH): (a) No, Sir.

(b) Docs not arise.

Rules Regarding Promotion to Employ-
ees of Regional Rural Banks

7204. SHRI MADAN PANDEY :
Will the Minister of FINANCE be

pleased to state :

(a) whether  Goverrment  have
framed rules and regulations to provide
promotion opportunities to employees of
the Regional Rural Banks and if so,
whether any agency has also been
constituted for their implementation ;
and

(b) whether thcse rulgs and regu
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pulously and if not, the steps being taken
to implement those ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY : (a)
and (b). The National Bank for Agri-
culture and Rural Development
(NABARD) have after consulation with
the Government issued a set of guidelines
on December 31, 1984 to all the regio-
nal rural banks which inter al a provide
for promotional avenues for the staff in
such banks. Action regarding framing
of draft regulations by NABARD on the
basis of these guidelines is in hand. The
regional rural banks will thereaftera adopt
these regulations as an integral part
of their service regulations. NABARD
which is entrusted with the overall super-
vision of the functioning of regional rural
binks, is expected to ensure compliance
of the guidelines by regional rural banks.

Differance in Pay Scales of Employees
of Regional Rural Banks Serving in
U.P. and West Bengal

7205. SHRU MADAN PANDEY:
Will the Minister of FINANCE be
pleased to state :

(a) whether there is any difference
between the pay scales of emplovees
serving in Regional Rural Banks in Uttar
Pradesh and Rural Banks in West
Bengal ; and

(b) if so, the reason therefore along-
with the steps being taken by Govern-
ment to bring parity in their payscales ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). As per provision contained in the
Regional Rural Banks Act the remunera-
tion of RRB employecs is determined
with regard to the salary stiucture of
employces of the State Government
and the local authorities of comparable
level and status in the corcerned Regi-
onal Rural Bank’s notified area.
Since the pay structures of employees
of U P. and West Bengal Governments
are different, difference between the pay

i i : 1

1 ~f mnala:s Coarin H
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rural banks in these two States is quite
natural. Qovernnient do not contem-
plate-any steps for bringing parity in
the pay scsles of regional rural bauk
employees working in different States.

Posting of Officers of Spoasored Banks

¥206. SHRI MADAN PANDEY:
Will the Minister of FINANCE be
pleased to state : '

(a) _ whether any period is spacified
for the postiig of officers of
sponsoring banks at one place ;

(b) if so, whether this policy is bein
followed ; and : 1

" fe) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Under the Regional Rural Banks Act
19746 it is the duty of the sponsor bank
to aid and assist the Regional Rural
Banks sponsored by it inter alia in the
form of recruitment and training of
pereormed during the first five
years of the functioning of the
Regional Rural Bank and to
provide such managerial and financial
assistance as may be mutually agreed
upon between the sponsor bank and the
concerned Regional Rural Bank.

; Ghairman of Regional Rural Banks
are gencrally appointed on deputation
from sponsor banks for a period of three
years. No specific duration of posting
of other officers on deputation from
sponsor banks at one place has been
laid down. They are posted as per
the administrative requirements of each
Regional Rural Bank.

Declaration of Cochin as B-1 City

co 7207 PROF. K. V. THOMAS : Will
the Minister of FINANCE be pleased
to stste

.. 42) whether any request has been

. seceived from the Ceantral Goverament
employees in  Cochin to declare Cochin
city as a B-1 city ; and
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(b) ifso, the stops taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). In the recent past no such request
has been received. Cities are classified
on the basis of population as revealed
in decenial census. The last such classi-
fication was done in February, 1983 on
the basis of 1981 eensus. As per the
1981 census report, the population of
Cochin city is 5,13,249. Accordingly
it has been classificd as B-2. On the
basis of population eriterion, Cochin
city dces not qualify for B-1 status.

Change In Financial Year

7208, KUMARI PUSHPA DEVT ;
SHRI SRIBALLAY PANIG-
RAHI :
DR. G. VJAYA RAMA RAO ;
Will the Miaister of FINANCE be
ploased to stale :

(a) whether the proposal to change
the financial ycar from present April-
Mawh to January-December is under
the consideration of Government ;

(b) if so, when neocessary steps are
proposed to be taken in this regard;

aad

(c) the reasons of changing the
financial year from April-March to
January-December ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
JANA .DHANA POOQJARY): (a) to
(c). A copy of the Conclusions and
Recommendations of the Committee on
Change i1 Financial Year in its Report
sabmitted to Government on 27th April,

1985 is being separatoly laid em the

Table of the House today. The Report
is yet to bo considered by Government.

Impert of Irea Ore by Malaysis frem
Indis

7209, KUMARI PUSHPA DEVI:
Will the Minister of COMMERCE be
pleased to state :
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(a) whether Malaysia proposes to
buy iron ore from India ;

" (b) ifso, the total tonnes of iron
ore proposed to be imported by
Malayasia from India annually ;

(c) whether the import of iron ore
to Malayasia will be stated in 1985-86
financial year ; and

d) if so, the steps taken by Govern-
ment in this regard ;

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) and (b). Malayasia has
been importing about 30,000 tonnes of
iron from India.

(¢)and (d) During the last few
months, two more steel plants have
been constructed in Malayasia. Possi-
bilities of supply of iron ore from India
for these steel plants are being explored.

‘Pecformance by MMTC

17210, SHRIMATI JAYANTI
PATNAIK : Will the  Minister of
COMMERCE be pleased to state :

" (a) whether  Government  have
reviewed the performance of MMTC
during 1984-85 ;

(b) if so, areas where the Minerals
and Metals Trading Corporation fared

_well in the above year ;

0 whether MMTC has  adopted
strategy of diversfying into the arcas
of production in India and abroad ; and

: @) if so, tha‘ programme proposed to
_be launched in this regard in. 1985-86 ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) Yes, Sir.

(b) During 1984-85 the corporation
achieved a turnover of Rs. 2763 crores,
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nearly 50% higher than the budgeted
turnover of Rs. 1834 crores.  Exports
reached highest cost turnover of Rs.372
crores representing 367, increase over
the previous year’s exports of Rs.274
crores. The corporations non-cana-
lised trade turnover reached a highest
ever figure of Rs. 42 crores during the
year. The Corporation also concluded
& 10 million tonnes Iron Ore contract
with Japan.

(¢) and (d). MMTC has been
adopting a policy of developing
reliable longterm sources of supplies
for the critical imports, for promoting
exports and for imports substitution.
Emerald processing unit at Jaipur has
been set up by M.M.T.C. Similar
possibilities are boing constantly
explored.

Proposal to Start Harijan Development
Bank in Kerala

7211. SHRIP.A. ANTONY : Will
the Minister of FINANCE be ploased
to state :

(a) whether Government have recei-
ved any proposal to stact a Harijana
Development Bank in Kerala or elée-
where ; and ‘

(b) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,

(b) Does not arise.

Amalgamation of Privatc Sector Banks

7212. SHRI P. A. ANTONY :
SHRI DEBI GHOSAL :

. Will the Minister of FINANCE be
pleased to state :

(a) whether the Reserve Bank of

‘India has any proposal to placed under

moratorium in April with the nefionae

‘lised banks ; and
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(b) if 50, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir.

(d)‘ Does nol arise.

lmsact of Import of Rubber, Copra,
oconat Oil and Spices on the’
Econcmy of Kerala

7213. SHRI V.S. VIJAYARAGHAVAN: .

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have ever
conducted a study of the impzct of the
import of commercial produce like
rubber, copra coconut oil and spices like
cloves ; nutmeg e'c o1 the economy of
Kerala ;

(b) if so, the findings thereof ; and

(c) the specific steps proposed to
be taken in future to compensate such
losses incurred by Kerala ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : (a) No, Sir.

(b) Does not arise.

() Government takes care to protect
the interest of growers as well as consu-
mers by way of importing bare minimum
quantity of such commodities to bridge
the gap between demand and supply,
and their releases are made at price
which help to control the in-
ternal market prics at levels remunera-
tive to the growers.

Transfer of Employees in United
Commercial Bank

7214, DR. G.S. RAJHANS : Will the
Minister of FINANCE be pleased to
state :

(a): whether it is a fact that a large
number of employees working in the

United Commercial Bank for the last
10-15 years have not been transferred in
accordance with the transfer policy of
the bank;

(b) the numb:r of suzh employees
with their cadre in Dclhi and reasons
for not transfering them; and

(c) the action Government propose
to take in this regard ?

THE MINIJSTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c). There are a number of cmployees in
United Commercial Bank, as for instan-
ce about 35 officers in Dclhi, who have
remaincd posted at thz sume place for
as long as 10 to 15 years. Th: Bank
has since initiated action to effect nece-
ssary transfers in line with the guideli-
nes issued by the Government to th:
public sector banks on the subjsct.

Import of Rubber through STC.

7215. SHRI P.A. ANl'ONY : Wil
the Minister of COMMERCE by pleasced
to state :

(a) the quantity of rubb:r imported
during 1985; and '

(b) the quantity of imported rubbzr
released by the State Trading Corpora-
tion so far during the current ycar ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a)and (b). A
quantity of 10.400 tonacs his so far
been imported by Siate Trading Corpo-
ration during the ycar 1985 and con-
tracts for another 5,000 tonncs have
been concluded. A quantity of 12,000
tonnes has 8o far been relcased to the
industry during the current calendar
year.

Scheme of Giving Spraying Subsidy for
Rubber

7216. SHRI P.A. ANTONY : Wil
the Ministerof COMMERCH b. p'cased
to state :
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(a) wheth'r Government have any
proposal to re-start the scheme of
giving spraying subsidy for rubber ;

(b) if so, when it is likely to begin ;
and

(c) the amount likely to b. spent this
year on this ?

THE MINISTER OF STATE IN THRE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) : () No, Sir.

(b) and (¢) Do not arise .
Earnings from Export of Rice

7217. SHR1 V. SOBHANADRESES-
WARA RAO: Will the Minister of
COMMERCE be pleased to state :

(a) the quantity of rice exported to
different countries and its value in the
year 1983-84 and 1v84-85;

(b) the prices of mcdium fine and
super fine varictics of rice in the impor-
ting countries; and

(¢c) the steps taken by Governmenrt to
export more rice and earn more foreign
exchange ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) Duri'g 1983-84
and 1984-85, cxport of non-basmati rice
was not allowcd.  As per tenotative sta-
tistics compilcd, export of basmati rice
during 1983-84 was of thc order of
141,664 MT valued at Rs. 96.12 crores.
Durirg 1984-85 cxport of basmati rice
is estimated to have been of the order of
of 241,783 MT valacd at Rs. 163.03
crores.

(b) The internation price of different
varieties of rice are as under :

(i) U.S. Long grain 107 broken:
£615 CIF per mctric tonne UK
Ports,
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ii) Thai*: 8¢ broken  :'US $320
per metric tonne.

Broken A—1 super :US $117
B per metric tonne

Par boiled -5% broken : US $227
per meiric tonae.

*FOB Unstowed (100 Kg. Bags, ﬁer
tonne, Thai Board of Trade Prices.

Source : Public Ledger dated May, 4
1985,

(c) There is good demand for Indian
Basmati rice and certain other varigties
of rice in the international market. Saub-
jcet to availability of quantities, exports
can be promoted.

Raids Conducted by Excise Customs and
Income Tax Authorities in Bombay,

7218. SHRI ANAND SINGH : Will
the Minister of FINANCE be pleased to
state the details of the raids coaducted
by Central Bxcise, Customs and Incame
tax authoritics in Bombay since Fanuary
1985, indicating the extent of black
money and tax-cvasion detected ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : During
the first four months of 1985 i.c. Janu-
ary, 1985 to April, 1985, Central Ex=
cise awunthoritics detected 232 cases in
Bombuay involving an estimated evision
of Central Excise duty of Rs. 19.46 cro-
res approximaitely. During the same
period, customs sexrches were ¢onduc-
ted for detection of urder valuation
and consequent evasion of duty to the
extent of Rs. 2.39 crores approximately
in cases other than purely smuggling.
On the Income Tax side during the same
period, the concerned authorities ""con-
ducted 436 searches in Bombay resulting
in seizure of prima facle wraccounted
asscts valued at Rs. 1.71 crores appro-
ximately. ‘
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Curb on Synthetic Bag Units to Save
‘Jute Industry bDyu {:pmlng Hesavy
‘ ties.

7219. SHRIMATI INDUMATI
BHAYTACHARYA : Will the Minister
of FINANCE be pleased to state ¢

(a) the contemplatiun of Government
in regard to the suggestions that in
order to avert the crisis in the jute
industry Government should curb the
growth of synthetic bag units by impos-
ing heavy duties on their manufacture
and/or should waive the tax burden on
jute goods ;

(b) the steps, if any, taken/proposed
in the matter; and

(c) the burden of direct and indirect
taxes on jute industry as compared to
such texes and dutics on synthetic
units 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). The Government’s attention has
been drawa to the reported crisis in jute
industry and the need for giving relicf
to it.

() As regards the burden of direct
taxes, there is no difference in the rates
of tax in respect of income derived from
jute industry and synthetic bag units.
As regards burden of indirect taxes on
jute goods, vis-n-vis. Synthetic jute
bags, no study has so far been made.

Accounts ia Nationslised Banks by
British Nationals of Indian
Origia.

7228, SHRIMATI INDUMATI
BMATTACHARYA : Will the Minister
of FINANCE be pleased to statc :

(@) whether the Reserve Bank of
India has imposed restrictions on open-
ing sad operation of Bank accounts in
nationalised banks by Brirish pationals
of Irdian origin and bitth staying in
India temporarily with residential per-
mite ‘

(b) if so, the details thereof and the
reasons why such restrictions are consj-
dered necessary;

(c) whether such persons are reqmi-
red to transfer all their assets in Britain
and/or to repatriate the balance of the
amount held by them 1a United King-
dom Banks; and

(d) the details of the Reserve Bank
of India’s ord :rs and circulars in regard
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCB
(SHRI JANARDHANA POOQOJARY)
(a) and (b) There is no restriction on
Indian nationals and persons of Indian
origin resident abroad opening mon-
Resident accounts with banks in India
out of funds remitted from abroad or
foreign exchange brought from abroad
during their temporary visits to India.
Reserve Bank of India has granted
gencral permission to authorised dealers
in foreign exchange for opening such
accounts. Non-Resident Accouats are,
however, requirted to be designated as
Resident accounts immcdiately ypon the
return of the account-holder to India
for taking up employment, carrying on
business or vocation or for any other
purpose with the intention of residing in
India.

(c) British nationals of Indian origin
are required to surrender their foreign
currency/declare their  balarces/assets
held abroad to the Control within a
period of three months from their arri-
val. However, general permission to
maintain and operate foreign currency
accounts has been granted in case they
have come to India for employment of
a specified duration (irrespcctive of the
period) or for an assignment not excecd-
ing a period of three years,

(d) In pursuance of Government
orders issued in 1977, cvery person in,
or resident in, India who owns or holds
or who may thercafter owa or ho!d any
foreign exchange, whether in India or
abroad, expressed in any currency oftier
than the currency of Nepsl or Bhaan
shall, before the expiration of ‘ose
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month from the date of this order, or in
the case of a person who herecafter owns
or holds such foreign exchange, within
one month of the date of his so owning
or holding, offer the same or cause it is
to be offered for sale to any authorised
dealer against payment in rupees, at the
rate for the time being authorised by
the Reserve Bank for oconversion into
Indian currency of the foreign currency
in which such foreign exchange is ex-
;1essed.

This order, however, does D t apply
to certain specified categories.

Issuing of Bank Drafts without
Verification

7221. SHRI HAFIZ MOHD.
SIDDIQ :Will the Minister of FINANCE
be pleased to state :

(a) whethier it is a fact that the bank s
whether be they nationalized or not, con-
tributc to a great deal in black money
by issuing bank drafts of large amounts
without verifying the genuincss of the
party charging exorbitant commission

rates; and '

\b) if 80, whether there is any propo- .

sal to issue suitable instructions to the
- banks to follow certain norms to be
issued by your Ministry to check the
growth of blackmoney and evasion of
taxes ? '

"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b), It may not be correct to say that
the banks contribute to a great deal in
black money by issuing bank drafts. The
banks issue drafts as a normal banking
facility and charge commission at rates
which are within the ceiling prescribed
by Indian Banks’ Association.

Missing Currency Notes in Wads
Issued by Banks

7222. SHRI  HAFIZ  MOHD.
SIDDIQI : Will the Minister of
FINANCE be pleased to state :
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(2) whether it' has-come ‘to the
notice of Government that new currency
notes in wads with stappling and plastic
band intact issued by baoks - have been
found to be short in . number . when
counted later after lcaving the counter
in good faith;

(b) if so, the procedure to claim the
shortage; and

(¢) the reasons for such lapse and the
remedial measures taken to check the
possible fraud in the system ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE <(SHRI
JANARDHANA POOJARY) : (a) to
(¢). Reserve Bank of Irdia officcs as
also the currency chests generally offer
to their constituents and members of
public who receive notes/note packets
from them in payment or in exchange,
reasonable facility to verify and satisfy
themselves about the correctness of the
notes received by them before they leave
the counters of the bank. The persons
receiving notes from banks are, there-
fore, expected to verify the correctness
of the cash beforc leaving ths counter
and point out the shortage or any other
deficiency in it to the bank officials on
the spot for redressal. In such cases,
the deficiency is immediately made good.
If this is not done and any deficiency
is found later on, the course open to
the aggrieved party is to take up the
matter with the bank’s coacerned branch
along with.the deficient packet’ for ine
vestigation. However, in such cases
baoks are not expected to accept the
responsibility for shortage on the ground
that the aggrieved party his failed to
point out the deficiency before leaving
the counter as the possibility of tamper-
ing with the stapled packet ou!s'de the
bank cannot b: ruled out. The Resorve
Bank of India has not laid down any
producer for making claims in such
cases, : . LR S :

At the No.e Presses, the numerical
accuracy of the mote'packets is -checked/
recheched at differcnt stages. . However,
duoc to human and mechanical « factors ,
in rare cases, a note pack et may consdin’
marginal excess or short pieces. The
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Presses and the Reserve Bank have been
endeavouring their best to se: that such
deficient/excess packets do not escape
notice.

Pablic Limited Companies with
Accumulated Losses
7223. SHRI BHOLANATH SEN :

Will  the Minister of FINANCE be
pleased to state ¢

(a) whether there is any proposal
to prevent the management or the
owners of public limiied companies whose
net worth in view of the accumulated
losses over the years' is'zero or nedr
zero or where 'the carry forward losses
are mare than the net worth, from
playing any further role in running
these units andfor to impose heavy
penalties on them;

(b) if so, the details there of;

(¢) steps proposed to ba taken by
Government in cases of companies where
the nét worth has been adjusted upward
through a revaluation or sale of assets
or by building up special reserves with-
out any impravement in the financial
performance; and

(d) State-wis:
break up of
companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANACE (SHRI
JANARDHANA POOJARY) : (a) to
(c). A legislation to deal with indus-
trial sickness in its various aspects,

including the management aspect, net
worth, etc. is presently under considera-
tion of the Government.

(d) The present data collection
system, does not yield the information in
the manner asked for.

Scheme for Modernisation Assistance
to Industries

7224, SHRI D.B. PATIL: Will
the Minister of FINANCE be pleased
to state':

and Industry-wise
such public limited
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(a) whether there is a scheme to
give modernisation  assistance to
industries;

(b) if so, the cumulative moderna si-
tion assistance sanctioned and disbursed
during the years 1982-83, 1983-.84 and
1984-85;

(¢) the cligibility criteria for such
assistance;

(d) whether it is a fact that no maxi»
mum limit has been prescribed for
giving loans under this Scheme;

(e) the rate of interest charged for
loans below Rs. 4 crores and apove
Rs. 4 crores; and

(f) the number of companies of
individuals to whom loans of more
than Rs. 25 lakhs have been sanctioned
in 1982-83, 1983-84 and 1984.85
and the amount of loan in cach such
case ? 4

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). The all India financial institutions
namely Industrial Devclopment Bank
of India (IDBY), Industrial Finance
Corporation of India (IFCI) and Indus-
trial Credit and Investment Corpora-
tion of India (ICICI) provide moderni-
sation assistance to industries under the
Soft Loan Scheme for Modernisation

‘operated by them. Yearwise informa-

tion of modernisation assistance sanrc-
tioned and disbursed by the iustitutions
under this scheme, as available, is as
follows : ‘

(Rs. in crores)

m‘ v s
Year (July-June)

1982-83 -
1988-84
1984-85 (upto March)"

Disbarsements

Sanctions
29.51 | S 5949
53.84 4291
122.00 23.50
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IFCY
(Rs. in crores)
Yecar (April-March) Sanctions Diubutglhenta
1982-83 8.59 35,31
1983.84 2786 25.48
1984-85 5510 2.13
ICIC1

As perareadily available information
ICICI has sanctioned Rs. 227.04 crores
and disbursed Rs. 177.76 crores till
December 198 3.

(¢) Assistance under the scheme is
availalable to production wunits for
financing modernisation aimed primerly
. at uwpgradation of process, technology
and product, export-orientation, import-
substitution, energy saving, improve-
ment in capacity utilisation within the
existing capacity, substitution of scarce
yow matorials and other inputs etc.
Industrial concerns to be eligible for
assistance under the Scheme should be
,tapiupred as public or private limited

companies or industrial cooperatives and
should have been in operation for at
least ten years.

(d) Assistance under
is need based.

the scheme

(¢) Interest at concessional rate of
11.5% per annum (10% per anqum for
weak units) is applicable to loans upto
Rs. 4 crores per company. Loans
above Rs. 4 crores carry interest at
the normal lending rate of 147 per
annum.

(1) 1Ionformation recdily available in
regard to number of companies to whom
loans of more than Rs. 25 lakhs have
been sanctioned is as follows ;

IFCH

—— e

Year IDBI Year ICICI
(July-June) (April-March) January Decontber)
1982-83 24 9 1982 29
1983-8 4 42 30 1983 30
1984.85% 29 (upto 57 1984 #1
March)

In terms of the provisions of the Foreign Exchange Spent on Officiale
statutes governing public sector financial Who Visited Geneva
institutions and the Public Financial
Institutions (Obligation as to Fide- 7225. SHRI BASUDEB ACHARIA :

lity and Segrecy) Act, 1983 information
relating to individual constituents
assisted by the institutions canmot be
disclosed. Hence details relating to
emount of loan given to individual can-
nntTe disrlnaed

Will the Minister of FINAN& 50
pleased to state @

(a) the number of oMls who
visited Geneva during Wet to
Decemher #9004
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(b) the purpose of their visit and
total amount paid to them in foreign
exchange and the rcasons for it; and

(¢) the number of officials out of
them who extended their :stay and the
justifications therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The information i$ not available and
will have to be collectcd from all the
Ministries/Department of India. Collec-
tion of this irformation will involve
considerable time and labour aid the
result to be achieved will not be
commensurate with the time anrd
labour involved in collecting the
information.

Scope for Growing Rubber in Orissa

7226. SHRI HARIHAR SOREN :
Will the Minister of COMMERCE bo
pleased tostate :

(1) whether Government have
examincd the scope of growing rubber
in Orrissa;

(b) if so, the details of experiment
made in this regard;

(¢) whether Centre; State or any
other institutions have involved in the
study made on rubber cultivation in
Orissa;

(d) when was the study conducted;
and

(¢) the details regarding scope of
rubber plantation in Orissa ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI (CHANDRASHEKHAR
SINGH) : (a) to (e). The scope of
Rubber growing in Orissa was studied
by the Rubber Board first ia 1965 and
then in 1983. Trial planting of rubber
at a few selected sites was carried out
by State Government’s Soil Conserva-
tion Deoartment in 1966-67. It was
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ditions are not ideal for rubber, neces.
sary agro-management practices, such
as limited irrigation etc. can bring
up successful cultivation of rubber

Accarding to the Rubber Board's
report, a few tens of thousands of
hectares now surveyed in Mayurgunj,
Balasore, Puri, Cuttack and Denkanaj
Districts can be developed for success-
ful rubber cultivation.

Indian Companies Having Iavestment
Qutside India

7227. SHRI AMARSINH RATH-
WA : Wil the Minister  of
COMMERCE be pleased to state :

(@) how many Indian Companies
have their investments outside India
and in which countries and to which/
Indian industrial houses do they belong
separately;

(b) thcir total assets separately,
industry-wise vis-a-vis the total assets
of such industrial houses in the country;

(c) how much profit
sent back to
during the last
wise;

they have
India from abroad
three years, ycar«

(d) the details of the help given to
such companies by Government of
India; and

(¢) whether any other Company has
approached Gov.rnment for permission
to irslal their uait in a foreign
country; if 8o, the names of such
Companics ard the details of their
proposals and the action taken by
Government thereon ?

THE MINISTER OF STATE OF THB
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR
SINGH) (a) According to the
latest uvailable information 43 Indian
companics belonging 0 26 Ilandian
industrial houses have joint ventures
in cperation in 21 countrics.

(b) The total assests of these Indian
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the tota! assets of the industrial houses
to which these companies belong were
Rs. 10,067.65 crores in 1983 for
which data are available. Industry-
wise break-up of the assets of Indian
companies is not maintaired.

(c) According to incomplete informa-
tion received from the Indian companies
so far, the dividends repartriated from
their joint venturcs were Rs. 18.06
lakhs in 1982, Rs. 19.45 lakhs in
1983 and Rs. 6.50 lakhs in 1984.

(d) and (¢). Companies are free to
approach Government for permission urder
FERA to set up joint ventures abroad
in accordance with the published guide-
lines. This is a continuing process. No
special help is rendered to Indian com-
panies belongirg to industrial houses in
this regard.

e e e

12,00 hrs.

[ Translation]

SHRI VIJAY KUMAR YADAV
(Nalanda) : I have given a notice of an
Adjournment Motion.

[ English]

MR. SPEAKER : Mr. Yadav, it is
irrelevant. You must recad th: rules aad
then come to the House.

(Interruptions)
[ Translation ]

SHRI VIJAY KUMAR YADAYV
Five communists have been killed in
village Ghosi of District Gaya.

[English]
MR. SPEAKER No question at
all.
(Interruption.)
[Translation]
S8HRI VIJAY KUMAR YADAYV :

Leaders have been murdered.
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[ English]

MR. SPEAKER : Mr. Chaubey and
Mr. Yadav, you should not shout like
this. You must understand that this
is a State Subject. I can’t allow this.

(Interruptions)**

[Translation]

SHRI VIJAY KUMAR YADAV:
Murders arc taking place daily.

[ English]
MR. SPEAKER : Not allowed.

(Interruptions)**

MR. SPEAKER : Not allowed. Mr.
Chou bey, don’t shout.

(Interruptions)™**

MR. SPEAKER Absolutely not
allowed. Don’t be irresponsible.

(Interruptions)**
MR. SPEAKER : Not allowed.

(Interruptions)**

SHR1 BASUDEB ACHARIA (Ban-
kura) : Sir, Mr. Purna Chandra Malik
has given a privilege motion. You
shovld give your ruling on that. To-
day is the last day of the current
session.

[ Translation]
MR. SPEAKER : Today is the last

day of the session, not of Parliament.
[English}

PROF. MADHU DANDAVATE
(Rajpura) : Sir, what about the pend-
ing privilege motions ?

(Interruptions)

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : Sir, large areas in Orissa

# “Nat recarded

———
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have been ravaged by the natural cala-
mities such as cyclone, tornado, etc.

(Interruptions)

MR. SPEAKER : Not
Irrelevant. There is no poiat of ordcr.

~ (Interruptions)**

MR. SPEAKER : Not allowed. Irrele-
vant; over-ruled...not in order’ "I cannot

allow you.

[Translation]

SHRI1 VISHNU MODI (Ajmer) : Mr.
Speaker, I have given a notice of a Short
Notice Question. The price of Solar
ensrgy pumps is very high in  Rajasthan.
Unless its price is rcduced ™*

LEnglish]

MR. SPEAKER ' N» question; now
there is no time for short notice quastion.
Can’( you realise it ? You must rcalise
that there i8 going to b: no silting.
Why can’t you be relevent ? You are a
youngman. You must realise that there
is no sitting. Cuan thcre be a question
without a sifting ? Nothing is allowed.
Please take your seat.

[Translation]

SHRI RAMASHRAY PRASAD
SINGH (Jahanabad) : Mr. speaker- Sir,
[ am coming from my constituency. Five
leaders have b:en murd:red there

MR. SPEAKER :In case therc is
somc thing, you may give in writing.

[English]
You are we.come to do that.

SHRI INDRAJIT GUPTA (Bashirhat):
in his constituency Jahanabad, five of his
people have been machine-gunacd and
killed.

MR. SPEAKER ‘ It is a State subject;
I cannot help it.

SHRI INDRAJIT GUPTA : 1 know it.
It has happened in his constituency; five
of his people have been killed.

allowed.

_ MR SPEAKER : It might be yours,
it might be mine, but I cannot do it. All
the Members are elected from thorughout
the country. 1 have ncver allowed |t.
What can I do about it, not allowed.

(Interruptions)**

MR. SPEAKER : Not a single word
goes on record.

[ Translation]

This is wrong. Itis no use talking
like this.

[English]

You must understand the rules. There
is no point of order.

(Interruptions) **

MR. SPEAKER : Mr. Miniter, Please
tell your Members to behave properly.
I do not like it at all You have written
to me. You know that there can be no
point of order; there is no  subject for
discussion. How can you raisc a point
of order ? Not allowed.

[Translation)

It is no use doing such things The
point of order has to be according to
rule. It can't be done like this.

[ English]

Nothing about it. Your Members are
trying to behave in a way whichI do
not like at all. This is not the way to
do it. You can write and come to me.

AN HON. MEMBER : Today is the
last day.

MR. SPEAKER : What can 1 do?
There is always a last day. I cannot heip
it. What can I do about it. Do not try
to interrupt the processing of the House
like this,

*%Not recorded.



811 Question of Privilepe
Against Secretary
Mabharashtra State Board

12.29 hrs.

QUESTION OF PRIVILEGE AGAINST
SECRETARY MAHARASHTRA
STATE BOARD OF SECONDARY
AND BIGHER SECONDARY
EDUCATION

' LEnglish}

MR, SPEAKER : Prof Madhu
Dandavate had  given notice
of a question of privilege against
the Secretary, Maharashtra  State
‘Board of Secondary and Higher Secon-
dary Education for alleged inaccuracy
the Civics text book published by that
Board describing the ‘Legislature’ as a
branch of the Union Government, I had
referred the matter to the Minister  of
Education for his fac.ual comments. I
have received a reply  stating  that the
text book is being revised  and that the
revised text book would be prescribed
from the next ¢ cademic session.

I do not give my consent under Rule
222 to raise a quettion of  privilege in
the House, :

SHRI INDRAJIT GUPFrA: It is
being revised withoul any regret bcing
expressud for describing  parliament as
a part of the Government .

PROF. MADHU DANDAVATE : The
court has been  kind eaough to express
its views. Give your ruting at least.
Why not defend  the dignity of the
Parliament and say that Parliament is
not & branch of the Guvernment., The
day it will bccomce a branch of  the
Gover.ment, we wowid not like to sit in
this Parliameat at all, Why doa’t vou
make that comm.at at least ? The court
had the grace to make that comment,
At least you endorse that comment.

MR. SPEAKER : That is what I have
done.

'PROF. MADHU DANDAVATE : You
bave not said that.

MR. SPEAKER * I have said that.
It is being revised in view of the ruling
of the court.
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Education

SHRI INDRAJIT GUPTA ' You must
express your disapproval.

MR. SPEAKER : That is what I have
duae,

SHRI INDRAJIT GUPTA : If Prof
Dandavaie had not raised it, that text
book would have continued withoyt
being revised.

PROF. MADHU DANDAVATE : You
could have made the same reference
which the court has mude that it is inac-
curate to say that Parliament is a Branch
of the Government and judiciary is a
Branch of the Government  and they
have said that judiiary, cxccutive and
Parliament control each other. Such a
disastrous statement in 4 tex: book a-d
you do not show your disapproval. I do
not want any action; I want at least
your categorical  disapproval of the
description  of the Parliament as a
Branch of the Government.

MR. SPEAKER : That is what I have
done.

PROF. MADHU DANDAVATE: You
do not know Sir. They issued a State-
ment saying that it is not a mistake., I
brought it because they explained in Lok
Sabha say thing that was not a mistake
and in the next issue the same  will be
Printed. Now only they are admittig it.

MR. SPEAKER : I agrec. I know "
(Interruptions)

PROF. MADHU DANDAVATE : You
must say that it is an intccuracy and it
must stand corrected.  That is what you
must say. Courts  have said that. But
the Speaker docs not defend *our
Parliament. What is this Sir 7

MR. SPEAKER : Parliament s
supreme. There is no problem. We are
scparate.

PROF. MADHU DANDAVATE : Say
1t Sir.

MR. SPEAKER : I have alrcady said
it and I really think you.
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(Interrupiions)

PROF. MADHU DANDAVATE ' We
wanted to defend the prestige of our
Parliament ' “(Interruptions) After 100
years, your ruling will be quotcd Sir.

MR. SPEAKER : I agree. That is
what I have upheld.

SHRI V. P. SINGH : (Interrup ions)

PROF. K. K. TEWARY (Buxar) : 1
have given three privilege motions. You
have not made even a reference to it
Sir. (Interrupiions)

MR. SPEAKER : It takes time. Every-
thing takes time. Do not hurry it up.
It does not matter.

PROF. K. K. TEWARY : The House
is to be adjourncd Sir.

MR. SPEAKER ‘ The Housc Will be
adjcurned. But we arc still herc. We
will take it up. Do not worry.

PROF. MADHU DANDAVATE: You
can club his motion with mine Sir.

MR. SPEAKER : Papers to be laid.

12.33 hrs.

PAPERS LAID ON THE TABLE

[English)

Copy of Conclusions and Recommendations
of the Cammittee on Change in Financial
Year

THE MIN'STER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : On behalf
of Shri Vishwanath Pratap Singh, I bcg
to lay an the tablc a copy of the Cor-
clusions and Recommendations (Hindi and
Eaglish v.rsions) of the Committee on
change in Financial Year in its Report
‘submitted to Government -on the 27th
April, 1985.

[Placcd in
961/175]

Library, See. No. LT—
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Delhi 1973-84 and Statement
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Review on the Working of and Annual

Report of Bihar Fruit and Vegetable

Development Corporation Ltd. for
1921 82 and Statement for delay

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : On behaif of Rao Birendra
Singh. I bcg to lay on the Tuble : —

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-scction (1) of
section 619A of the Companes
Act, 1956 :—

() Review by the Government
on the working of the Bihar
Fruit and Vegeotable
Development  Corporation
Limited, Patna, for the year
1981-82. :

(ii) Annual Report of the Bihar
Fruit  and Yegetable
Development  Corporation
Limited Accounts and the

comments  of the Comp-
troller and Auditor General
thercon.

12) A Statement (Hindi and Baglish
versions) showing  reasons for
delay in laying the papers ment-
ioned at (1) above.

[Placed in LT—

962/75]

Library. See No.

Annual A/CS and Review on the Working

of Deibi Transport Corporation, New
for delay,

Annval Report a 'd Review on the Working
of Calcutta Dock Labour Board for
1983-84

THE MINISTER OF STATE OF THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI) : I
beg tolay on the Tabie—

{1) (i) Acopy of the Annual
Accounts (Hindi and English
versions) of the Delhi
Transport Corporation, New
Delhi, for the year 1983-84
and the Aduit Report there-
on, under sub-section (4) of
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section 33 of the Road
Transport Corporation Act,
1950. "

(i) A copy of -the Review
(Hindi ar.d English versions
by the Government on the
Annual Accounts and the
Aud:t Report of the Delhi
Transport Corporation, New
Delhi, for the year 1983-84,

(2) A statement (Hindi and English
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ation of India Limitcd,
Calcutta, for the year
1983-84.

(i) Annu1l Rcport of the
Cycle Corporation of
India Limited, Calcutta,
for the year 1983.84
along with  Audited
Accouints  a.d the
comments of the Com-
piroller and  Auditor
Gencral the thereon.

versions) showing reasons, for [Placed in  Library. See  LT—No.
delay ian laying the papers 965/85]

mentioned at (1) above.
[Placed in Library, Sce No LT—9103/85]

{(3) () Acopy of the Aanrual
Report (Hindi and English
versions) of the Calcutta
Dock Labour Board for
the year 1983-84 ulong
with Audited Accounts.

(i) A copy of th: Review
(Hind i and English versions)
by the Government on the
working of the Calcutta
Dock Labour Board for year
1983-84.

Placed in  Library. Sce No. LT—
904/75]

Review on the Working of and Annual

Reports of Cycle Corporation of India

Ltd. Calcutta for 1933-?4 and Bharat

Brakes and Values Ltd. Calcutta for

1982-%3 and (wo Statemeats fordelay
in laying these papers etc.)

() (i) A statcment regarding
Review by the Govern-
ment on the working
of the Bharat Brakes
and Valves Limited,
Calcutta, for the year
1982-83.

(i) Annual Report of the
Bhiorat  Brakes and
V.ilves Limited,
Caulcutta, for the year
1982-83 along  with
Audited Accounts and
the comments «f  the
Comptroller and Audi-
tor General thereon.

(2) Two stitcments (Hiadi and

Enrglish  versions) showing
reasons for dclay in laying  the
papers mentioned  at (2) (1)
above.

[Placed in Library. See LT--No.
THE MINISTER oF STATE IN THE 96 6/8 5]

MINISTRY OF INDUSTRY AND

COMPANY AFFAIRS AND IN THE (3) () Acopy of the Annuol

MINISTRY OF HOME AFFAIRS
(SHRI1 ARIF MOHAMMAD KHAN) :
I bzg to lay on the Table—

(1) A copy cach of the following
papers (Hindi and  English
versions) undcr sub-section (1)
of scction 619A of the Comp-
anies Act, 1956 + =~

(a) (i) Review by the Govern®
ment on the working
of the Cycle  Corpor-

Report (Hindi and English
versions) of the Khadi and
Villagc Industrics Commis-
sion for the year 1983-84,
under sub-scction (3) of
section 24 of the Khadi
and  Village Industries
‘Commission Act, 1956.

(i) A statement (Hindi ard
Erglish versiors) regarding
Review by  the Govern-
meit on the  working of



311 Papers Lald VAISAKHA 27, 1907 (§4KA) Papers Laid 318

Khadi and Village
Industries Commission for
the year 1983-84.

(4) A statement (Hindi and English
versions) showing reasons for
delay in the laying the papers
mentioned at (3) above.

[Placed in  Library. See LT—No.
967/85]

Review on the Working of and Annual

Report of West Bengal Forests

Development Corporation Ltd. f.r

1977-78 and 1975-79 and Statement for
delay in laying the papers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : On behalf of Shri Vir  Sen, I
beg to lay on the Table—

(1) A copy each of the following
papers (Hindi and  English
versions) under section 619A  of
the Companies Act, 1956 -—

(i) Review by the Government
on the working of the West
Bengal Forest Development
Corporetior  Limited for
the wyears 1977-78 and
1978-709.

(ii) A annual Report of the West
Bengal Forest Development
Corporation Limited for the
year 1977-78 along with
Audited Accounts ard the
comments of the Compt-
roller and Auditor General
thereon.

(ili) A annual Report of the West
Bengal Forest Development
Corporation Limitced for the
year 1978-79 along  with
Audited Accounts and the
comments of the Comp-
troller and Auditor Gencral
thereon.

(2) A statement (Hindi and English
versiont) showine reasons for

delay in laying the papers ment-
ioned a: (1) above.

[Placed in  Library. See No. LT—
958/85] ‘

Indian Veterinary Council Rules, 1985%
Stateme t for not laying in time the
Annual Report and Audited Account
of Oil Palm India Ltd. for 1953-84,
Annual Report and on the Working
of Krishak Bharti Cooperative Ltd.
New Delhi for 19F3<®4 and Statement
forde zve .o -,

THE MINISTER OF STATE IN THE
DEPARTMFENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
(CHANDRAKAR) : I begto lay on the
Table :—

(1) A copy of the Indian Veterinary
Council Rules, 1985 (Hindi and
English versions) published in
Notification No. G. S. R. 458 in
Gazette of India dated the 4th
May, 1985, under sub-section (2)
of section 64 of the Indian
veterinary Council Act, 1984,

{Placed in Library. See No LT—
969/85]

(2) A statement (Hindi and Eaglish
versions) explaining the reasons
for not lay'ng the Annual Report
and Audited Accounts of the Qil
Plan India Limited for the year
1983-84 within the stipulated
period of nine months after the
close of thc Accounting Year.

[Placed in  Library. See No. LT—
970/8 5]

(3) () Acopy of the Annual
Report (Hindi and English
versions) of the Krishak
Bharati Cocperative
Limited, New De¢thi, for the
year 1983-24 aleng with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English veisions) by the
Government on the working
of the Kriashak Rharati
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Cooperative Limited, New
Delhi, for the year 1983-84,

(4) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers ment®
ioned at (3) above.

[Placed i# Library. Sce No. LT—
971/85]

() (i) A copy ofthe Aanual
Report (Hindi and English
versions) of the National
Federation of  Pisherman’s
Cooperatives Limited, New
Dolhi, for the year 1983-84.
along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Federation
of Fishermen's Cooperatives
Limited, New Delhi, for
the year 1983-84,

(6) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers ment-
ioned at (5) above.

[Plaecd in Library. Sce No. LT—
972/85]

Reviews on the Working of and Annual
Reports of Cotton Corporation of India

for 1983-84, Handicrafts and Hand- [Placed in

looms Export Corpn. of India Ltd., New
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of the Cotton Corpor-
ation of India Limited,
Bombay, for the year
1983-84.

(i) Aanual Report of the
Cotton Corparation of
India Limited, Bombay,
for the year 1983-84
along with  Audited
Accounts and the
comments of the Com-
ptroller and  Auditor
General thereon.

[Placed in Library. See No. LT—
973/85]

() (i) Review by the Govern-
ment on the working
of the Handicrafts and
Handlooms Expor ts
Corporation of India

Limited, New
Delhi, for the year
1983-84.

(iii) Annual Report of the
Handicrafts and Hand-
looms Exports Corpor~
ation of India Limited,
New Delhi, for the
year 1983-84  _.long
with Audited Accounts
and the comments of

Comptroller and
Auditor General
thercon,

Library. See No. LT—

Delhi for 1983-84 Central Cottage 674/ 85]

Iadustries Corpn. of India Ltd., New
Delhi for 1983-84 etc,

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHADRASEKHAR
8INGH) : I beg to lay on the Table :—

(1) Acopy eachof the following
papers (Hind and English
versions) under sub-section (1) of
section 619A of the Companics
Act, 1936 :—

(8) (1) Review by the Govern®

(c) @) Review by the Govern-
ment on the working
of the Central Cottage
Industries Corporation
of India Limited, New
Delhi, for the year
1981-82.

(i) Anmusl Report of the
Ceatral Cottage
Industries Corporation
of India Limited, New
Delhi, for year
1981-82 along with
Audited Accounts and
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Comptroller and Audi-.
tor General thereon.

[Placed in Library. See No. LT—975/8 5]

() (i) A statement regarding
Review by the Govern-
ment on the working
of the Jute Corpor-
ation of India Limited,
Calcutta for the year
1983-84.

(i) Annual Report of the
Jute Corporation of
India Limited Calcutta,
for the year 1983-84
along with  Audited
Accounts  and the
comments of the Com-
ptroller and Auditor
General thereon.

(2) Three statements (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (b) to  (e) of item
(1) above.

[Placed in Library. See No. LT—976/85]

(3) (a) () A copy of the Annual
Report (Hindi and
English versions) of the
Ahmedabad Textile
Industry’s Research
Association Ahmeda-
bad, for the year
1983-84 along with
Audited Accourts,

{Piaced in Library. See No. LT—977/85]

(ii) A copy of the Aanual
Report (Hindi and
Baglish versions) of the
South India  Textile
Research  Association
Coimbatore, for the
year 198384 along
with Aodited Accounts.

[Placed in Library See. No. LT—978/85]

Gii) A copy of the Annual
Report (Hindi and

English versions) of the
Northern India Textile
Research  Association
Ghaziabad, for the
year 1983-84 along
with Audited Accounts.

[Placed in Library. See No. LT—979/85]

(4)

(5)

®)

(iv) A copy of the Annual
Report (Hindi and
English  versions) of
the Bombay  Textile
Research  Association
Bombay, for the year
1983-84 along with
Audited Accourts.

A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Ahmedabad
Textile Industry’s Research
Association, Ahmedabad
South India Textile Research
Association, Coimbatore,
Northern  India Textile
Resarch Association,
Ghaziabad, arnd Bombay
Textile  Research Asso-
ciation Bombay, for the
ycar 1983-84.

A statement (Hindi and English
versions) showing rcasons for
delay in laying the papers ment-
ioned at (3) above.

[Plac:d in Library. See No, LT —980/85]

()

(i)

A copy of the Annual
Report (Hindi and English
versions) of the Indian Jute
Industries Research  Asso-
ciation, Calcutta, for the
year 198384 along with
Audited Accounts.

A statement (Hindi and
English versions) regarding
Review by the Government
on the workiag of the

Indian  Jute Industries
Research Association,

Calcutta, for the year
1983°84,
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(6) A statement (Hindi and English
versions) showing rcasons for
delay in laying the papers menti-
oned at (5) above.

[Placed in Libray. See No. LT-981/85]
(7) (i) A copy of the Annual Report
(Hindi and English versions)
of the All India Hardloom
Fabrics Marketing
Cooperative Socicty Limit-
ted, Bomaby, for the ycar
1983-84 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the All India Handloom
Fabrics Marketing Coopera=
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" tive Society  Limited,
Bombay, for the year
198 3-84.

[Placed in Library. See No LT—982/85]

Statement Showing the Action by the

Government on Various Assurances

Promises and Undertakings Given by

Ministry During Various Sessions of
Lok Sabba

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GULAM NABI
AZAD): 1 begto lay on the Table the
following statements (Hindi and English
versious) showing the action taken by the
Gavernment on the various assurances,
promises and undertakings given by
Ministcrs during the various sessions of
Lok Subha :

(1) Statement No. XXVI—Fifth Session, 1981 1
[Placed in Library. See No LT—983/85]

(2) Statement No. XI—Twelfth Session, 1983. | Seventh
[Plac.d in Library. See No LT—984/85] | Lok

(3) Statcment No IX—Thirteenth Session, [
[Placed in Library. See No LT—985/85] | Sabha

(4) Statement No. VIII— Fourtcenth Scssion, 1984. }
[Placed in Library. Sce No LT—986/85] |

(5) Statement No. IV—Fiftreenth Session, 1984, |
[Placed in Library. Sce No LT—987/85] |

(6) Statement No. II—First Session, 1985. 1
[Placed in Library. Sce No LT—988/85] 1 Eight

(7) statenment No. I—Second Scssion, 1985, | Lok
[Placed in Library. Sec No LT— 989/75] ] Sabha

Notifications Under Banking Companies
(Acquisition and Transfer of Undertak-
ings) Act, 1970 Customs Act, 1962
Central Excise and Salt Act, 1944 etc.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR!I JANARDHANA POOJARY):
I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-scction (5)
of section 9 of the Banking
Companies (Acquistion and Trans-
fer of Undertakings) Act, 1970 :

(i) The Nationalised Banks
(Management and Miscell-
aneous Provisions) (Amend-

ment) Scheme, 1985 pub-
lished in Notification No.
S.0. 368 (B) in Gazettc of
India dated the 27th April,

1985.

(ii) The Nationalised Banks
(Management and  Mis-
cellaneous Provisions)

(Amendment) Scheme, 1985
published in Notification
No. 8 0. 369 (E) 'n Gazette
of India dated the 27th
April, 1985.

[Placed in Library. See No LT—990/85]

(2) A copy of Notification No. G.S.
R. 405 (B) (Hindi and English
versions) published in Gazette
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of India dated the 7th May,
1985 togcther with an explana-
tory msmorandum regarding
rates of exchange for convers.on
of Australian Dollars into Indian
currency or vice-versa, under
section 159 of the Customs Act,
1962,

[Placed in Library, See No LT—991/85]

(3) A copy of the Central Excise
(Sixth Amendment) Rules, 1985
(Hindi and Bnoglish versions)
published in Notification No.
G.SR. 414 (B) in Guzettc of
India dated the 8th May, 1985,
under sub-scction (2) of section
38 of the Central Excises and
Salt Act, 1944.

[Placed in Library. Sce No LT—992/85]

(4) A copy cach of the following
Notifications (Hindi and English
versions) issued under the Cent-
ral Excisc Rules, 1944 :

(i) G.SR. 407 (E)and to 413
(E) 415 (E) pubiishcd
in Gazette of India dated
the 8th May, 1985 together
with ar. explanatory memo-
randum regarding concess-
jons of excise duties announ-
ccd by the Finance M nister
at the consideration stage
of the Finance Bill, 1985
in the Lok Sabha on the

8th May, 1985.

(ii) G.S.R. 416 (E) and 417 (E)
published in Gazettc of
India dated 9th May, 1985
togcther with an explantory
memorzndum rcgarding
exemption to electronic
valves and tubgs, transistors
and semi-conductor diodes
and other scmi-conductor
devices from the whole of
the duty of excise lcviabie
thereon,

(Placed in Library. See No LT—993/85]

(5) A copy of the *Review (Hindi
and English versions) by the
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Government on the working of
the National Bank for Agricuiture
and Rural Development of the
year 1983-84.

[Placed in Library. Sec N> LT—994/85

Review on the Working of and Annual

Report of Cardamom Trading Corpora-

tion Ltd. Bangalore for 19:3-84 and

Statement for deley in laying these
Papers

THE MINISTER OF STATE IN THH
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : On bchalf
of Shri P.A. Sangma, I beg to lay on
the Table :

(1) A copy each of the following
papers  (Hindi and Engl.sh
versions) under subesection (1)
of section 619A of the Com-
panies Act, 1956 :

()  Recview by the Government
on the working of the
Cardamom Trading Corpo-
ration Limited, Bangalore,
for the year 1983-84,

(ii) Annual Report of the
Cardamom Trading Corpo-
ration Limited, Bangalore,
for the year 1983-84 along
with Audited Accounts and
the comments of the Ccmp-
troller and Auditor General
thcreon.

L

(2) A statement (Hindi and English

versions) shosing reasons for

delay in ltying the  papers
mentioned at (1) above.

[Placed in Library. Sce No LT—995/85

Statemenat Correcting Reply to USQ
No. 6613 dt 15-5-85 Re: exploration of
Minerals i1 Indign o800~ -

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS, OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
SPACE AND ELCTRONICS (SHRI
SIVRAJ V. PATIL) : I beg to lay on




327 Papers Laid

the Table a statement (Hindi ard
English versions) correcting the reply
given on 15 May, 1985 to Unstarred
Question No. 9613 by Shri Moban Lal
Patel regarding exploration of minerals
in Indian Ocean.

[Ploced in Library See No LT—996/85]

Audited Accouants of Central Council
for Research in Yoga and Naturopathy
for 1983-74 Statement for delayinﬁ in
laying the Annual Reports and Audited
Accounts of Natioual Institute of
Ayurveda Jaipur for 19 3-{4 and
Central Council for Research in Ayurved
and Siddha’ New Delhi for 1923-84

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
On behalf of shri Yogendra Makwana,
I beg to 'ay on the Table—

(ii) A copy of the Audited Accounts
(Hindi ard Eng'ish versions)
of the Central Council for
Rescarch in Yoga and Naturo-
pathy for the year 1983-84.

[P.aced in Libray. Sec No LT—997/¢5]

(2) A statement (Hindi ond English
versions) explaining the reasons
for not laying the Annual Report
and Audited Accounts of the
National Institute of Ayurveda,
Jaipur, for the year 1983-84
within the stipulated period of
nine months after the close of
the Account'ng Year.

[Piaced in Library. See No LT—998/85]

(3) A statement (Hindi and Eaglish
versions) explaining the reasons
for not luying the Annual Report
and Audited Accounts of the
Certral Council for Research
in Ayurved:  and Siddha, New
Delhi for the year 1983-84
within the stipulated period of
nine months after the close of
the Accouting Yecar.

{Placed in Library. See No LT9—99/85]

MAY 17, 1985

Matters Under 328

Rule 37117
12.34 brs.
FINANCIAL COMMITTEES—A
REVIEW
[ English]

SECRETARY GENERAL : Sir I lay
on the Table, a copy (Hindi and Erglish
versions) of the Financial Committces
1984—A Review.

[Placed in Library. Sce No LT-
1000/85]

ASSENT TO BIIL

[English]

SECRETARY GENERAL : Sir 1 lay
on the Table a copy, duly authenticated
by the Sccretary-General of Rajya Sabha,
of the Constitution (Fifty-first Amend-
ment) Bill, 1984 passed by the Houses
of Parliament and assented to since a

report was last made to the House on
the 26th April 1985.

D L T —

12.34 hrs.

[MR. DEPUTY SPEAKER in the
Chair]

PROF. MADHU DANDAVATE
(Rajapur) : On this agerda paper, you
have not mentioned about the Anti-
Terrorism Bill at all. Is it likely to be
taken up ?

MR. SPEAKER : Yes Sir. A supple-
mentary list of business will be circu-
lated.

e o e

MATTERS UNDER RULE 377

[ Translation]

Need for Speedy Completion of Sone
Caasl System in Bihar

SHRI TAPFESHWAR SINGH
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through you, I would likc to draw the
attention of the Minister of Irrigation
towards an urgent matter of public
interest Under Ruic¢ 377,

Sone Caral systcm was built in Bihar
during the British rcgime. The
walers of this system are being
utilised since long fir irrigation in
Rohtash, Bhojpur, Aurangabad, Gaya
ard Palna Districts. This Canal irrigates
lakhs of acres of lazd. Rohtas District
is considertd the granary of Bihar.
The main canal and its branch canuls
are in a very deplorablc condition for
the last 20 years.  All the canals have
become heavily silted. The main canal
which passes through Dchri-on-Sone,
Arrah, Buxar and Palna and its scrveral
branch cavals have breeched. The State
Goverrment has not bcen able to carry
all  the repairs there duc to financial
constraints. The water comes from
Dchri-on.Sore Reservoir does not raich
Arroh, Buxar and Palna ard it gocs was'e
en ruotes.  About 6 ycars back the
State Government of Bihar had sent a
very big schemec to the Central Govern-
ment for carrying out repairs thercto,
constructing puccea embankments,
desilting and coustructing & road bridge
on the canal the Government of India
have dccided to implement thesc scheme
with the half of the World Bank the
farmers are not getting water for irri-
gation purposcs for the last many years
due to dcplorab'c condition of this canal
system. The crcps of furmers down-
stream of the canal get damaged. The
Bihar Government has given an assurance
that with the help of the Central
Government and the Cooperation of the
Wor!d Bank an amount of Rs 1200
cro-ecs is likely to be made available
during the urgent financ'al year and
this work will be complcted in the
Seventh Five Year P lan.

I request and arpeal to the Union
Irrigation Minister and Union Planning
Minister that work on this scheme may
be ur.dertaken as soon as possibie so that
farmers livirg in the Western part of
Bihar may bc benefited in the days to
comc and they may be oble to produce

£f.ou dhair ~an nronertv g well
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(ii) Need to make Special allocation in
the Seventh Plan for the over all
Development of Eastern U.P.

SHRI ZAINUL BASHER (Ghazipur) :
Mr. Deputy Speuker, Sir, under Rule
377, 1 have the followirg matter namely,
that besides number of areas being eco-
nomically backward, th:re arc a large
number of recgional disparities also in
Uttar Pradesh. Uttar Pradesh can be
divided into the following five regions
from the dcvelopment point of view

1. Eastern Uttar Pradesh ;

2. Bundelkhand ;
3. Hills ;

4. Central Uttar Pradesh ; and
5. Western Uttar Pradesh,

Among all the regions, Eastern U P.
is the most bockward.  According to
197 8-80 figurcs, the per capita income in
Western U.P. was Rs. 659, in Central
U.P. Rs. 025, in Bundelkhand Rs. 663,
in Hills Rs. 855 as against Rs. 487 in
Eastern U.P. It was lcss by Rs. 111
as compared (o thc average income in
the entire Uttar Pradcsh a1 d by Rs. 743
as comparcd to the uverage income in
the entir¢ country. Half of the unem-
ploycd persons in U.P. b:long to Eas-
tern U.P. whercas its population is 37
per cent of the total population of the
State.

Unlcss the Central Government pays
special attention towards the develop-
ment of Eastern U.P., the situation will
continue to remain as 1t is. Special
allocations should be mad: during the
Scventh Five Yecar Plan for this area,
The State Govzsrnment are not in ¢
position to take spccial steps for Eas-
tern  U.P. bcecause of their limited

sources.

The people of Eastern U.P. had made
a great contribution in the struggle for
Independence.  Sirce they are faciug
repeated natwial calamitics like famine
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the poverty line and they see no cffec-
tive development mcasures, the people
of the area arc g:tting frustated. [ put
forth a demand before Government that
a sub-committee of the Central Cabinet
should be set up for the development of
EBastern U.P. also as has been donc for
the development of Jammu and Kashmir
as also the No.th Eastern States,

(iii) Need to Amend the Sharda Act

SHRI MOOL CHAND DAGA (Pali) :
Mr. Dcputy Speaker, Sir, under Rule
377 1 am running the following ma:ter :

Lakhs of farmers, agriculturc workers
and the scheduled caste and scheduled
tride people in the country, who believe
in “gona" (Maklawa) ceremoney arc in
search of an cpportunity say, the day of
‘Akishya Tritiya’ on which they arran-
ge mass marriagss of all the major and
minor childicn of their families because
of ec ‘nomic reasons. On the sume day
they p rform ‘Gangunali’ in memory of
their ancestors and feel prcud of inves-
ting and wclcomimg all the persons of
their caste or community. When the
girl acd boy attain the age of 18 years
and 21 years respectively, they ‘gona’
is performed and the girl moves to her
in laws housz. However, some antit
socizl elements with rcvengeful altitudz
try to exploit and harass these poor far-
mers ard workers under the child
Marriage Act or the Sharda Act. Hence
there isa n¢cd to amend, this Act
immediately. Law is meant to safc-
guard the intercsts of the pcople and
not to put them in (rouble.

(iv) Need to propagate the writings of
Saints like Kabir ahd Guru
Nanak

SHRI MADAN PANDEY (Gorakh-
pur) : Mr. Deputy Speaker, Sir, under
Rule 377 I am rainy the following
matter namely : (hat the communal and
separatist elements arc spoiling the at-
mosphere throughout the country. Keep
ing this fict in vicw, it has become ac-
cessary to give wide publicity to th:
thoughts, aims and writings of suiats
like Macharishi Dadhichi, Kabir. Guiu-
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other saints, who ha< risen above com-
munalism and other low t:od ncies and
had crcated an atmosphere of tolerance,
harmony and goodwill in the country,
It is also necessury that ch)mmem srative
stamps in their memory should b: issued
to create an a'mosphere of commiunal
harmony throughout the country.

{v) Need to Repair the Jawahar Bridge
over Yamuna River at National High-
way No. 2 near Agra

SHRI NIHAL SINGH JAIN (Agra) :
Mr. Depu'y Sp:aker, Sir, under Rule
377, I wou'd like to draw the attention
of Government to the Jawahar Bridge
on River Yamuna in Agra. It falls under
the National Highway No. 2 from D:lhi
to Calcutia and the State Highway from
Agra to Mecerut. It is the only bridge
which caters to the entive traffic necds
on these Highways and thousands of ve-
hicles pass over this bridge daily. In
addition it is the only bridge which
handles the cntire traflic of the trans-
yamuna areas of Agra where, industria-
lization has taken place and the populi-
tion has increased commers-ly.

Afier completion, this biidge was
cnauguratcd by the late Prime Minister,
Shrimati Indira Gandhi in 1969, but
now it is in a vety deploruble condition.
For example, the upper part of the
foundotion pillars has been badly da-
maged, the road is also in a dilapidated
condition and the footpath slabes and
railings have collapsed at miny places.
It is dangerous to cioss this bridge.
Fortunately, no bus or truck has so far
fallen into the river.

In case
adequite precautio.ary msasures are not
taken in this regard, accidents may take
place and if the bridge is suddenly closed
the traffic problem wiil assume alarmiag
praportions.

It is a very serious matter,

Therefore, the Union Transport Minis-
try is rzqitested to tak: tim:ly steps to
avoid a possible caaos ia the traffic
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(vi) Need to provide all facilities to the

Engineers and employees of Kota Thermal

Power Plant as are being provided to those
working in NTPC

SHRI SHANTI DHARIWAL (Kota) .
Mr. Deputy Spcaker, Sir, I want to
make a submission under Rule 377.

The completion of the second unit to
Kota Thermal Power Plant is getting
delayed acd because of the tardy work
by the Statc Electricity Board this unit
will not bz completed by June 1987.
Only Rs. 117 crores have been spent so
far on this Rs. 2380 crores project whereas
Rs. 119 crores should have been spent
on it by this time. The Planning Com-
mission had provided Rs. 196 crores for
the sccond Thermal to the State Electri-
city Board unit but the State Electricity
Board gave only Rs. 117 crores to the
Kota Thermal Power Plant. The re-
mainirg Rs rores have been diver-
ted by the Board to other works. It
had no right to do so. Because of the
cfficiency of the engineers of the Kota
Thermal Power Plant the Plant has been
awardcd a sum of Rs 2 lakhs in cash
and a shield. BHOL has also commen-
d:d the Kota Thermal Plant for its
record unit for electricity generation in
its first vcar. I urge thc Central
Government and the Planning Commis-
sion 1o issue necessary oiders to the
State Government in this connection. I
also demand that, keeping in view their
efficiency, the Central Government
should dircct the State Government to
provide all those facilities to the engi-
neers and thc employecs of thc Plant
which are available in the NTPC.

(vii) Need for Central Assistance to prepare
Comprehensive and long term plans to
harness the water resources of
rivers in hill areas of
U.P.

SHRI HARISH RAWAT (Almora) :
Mr. Deputy Speaker, Sir, along with
setting up of thcrmal and gas based
power gencration plaris to meet the
immediate rcquirements, we should also
export the power generation capacity
of our rivers in the hilly areas where
water is evailable throughout the year
0. that the long term requirements of
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the nation in regard to power can be
met.

In the Sixth Five Year Plan, the im-
portance of hydropower generation was
accepted but by glancing at the 1985-86
Budget proposals, we shall find it seems
that this scctor is being neglected. I
apprehend that in the Seventh Five Year
Plan also hydro power genecration may
not mect the same fate. The coel and
gas reserves can get depleted their ex-

ploitation, therefore needs a cautions

approach. Also, the maintenance of
the machinery requir:d for them is a
costly affair. The water availability in
the hilly rivers is perennial. The Cen-
tral Government should make arrange-
ments to harness the boundless waters
of the Alaknanda, Mandakini, Yamuna,
Gauri Gargh, Dhanli Ganga and Sharda
rivers in U.P. [ submit that :—

1. Talks at the highest lcvel should
be held with Nepal for construc®
ting thc Pancheshwar Dam.

2. Prompt steps should be taken to
make availuble the nccessary
foreign assistance for the cons-
truction of the Tehri Dam.

3. Necessary furds should be made
available for starting constiuc-
tion of phase I and phase IIon
the Dhauli Ganga, whose survey
has bcea completed and approval
for starting the work on this
projecct should be given at the
eariiest from the Planning Com-
mission,

4. The Survey work for phase 111
and phase IV on the Dhaueli
Ganga should be started.

5. Survey work on the Gauri Ganga
should start immedialely.

6. The project for construction of
dam on the Sharda near
Ghat in Pithoragarh should be
implemented,

7. The requisite funds for the
Tanakpur Project should be pro-
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vided so that the Project could
be completcd in time.

8. A comprchensive and longterm
scheme for construction of minor
power project in this region
shou'd be formulated. The minor
Power Corporation set up by
the Statec Government is not cap-
able of doing all this.

vii) Need to construct of a bridge over
(vity the Ganga river from Manjhi to

Mahadi city in north Bihar

SHRI RAM BAHADUR SINGH
(Chhapra) : Mr. Deputy Speaker, Sir,
the land of North Bihar is not less fer-
tile than any other land. If along with
irrigation, arrangements to protect the
area from the floods are also made,
North Bihar can be converted intoa
granary the country. But unfortunately
not to speak of making available irriga-
tion facilities, the phenomena of loss of
lifc and property worth crores of rupees
every year due to floods in the Ganga,
Gandak, Saryu, Kosi, Kamala, Balan,
Daha, Dohta, Mahi, Sodhi rivers ctc,
which had been occuring before Indepens
dence is still continuing.

Some work to protect the area from
the floods in the Kosi, Kamala and
Balan rivers has been done but the work
on the Ganga, Saryu, Daha, Dohta,
Sondhi and Mahi rivers ctc. has b.en
left incomplcte with the result that the
floods in the rivers are causing great
damage.

Earlier, we used to hear that to save
North B.har from the Ganga floods, a
dam would be constructed on the North
bank of the Ganga from Manjhi to
Mohdi Nagar but till today the dum has
not been constructed on the North bank
of the Ganga.

I, therefore, draw the attention of the
Government towards this and request
that they should take steps soon for
construction of a dam on the North
bank of the Ginga from Manjli to
Mohdi Nzagar and thereby save the villas
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g:s on the banks of the Ganga from
erosion and floods.

[ English]

(ix) Need to direct the Management of oil
refinery at Cochin to negotiate with
the Employc;es Union to and, the

strive,

SHRI SURESH KURUP (Kottayam) :
The Oil Refinery at Cochin—the most
important industrial establishment in
Kerala—is now at a stand still because
of the employces’ strike from 10-5-1985,

Regular strike noticc was issued by
the Union to the management failing
direct negotiations, detailing the do-
mands of the workers on which canci-
liation was initiated by the Regional
Labour Commissioner, Madras. On the
question of promotion, the Labour
Commissioner made certain proposals
which were acceptable to the Union
but the management rcfused to accept.
This was the reason for immediate end-
ing of the conciliation proceedings and
immediate causc for the strike,

So the strike has been rather thrust
upon the workers by the Management
by their refusal to crmply with the
proposals made bv the Commissioner.
Therefore, the Government should im-
mediztely intervene to see that the
management accept the proposals of the
Commissioner and ask them to negoti-
ate with th: Union to settle the other
issucs,

(x) Need to devise ways and means to combat
the situation caused by the discharge of
industrial and Chemical wastes by various
units in Public and Private Sector in

rivers and open fields.

SHRI K R. NATARAJAN (Dindigul):
1 wish to draw the attention of the hon.
Minister of Chemicals and Fertilisers to
the serious situation caused by the indus-
trial and chemical wastes discharged by
various units in public and private sec-
tors in the rivers and open fields around
these factaries. Much concern has be=n
expressed by this august House to the
discharge of peiroleum waste from
Mathura Refinery into the Yamuna
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river. The smoke and other waste from

the chimneys of this refinery is repor-

ted to be affecting the Taj Mahal in
Agra. The whole of Bcmbay particu-
larly the Chembur area in the city is
seriously affected by air pollution. The
industrial waste from such factories is
seriously damaging agricultural opara-
tions along the rivers. As is well
known, the villagers utilise the waters
of these rivers for drinking purposes and
these waters cause a number of discases
which affect the public health.

I would particularly like to bring to
the notice of the hon. Ministcr about
the affiuents from Mcthur Chemicals
Factory, Champlest Faotory and the
Travancore Chemicals Factory in the
Mettur area of Tamil Nadu. It isre-
ported that these factories discharge the
efflucnts even in the open fields which
does not find any outlet and which cau-
ses discomfort and miscry to the people
around these areas including agricul-
tural operations. The cffects of this
pollution are visibie in Gunachandiyur,
Murugan Nagar and adjacent village in
Mettur.

I am sure the hon. Minister will
devise ways and means to combat this
situation and will oot hesitate to take
serious aotion against the erring fac~
tories.

(xi) Need to increase Rallway facilities in
Bihar.

SHRI C.P. THAKUR (Patna): To
increase rail facilities for psople of
Bihar, the Mahanagar Express ruaning
between Bombay and Varanansi should
be extended to Patna and Gaiaga-Kaveri
Express should also be extended to
Patna. There should be at least 30
berths in Tinsukhia Mail for Patna. A
Tocal train between Arrah and Mokamah
should run in thc morning and evening
to case traffic problem dyring office
hours,
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[ Translation)

(xii) Need to give adequate compensation,
residential plots and employmeat to
the farmers whose lands are acquired

by the Delhi Administrration

SHRI BHARAT SINGH (Outer
Delhi) : Mr. D:puty Speaker, Sir, there
is already shortage of land in rural D:lhi
but the Delhi Administration are acqui-
ring the farm land. Our policy is to
increase production, not to acquire arm
and

With the acquisition of land
by Government the farmers and labourers
become uiremployed. Adequate com-
pensation shou'd be paid to the rural
people. Th:y shou!d be provided, accor-
ding to their qualifications, with com-
mersdial plots, residential plots etc. The
person whose land is acquired should be
givon cmployment ia any of the D .part-
ments.  Although the law has been
changed, compeansation for acquisition is
paid according to the old law. The
difficultics of the farmers increase and
they have to kncck at the doors of the
courts and have to spend money on
appeals etc. Whatever compensation is
given is spent on filing suits etc. and the
farmers remain without work. At the
time of acquisition of land, thc position
of the village should also bc kept in
mind. Keeping in mind the increasing
populatiox of the village, the limit of
““Lal Dora” should be extended and land
also be left for the use of the
village popu'ation. Land for parks, play-
grounds, commuaity centre, Barat-Ghar,
Library etc. should also be left vacant.
When Government acquire land for such
purpos s. The amount of compensation
shou'd be increased and farm land
shou'd not be acquired because the
country suffers there. Those rules
shou!d b: applied for compensation
which were adopted by the Seventh Lok
Sabha,

[ English]

(xlii) Need to make available ‘Imuran’, a life
saving drug for kidney patients

SHRI D.N. REDDY (Cuddapah) : Sir,
life-saving drug for kidney patients, I mu-
Tan, is not available in the market.
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Burrough-Welcome laboratories have
stopped the manufacture of this drug,
since last year on the plea that the wor-
kers are affectcd in the manufacture. It
is a life-saving drug for kidney transplan-
tation patients and the patient starts
taking the drug after transplantation and
continue throughout his life-time. It i3
sure death if the patient steps taking it
even for a day.

The Government should ecither per-
suade the company to start production
Or think of production with foreiga colla-
boration, or direct the State Trading
Corporation to import the drug from
other countries and supply it to needy
patients at a subsidised rate, as the
price is beyond the capacity of the
middie-class people.

(xiv) Need to take Remedial measures for
the survival of ‘Swaria Paharia’ tribe
facing extinction,

SHRIR.P. DAS (Krishnagar) : Sir, a
tribe of the Santhal pargana region in
Bihar—*‘Sawaria Paharia”—is virtually
facing extinction.

The population of the primitive tribe,
as per the 1971 Census, was §9,047
which declined alarmingly to 19,481 in
the 1981 Census.

The decline is attributed to their poor
socio-economic coaditions resulting in
one of the high st rates of fatal diseases
caused by mal-nutrition and use of pollu-
ted water.

These tribals are medium statured,
mascular, wiry and capable of great phy-
sical endurance, but are fighting a grim
battle of survival. Tuberculosis, goitre,
leprosy, malaria and diseases of eye and
and skin are common among thcm. An
official survcy has revealed that at least
43 per cent of thom suffer from tubercu-
losis, anothec 10 p:r caat from leprosy,
and 25 par cent from goitre.

The prime reasons for the decline in
their population are cconomic and health
problems. The ““Poharias” used to earn
their livelihood from forests which wero
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denuded over the years. Mortality rate
among the children up to the age of five
i8 25 par cent, while survival above 45
years is of the order of one ir thousand.

I would, therefore, urge upon the
Ministry of Home Affairs to investigate
the reasons for the drop in their popu-
laticn and take necessary remedial mea-
sures for their survival which is being
threatened by their poor-socio-economic
conditions.

(xv) Need for Financial assistance to the
Government of Orissa to help the far-
mers in Balasore district and to amend

the Famine Code

SHRI CHINTAMANI JENA (Bala-
sore) : Heavy rains, cyclonic whirl wind
and hailstorms on a very large scale,
have damaged thousands of dwelling
houses, public institutions, high-yielding
peddy and Rabi crops in many thousand
hectares, and taken the lives of many
cattles and human beings in the district
of Balasore Mayurbhanj, Cuttack and
Keonjhan in Orissa Statc in the second
week of the last moath. Thousands of
farmers’ mainly from small and marginal
categories, who had prepared their crops
taking huge amount of loans from na-
tionalised banks or cooperative societies
have been rendered paupers. As per
the present procedure of Famine Code,
the crop loans for agriculture purposes
can be converted into medium-term if the
concerred crop is damaged more than
50 per cent according to the assessment
of the revenue department. But there
is no provision for assessing the Rabi
crops including paddy or wheat, result-
ing in untold miseries and heavy financial
losses to thes: farmers. Similarly,
relief cperations cannot be undertaken
by thec Government in the absence of
assegsment of crop losses.

I would, therefore, request the Union
Goverament to comoe (o the rescue of
these poor farmers with financial aid.
Secds, fertilizers and other inputs for
cultivation of their Kharif crops may be
provided to th:m free of cost at the ear-
liest so that they are in a position to
take up Kharif cul!ivation. The R.B.I.
may be asked to direct the concerned
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coopcrative banks to convert their crop
loans into medium-term loans.

In addition to it, the Union Govern-
ment may take suitab'e action to amend
the Famine Code to suit our present
situation and circumstaaces.

(xvi) Need to survey a new railway line from
Berhampur to Baudh or Sonepur in
Balangir district (Orissa).

SHRI SOMNATH RATH (Aska) :
Tne Government of ludia had a proposal
for the construction of a railway line
between Berthampur and Raipur. With
thec estab.ishment of Rare Eaith Ccentre
at Berhampur, -~ naval training Centre
at Chillka and a military base at Gopal-
pur, Ganjam district in Oriss. is8 gairing
more importance day-by--{ny.

A port is coming up at Gopalpur,
Ganjam and Phu.abani and Balangir dis-
tricts happen to be hinterland of the port.
These districts are rich in forest, mine-
ral and agricultural produce. The
railway linc is totally absent in the arca
except onc  which passcs through the
outskirts of Ganjam distr ct. The people
of thesc districts have been demanding
a railway line between Barhampur and
Raipur. Both these districts of Orissa
could not develop for want of communi-
cation facility. But due to constraint of
funds this linc has not bcen considercd
feasible at prcsent.

Now, the survey of a new line has
started from Khurdha Road to Balangir
egain through the outskirts of Phulabani
district. In the sumc scheme thc survey
for a new railway linz from Berh:mpur
via Aska, Bhanj Nagar and Phulabani
district to connect either to Baudh or
Soncpur in Balangir district, may be
included. This will alsc serve the prob-
lcm raised by the public since decades.
If this line is constructed, thec forest
produce. agriculture and minerals can
be exported to the port at Gopalpur on
sca. Since the policy of the Govern-
ment is to provide better communication
facility in the backward areas, this linc
should be surveycd without any further
delay.

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY

VAISAKHA 27, 1907 (S4K4)
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AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL): With your pzr-
mission I would like to make a submise
sion for your consideration aud for the
consideration of th: House. Today
being the last day there are lot of Mem-
bers to make special mention. There
is also a Ict of business for today. In
oider to sec that the entire business is
transacted my submission is that we
should do away with the Lunch Hour.

MR. DEPUTY-SPEAKER
the hon. Members like
Lunch Hour ?

Would
to forego the

SEVERAL HON. MEMBERS : Yes.

MR. DEPUTY SPEAKER : So, we
forego the lunch hour.

(xvii) Need to direct the Punjab Government
to trace 17 Dadan Iabourers from
Orissa and to relcase them from

contractor’s bondage

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Till today about forty
thousand Dadan, labourcrs from Orissa
(Migrant labour) have been taken by
petty labour contractors and they are
being forced to work in most inacessible
areas and in most in human condition.

About seventeen Dadan labourers from
Dova village under Begunia Police
Station in Puri district, Orrissa where
takcn away by a contractor to Talwari
Sahachak in Hosiarpur district in Punjab
on the 10th January, 1985 on the con-
tract for two months. But the where-
abouts of these seventeen labourers are
not being fourd out yet. There are
nine child labourers among them.

I urge upon the Ceatral Government
to immediately requeet the Punjab
Gavernment to traco out these scven-
teen labcurers from Orissa and send
them back to Orissa after rescuing them
from the bondage of the contractor.

(xviil) Need to Sanction more funds by the
Central Government for upliftment

of tribals
SHRI AJOY BISWAS (Tripura
West) ;. Sir, thousands of youths have
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decided to court arrest today the 17th
May, 1985, under the banner of Demo-
cratic Youth Federation of India to
press the Central Government to con-
cede the most legitimate long pending
demands of peop'e of Tripura, Trpura
is an industrially ard cconomically back-
ward State aud 80 per cent propls are
living below the poverty line. The
extreme backwardness of Tripira is  due
to lack of infrastru:ture like Railways,
road communication ctc. Orly 12 kilo-
metres railway lines have been esta-
blished inside Tripura so far. No
sinccre effort has been mace to set up
medium or large scale industrics there.
There is a possibility to set up medium
séalc paper mill, jute mill, gas-based
irdustrics in Tripura. In companics with
the Stutes of North Bstern region, the
per ¢ pita non-plan and plan allotment
is the lowest there.

I theicfore request. the Central
Government  to fufil the following
demadds of the people of Tripura @

(D Railway link to bo establishud
from Dharmanagar to Sabroom;

(2) Paper mill, sccond jute mill, gase-
bascd irdustrics to be cstablished
in Tripura,

(3) Moie furds to be  given to the
State for sanction of cmploy-
ment allowance to the unem-
ployed youths;

(1 More funds to be provided for
the development of the State;

(5) More funds to be provided to:

Autonomous District Council
for upiifiment of the condition
of triba's and other demands of
the people of Tripura,

(xix) Need for Early inclusion of Jabalpuwr
city under National Malaria Eradication
Programme

SHRI AJAY MUSHRAN (Jabalpur) :
The population of Jabalpur city is
ncarly 10 lakhs. Afer Jndore, it is
the most populous city of Madhva
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of population explosion, thickly popu-
lated localities of Jabalpar had become
idle growth centres of mosquitoes.
This has caused great concern since last
few years from the health point of view
and increasing incidents of malaria is
causing great anxiely to Jabalpur city
administration. To coitrol this menace,
it is very essantin! to immediately start
the aerial spray of anti-malaria medicines
over the whole city, besides all. other
conservative anti-maleria actions.

Government of Madhya Pradcsh has
requestcd the Health Ministry, Govern-
ment of India, since June 1983, to
accord early approval for inchusion of
J.baipur city under National Malaria
Eradication Programme. The Govern-
ment of India must, therefore, take
immediate steps. Any dclay in including
Jabalpur uader the MMEP can cause a
scrious malarial epidemic in  Jabalpur
in the necar futurc. The situition has
been further aggravoted due to  cxisting
drought and water scarcity conditions in
and around Jabalpur.

[Translation)

‘(xx) Need to Exempt imported life saving

drugs from custom duty and arranging
their sale on fair price

PROF. NIRMALA KUMARI SHAK-
TAWAT (Chittorgarh) : Mr. Deputy
Speaker, Sir, Uader Rule 377, I draw
the attention of the Health Minister to-
wards the following matter of urgent
public importance :

There are many life-saving drugs
which are not manufactured in our
country because the foreign companies
hold the trade mark and monopoly on
them. Under the law heavy custom
duty has to be paid for those drugs.
Therefore, some persons smuggle these
in the couatry and do not issue any
bill to the patients for them. They
also charge cxo:bitantly. The persons
who are in need of them for saving
their Jives purchase those mcdicines
at arbitrary prices. For example,
TIMOPTOL, which is manufactured in
the U.S.A.is the bust medicine for
Glaucom a Indian medicincs for this
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whereas with the use of the imported
medicine, the pupils do not shrink, If
some patient has, along with Glau-
coma, Cataraci also then the shrink-
ing of the pupil by the use of the
Indian me<dicine can causc blindness.
The price of TIMOPTOL in Delhi
ranges b:twe:n Rs. 140 to Rs. 250.
In smallcr placs it is not available at
all. A poor man cannot puirchase it
and conscqQuently loses his cyesight. I,
therefore, uge the Government to
exempt such medicines from customs
duty and such arrangemeits should be
made as to make these medicines
easiiy availuble ro the common man.
It is the duty of Goverament to pro-
tact the health of the citiz:ns. There-
fore, arrangements should b: made
to ensurc thit the best Iife-saving
drugs at cheaper rates are available
to the pcopie. Along with the exemp-
tior of the life-saving druas from the
customs duty. their sile at fair prices
should a'so be ensured.

[ English)

(xxi) Need for central assistance o meet
the situation caused by cyclone in
large areas of Cuttack, Balasore and

some other Districts of Orissa

SHRI JAGANNATH PATTNAIK
(Kalahandi) : Sir, it is a matter of
deep concern that natural calamities
like tornado, cyclone and hailstorm
have lashed out large areas of Cuttack,
Balasore, Keoijhar and S.umbalpur dis-
tricts during the current fo:tnight
causing colossal luss and thus making
the lives of the pcople quite miserable.
On last 11th, Chipilima, Dhima, Go-
shala, Godbhaga and Attabira arcas of
Sadar and Bargarh sub-divisions in
Sambalpur district expericnced an uu-
precedentcd cyclone which claimed at
least thrce human lives and heavy toll of
cattic besides injuring many. Several
thousands of houses- were razed to the
ground. 2 lakh people of this district
are badly affected and property including
standing Dalua crop worth Rs. 20 crores
is lost.

The sufferirgs of thesc cffected people
know na bouads and th:y are very much
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of the Government to help these people
in all possible ways.

Orissa is an unfortunatc State to be
very frequently visited by natural cala-
mities likc floods;, drought and cyclone.
Whea the State is poesently pissing
through severe drought conditions du:
to inadcquite rainfall in Septembor-
Octobzr last, the further adds to its
miscry and it will not be possible on the
part of the State Government to mest

the situation without liberal Central
assistance. :
I would, thercfore urge, upon the

Uaion Government to send a Central
Team to Orissa’s affected arcas imme-
diately and com: to the rescue of the
State Government of Orissa in a big
way.

(xxii) Taking over the Masulipatnam-
Vijavawada State Highway by the
Central Government

SHRT V. SOBHANADREESWARA
RAO (Vijayawada) :  Sir, national
highway shoul!d meuan ci.her See Port or
Air Port al either end.  Government of
Andhra Prad.sh is rcquesting Uadion
Government to take over Masulipatnam-
Vijiyawada Rocd of 64 km. to extend
Sholapur-Hydcrabad- Vijayawada National
Highway up (o Masulipa'nam to con-
nect it to the Masulipatnam Port which
hand!.ss lurge qu.ntitics of are ferti-
lizers etc.  The matter is pending since
many years.  So I requzst the Govern-
ment of India to take over Masulipat-
nam-Vijayawada State Highway and +dd
it to Nationul Highw1y Shhlapur-Vijaya-
wada immediately in the current year,
1985-86.

(xxiii) Need for Representation of Andhra
Pradesh artists in the Festival of
India in France and U.S.A,

SHRI S. M. BHATTAM (Visakhapat-
nim) : Sir, Festival of India will be
held this year from Juie wi h the noble
and laudable obj:ctive of promoting
mutual uiderstanding and alsy stren-
gthening the caltural bonds and relations
betwren these  two countries namely,
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the Prime Minister himself. Similarly,
the festival of India will be held for the
whole year in France as well.

It is statcd that plans and programmes
arc so designed as to reflect the ancient
and contemporary cultural glory of this
country by arrarging programmes  of
famous performirg artistes in the field
of dine:, drama ard music- It was
reported that 200 artistes from India
are sclccted to purticipate in the festi-
val which is estimated to cost 8 million
dollars. i is, how=ver, learnt that not
a single artiste from Andhra Pradcesh
is includcd ia the largs contingent of
200 artistes. Andhra Pradesh which
can rightly fcel proud of the grcat
musical trinity like Thyagaraja Swamy,
Shyamo Shastri, Mu. huswamy Dikshitar,
is not represented in  this programme.
Andhia Pradesh which is the cradle
of the fine arts and which it she birth-
place of Kuchipudi Dancs does not
find placo in the large ban. of artistes
sclcc ¢d to represcnt this couatry.

I wou!d, therefore, urge that  due
place, impo taize and representation
should b2 giver tr the emiaznt artistes
from Anih-a P.adesy ia  the ensuing
Festival of India.

. Translation]

(XXIV) Need to Increase the remuneva-

tive price of Wheat and Mustard
Seeds

SHR1 KAMMODILAL JATAN
(Morena): 1a the northern parts of the
country, the prices of wheat and mustard
are coming down. The support prices
of wheat has becen fixed at Rs 156 per
quintal but in the grain markets the
wheat is selling at Rs. 150. Mustard
is being selling at Rs. 365 and Rs. 800
per quintal., This is putting the farmers
in a.fficuhy. Keeping in view the
hardship causesd to the farmers,
Goveramenis are rcquested to see that,
the prices of mustaid and wheat are
increcased and Government should also
make arrangements to purchase these
commodities themselves.

348
13.16 hrs.
COMPANIES (AML:LNDMENT) BILL
CONTD.
{ English]

MR. DEPUTY-SPEAKER : The
Housc will now takc up further consi-
deration of the Companies (Amendment)
Bi!l. Prof. Ranga was on his legs.
I request him to be very brief. There
arc a few morc Members who want to
speak.

PROF. N. G. RANGA (Guitur) :
Mr. Deputy-Spcaker, Sir, T wish to
assert, in continuation of what I have
already sa'd, that it is a progressive move
a d it ought to b: welcomed. This
move to allow thc joiit stock companies
and other public enterprises to make
donations to political  partics is a
progressive move. But this muve alone
may not b: adeqate to meet  the
chalienge that we are ficod with now in
rcgard to the manncr in which the politi-
cal partics have collccted funds and are
using the funds. I have alrcady roferred
to the two suggestwons which were made
by our friernds in thc Opposition, Prof.
Madbu Dandavatc ard Shrimati Gecla
Mukherjce, and cxpresscd my own
approval of thecm ; I have at the sam=
time suggested that they shou'd have
paticricc and take steps to ensurce that a
consensus comcs to be achicved between
all political parties in rcgard (o their
adoption. But havirg said that, I would
like my bon. fiicnds also to be equally
coastructive and cooperative and agree
to let this Bill be passcd, and this clausc
also to be passed, without any opposi-
tional comments of suspicion or fears
or doubts. I d> not want to say aay-
more in regard to other argumcats...

PROF. MADHU DANDAVATE :
(Rajipur) : If we d> not oppose, the
discussion will be boring.

PROF. N. G. RANGA : There is a
way of making points. The manrer in
which you have chosen to criticise this
very useful and progressive prcposal
which has come from the Goverrment
is rot very constructive, to say the least.
I would only like to add cne woid.
This is in contiaurtion of the move that
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has already been made by this Parliament
and through the lcadership of cur
Prime Minister regard to baaning
defcctions.  Therefore, let the Opposi-
tion be constructive and try to coope-
rate with the Government in order to
make furth=r progress towards increasing
the degreo of purity in our political life,

SHRI E. AYYAPU REDDY
(Kurnool) : Mr. D:puty Speaker, Sir I,
fnave already tabled som: Amendments
to the Clauses. I may not take time
at the time of clause-by-clause consi-
deration. Therefore, I may be permitted
to speak once and for all...

MR. DEPUTY-SPEAKER : That is
why I am allowing five minutes.

SHRI E. AYYAPU REDDY : I may
not be able to do justice in five minutes.

A famous jucriist has very recently
said that, when law is in conflict with
basic human forces, law is engaged in
a losing battle, If the law is in the
Utopian state, it will b2 very difficult
to implcment it. Law has to be very
much ncarer rcality and must command
implicit obedience by the majority of
the people : then only, it will be able
to command  respect. Funding of
political parties by the companies has
been the subject-matter of discussion
in this House on previous occasions
also. We have now come to the third
phase. 1In the first phase there was nao
ban whatsoever. Then that matter came
to be revicwed judicially by some High
Courts. Then in 1969 there wuasa
total ban and thcre was also a penal
clause. Though in 1969 the penal
clause care into force, from 1969 till
1985 not a single company was prose-
cuted though everybody knows that
there was a flagrant violation of that
penal clause. The simple reason is
and was that the party who abetted the
commi sin of this offence iuvariably used
to be the ruling party and oth:r po'iti-
cal parties. When the lawmaker himself
is the law-breaker, how can the law be
implemented 7  If the salt of the earth
loges its flavour, from where shall be
salted ? If the fence itself begins to
cat the crop, who will safeguard the

crop ? If the sccurity man  himself
shoots the VIP, where is the security
for the VIP ? Uafortunately, the com-
panics are made liable to be prosccuted
for violation but the abetment always
co>mes by the political partizs. But there
is no provisioa in the Act to prosecute
political parties. Of course, they can bo
prosecuted as abettors by the application
of the Indian Penal Code. I want the
hon Minister also to make it very clear
that the abettors, that is the political
parties, can als) be prosecuted as
abettors. It would have been better
if the provisions en.ble the prosccution
of the political parties also, that means
the seducer. Now we are trying to
pros:cute the seduced. The seducer

also must be made equally liable. This
is also a proc:ss inthe reverse. In
bribery cases the person who takes the
bribe is prosecutcd, the person who

gives the bribe is not prosecuted, unless

he is to be prosccuted as an abettor,

The reverse is the case here. Here the

person who pays the amount is prosce

cuted, the parson who induces and takes

the amount is not prosecuted. That

is the anomaly that has to

be rcmoved. But there is a lot

of difficulty in that. I  know

practical difficulty there. The persons

who are to bs prosccuted and who abet

the offences arc high-placed peoplc.

With regard to political funding, in
1957 the idealistic obj:ction has been
taken by the courts. In 1957 in that
very famous case of thc Indian Iron and
Steel Company Ltd—1I will quote the
Calcutta High Court—this is what the
Calcutta High Court says :

“To induce the Government of
the day by contributing money
to the political funds of the
parties, is to adopt the most
sinister principle fraught with
danger to commercial as well as
public standard of administra-
tion. To convert conviction
and conscicnce by money is to
pervert both  democracy and
administration. The ird,vidual
citigens, though in name equal,
will be gravely handicapped in
their voice, because the length
of their contribution, cannot
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hope  to equal the length of the
contribution of the big companies.
The man who pays the piper,
will call the tunz. The level
of political life, in the long run
is licble to become the tune of
the big trading companies and
concerns.”

That is the best indictment, a forcible
indictment of the principle of contri-
bution. But the v.ry same lcarned judge
in the cnd came to the conclusion and
he said as follows :

“Such payments and contributions
must in my view be madc in
the full light of the Day so that
the sharcholders in particular
and commerce in general, Parlia-
ment and Legislatures all over
the country may know what
these contributitions are and
from what sourcc they come.

So long as these contribu-
tions remain honcst within the
limits of business prudence the
companies have nothing to lose
by the wholesome publicity.”

I think the prescnt Bill is necar approach
to th: view expressed by the learned
judge, that is, the thi.d phas:. 1 come
to the third phase, that is, prohibiting
in a limited sense.  But in my humble
opinion, the provisions relating to
prohibition and penal clause can only
be enforced so long as the ruling party
makes a strong resolve not to touch a
single pie of the black money. The total
responsibility to see that these provisions
of the Act remuin inviolative, remain
effective is on the ruling party. T had
recently very bitter experieace because
in the recent election, I faced the ex-
Minister for Industries and Company
Affairs. I had to face him in the
elections. A journalist from Calcutta,
all the way from there came to sce me.
I asked him why he had taken so much
pains to come and sce m=. He said “T
want to see the porson who face the
industrial might of Indiu”., I asked him
‘what do you mean by’ industrial might ?
He cxplained to me that the then
Minister for Industries an) Compaay
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Affairs had at his command the secrvices
of big industrial houses of India. The
journalist also told me that according to
him the estimate of the cut-outs and
other advertisements exhibited by the
then Minister was valucd at about
Rs. 20 lakhs. According to my in-
formation, he had 250 vehicles at his
disposal for election compaign and there
were 50 vehicles laying idle at his
office. The cut-out which he had dis-
played was taller than the tallest Church
in my constituency, namely, Kuinool.
It was 72’ high. The minute he lifted
his phone, money was flowing into his
treasury. So, this type of will adversely
affect our faith in the d:mocracy.

The anxiely of every citizen is to sce
that this money does not contaminate and
corrupt the base of Indian Constitution,
that is, dcmocracy. For that, the
responsibility is on all the political
parties. Now, I do not want to say
that there is no bona fide reason
for bringing foirward this Bill, I
take it for granted that the ruling
party is actut.d by noble idea to
keep politics free from political corrup-
tion and corruption of money bags and
of industrialists. I give all credit that
they have comc forward with a reelistic
approach. But the responsibility of
implementing this realistic approach is
squarely on the ruling party as things
stand today.

I will only maike one suggestion and
complete my specech. Now, in order to
sce that money does not play the part
of corrupting influence in the democratic
polity of our nation, we have to bring
forward corresponding amend nents to
the Representation of the people Act.
There must be separate chapter dealing
with the political parties  The political
parties must be registercd und:r the
Representation of the People Act.
Their Constitution must also be regis-
tered and th= Coastilution must provide
for inner democracy. The Constitutions
must provide for election of office
bearers of the party at least once in two
years and the funds and assets of the
parties must be a matter of record wi h
the Election Commissioner and there
must be an Election Commissioner
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(Yudicial) who wili go into the field at
the time of election and who will
scrutinise and who will be umpiring at
the time of clection. We do require
an umpire who will blow the whistle
when one candidate or a party is playing
foul. It is no use asking the party to
go and file an election petition after the
election is over and the other
man had committed corrupt
practices. That way we would not be
able to save elections from the corrup-
ting influence of money. The only way
is to have an Election Commissioner
(Judicial), who will do the empiring just
as when a game is going on, there is an
empire between the two teams, and he
blows the whistle whenecver a p'ayer
commits fou'. Similarly, we must have
Election Commissioner (Judicial). With
these observations, I conclude.

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VERENDRA PATIL) : Sir, I am greatc-
ful to all the hon. Members who partici-
pated in the debate irresp.tive of thefact
that many hon. Mcmber sitting on that
side opposed particularly one provision
of this Bill.

So far as the provisions with regard
to the dues of the workers and the pro-
visions  with regard to providing
appellate authority for amalga mation
and assessment of the shares are concer-
ned, every hon. Member has welcomed
them. The only controversial provision
is with regard to enabling the Companies
to make donations to political parties.

I am grateful to Shri C. Madhav
Reddi and Shri E Ayyapu Reddy who
have given their qualified suppori to
this piece of legislation while expression
their apprehenions and doubts. Similarly
Members from this side, particularly our
seniormost hon. Member of this House,
Shri Ranga, have given whole-hearted
support to this measure. I am sorry
that some of the hon. Members tried to
paint a picture that by allowingthe com-
panies to rhake donations to political
parties, the Government and the ruling
party are corrupting the political atmos-
pherein the country. Some hon, Menbers

went to the extent of siying that it is
nothing but legalising (he black moncy.

First of all, I want to deal with the
objections taken by hon. Mcmber Shri
Madhu Dandavate. Unfortunately, he
is not here. Yesterday, he was reading
out some portions ¢f the letter that one
hon. Member of British Parliament had
received from an clectorate of his
constituency ard the reply given by the
Member representing that constituency.
He was also saying that British Parlia-
ment is the mother Parliament. I agree
that our Parliament or democracy is 35
years old, and so far United Kingdom is
concerned, that is the cldest democracy,
may be more than 600 years old. After
I heard his views yesterday, I tried to
collect information as to what is going
on in their couatry with regard to com-
pany donations to political parties.
He was talking of the 18th century.
We are now in the twenticth century
and going to cross it within a short
period. Now, comyany donations are
not barred in United Kingdom ; no
company is prohibited from making
political donations. In 1967, the
Companies Act in the United Kingdom
was modified to provide that any contri-
bution in excess of fifty pounds to poli-
tical parties or political persons should
be dopic ed in the balanceshect. That is
all the condition. Aguin, it was further
modified in 1981 to provide that dona-
tions excceding two hundred pounds
should be depicted in the accounts or
balance sheet of the company.

So far as donations to the political
parties are concerned, of cource, i) our
Bill, we hive put a ceiling it cannot be
more than five per cent, but today in
United Kingdom there is no ceiling
at all. The companics are at liberty
to donate whatcver they want. It is
not only the companies which are
making profit. We have sa'd in this
Bill that the companies can donate only
if they are making profit, and this right
is not available to the companies which
are iocurring losses. But there in the
United Kingdom, even if the companies

- are incurring losses, and if they want

to make political donations, they are at
liberty to do that and it is not prohibited
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or banned Sir, you know that somstimes
ruliug party becomes an opposition party
aod an opposition party may become
the ruling party. This goes oa. 1
want to know whether any political
party in UK has been able to corrupt
the political system of their country. 1
want to know it because they have these
provisions, I will come to that. What
is going to be the donation to political
parties— I will come to that and 1 will
give figures also for that at a later
stage.

We find that there are democracies
nearly 350 years. 400 years or even 600
years old in other countries. Although
our democracy is only 32 years old, the
maturity that is demonstrated by our
voters in our country is something exem-
plary and everyone of us, sitting on this
side or the other, should bc proud of our
electorate. Just now Shri  Ayyapu
Reddy quoted his experience that he

would not have bcen here in his sect in.

this House, if moncy power had any
influence on the clectorate.

SHRI E. AYYAPU REDDY : I said
that I was nearly losing.

SHIRI VEERENDRA PATIL : It is
easy for you to say it now that because
of the money power your margin was
less and otherwise the margin would
have been much more and all that, But
we must give due recognition to the
wisdom of our electorate, Nobody can
say that the elcctorate has been corrup-
ted. That means the electorate in our
country arc getting something and they
are not voting without any considera-
tion. That amounts to a wholesale
condemnation of the entire country and
I think it is below our dignity and we
should not talk on those terms.

SHRI SAIFUDDIN CHOUDHRY
(Katwa) : No one says that.

SHRI VEERENDRA PATIL : Sir, so
far as donations to political parties are
concerned, it is not something now. It
is not new to this country. Wc are not
introducing something which is comple-
tely new to this country. As Shri
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Ayyapu Reddy said, it was there earlier:
An amendment was thought if only in
1960 and that too at the instance of the
High Court ruling. He has quoted the
ruling of the Calcutta High Court. I
will quote the ruling of the Bombay
High Court,—I think that was in the
case of Tata Iron and Steel Company.
The Bombay High Court was approving
the alteration of the memorandum,
because carlier to 1960, to alter the
memorandum making a provision to

" make political donations, they have to

get the approval. After the approval,
they used to approach the High Court
and with their approval, they used to
make political donations. The Bombay
High Court said that it is desireable for
Parliament to consider under what cir-
cumstances and under what limitations;
a company should be permitted to make
thesc contributions. Similarly, Calcutta
High Court also made thesc observa-
tions. In the light of these observations,
the Government and the Parliament
thought that it was better to regulate or
regularise it by making a provisioa in
the Company Act. That is why in 1960,
the Company A3t was amended. In
1969, there was a feeling very much
current in the minds of the members of
the ruling party as well as the members
of the opposition partics that these do-
nations to political partics were corrup-
ting the atmospherc. Se, they thought
that they should ban donations to poli-
tical parties to climinate corruption
from public life. And whatever amend-
ment was madc in 1969, banning dona-
tions to political parties, that was done
inl good faith. 1 have nothing to say
against. It was a laudable object. And

_in 1969, for the first time, donations to

political parties werc banned in the
country by umending the Company Act.
But what happened ? In 1974, Govern-
ment realised that,the purpose for which
the company donations were banned to
political parties, that was not served. It
did not serve the purpose. So, in 1979
thinking started * again. I am giviog
these details only because I want to say
that it is not the latest thinking, it is not
fresh thinking, it is not something which
we are thinking now itsclf, In 1974,
they started thinking again and it took

shape in 1976. I think in 1976 a Bill
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was introduced in thc Parliam:nt, in
this very House on 24 August 1976 to
enablc the companics to mike political
donations. But unfortunatcly, the time
was very short and before the Bill could
be taken up for consideration the period
of Parliament was expired and naturally
the Bill lapsed.

SHRI E. AYYAPU REDDY : Some-
body invented a mcthod by wh ch a sou-
venir can be published and money can
be collected by taking rdvertisements.

SHRI VEERENDRA PATIL : I am
coming to that also. Therc was no
question of pursuing that mater bocause
the Bill lapscd. Now this Bill is there.
Every hon. Mcember is  awarc of the
provisions of this Bill ~ There are rigid
conditions which have beoen laid down
for donations ta polit.cal partics. The
condition is that it is voluntary. Therc
is no compulsion. Although the muxi-
mum is 5%, nobody can say that 55
should be, or shall be paid to political
parties. They may pay, they may not
pay. Even if thcy wart to pay, they
may only pay 1%; thcy may pay 0.5%,
or 2% or 4%. But they cannot excecd

576

Then, it is only for prafit-making
companizs. No other company can make
political donations. Then, whatever
donations are made, the dcetaills have to
be disclosed in their balance-shect. Not
only should it be brought to thc notice
of the sharcholders, but the eatire nation
can get that information as to how much
amount has gone to different political
partics, how much has gone to ruling
party, to the Opposition, to different
political parties, and also to ‘individuals.

Then, Goverament companics are
completely prohibited. There is no ques
tion of Government companics making
any political donations at all. Only
the companics; even if they are profit-
making companics, unlcss they are in
existence for threc ycars, they cannot
make any political donations at all. So,
sufficient safeguards have bcen provided,
even in making political donations.

The impression that is created is this :
I heard the views of several Members,

that this cxercise is being done for fuad-
ing the clections. We have made it
very clear, viz. what is donation to
politicil partics. Issuing advertisements
is included in that 57;; advertisements in
souvenirs and advertisements in pamph-
lets are included. If the political par-
ties want to hold political conferences,
they want to raise subscriptions or donae
tions—cverything is included, not oaly
donations at the timc of ¢lections. Un-
fortunately, scveral Members are under
the impression that these donations are
meant on'y to finance the elcctions. If
any political party wants to hold politi-
cal conferences, naturally a lot of people
will go there. They will attend the cone
ference, and the political party has to
take the responsibility of providing
boardidg, lodg ng, and a lot of arrange-
ments have to be made for that, Natu-
rally, they cntail cxpenditure. For such
purposes also, the company can make
donations. It is not necessary that what
ever donation  goes, every pic of it is
going to be spent only on elections.

Again, thc feeling is that whatever
donation is given, is for funding the
clections, financing the clections. I do
not wish to quotc the figurcs, because
have yct to get the figures. But figures
have been quoted in the other House,
because the other day it was discussed
in the other House; it was passed by the
other House. That is how it has come
to this House for consideration ard pas-
sing.

Mr. LK. Advani, Leader of the BJP
group said that after 1960, by amending
the Act when political donations were
allowed political donations have been
given to different political parties. What
is the total amount given 7 He has
given, the figures.  This is the statement
made by hon. Member Shri Advani in
the Upper House.

SHRI SURESH KURUP (Kottayam) :
Is it correct to make statcments here
regarding the discussions in the Rajya
Sabha ?

(Interruptions)

He is reading a statement,
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SHRI VEERENDRA PATIL : 1t is ‘o
the proceedings. I think cvery hon.
Member will have access...

MR. DEPUTY SPEAK ER : He can-
not quote the speech.

SHRI SURESH KURUP : He is
quoting.

MR. DEPUTY SPEAKER : I think
he is not quoting. He is oaly rcfering to
that.

SHRI VEERENDRA PATIL : All
right. I will not rcfer to that. I do not
want to read the statement, What Mr,
Advari said in the other Hcuse was that
from August 1962 to March 1966.
Acco.diag to one of the published re-
poris, thc tolal donmation to political
parties frem the companys’ @mounts to
Rs. 12¢ lakhs; a:d naturaily, he went
on saying that out of Rs. 126 lakhs, the
mojor share went to ruling purty.  Now
why I am quoting this one is because I
want to know whether any political par-
ty receiving 3 donation of Rs. 1 crore
or you may say that at that time Rs. 1
crore was nothing and today that Rs. |
croie 8 equal to Rs., 5 crorcs or Rs. 10
crores. [ agrec thal also taking into
consideration (hc inflation. T want to
know whcther any donation to any poli-
tical party gctiing Rs. 1 crore or Rs. 2
c-ores or Rs. 4 crores or Rs. 5 crorcs,
is it going to irfluence the political set
up of this country; and whether that is
going to corrupt the cntirc atmospherce
and corrupt the voter 7 We have to con-
sider this one. I have alrecdy made it
clear that this is a step we have taken
10 clean public Iifc because once a com-
pany gives political donation, then
everybody will come to know what is
the donation given by them; and there is
a fceling that by allowing companies to
give political donation, it is only the
ruling pacty who arc going to be bene-
fitted. I can only say that now-a-days
the donnor has also bccome very wise.
If you want to give political donation,
he will arrange it in such & way that all

olitical parties, he will be able to keep
in good humour because he knows that
in the political system, in the democra-
tic system, every political party has got
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an opportunity to become ruling party
onc day or the other, If the ruling
party is getting the advantage of this, I
can say that today in our country there
are several States where other than Con-
press Party is in power. So, it is equ-
ally applicable to them also. If we are
here in the Centre 2nd in different States
similarly, in Karnataka Janata Party is
in power.

SHRI E AYYAPU REDDY : The
management of company affairs is with
the Centre.

SHRI VIEERENDRA PATIL : No, not
nccessarily; they can give to any political
party; they can given to individuals.

SHRI EAYYAPU REDDY: The
management of companies’ affairs s
completely within the jurisdiction of
the Centre.

SHRI VEERENDRA PATIL: There
is no qucstion of Company affairs ard
all that. They can give it to everybody
thcy want. Where is the qucstion that
they cannot give to Comp:nies’ Affairs
Departmeant and scek their approval ?

Another point that I want the hon.
members 10 consider is that everybody
knows that the companics make the do-
nation. The donor also knows that he
is not paying from his pockect; he is pay-
ing from the profit of the company. The
receiver also knows that this donor or
the so-called officer-bearer of the com-
pany is not payirg from his pocket and
the shareholders moncy he is paying. And
the impression is that because that officer-
becarer comes and pays that money to
the political parly, he will bc able to
extract some favour from that political
party. What is the equity ? What is
the intercst of that individual in that
company ? If we have a suivey, I can
tell you that there arc a number of com-
panics where Managing Directors or the
Chairman of the Companies they do not
have more than 10 per cent, 15 per cent
20 per cent, at the most 25 per cent.
The remaining amount belongs to the
shatveholders or to the financial institu-
tione, If eony particular individual
being an office bearer of a particular
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company makes any political donation,
how e€an anybody come to the conclusion
that he is doing some favour to a parti-
cular p.litical party ? There 1s ro ques-
tion of doing any favour- at all. And
hon. Member Shri Madhav Reddy wan-
ted to know, thut is why I siaid that and
he gave his qualificd support. So,
instead of the Directors takirg a decision
why not we allow the shireholders to
take the decision sbout donations to po-
litical partics ? What happens ? The
shareholders mcet once in a year, When-
ever the political party comes and th

company feels that they should oblige
the political party and then, they cannot
hold a gencral body mecting and call a
meeting for that purpose. Whatever
political donation is given, it would be
with the knowledge of the sharchoidirs.
That is why we have made it a condition
that whatcver donation is give to poli-
tical partics, it shou'd be disclosed in
the balaucs sheet and that balance shect
has to be adopted by the sharcholders.
Not that the balance sheet will reman
in cold storage and it will be kept in the
dark from the sharcholders® knowledge.
There is nothing like that. It has to be
placed beforc the gencral body and it
has to be adopted by the gencral body.

SHRI C. MADHAV REDDY (Adila-
bad) : There are several acts on the part
of the company which rcquire ratifica-
tion by the extracidinary general body
meeting. You cannot say that the
general body mects only once in a year.
The extraordinary General bedy mects
every two months. There are several
resolutions which arc to be ratified.
Why ¢ an you not accept this ?

SHRI VEERENDRA PATIL : I think
it is redundant exercisc bccause the
balance shect will mention to which
party and how much amount has been
given. All that will be meationed. That
balance sheet will go before the share-
holders’ committee and the sharcholders’
commiitee will have to adopt that ba-
larce sheet. And moreover, if I agree
for argument’s sake that the Dircciors
of the Board arc making donations to
political parties, against thc wishes of
the shareholders, then aftei all who are
the Direciors ? They are the represen-

tatives, and they arc the elected factors,
of the sharcholders. They are their
representatives. They can be thrown
out at any time.

I want to know if hon. Member Shri
Madhav rcddy means that the Directors
can go against the wishes of the share-
holders and still continue to be the
Dircctors., They will be thrown out by
the sharcholders at any time. So all
those safeguirds are already there. But
we think that the Board of Directors,
or the Dircctors who are on the Board
they are the represcentatives of the share-
holders. Tnday we wic here. We are
passing so many picces of legislation,
Arc we gring to ask the pcople what
they want us to do with regard to these
Jagislations ?

MR. DEPUTY-SPEAKER : No refer -
endum business.

SHRI VEERENDRA PATIL : That
is why I mentioned that the balance
sheet has to come before the general
body. The general body has to adopt
the balarce sheet.  All those safeguard s
are there.

I do not think that (here is anything
more for me to say in  the motter. I
would again appcal to all the hon. Mem-
bars that this is not new to our country
because I have yet to find out whether
there are any democratic countrics—
may bc one or two or a few, I do not
know— whecthzr there arc ary democra-
tic countries where donations from the
compunics 1o political parties are ban-
ned. Because, I am told that it is
allowcd in somce Fcederal States  of the
Unitcd States of Amcrica. It is al.owed
in Canada, it is allowed in other coun-
trics also.  So this is not new and it is
not fair on anybody's part to siy that
this political donation given by the
companics, it will bs under the table, it
will bc some times over the table and
all that, beccause everything is recorded,
cverything is accounted, thercfore we
feel honestly that by allowing the com-
panics to makc donations to political
pariics (0 a great (xtent, 1 do not chal-
lcnge, I do pot claim that it i8 going to
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climinate hundred per cent the menace
of black money, to a great extent it will
be possible to eliminate the menace of
black money by this and as hon. Mem-
ber Mr. Ayyapu Reddy said, the politi-
cal parties cannot suppress this informa-
tion. But I must say that I am in poli-
tics for a long timc. What has been
happening particularly at the time of
elections, aftcr we banned political dona-
tions 7 So many unscrupulous leadcrs
are collecting funds in the name of the
party. Everybody goes and collect the
moncy. When the money is collected
in black then where is the question of
rendering accounts and tclling anybody
that he has collecled so much black
money 7 This is a step in  the right
direction, This is why, I wanted to be
very guarded in muking the statement
that our purposc is to see that the black
moncy menace particularly in elections
and also in the political system should
be elimincted. Towards that cnd this
is the step we rre taking. 1 feel that
this st«p which has been takea in the
right dircction, will be welcomed by all
the hon. Members without any opposi-
tion.

MR. DEPUTY-SPEAKER : The
question is :

That the Bill further to amend
the Companies Act, 1956, as
pissed by Rijyi Sabha, be taken
into consideration.”

The Motion was adopted

MR. DEPUTY-SPEAKER : Now,
we take up clause by clause consicera-
tion. Clausec 2.

SHRI E. AYYAPU REDDY: Are

you moving your amcndment ?

SHRI E. AYYPU REDDY : No.

MR. DEPUTY-SPEAKER : The
question is :

“The clause 2 stand part of the
Bili” )

The Motion was adopted
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Clause 2 was added to the Bill

Clause 3 to 6 were added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI VEERENDRA PATIL : I beg
to move :

¢ That thc Bill be passed.”

MR. DEPUTY-SPEAKER :
moved :

Motion

“That the Bill be passed.”

SHRI E. AYYAPU REDDY : Only
thc companics are made liable to
punitive vction for violating the princi-
ples of giving donation unaccounted.
The persons or the political parties
or feaders  or  their agents, who
induce thescr persons to  make
payment in b'ack, cannct be
prosecuted under the cxisting provisions
as principal accused or co-accused,
but they can be prosecuted as abettor.
I want to know from the minister
whether they can be prosccuted as
abettors.

SHRI VEERENDRA PATIL : Ido
not think it is possible because what-
cver action has to be taken under this
Company Law it is only when the in-
formation is received by the Recgistrar
and he has to make a complaint. It is
not that any Police Officer or anybody
can take any action. It is very diflicult
to find out who is the abettor. If itis
a political party, who is that in that
party 7 There are so many practical
difficulties. So, it cannot be accepted.

[ Translation]

SHRI ABDUL RASHID KABULI
(Srinagar) : Mc. Dcputy Speaker, Sir,
I would like to submit to the hon.
Minister that he would be taking away
more than five per cent from the pro-
fits of the industrialists in the private
SeCtor...... (Interuptions) They will give
donations. They will give advartis:ments
in the souvenirs, Tney ‘will give all
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facilitics to him.... (Interuptions) They
will help the political parties. We
have a complaint against the industria-
list that he is suppressing the worker,
he is harming the interest of the
worker. Government too have the
same complaint that the number of sick
units is increasing today, it s not
decreasing. It was on this ground that
Governmsnt had recently taken over
four units of tea plantations on which
matter I had brought forward a statutory
resolution. In the reply given by
Government at that time, it was explai-
ned that in the private sector, bungling,
corruption and corrupt practices were
rampant on such a large scale that the
industrialists were cornering the asstes.
In fact this law is not tenable. I am
at a loss 1o wunderstand how a state,
which claims to be a socialist state and
is committed to give the country a
socialistic set-up, can enact such a
legislation. Through you, Sir, T want
to ask the hon. Minister that when
there is no participation of the workers
in management and when Government
have not taken any deccision in this
regard, who would decide whether the
profit being shown by them is correct
ar not? Now the question arises
whether when there is no particiption of
workers, this legislation will not prove
to be a Cart before the horse ; As long
as government do not give an assurance
that thesc will be participation of the
workers in the management, to being
forward this Bill will not be justificd.

(Interruptions)

[English]

MR. DEPUTY SPEAKER: We are
now discussing about the donations and
you are bringing in the workers and
the profits and thc participation of
workers in the management and all that.
What is the conncction of all these that
you are bringing in ?

SHRI ABDUL RASHID KABULI :
Why not, Sir.

MR. DEPUTY SPEAKER : If that
is the stand I cannot allow. If there is
any clarification regarding this, of coursc,
you can seek, but mot a speech like

this. Any other things will no go
on record. If you want a clarification,
you can ask, but if you are making a
speech, T cannot allow it.

SHRI ABDUL RASHID KABULI :
Secondly, Sir...... (Interruptions).

MR. DEPUTY SPEAKER : No, you
leave aside the first ore ard ask the
fresh question now.

[ Translation]

SHRI ABDUL RASHID KABULI :
The second question which I want to
ask is that if a company giving financial
assistance to a political party sccks loan
and subsidy from Government sceksa
licence, then what would be the attitude
of the political partics in such a situa-
tion 7 What measures do Government
propose to take to tackle such a situa-
tion? Wherever such a demand is
made, would those political parties
defernd those demands or wou'd her only
exercise silence in this regard 7 How
do you proposc to have control over
that ?

[ English]

SHRI VEERENDRA PATIL : Sir,
the hon. Memb:r has raisced two doubts.
One is that he is under the impression
that thesc donations will bc made at
the cost of the workers. In the Bill
itself we have made it very clear that
these will be only five per cent of the
net profit, afler paying all the ducs of the
workers,

SHRI ABDUL RASHID KABULI:
My rclvevant question is whether
there is any guarantce of the participa-
tion of workers so that they can protcct
their intercsts,

SHRT VEERENDRA PATIL : I am
coming to that. I said that the question
of participation and all that does not
arisc bccause nothing is being paid out
of the share of the worker.  Whatever
is being paid, it is only out of the share
in the profit of the shareholder. There
is nothing like the workers sacrificing it.
But he i8 raising a larger quegstion about
participation of workers in thc manage-
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ment of the p-ivate sector. Thatisa 14.12 hrs.

different matter,

Another point that he is raising is that
where is the guartee that the company
which is making donation to a political
party, will not extract favours from the
ruling party. I made it very clear t!\at
the fellow who is making the donation
is not making it from his pocket, After
all, his intcrest is only 10 per cent or'15
per cent or 20 per cent, the remaining
isall the money belonging to the share-
holders and the financial institutions.
Even supposing he wants to extract 8
favour, I think it cannot be without the
knowledge of the people, it cannot be
without the knowledge of the hon.
Members. 1f it is brought to the notice
of the hon. Members, certainly they can
raisc it here, they can discuss it here
and it can be discussed in other forums
also. So, the hon. Members are dis-
cussing so many things, aithough therc
is no political donation today and there
is a ban. Still they bring in so many
things. According to them there are so
many scandels which are goine on in the
Government.  Arc thcy not being
discussed here ? Supposing there is any
favour done to a particular company
because of the donations that the
Company has madc to the Governuient,
certainly I think, it cannot be any
secret and it can be discussed in Parlia-
ment and we will be answerable to them.

MR. DEPUTY SPEAKER: The
guestion is :
“That the Bill be passed.”
The Motion was adopted

SHRI ABDUL RASHID KABULI:
This isa black law and I walk cut
on this.

14.4 hrs.

(Shri Abdul Rashid Kabull then left
the House)

MR. DEPUTY SPEAKER : Mr.
Basudeb Acharii, do you want a division
on this ?

SHRI BASUDEB ACHARIA: No
division. ¢

ARMS (AMENDMENT) BILL

[ English]

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN): [ beg

to move :

“That the Bill further to amend
the Arms Act, 1959, be taken
into consideration.”

We had the other day discussed the
issue of terrorist activities which has
entered a new phase with the tgrrorists
indulging in want on acts of violence with
the help of fire-arms and ammunition,
resulling in . the loss of a number of
innocent lives. Most of the fire-arms
and ammunition used have been acqui-
red through unauthoriscd means.

In the context of the increase in
extremist activity and more frequent

* use of arms in committing acts of vio-

lence directed against innocent people
it has become necessary to make the
punishment for violantion of certain
provisions of the Arms Act more
stringent so that it may have a deterrent
effect. The Government have, there-
fore, brcught up an amending Bill under
which the minimum punishment for
violetions of provisions of certain
sections of the Act is proprsed to be
raised from six months to one year. It
will cover most of the offences under
the law in normal conditions. Some parts
of the country, such as Punjab and
Union Territory of Chandigarb have becn
declared ¢s ‘disturbed areas’. To deal with
offenders operating in those areas it is
proposcd to provide for a minimum
punishment of three years for such
offcaces and to raise the maximum
period of imprisonment from threc years
to seven ycars and fire. Similarly, i
arcas which have been notified u.der
Scction 24-A or 24-B of the  Act, the
punishment for violation of the notifica-
tions issued under the section is proposed
to be increased from one year to three
ycars vith a maximum punishment of
7 years imprisonment instcad of five
years as provided hithereto,
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Bill

The primary object of the Bill is to
curb unauthorised manufacture, acquisi-
tion, possession or carrying on arms
etc., with a view to combat violent
activities, I, therefore, commend the
Bill for the consideration of the House.

MR. DEPUTY-SPEAKER : Before
takirg up further discussion, I want to
know what time should be allotted to
this,

SHRI G. M. BANATWALLA
(Ponnam) : Two hours.

- THE MINISTER OF PARLIA-
MENTARY AFFAIR (SHRJY H. K. L.
BHAGAT) : We want finish this Bill
today.

MR. DEPUTY-SPEAKER : Aad at
3p. m, we will take up the Private
Members’ Bill. Thercfore, we can put
onc hour and we will see afterwards.

SEVERAL HON. MEMBERS : Yes. I
therefore, urge the hon. Minister that
besides enacting laws in their regard,
he should irtervenc in much cases and
see that the culprits are awarded punish-
ment after enquiry.

14.14 hrs,

[SHRI VEKKOM PURUSHOTHA-
MAN—in the Chair]

SHRI E. AYYAPU REDDY (Kur-
nool) : Sir, I support the Bill, but I want
to mention some of the practical difficul-
ties in implementing the Arms Act. By
increasing the term of imprisonment to
seven years, the case has to necessarily
go before an Assistant Sessions Judge or
a Session Judge. Now, the case will go
out of the jurisdiction of the First Class
Magistrate and the Munsif Magistrate.
We have to consider the delay that will
wsually accompany if a case has to Be
tried by a Session Judge or an Assistant
Sessions Judge instead of a Munsif Ma-
gistrate. Youa arc automatically chang-
ing the jurisdiction ard the forum before
which ordinary offcnces relating to the

Arms Act have to be tried,

Bill

Therefore, I would suggested that in
spite of the fact that you have increased
the jeil sentence, we must correspon-
dingly amend the Criminal Procedure
Code so as to enable the Munsif Magis-
trate to try all these terrorists. That is
my first suggestion.

My next suggestion is, the sanction
to prosecute the accused in the Arms
Act either by the District Magistrate or
by the State Government has become
necessary. This obtaining of sanctions
has always caused huge delay., As a
criminal lawyer, as also a Minister who
dealt with law, I know fully well that in
sessions cases where murder accompas
nied by usc of arms and explosives,
there used to be huge delays in filing
the charge shects and whencver the
police were ask:d as to why the delay
was caused. They were always saying
that we have applicd for sanction and as
soon as the State Government or the
District Magistrate accords his sanction,
we will file the charge sheet’. There
are a number of instances where charge
sheets were filed after one or two years
on account of this procedure of filing of
a sanction as a condition precedent. I
would, therefore, suggest that the Arms
Act and the Explosives Act must be
amended so that sanction can be ob~
tained even after the charge sheet is
filed before the trial takes place so that
all these offences can be expeditiously
disposed of. I want an assurance from
the hon. Minister that offences where
arms and explosives are involved must
be disposed of expeditiously and within
a period of six months or withina
period of at least one year. They must
not take more than one year for filing
the cuarge sheet.

With these suggestions, Sir, I am
supporting the Bill,

[ Translation]

SHRI KEYUR BHUSAN (Raipur) :
Mr. Chairman, Sir, the Arms (Amend-
ment) Bill has been brought formed in
time and it has been brought forward
keeping in view the conditions prevail-
jng at present in Chandigarh and Punjab,
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But the increased punishment proposed
in the Bill is not in consonance with the
objects of the Bill. The Bill is not con-
fined merely to the possession and
manufacture of ualicensed arms. In
order 10 achieve the objects of the Bill,
stricter punishment should be provided
and particular attention should be paid
to ensure that such arms are not manu-
factured.

I want to draw your attention to the
need for amending the law governing
possession of arms. The arms which
people have accumulated today are
aimed at the disintegration of the
country and to indulge in treason. It
should not be treated as an ordinary
offence but should be treated on a diffe-
rent footing. It is clear from the pic-
ture that has now emerged there that it
is not only fanaticism which is behind it,
but something more than that. We
should be more carcful and keep in mind
that fanaticism has been brought as a
cover and a handful of people are try-
ing to divide the country once again in
the name of rcligion. A pact of a strug-
gle which we are to wage against them
is that they should unot be allowed tu
collect arms. They should not be allo-
wed to manufacture arms clamdestinely.
We should pay attention to it. I want
to urge that our Government should
pay adequate attention to this aspect.
There are three distinct sections of com-
mon people. The first scction compli-
ses those who are not at all with them.
Their hands should be further strength-
ened. At least this has to be done, If
we could only check the arms and con-
fined ourselves to that only and did not
pay attention to the fcelings of common
people who are opposed to them, we
shall be commiting thc same mistake
once again which resulted in the division
of the country. Attempts all being made
onCe again to fan Communalism there.
I can say with confidence that the people
of Punjab and Chandigarh—wherc we
want to extend this law—are struggling
against it coatinuously. National feel-
ings are quite strong there. Therc are

no separatist fellings there in the
name of religion. Attempts are being
made to totally disturb that situation.

MAY 17, 1985

Arms (Amendment) 372
Bill

The Sikhs and non-Sikhs—whether
they are Hindus or Muslims or others
are imbu:d with national feelings there.
But, at the same timo, the things which
arc taking place there in the name of
religion and the attempts being made to
divide the country are once again givirg
rise to wrong feelings in them. People are
making attempts of sabotage, but thro-
ugh these acts of sabotage, they are not
able to instigate the common people to
join them in such acts. In an attempt
to give it a drecadful form and with a
view to disturbing the normally. This
method of terrorism has been adopted.
The manufacture of illegal arms is being
used as a tactic by the internal and ex-
ternal forces which have emerged there
of late. I request that the enactment
which you are going to make should be
made more stringant. The law under
which the pecople accumulating and
manufacturing illcgal arms are charged
for trcason should be rigorously used
against them.

My second submission is that if legal
arms are being misused and you come to
know of it, then in such a situation the
relcvant law as well as this law should
be used against them. This isalll
want to say.

|English]

SHRI BASUDEV ACHARIA (Ban-
kara) : Sir, Govcrnment has come for-
ward with this piece of legislation, the
Arms Amendment Bill, 1985 with the
purposc to make this Act of 1959 more
stringent. This Act was amended in the
ycar, 1983,

Again this Act is being amended.
What necessitates the Government to
come forward with this piecc of legisla-
tion ?

There are increasing incidents of
terrorist activities in northern parts of
our country and particularly in Punjab
and in order to curb these activities, the
Government has come forward with this
piecce of legislation and Government
proposes to Amend the Arms Act but I
doubt whether this legislation will serve
the purpose of the Government. Whether
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this piece of legislation will help the
Government in curbing, containing or
resiraining terrorism in certain pacts of
our country. Th:re are so miny laws,
so many Acts, thatarc existing now.
Still these activitics are going on and
are also increasing, oot oaly terrorist
activities, but in large parts of our
country there is also law and order
problem. The duiy before yesterday.
five workers of CPI in Bihar were kiled.
A month before, I think, in April, 20
Adivasis in Bihar were killed. Land-
lords and property-class are using illegal
arms and ammunitions. That is why,
these activitics are increasing not only
in the urban areas but in the rural
areas also as there is tension in land
relations

Terrorism is really a great problem, a
me-pnace. As you Kknow, thrce or four
days ago, in Delhi itself several persons
were killed; about 70 persons were
killed in Declhi and its neighbouring
areas. We had a discussion on this
subject in this House. Still, in some
parts, these activitics arc going on. It
was stated by the hon. Home Minister
that three persons were arrested at a
placc where thesc illegal transistor-
bombs were manufactured; that place
was discovered; the whole thing was un-
earthed. Out of these three pecrsons
who were arrested, onc was Killed or
one dicd. It is mysterious how out of
these three persons who were arrested
one was killed. It was only to suppress
the evidence. It was also admitted by
the Home Minister that thc fire arms
used had the mark of some foreign
country. Wh'n these arms are being
snuggled from other countrics, from
foreign countrics, from Pakistan, into
our country, what steps have Govern-
ment taken to stop smuggling of these
firearms. Not by passing legislation or
by giving more powers to the police can
these activities, can terror.sm, be stopped,
There must be a political will to curb
these activitics. A solution to the
Punjab problem should be found. Only
by solving the Punjab problem and by
campaigning against terrorism, you can
curb these activities. Therc are only
very few people who do this. Thec=

Biil

th: mujority of cven the Sikhs. We
hav: sean this after the rtecent incidents
in Delhi; mjocity of thise p:ople, the
d:mocratic and peacc-laving people,
have cond:mned these activities. Oaly
a few peodle ace doing all these things
and they should beisolated. Oaly a
solution to the Punjib problem can .
coatain, cun restrain, theso activities,
By passing this legis'atioa, terrorism
cannot be stopped.

SHRI SOMNATH RATH (Aska):
Mr. Chairman, sir, as the hon. Member
has just now said, lawlessness is increas-
ing. It is only to meet the challenge of
those p:rsons who are creating law and
order problem that this Act is being
amended. As has been stated, it is to
combait the growing meonace of terro-
rism.

I want to invite the attention of the
hon. Minister to the fact that thereisa
provision in the Indian Penal Code to
punish abetment of offences and conspi-
racy. As this is a spzcial Act, [ would
suggest that not only the persons who
arc found in possession or carryiag of
fircarms and ammuitions to be punished
but also the persoas who associate them-
sclves with these offences should be
punished and amendment may be made
accordingly. Therc are persons who
may not be in possession, or carry illegal
arms and ammunitions, but still thzy are
the brain behind creating the havoc and
comment offences and they escape.
Those persons who are associated with
this kind of offecnces should also be
caught and dealt with.

Another point that I want to submit
is that punishment may be life imnrison-
ment. A person who committs murder,
the maximum punishment given is death
by hanging Here the persons who
carry arms and ammunitions for instance
iransister-bombs to kill so many persons
should not b:c punished rightly, The
motive of carrying arms and ammuni-
tions or being in possession of arms and
ammunications is to cause griovous hurt
or death and minimum punishment,
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The last point is this fact. In section 25
of the Act itself, there is a proviso,
namely,

“Provided that the Court may.
for any adequate and special
reesons to bc recordcd in the
judgmert, impose a scntence of
imprisonment for a term of less
than six months.**

Now the punishment his been enhanced.
But the provisio I have quotcd continues
to be there. The purishment muy
also be ‘imprisonmcnt till the rising of
the Court®, that is, for one day. So,
the hen. Minis‘er may consider whether
this provison should be deleted.

These are my suggetions. 1 support
this Bil' and T want that therc should
b: more stringent pulishmenat to mect
the situation and to put an cnd to
extremists and terrorism.

SHR1 H. M. PATEL (Sabarkaatha) :
Mr. Chairman, Sir 1 can und=srstand
why it has been considered necessary to
bring this Bill, but [ tind it very difficult
to understand how it is felt that mercly
by increasir.g the quantum of punishment
it will be possible to deter pcople from
possessing fircarms or usirg ficcarms
without authotisation. Merely ench2nc-
ing the quantum of punishmont does
rot act as a deterrent at ali., You may
go on ircreasing the quantum of punishe
ment. But whiat have you done for
enfcrcement, what is the machinery, what
attention is buing paid, to enforce thesc
protisions against offenccs, to catch the
culprits ? Have they found out in
practice thcst persons ? How many
have they caught who were in possession
of illicit arms without authorisation or
who were using them? And what
punishment has been imposed on these
people 7 Not for the commission of
the main offence, that is to say, a
weapon uscd for killing somebody. If
a weapon was used for maiming some-
body, then the person will be punished
for that offence #nd also for other the
offcnce under the Arms Act. But this
cnhancing of 3 ycars to 5 yecars is not
really going to have any dcterrent effect.
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This Bill the Government has been in-
duced t0o bring because of cvents that
have taken place recently in various
parts of the country—in Punjab, in
Gujarat and clsowhere wherever there
has bcen agitation and confrontation
between people and police. There has
been a great deal of usc of arms and
weapons. How did them arcas come
into the possession of thesec pcople ?
More attention should be concentrated
on that to see that weapons are nnt
smuggled into this country and that
those who aze in lawful possession of
thcse aims, remain in lawful possession
of thosc erms and they are nct taken
away frcm them by thosc who wish (o
commit offences. All this mcans a very
cffective administrative machinery, an
cflicient intelligent organisation and,
of course, a capable police force. What
spccial efforts have now bcen wmade by
the Government cver since these troubles
started for improving its adminis rative
machinery for the cnforcement of law
and crder ? On the contrary, from
all the accounts that we sce, there is a
stecady deterioration in the wmachinery
for enforcing law and order. If that
had not been the case, the number of
things that had bappend in recent days
may perhaps never have happened.
Therefore, whole everything should be
done in order that thcse activities of the
terrorists are curtailed. cver ything should
also be done to sce that unlawful
activitics ard curtailed as much as
possible. The question is merely
whether this is the most cffective
wecapon—cnhancement of punishment.
The hon. Minister could not be unaware
of the British history. There was a time
when punishment in British for poaching
was life imprisonment. It led to a lot
of leniency and the Judges simply said
that the offence was not committed or
something of that kind. So, merely
increasing the punishment docs not help
in preventing the kind of offcnces which
it is tho intention to prevent.

It is very difficuit to say whether
such a Bill should be passed or not
because it takes no difference whether
you enhance the punishment or not. 1 do
not think that thz objcct of the Bill will
be served. The reason advanced is that the
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punishment provided for at ‘present does
not have a deterrent effect. The present
punishment, I think, is quite adequate.
Whatever deterrent effect it is likely
10 have, it i8 having, Raisiag it from
3to 5 years is not going tc make any
improvement. 1f the Government feel
that without that they cannot function
very efficiently, they are welcome to
baove the Bill. But I would plead that
they may consider giving some thought
to this fact that mere enhancement of
punishment will have no effect. At the
same time you should make your law
enforcing machinery as efficient as
possible,

[Translation]

SHRI ABDUL RASHID KABULI
(Srinagar) : Mr Chairman Sir through
you, I want to tell Government that I
do not find any basic change in this
Bill. There is no specific clause in it
through which you want to make il
morec deterrent so as to check the ever
increasing  possession  of unlicensed
arms, their smuggliag into and distribu-
tion in the country and checking them
from falling into the hands of such
extremmists who posc an increasing danger
to the unity and intrigrity of the country
I think, your extending the period from
three years to five years will not make
any difference and in my view, if this
objective is to be achieved and the
increasing activities of the terrorists and
extremists in the country are to be
checked, especially in the border are:s
where our peop'e from various walks of
life ure being affected, the solution to it
will not be found only through legisla-
tion. For that I would say, and as the
hon. Prime Minister has said himself,
that political will is necessary. But,
your bringing forward a Bill of this
type shows that you back political will
and you want to do it throush legislation
only, whereas it cannot be achieved
through th:se m:asurcs. By bringing
forward such a Bill, you want to redress
the complaint on resentment which the
opposition have at present. I think
this problem does not concern the
opposition alone, but it concerns all of
us. You shonll vanquish (his terrorism
witha heavy hered and with full deter-

Bill

mination. We should cvolve some way

to check the accumulation of illegal

arms by the people and the increasing

smuggling of arms into the country from

abroad. In my view, there is no dearth
of laws. Mr. Chairman. Sir, through
you, I want to know from the hoa.
Minister the number of persons prose-
cuted and what firm action was taken
against them when three years imprison-
ment was 2lrcady provided in the existing
law 7 Lect him give this informition to
the House. It is not going to make any
differcnce even if you raisc the term (o0
five or ten years from the present three
years. I think, solution to the probiem
does not lie in cnacting laws, but it
needs conscious c¢ffarts, political will
and determination.] am of the views
that Governmeznt do  have such means,
Government have the power and confi-
dence and they will get full cooperation
from the opposition.  Therefore, T do

not understaind why  Government are
restricting  themselves only to  enacting
legislation under such circumstances and
unnccessarily facing problems and diffi-
cultics.

Mr. Chairman, Sir, through your, I
would like to ask another thing of the
hon. Minister that there is a decoit
menace in the country. The hou. Minister
is awate that in the cise of most of
the arms with these decoits their origin
can be traced to the ordnance factorics,
the police and the army and this fact
comes to light when these arms are
seized by the police. Thercfore, this
is a very big scandal guing oo in the
country. You have got no chceck on it.
We should scal all the entry points so
that ncbody is able to smuggle arms
into our country from abroad. We
should also mcet the internal danger
also. We see that sometimes machinc-
guns, arms, pevples, 303 rifles, etc.
manufactured in our own ordnance
foctories arc scized. What mceasures
have been taken by you in this rgard ?
What law has been passcd by you to
check it ? First of all some sort of
action should be taken to prevent such
happening in our couniry itself. I,
therefore, would likc to say that violence
should be uprooted from this country.
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Democracy and violance cannot go
together. The situation is becoming
worse and is posing a danger to the
entire democratic setup. Unfortunately,
if we are not able to put an end to
terrorism, democracy will not be able
to flourish in this country. God forbided
violance achieves its dreaded end in this
country, democracy will perish, If
democracy is to survive, then terrorism
must be put anend to the arms
should b: dumped, their distribu-
tion should b: stopped and ualicensed
arms should captured. You should
take measures to take care of all these
things and you should exercise the

political will to deal with their
menace.

[ English]

SHRI SRIBALLAY PANIGRAHI

(Deogarh) : Mr. Chairman, Sir, I welco-
me this Amendment Bill because the nced
of the hour in our country is to check
the proliferation of arms in the country
making the condition for acquisition
and possession of arms more Stringent
and making the punishment for violation
of these conditions more deterrant. And
the punishment for violition of thcse
provisions of the present Arms Act have
been made more deterrcnt and stringent
in this Bill.

Sir, we have to combat the
growing menace of terrorism which is a
challenge to the nation. The speed
with which it is growing is alarming.
Terrorism is threatening our democracy,
the functioning of our democracy
even it threatens the very c¢xistence of
the country as a whole its integrity its
solidarty. Therefore, all-out sincere
efforts are to be made to check this
growing menace of terrorism. Terrorism
cannot be controlled only by amending
this Act.  As suggested by some hon.
Members in their specches catlier, I
agrce with them that we have many
picces of legislation, many deterrent
provisions arc also there, but still the
crime is incrcasing. The answer to
different questions about the offences
committed in Punjab and the percentage
of proseccuions and convictions is dis-
appointing, even in respect of exteremist
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cases, the criminal casts involving the
extremists. Therefore, we have to
strengthen and strcamline the law and
order machinery so that these cases
could be detected and in respect of
those who are posscssing and using fire
arms in violation of the provisions of the
Act, first they should be detected and
then proseccuied ; otherwise, it will not
serve the purpose. (Interruptions).

I have one suggestion that terrorism
is not confined to India—the boundary
of our country, India alone. It is rais-
ing its ugly head almost all over the
world. In fact, of late, it has turned out
or matured to be a global phenomenon
and some times even forcign terrorists
arc being hired to serve certain vested
interests. For example, Isracli
terrorists are hired. And these terro-
rists are also encouraged by some great
forcign powers., and organisations.
To combat this, I suggest to the hon.
Minister that an intcrnational under-
standing, an international accord, should
be rcached and thercfore, to effcctively
check this growth of terroiism 1
suggest to the hon. Minister to give
constdcration to  this aspect that
this matter should be  taken
up in some world forum. India is
leader of thc non-—aligned movement
and in the noh—aligned forum or in
some forum this can be taken up.
Please note that terrorism is gencra'ly be-
coming a global phcnomenon and terro-
rists are encouraged and harboured by some
great power. Therefore, its solution also
cannot be fully found in our country.
This should bs taken up seriously and an
undcrstandidg  be reach:d at the
international level.

With thesc words I support the Bill
requesting thc hon. Mivister to stream-
ling and strengthen the law and order
machinery. Of course, to effectively
combat the growing menxce of terrorism,
more stringent and deterrent and fool-
proof mecasures are called for. I believe
that the Antiterrorists Bill which will
be taken up this evening will take care

of all these aspects.
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[ Translation)

SHRI VIJAY KUMAR YADAV
(Nalanda) : Mr Chairman, Sir, time is
very limited. Whatever steps are taken
against terrorists they are just. I would
like to say only one thing. In various
parts of the country, which have not
been declared disturbed arcas, illcgal
activities particularly political murders
are taking plece on a large scale.
Sten-guns and bren guns are being used
for this purpose. In Bihar particularly
during the last three to four years,
hundreds of political murders have been
committed. The criminals enjoy politi-
cal backing. They have murdered many
big leaders with such arms.

Rccently, in the Ghosi Police station
of Gaya district five communist leaders
were murdered by stengun in front of
their party office. The murders enjoy
polititical backing. Today, wec have
placed of this matter bcfore the hon.
Prime Minister and have given a written
note to licu also. All these things
heppen with the use of illegnl arms,
political backing and the co-operation of
a ruling party M. P. This state of
affairs is really very unfortunate. In
this way thesec atmosphere is created.
It will definitely have its adverse effect
on the law and order situation in the
country,

[Eng lish]

SHRI G. M. BANATWALLA
(Ponnani) : Mr. Chairman, Sir, I rise
to support the Bill. The Bill has bcen
long over due.  Of course, there can
be no quarter for terrorism. I m2y also
submit that chaos today is coming in,
not merely creeping slowly, rather chaos
is advancing fast into our society. It
has therefore, to be dealt with sternly
and strict'y though regard should also be
paid to what the sociologists say.

Sir in UK, Singapore, USSR, Japan
and in many other countries, posscssion
of illegal firearms is looked upon as a
serious offence and long term imprison-
ments are awarded as punishment. I
must say, thereforc, thet the Bill is wel-
come. However, my grouse is that
there has becn a considerable delay
in coming forward with this Bill. Asa
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result of this considerable delay, I must
8ay, an impression is coming up that the
Government is f.st losing initiative to
deal effectively with a rapidly deterioa-
ting situation.

Here, I must say also that the most
important point in the implcementation
of any law of such a nature is vigilant
intelligence and a goad machinery for
maintenance of law aud order. In Delhi,
Chandigarh and in so many other places,
therc were so many blasts very recently
and is seemed that our Intclligence
machinery was caught napping. There-
fore, something has to be done in order
to have a passionate and professional
intelligence which is always vigilant,
Sir, I must say that there is a booming
trade in illegal firearms and the whole
thing is too serious to be treated by the
normal police apparatus alone. There-
fore, there is need for a concentrated
effort to be initiated and coordinated
by the Centre and involving all the
States.

Sir, our tragedy today is that law
and order machinery is plagued by in-
discipline arising from various considera-
tions. Here the role of the police has
to be taken into consideration. An
important question to-day who s going
to police the Police ?

In this matter also, with respect to
fire arms, sevcral instances can be
quoted in which police personnel were
involved. 1In Indore, for example, a
gang was pabbed, a gang decaling in
illegal arms. It was found that some
police personncl were also  involved.,
These police personnel  included the
Jawans of BSF and DRF Lines, and
those of the Armoured Police Triining
Centre.  Such was the shocking report
that we had.

In No:th De'hi also, an illegal arms
and ammunitions manuficturing factory
was unearthed. The fuctory was ip
operation for ncarly five ycars. It
continued to receive its raw materials.
One can, therefore, mmagine the conni.
vance of the hands of Police and the
intclligence. I must, therefore, insist
on the strengthening of the law apd



P 0 T

383 Arms (Amendment)
Bill

order machinery, and also the intelli-
gence.

I will just make 1 or 2
suggestions, in brief and rapidly. The
weapons or fire arms may be of two
kinds ;: there may be country-made
revolvers. They may iojure, but they
may not kill. There is no need to have
a drastic punishment for such things.
But then, there are also sophisticated
weapons. There are sten guns and auto-
matic rifles. Here, the law should
be still more stringent than what is there
in the present Bill, Let it bc ten ycars
of imprisonment in such cases, because
such sophisticated weapons are for the
purpose committing crimes, and we
have to deal with thcm very strictly.
Tens of thousands automatic guns such
88 the Russian AK-47 Kalashnikov
rifle or the American M-1 machine
pistol are said to be in the unauthorized
possession of people in different parts
of the country.

I hope and wish that in the future
legislation, the distinclion betwven the
various types of wceapons is also taken
jnto consideration, so that we may have
a proper respoase to the situation.

Let me conclude by pointing out one
important phenomenon. Recently, there
is a rise in the number of gifts of smaller
fire arms from abroad. The Commu-
nists and Marxists specially, may not
pounce upon me when 1 say that
Calcutta is the best entry-point for
these weapons. This is just a statemcent
of fact, viz. that Calcutta is the best
entry-point for these weapons, because
of the easy-going attitudc of thc local
Police and the Customs officials. Let
the Minister of Home Affairs consider
this rise in the number of gifts of smal-
ler weapons from abroad, which ulti-
mately find their way to this unautho-
rised and illegal market. The Customs
duty should also be enhanced on the
gifts of fire orms from abroad. You
must have a look at the Customs duty,
and enhance it on such imports of gifts
of fire arms from abroad.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
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AFFAIRS (SHRI GULAM NABI
AZAD) : I suggest, if the House agrees,
that when the Home Minister will
reply, fiftcen minutes or whatever time
we take out of the Private Members’
Business timings, we will add to then,
without any encroachment.

SOME HON. MEMBERS : Yes.

15.00 hrs.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : Mr. Chair-
man, I am thankful to the hon. members
who, during the course of the debate,
have given very valuable suggestions.
They have also asked :  Is this the only
measure by which-we will be able to curb
the extremists and terrorist activitics ?
Is there a will to enforce a lcgislation
and is this going to imorove the situa-
tion 7 That was the point which was
made. Is it going to stop smuggling ?
Is it really going to stop the kind of
activity which is indulged in by some of
the terrorists and others ? We are com-
ing with a diffcrent legislation on
terrorism. As regards the tcrrorist
activities and how to prevent them, there
is a new Bill which is going to come
before the House. This has a vcry
limited purpose and the limited purpose
is that those who are in possession of
or those who are carrying the iliegal arms
with them, unlicensed illegal arms with
them, if they are found , then cases have
to be filed in a court of law and the kind
of punishment which was given so far
—since the court had the power to give
minimum of six months and maximu:n
of three ycars but the fact is that al-
ways a lenient view has been taken. In
some category of cases, we¢ have now
excluded the discretion of the court to
give lesser punishment. When it is in-
creased from three years, specially in the
disturbed arcas, this power of using the
discretion of not giving the kind of
punishment which shouid be considered
as deterrent has been taken away. But,
there are s me classes of cases where 8
very ordinary offence has been commit-
ted. Ia th)se cases, certainly if they
would t.ke a lenient view, they are
supposed to give in  writing as to why
they consider that e¢ven l¢ss than the
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minimum punishment is warranted under
the circumstances. They have to give
in writing. 8o, they have ta record
the reasons for giving lesser punishment.
That is why I said, these are very ordi-
nary things. About those who have
been caught and whose cases have been
filed in a court of law, ag to how the
punishment needs to be enhanced because
of increasing terrorist activity in cer-
tain areas, that is a very limited purpose
of this legislation.

One of my hon, friends has put for-
ward a suggestion whether this is going
to causes any delay because of the maxi-
mum punishment which has been pres-
cribed as seven years; whether the
Sessions Judges or the Additional
Sessions Judges will be required to try
these cases and the jurisdiction of the
lower court will be taken away. In fact,
after some years if we feel that some
enhancement of the jurisdiction of the
lower court is necessary—at least, for the
time being, we do not consider it is neces-
sary—but 1:t us hope that there will
be very few cases of this type; a large
number of cases need not be involved; if
that is warranted under the circums-
tances, at that stzge, we can consider if
it is required to be brought down from
higher Court to Lower Court increasing
their power.

Another point was about the sanction
which was required to be given both
by the Deputy Commissioner and the
Governmert ir certain matters; whether
we can think of introducing some kind
of a provision by which after the case
has been filed in a court of law, within
one year, if the sanction is grantcd, that
ghould be considered. This is one of the
suggestions which one of the hon.
members gave here. I don’t think
this is the stage for that since specially
in the areas which are prone to this
kind of terrorist activities, the Govern-
ment itself is very much interested in

seeing that these people are brought to
book and trials are being finished, as
carly as possible. We will try to see
that the sanctions are given at the

Bill

I have explained the position that we
are going to bring forth the anti-terro-
rist measure as a separate piece of legis-
lation. That was one of the poiats
which my friend Mr. Keyur Bhusan
wanted to be clarified. The rest of the
points are merely, what steps are being
taken to strengthen the police machi-
nery, what steps are being taken to stop
smuggling from different areas, and
80 on.

My friend Mr. Banatwala also pleaded
for a case in which gifts of small arms
have been sent by people and it
requires enhancement of the customs
duty. This point I have noted, and I
will pass on this information to my
colleague the Finance Minister. It can
add to his revenues also. But so far as
the real gift is concerned, the firearms,
even a gift of small arms is also suhject
to certain conditions. They have to
have a licence for the same. The Cus-
toms authorities arc supposed to have
the whole thing entered inte the pass-
book, they have to satisfy themselves of
a proper licence being issucd, and then
only they can pass on tha same to
the person to whom it has been
gifted.

15.06 hrs.

[MR. DEPUTY SPEAKER in the
Chair.]

I think it will be unfair to say that
the police machinery has failed. There
are certain poiants on which information
cannot be divulged in the House. I do
not propose to hold the view that cither
in Punjab or in Delhi the intelligence
machinery has failed. Everybody has
done his job very well. But in spite of
that there were certain things which did
take place and everybody considers
that therc has been a total fuilure on
the part of the intelligence machinery.

Unfortunately when 1 plead somebody
else’s case I cannot mention as to what
the intelligence machinery’s role was.
Marely because I am not mentioning
anything, it doecs not really, mean
that the machinery failed,
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SHRI G. M. BANATWALA : Are
you really, totally satisfied ?

SHRI S. B. CHAVAN : I am. But
I can say that there is some scope for
improvement in the field of administra-
tion. But within the situation they have
been functioning well.

SHRI S. JAIPAL REDDY : You are
very accommodating.

SHRI S. B. CHAVAN : Within the
parameters in which they are function-
ing I do not think that there can be any
scope for saying that they have totally
failed.

These were the points which were
made. I do not propose to refer to the
other points which the hon. Members
have referred because this does not
preclude taking action for tightening
the machinery to make it more efficient,
in enforcing the provision of the Act
in such a way that it acts as a Kind
of a deterrent, but it is only a limited
piece of lcgislation. The intention is
to have some kind of a deterrent cffect
on thosc who possess or pass on illegally
arms to terrorists or those anti-social
elements who try to indulge in wunsocial
activities. That 1is all I would say.
With these words I would commend
this Bill for the consideration of the
House.

SHRI D. B. PATIL (Koloba) : The
hon. Minister while initiating the Bill
has confined himself to Punjab and the
Union Territory of Chandigarh and
terrorists there. But the fact remains
that a fcw days back, communal riots
took place on a large scale in other
places ard also in Gujarat ou the ques-
tion of reservation when the agitation
was going on. It would be overlook-
ing those areas if Punjab and Delhi
only are covered by the provisions of
this Act. The provisions of this Act
should also be applicable all over the
country.

SHRI S. B. CHAVAN : I think if
the hon. Member were to go through
_the contents of the Bill he will be satis-
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fied that all the cases of this nature
are being covered to include areas
which are considered as disturbed and
which have been notified as such. It
is not mercly Punjab and Chandigarh,
there are other areas also which have
been declared as disturbed areas. So,
the provisions of this Bill are not
confined to these areas but definitely
they will be applicable to those parts
also.

MR, DEPUTY-SPEAKER : The
question is :

““That the Bill further to amend
the arms Act, 1959, be taken
into consideration.”

The Motion was adopted.

MR. DEPUTY-SPEAKER : Now, we
take up clauses.

The quecstion is :

“That clauses 2 stand part of the
Bill.”

The Motion was adopted.

Clause 2, was added to the BRIl
Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI 8. B. CHAVAN :
move :

I beg to -

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill be passed.”

The Motion was adopted.
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15.12 brs.

RESOLUTION RE : CONVERSION

OF AIR AND DOORDARSHAN INTO

AUTONOMOUS CORPORATIONS—
CONTD.

[English]

MR. DEPUTY-SPEAKER: Now, we
take further discussion on the Resolution
regarding conversioa of AIR and Dvor-
darshan into autonomous corporations,
moved by Shri M. Raghuma Reddy on
19th April, 1985,

SHRI CHINTAMANI JENA (Bala-
sore): While the hon. Mcmber is
intending to make AIR and Doordarshan
as autonomous bodies, I think, his
intentions of making it impartial
cannot bc implemented if both  these
organisations  arc made  autono-
mous bodies because they cannot leave
behind the political bias, about  which
I had toid you thc other day. If
we sce other autonomous bodics
which are functioning in our country,
what we have noticcd is that they are
not functioning well. For example, LIC,
Food Corporation of India, State
Eletrictty Bo:rds, are thcy functioning
well 7 Not at all. They arein a mess.
So, we should not make the mass media
which is the channel through which we
are educating the masses and putting
forward the Govcernment’s programmes
and policies for the welfare of the
people, as autonomous as  We do not
want these organisations to bc in a mess
like other
country.

The hon. Member, Mr. Reddy and
some other hon. Mcmbers who have
supported this Resolution have cited
the instance of BBC. But we all have
bitter experience of BBC. Due to the
functioning of the BBC, the UK Govern-
ment had been put in a very cmbarrass-
ing situation in the past. The friendly
countries and the Commonwealth
countries became critic of the UK
Government for which the UK Govern-
ment had to apologise before those
Governments several in the past. So,
we should not cit BBC as an exampie.

autonomous bodicd of our

Corporatéons— Contd.

While speaking on the AIR, I strongly
oppose the suggestion to make it an
autonomous body. 1do not know why
the hon. Mecmber, Mr. Reddy, bas the
intention to make it an autonomous
body. Wec had secen in the past, when
our late Prime Minister, Shrimati Indira
Gandhi was alive that whenever AIR
used to announce something about her
specches or about her activities, etc.
some critics, some opposition Members
of our country—I do not want to name
them—had started commenting that this
was not All India Ruadio but All Indira
Radio. When the Prime Minister of a
country speaks, he or she must announce
the Guvernment policies and must an-

nounce the welfare policies of the Govern-

ment which arc useful and beneficial to
the masses.  Will these not be broadcast
through A!'l India Radio or Doordar-
shan ?  So, whenever her specches were
broadcast, many peoplc used to say that
this is All Indira Radio. If the inten-
tion is to bring these two organisations
into controversy, if the intention is to
make them political institutions and if
with that intention this will Rcsolution
has becen brought, then I hive nothing
to say. But the people and the hon.
Members in the House cannot support
this Resolution wholeheartedly because
this will definilely bring these two orga-
nisations into a mess and this will not
serve the purpose at all.

While speaking about the functioning
of thc Ministry and also of these two
media, I must congratulate the Ministry
that they ar¢ doing the best for the
benefit of the people. In the Sixth Plan
they had targeted to cover over 70 Per
cent of the population of the country
under Doordarshan programmes, but
due to constraint of resources, it could
not be done. If we make it an autono-
mous body, can we achieve the desired
results 2 We cannot, because due to
constraint  of resources when the
Government itself is not able to achieve
the target, how can the corporation
under this Government, achieve the desi-
red results ? So, I must rcquest the
hon. Minister that his Miaistry should
give due attention te the backward
areas, specially the tribal areas to cover
those areas under Doordarshan and All
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India Radio. While speaking about the
backward States like Orissa, Madhya
Pradesh, No:-th-Bastcrn region, ectc., I
must say that even though the Ministry
is trying to give more coverage of these
arecs, but the desircd results could not
be achicved, tspecially in the case of
Orissa. The Orissa Government had
requestcd for having six or seven more
Low Power T.V. Transmission Centres,
but duec to counstraint of resources, the
Ministry has expressed its inability to do
so. I would rcquest the hon. Minister
to look iiito it. Speciaily, 1 will request
the hon. Minister the Bur.pada, the
headquarters of Mayurbhanj district,
having a tribal population of 80 per
cent, must have a T.V. Centre. About
Balasore atso, which is my parliamcentary
comtitucney, I have written so many
timcs to the hon. Minister. Bualasore is
a well hnown flhod prone, cyclone-prone
and tornado-prone area. When the hon,
Minister was ho'ding the portfolio of
Communications Ministry, he must have
scen that no underground cables for tele-
phone and tcicgraph lincs, could be laid
cither in Baripada or in Balasore
arcas. So, in the event of a calamily,
they ar: definitcly lagging behind in
gctlting the information. 1n both the
districts ar.d the tribal pa:pulation is also
much more. So for the education and
for the bencefit of the tribal massecs and
also for the poorerst of the poor of
the socicty, which is the ideology of this
Goverrmcent, I must urge upon the hon.
Minister to look into it so that in the
first year of the Seventh Five-Ycar Plan
Balasore ard Paripoda are pro.ided with
two low power TV centres. Dur!ng the
Sixth Pilan therc was a programme for
providing thirtecn high-power transmis-
sion centres in the country. Out of
these thirteen, for Orissa only one 10
kilowat power transmission centre was
to be installed in Cuttack. But even
that has not been installed cven after
the completion of <he Sixih Plan. There-
fore, 1 would request the hon Minister
to look into it so that at least in the
first year of the Seventh Five Year i.e.
the current year, a high-powered 10 Kw
transmission Ccntre at Cattack is ins-
talled.

In additioa to that I would request
the hon Miaister that whatever the Plan
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and programme that could be there, our
national coverage for 80% of the popu-
lation ir the Seventh Plan should be
i chicved for all the States. I am not
asking for my State or any other State
glone: [t must be achieved during the
Seventh Plan in the case of all ths State
including the North E :stern States.

With these words I opposc this rcso-
lution.

SHRI S. JAIPAL REDDy (Mahbub-
nagar) : This in my view, is a very inno-
cuous and nn-controversial Rcsolution.
I do not know why one ruling party
Membecr afier znother is opposing the
coatcnt and substance of this Motion.

The Charter of the Canadian Broad-
casting Corporation begins with the
fam»ous words :

“The air belongs to all of us.”
We would ncver forget that, but the
air in our country i.c. the Al India
Radio and Doordarshan belong to the
ruling party, the ruaning clique and the
ruling family.

This idca about All Indin Radio and
Television being converted into an auto-
nomous organisation has becer accepted
as a national goal from the very begin-
irg. Way back in 1948, the first Prime
Minister of India, Jawaharlal Nchru,
speaking in the Constitucnt Assembly
said :

““My own view of the set up for
broadcasting is that wo should
approximate as far as possible to
the British model—BBC.*’

1 do not know why the ruling party
is allergia to the word BBC. Many
Committees have gone into this subject.
The Chanda Committee as far back as
1964 recommended the formation of an
independent autonomous corporation for
manning All India Radio.

I may refer to the Verghese Commit-
tec which was appointed during the
Janata rogime on  a certain experienqe
“we have had with the All India Radio
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and Doordarshan during the dark days
of Emergency which lasted as many as
18 months, Sir, the Verghese Commit-
tee in its comprehensive Report pleased
for the formation of an autonomous cor=
poration and also defined sharply the
contours of autonomy that All India
Radio and Doordarshan in the country
should enjoy.

Sir, should I also refer to the Joshi
Committee which was appointed by this
Government ? The Joshi Committece
also recommended the formation of an
autonomous corpora‘ion on the lires of
Ombudsman and BBC. The Joshi Com-
mittee d plored the growing political
influence in All India Radio and Door-
dirshan The Joshi Committee ref:rred
to the manner in which the news
prepared is imperfect, almost self-censored
because All India Radio and Doordar-
shan draw upon the pool of All India
Radio. The news the censored right at
the source.

Should I also not refer to the Partha-
sarathy Committee Report ? The Comm-
ittce was headed by no other person than
Mr. G.Parthasarathy who is also heading
the Foreign Affairs Commitiee now. The
Parthasarathy Committee Report confir-
med the fact of political interference
with  these two organisations. The
Parthasarathy Committec itsclf pointed
out that the News Editor was pulled up
for reading a news bulletin about the
Judgment of Justice Lentin of Bombay
High Court against the  then . Chief
Minister of  Maharashtra, Mr. A. R.
Antulay. It also referred to the monner
in which Doordarshan was instructed to
include in the news bulletin a statement
of the Working President of the Ruling
Party, Mr. Kamalapathi Trip«thi cn the
issue of alleged adulteration of vanaspati
with animal tallow.

Sir, the News Wing of Bombay
Doordarshan was instructed not to cover
the padayatra of  Mr. Chandrasekhar,
President of Janata Party while he was
passing through Maharashtra, whereas
the Bombay Doordarshan had covered a
taken  padayatra  undertakan in the

Corporations—Contd.

Bombay city by the then General Seccre-
tary of AICC (I), Mr. Rajiv Gandhi.

Sir, I may’ in this conncction, recall
to you what happened in  Andhra
Pradesh. Mr N.T. Rama Rao, on
completion of one year in office, wert to
the people over the Radio to explain to
the people as to what he had done. At
that time the All India Radio was obliged,
rather went out of the its way, to
approach the thea Opposition lcadsr in the
Assembly, Mr. Madam Mohan, to reply
to what the  Chief Minister had to say.
But when Mrs. Indira Gindhi as the
Prime Minister of India wanted to
explain to the pcople of India over the
All India Ruadio and Doordarshaa afier
comp'etion of her four ycars’ regime
during thz second reign, no Opposition
lcader was given an identical opportuaity.
I may als> recall how the Chief Minister
of Andhra Prad:sh was once refusad
permission to spcak over the All India
Radio in coanection with NGOs® strike.

I have quoted some of thesc instances
only to show how All India Radio and
Doordarshan have b:comeo pliable tools,
captive instrumecntalities of the ruling
party. The more ruling party .. .

SHRI RAM PYARE PANIKA
(Robertsgang) : Include  Janata  Party
also. That was Advani Party at that
time and Shri Chandrashekhar aad you
were there.

-

SHRI E. AYYAPU REDDY : According
to Shri Panika, it is pliable. Db you
admit it was pliable to the Janata or
was it pliable to the rulling party ? You
are making out a case for making it an
2utonomous body.

SHRI S. JAIPAL REDDY : As
Mr. Ayyapu Reddy has  rightly
pointed out with his vast
experience of the law on  the crimi-

nal side, then they have only streng=
thened the case, even if the allegation
that the Jarata Party misused the All
India Radio or Doordarshan for its own
purposes is correct. It only strengthens
the plea behind the resoluiioi.

R R R S
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I would like to ask the hon. Minister
for information and Broadcasting to tcll
us as to the quantum of time which was
given to Shri Rajiv Gandhi  when he was
nothing more than one of the six General
Sceretarics of AICC (I) on Doordargshan
and all India Radio during 1¢82-83.

All India Radio and Doordarshan
were used  blatantly ard nakedly, for
projecting ard perpetuating the dynastic
rule of this countiy.

I think Mr. Rajiv Gandhi should not
thank the ruling party but the All India
Radio Doordarshan for the greal success
he had at the polls.

I may quotc another  classic instance
to show the low credib:lity of All India
Radio. Everybody knows that  Mrs.
Gandhi a3 Prime Minister of India
breathed  her last within  one or two
hours of that incident. Mr. Rajiv
Gandhi who was away in West Bengal
did n»t know what really had happencd
in New Delhi. So, hedid not listen
to All India Radio. Hg¢ tuned into BBC,
the accursed BBC ! Can there be a more
telling commentary on the kind of loss
of credibility that these  Organisations,
the All India Radio and  Doordarshan
have suffercd during the last so many
years !  And if this is not thec  reason
why you should agree for zn Organi-
sation, [ do not know  what exactly
would imp-l or compel  this Government
to agrece to this idea.

Nothing in the last so many years has
regsterea  such phenomenal  growth
in our country as tclevision, I am one
of those who welcome this growth. But
this TV ncet work has not  becn given
this high priority, this pride of plade,
for educating thc masses or getting the
high tech across to masses but to propa-
gate the massage of the ruling party,

I may, in this connection, also rcfer
to the manner in which the fake
Congress—1 Centenary was  given the
benefit of live  telecast. (Interruption.)
Yes. I callit a fake Congress-.  Thet
is myvicw. Iam entitled to my
view. The Congress T Partv does not ren®
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resent that Congress Party. (Interruptions)
This shows how A!l India Radio and
D.ordarshan are being m.sused not
only for political misappropriation but
for distortion of history,

The very fact that Congress-I
Centcnary was made to start  on  the
birthday of Motilal Nchru shows what
was the design, what was the purpose,
during the whole  programme of
Centenary celcbrations.

SHRI A. CHARLES (Trivandrum):
This in only West Bengal culture.

SHRI JAIPAL REDDY : He does
not know that I am from Janata Party
and from Aadhra Pradesh, He is
mistaking me for a CPM  Mcmber from
West Bengal.,

PROF P.J. KURIEN (Idukki) : We
arc surpriscd that you are saying this
being in the  Janata Party. It would
have been understandable if  you were
CPM or any other Party like the Telugu
Desam. How can you spcak like that ?

(Interruptions)

SHRI S. JATIPAL REDDY : That was
a democratic  Party. But yours is a
dynastic ~ Party.  (Imrerruptions) The
Prime Minister, whose specch was tele-
cast live during the Centenary, has said,
‘I am proud of belonging to  that family
which  produced  Motilal Nehru,
Jawaharlal Nehru, Indira Gandhi,” and
30 on and so forth . . . (Interruptions)

MR DEPUTY-SPEAKER :
order. Mr. Reddy, Pleace

Order,
wind up-.

(Interruptions)

MR. DEPUTY-SPEAKER : I cannot
hear anything. Nothing will go on
record because of the confusion that is
going on. (Interruptions)

MR. DEPUTY-SPEAKER : I will

go through the -~~wd. Mr Reddy,
nleaceswind yn



397  Resoluiion Re : Conversion VAISAKHA 27, 1907 (SAKA) into Autonomous 398

of AIR and Doordarshan

SHRIS. JAIPAL REDDY : Now
that the ruling  Party Mcmbers do not

allow me to speak, I am compelled to
cor.clude,

MR. DEPUTY SPEAKER ‘@ Your
time is over.

SHRI S. JAIPAL REDDY : I would
like to refer to the manncr in which the
news is collected by these institutions.
As I have said earlier, in All India Radio
and Doordarshan there is a news pool
where the news is censored first.
Secondly, they depend cxclusively for
remaining things on PTI and UNI which
are reliable news agencics. I appreciate
that. But there is also necd for All
India Radio and Doordarshan to  draw
upon the assistance of a number  of
language news agencies like Samachar
Bharati, Hindustan Samachar, and so on
and so forth.

With these few words, I can only say
that the kind of resistance that is put up
by the ruling Party is another clinching
proof of the validity of the plea for
autonomy of All India Radio and
Doordarshan,

[Translation]

SHRI HAFIZ MOHD. SIDDIQ
(Morababad) : Mr. Deputy Speaker,
Sir, I am greateful to you for allowing
me to speak on this Bill. I fail to under-
stand the neced and the rcason for moving
in this House the resolution regarding
coaversion of A.IR and Doordarshan
into Autonomous Corp orations. Ours is
an independent country where AIR and
Doordarshan have never been used as
a propaganda medium by the Congress
Party, as has bcen alleged by the
Opposition.

that these
bodics are the propaganda medium of
the Congress Party, but it is not so.
You might remember the role they used
to play during the the Janata regime.

The Opposition alleges

Corporations— Contd.
15.43 hrs.

BUSINESS OF THE HOUSE

[English)

MR. DEPUTY SPEAKER: The
Minister for Parliamentary Affairs wants
to make a statcment.

THE MINISTER OF PARLIAMENTARY

AFFAIRS (SHRI H. K. L. BITIAGATD) :
I wish to make a statement. Because
of urgent goverrmert business, the
session is extended by a day. The
House will sit tomorrow also.

Sccondly, I wish to make a request
to the hon. Members. To-day after
the sitting is over, Parliamentary Affairs
Department has m de arrangements for
dinner for all the members.

MR. DEPUTY SPEAKER : I hope
the House agrecs to it.

HON. MEMBERS : We agree. We
have no objection.

15. 44 hrs.

RESOLUTION RE. CONVERSION
OF AIR AND DOORDARSAN
INTO AUTONOMOUS CORPO-
RATIONS CONTD.

[ Translation]

SHRI HAFIZ MOHD. SIDDIQ: At
that time the Janata Party Government
had resorted to such propaganda which
had created feelings of hatred amorg
thc people of the country. Today
Doordaishan and A.I.R. are creating a
very healthy atmosphere and they are
broadcasting factual news. The manner
ir which not only internal news but
foreign rews is broadcast, is praise-
worthy. But the allcgations levelled
in this resolution indicate that these
people want to make them a company
and when such bodies ar- turned into
a company, it is well known that they
cannot show good performance. I,
thercfore, feel that in this resolution
there is rothing uscful for A.IR. and
Doordarshan because now a days they
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are giving very good programmes.
All the prcsent programmes on A.LR.
and Doordarshan, like it Krishi Darshan
or Youth programme or Children’s
programme, help in creating a congencial
atmosphere. Mr. Chairman, Sir,
through you I would like to submit
to the hon Minister that the Sunday
Film on T. V. should be such 2as may
help the children in building their
charachacter and increating & congenial
atmosphere. If we insist on such films,
it will help in creating good feelings
among children. Today such programmes
are needed a8 may create a national
feeling among children so that they may
treat national property as thcir own
property. Such programmes should be
shown to them.

Mr. Chairman, Sir in the programmes
broadcast by A.TR. the name of the
Prime Miuister does figure. It does not
mean that it is done simply to praise him,
but it is done to cover Government activi-
ties and while referring to the various
works cxecuted by Government. His name
is mentioned on behalf of Government.
The allegation that it has become a
medium of propaganda of the Congrrss
Party is not good in tastc.

With these words I oppose this reso-
lution and feel that the programmes
being broadcast telecast by AILR, ard
Doordarshan at present will continue
to be broadcast telecast in future also.
Besides, still better programmes will
continue to be broadcast so that a
national feeling is creatcd among our
children and they can rise to the occa-

sion  boldly. With thcse words I
conclude.
SHRI ANOOP CHAND SHAH

(Bombay North) : Mr. Deputy Speak:r
Sir I rise to oppose the resolution which
is before the House for making AIR
and Doordarshan autonomous bodics the
hon. member Shri Jaipal Reddy quetioned
the stand taken by me. I would like
to tell him that if 3 member from this
side had moved it by mistake, he would
have certainly opposed it.

SHRI S. JAIPAL REDDY: No, I
would not have done so.
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SHRI ANOOP CHAND SHAH : You
would have certainly oppo.ed it but we
are not opposing it just because it has
come from that side of- the House but
because we have given a lot of thought
to it,

You know that after Independence,
many Corporations were set up in the
country. How are they Working ?
If a Corporation does excellent work,
even thea you oppose us by saying that
we want to adjust certain ruling party
peopic and are, thercfore, setting up
new corporations. Just now some are
said that Shri Chandrashekhar’s
‘Padayatra’ was not telecast on Door-
darshan. I would like to give another
example here. Shrimati Mrinal Gore
was a member of this House. When
she was contesting elections to the
Bombay Assembly, she was project in a
discussions on the housing problem
telccast by Bombay Doordarshan. Had
the Congress Government wanted, they
would not have allowed her to be
projected by Doordarshan at the time.
It was due to this that her chances of
victory brightened and she won the
election,

[ English]

SHRI S. JAIPAL REDDY : You are
only strengthening my arguments.  Any
party would tend to do that. There-
fore, make it autonomous.

[ Translation]

SHR1 ANOOP CHAND SHAH:
You say that the then AICC Secretry,
Shri Rajiv Gandhi was shown on T. V.
during his tour of Bombay but Shri
Chandrashekhar was not shown. It
n.'ght have been heppened due to some
reason but Shrimati Mrinal Gore was
projecied on T.V. at that time. Had
Government wanted, this programme
could have been postponed.

My submission is that when we oppose
other corporations also, why should we
support the demand for making it an
cutonomous b.:dy ?

These cannot be the same medicine
for all the diseases. You are comparing
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All Ind a Radio with BBC. Since 1980,
when Shrimati Indira Ganhdi came into
powecr, again how much Doordarshan and
All India Radio have proposed during
these four years is 1o be seen,

Today you sec Shri Gadgil or any
other Minister on Doordarshan or All
India Radio, that particular Minister
is not projectcd on the media. It is the
policy of Governmcent of the principlcs
on which Government work or the
progress Government have made that
is telecast Doordarshan or broadcast
on All India Radio so that the people in
living in every walk and corner of the
country may come to know about that.
You see only that Shri Gedgil or Shri
Rajiv Gandhi have been shown on T.V.
but you arec not ready to listen to what
they have said. The mover of the
Resolution has heard many hon. Mem-
bers. I think that you too would have
felt that the Resolution for Conversion
of Doordarshan and AIR into corpora-
tions is not good. You should withdraw
this Resolution. This is what I am
expecling from you. With this 1 would
like to submit two or thrce things
to the hon. Member.

Injustice is being mctcd out to the
artistes by All India Radio and Door-
darshan. You should think about this.
So far as the Advisory Committee
of Doordarshan and All India Radio is
concerned, it is not furchoning properly.
The injustice which is being donc to the
artistes by giving representation in the
Advisory Committee on the basis of
popularity should be rcmoved.

The progress made by All India Radio
and Doordarshan should be madc more
and more known to all the people in the
country. With these words I conclude and
requcst the mover of the Resolution to
withdraw his Resolution. [ oppose this
Resolution.

DR. G. S. RAJHANS (Jhanjarpur) :
Mr. Deput; Speaker Sir, Shri Jaipal
Reddy has correctly said that Shri Nchru
had stated in the Constituent Assembly

!!at he wanted All India Radio to be
ike BBC, I want to say a small thing.
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I have rcad the reference to the Consti-
tucnt Assemb'y and zfter that he, till the
end of his lifc had ¢ )mmended All India
Radio thousands of times. 1If I say that
I wanted to live in Simla in 1948 but
more I want to live Delhi in 1985, which
of the two will be accepted. My wish
to live in Simla orin D:zlhi? Itis no
use quoting Shri Nchru out of context.

[ English]

SHRI S. JAIPAL REDDY :
has Nchru become coutdated ?

For you

DR. G. S. RAJHANS : No, but you
are quoting him out of context. He
praised All India Rudio sevcral times
after that.

[Translation]

The second thing he has said is
about the Chanda Committee.’ In this
case also he has quoted the Chanda
Committce out of context. I would
tell you some thing about this Commi-
ttce the Chanda Committee was set
up in 1962 when China invaded us.
Many things were being said about
AIlR and it was being said than ts did
not report correctly. At that time,
Chanda Committce was set up. The
Chanda Committce recommended making
it an autonmous body for the purposes
rccruitmeant and pay scales e'c. It did not
comment about the programmes.
Latcr on the Verghese Committee was
appointed. The Verghese Committee
Repertis a1 a very high pedestal Y
have becen a colleague of Shri Verghese.
I have worked with him for many years.
He is quite an idecalistic person. If
today he is asked to submit a report
on this subject he will throw three
forth «f his carlier Report into the
dustlion. He is a thorough gentlemen.

LEnglish]

SHRI S. JAIPAL REDDY : He was
not the only Member of thec Commiittee.
He was its Chairman assisted by various
experts. It wasa ananimous report.

DR. G. S. RAJHANS : I kaow what

the Janata Government did.
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[Translation]

Therefore, I have mentioned all these
reports. When it is said that Door-
darshan and All India Radio should be
made autonomous corporations, 1 can-
not heap laughings Recently, you might
have read in the foreign newspapers like
the Interna:ional Herald, the Tribune
and Times lying in the Library that
the people therc are losing faith in BBC
and they are feeling that BBC.’s. func-
tioning is not satisfactory. They are
not happy with BBC.’s work. The
people in England are not happy with
BBC; even then Shri Jaipal Reddy
wants that a BBC. type -corporation
should be set up. There are H.B.C.
and other Channels in America, which
are private and, therefore, All India
Radio and Doordarshon should also be
handed over to a privete body according
to Shri Reddy. The concept of Public
Corporations emerged after the Second
Words War. Its biggest supporter was
Prof. Robson who said that the Public
Corporations would do all those func-
tions which neither Government nor
private body could do. We have consti-
tuted many Public Corporations and some
of them have functioned very well but
of some others you yourself are seeing
the condition. A few days back during
a discussion a reference to the Rohtas
Industries was made that its condition
was pitiable. The Bihar Government
say that they are not ready to take
over. The Central Government are
also not agreeable to acquiring it. The
people of Bihar say that whatever you
may do with it should rnot be converted
into a Public Corporation.
supporter of the concept of Public
Corporation but the way they are func-
tioning, there is scope for many improve-
ments. Just to say that All Iandia
Radio and Doordarshan should be
modelled as Corporations on the lines
of the BBC. is not proper.

Recently, the T.V. in our country has
made much progress. I want to con-
gratulate the hon. Minister for that.
Before him, Shri Bhagat too hac done
a lot in this connection and extended
the network to villages. Many T.V,
programmes like ‘Hum Log’ are being
appreciated. When we go to small

MAY 17, 1985

I am a -

into Autono mous 404
Corporations—Contd.

places and talk to the people, they
complain that we do not have many
programmes like ‘Hum Log’. Now
people prefer ‘Hum Log’ to the cinema,
Ther.fore, I want to ask, what new
thing will happen if it is modelled
on the pattern of BBC. I do not
think it is going to make any special
change.

T agree on this point that
ment in the programmes should be
demanded. You have recently started
a new programme ‘Janvani’ or T.V.in
which a Minister has to reply to the
questions of people, face to face. This
programme is very popular. All the
newspapers and the people of the country
have appreciated this programme. Had
Government an ioto of mala fide inten-
tion or suspicion, they would not have
allowed it to be telecast on T.V. I
would request that such programmes should
be broad cast in those areas also where
T.V. has not yet searched. When we
go to our constituency, psople ask us
why we have not managed to get the
railway lines laid or the trains started in
that area. That day Shri Bansi Lal
gave a very good reply in ‘Jaaveni’
by whom. Where was the money ? Let
the money be allocated and I shall start
the new trains, get the new lines laid,
If such programmes arc broadcast on
radio in the places where T.V. facility
is not available, many of our difficulties
will be solved.

improves

Regarding improvement in the pro-
grammes, 1 would suggest to Shri
Gadgil that in the programmes relating
to Iaternational and National affairs,
ifinstead of inviting scholarly persons
such people are invited can explain the
problem to the common man in the
layman’s language, that will be better.
For example, take the problem of Sri
Lanka which the people of North India
have not understood properly. If one
pcrson or more persons could explain the
problem in common language through a
talk, then public opinion for that can
be formed. Similarly, there are many
other programmes which can be telecast
in very simple and spoken language.

JN.U. or Delhi University professors
hold the view that people know every
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thing, but it is not a reality. The
meaning of the problem must be
explained to people in detail.

The T.V. programme “E K Drishtikon™
was earlier telecist, in which information
about currentaffairs was given in a
very simple language. The problem and
the solution thercof were explained
in simple words. That programme was
very popular. It should be started
again. In addition to this, plays and
other items of eatcrtainment shourd b:
telecast more and morc. Your pro-
grammes are very goud and [ would
like to congratulate the hon. Minister
for this. Inthe end I would like to
say that the time has not come yet when
AILR. and TV. bz converted into
autonomous Corporations.

SHRI S. JATPAL REDDY : You do
not want to do so...(Interruptions)

SHRI G.S. RAJHANS : Timc¢ has
not yet come and will never come.  You
arec here because of the Congriss Party.
We know what your party has done.
During the period of 3 yearsit ru'ned
the entire country. You have talked
about three generations. Had there not
been Moti Lal, Jawahar Lal Nchruy,
and Indira Gandhi, the couatry would
not have madce so much progress and
you and I would not have been here.
It is a democratic country. That is
why I and you are here and its credit
goes to these three leaders...

(Interruptions)

[ English]

MR. DEPUTY SPEAKFR : Now Mr.
K.D. Sultanpurs. Oaly five minutes
for you. There are other Billx which
we have to take up. Already, from
four hours, the time for this subject has
been increascd to six hours. The Minister
has aiso to reply.

[ Translation]

SHRI K.D. SULTANPURI (Simla) :
Mr. Deputy Speakr, Sir. I am very
sorry to point out that the intellectuals
from the other side made a8 reference to
Andhra Pradesh and the rest of the
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country and pleaded for converting
A:LI.R, and Doord.irshan into Corpora-
tions. I would like to inform them
that Corporations may not prove very
uscful. The performance of tho Corpo-
rations functioning in Andhra Pradesh
will also not be very grod, no matter
whether your party is in power there or
not. The approach of our Doordarshan
is very practical and right throughout the
country. An hon. Member from the
other side has said just now that the
programm~ of the Prime Minister, who
was Gener-al Secretary previously, was
presented in a very good manner, which
led to the defeat of Janata Party. 1
would like to inform him that every
party is given an opportunity for ‘propa
gating its views, etc. Time has been
fixcd for all the parties, be it, the
Communist Parly or the Janata Party.
In 1977, you had formed a grand
Coalition Government and the top lcaders
were associated with that. Wherever
your party was in power at that time,
you had taken an oath at Mahatma
Gandhi’s Samadhi not to live in palatial
bungalows, not to fight with one another
but to serve the country. Bul after a
period of two and a half years your
coalition camc to end. In this way
attempts were made to disintegrate the
country. Ifwc bring out forward a
proposal for sctting up a corporation,
you will oppose it, because your only
job is to oppose  No concrete proposal
comes from your sidc. OQur Minister is
very cfficient and an intellectual. By his
effarts very good programmes are bzing
teleccast on  Doordorshan. There are
some programmes for the benefit of
the farmers also. Song, dance drama and
other programmes are telecast. I had
said carlier also that aged pcrsons are
recruited in A.J.R. and Doordarshan
Directorates. Young boys and girls
should be appointed there. Some very
good artist:s with unexplored talcnt can
be found in hill areas. Doordarshan
should take steps to appoint them.
Very good programmes arc being tele-
cast on T.V. throughout the country.
It is not an easy job to provide T.V.
facility to 70 per cecnt of the people.
The various works and programmes
exccuted after Independence go to the
credit of the Congress Party and its
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Plan. Our party is taking the nation
on the path of progress in a planne

way, I, therefore, would like to urge
you to help them and not insists on the
setting up of co porations. None of
your purposes is going to be solved
by the setting up of Corporations.
However, there are a number of Cou-
porations in the country, like the
Scheduled Castes Development Corpo-
rations and many other public sector
Corporations and undertakings, which
are running in loss. [ therefore, submit
that A [.R. and Doyordarshan shou'd be
allowed to remain in the hands of
Government. You will not get any
complaint about any type of partial
attitude under the existing sysiem.
Injustice will not be meted out to
anyone. Our Government’s policy is
that injustics should not b: muted out
to anybody. You feel that injustice
has becn done to you b:cuause every
time our parly comes in a  majorily,
This time 401 M:mbers of our party
have comc to Lok Subha.  Your party-
men were defeated cverywhere, For
this, wc are not to blume. Itis the
people’s mandate. AILR. and Door-
darshan are not to blame for this. Why
do you want conversion of ALR and
Doordarshan into autonomous Corpora-
tions ? AILR. aand Doordarshan did
not cause your defeat. The people have
defeated you. You wanted to become
the representative of the masses. Even
your top leaders were defeated by the
people. A.ILR. and Db>oidarshan are
nat to bame for this. AILR. and
Doordarshan did not play any part in
the installation of Shri Ramarao’s
Government in - Asdha Pradesh. So,
you should allow them to fuaction as
they arc and withdraw your resolution
because you are otherwise and in-
telligent enough. You shou!d not insist
on setting up co:poration for everyth ng.
Instead you should make use of your
energy in bringing about improvement
in their working.

1 take this opportunity to say somece
thing abcut Himichal Pradesh. Through
you, I would like to dcaw the atteation
of the hcn., Minister towards Kasauli
T.V. Reclay Centre. I had written
many Rellers in this regard. Mr. Sathe
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visited the place and assured the people
that the work would be completed
wether a p:riod of one year. I have
conpleted my last term and I was
present at the timz of its inauguration
by the former Minister of Law, but it
is lying as it was. I huinbly request
that in order to provide and expand
T.V. focility in hill and border areas
the work on this ccntre may be expe-
dited. I know that you cre trying to
provide this facility in the areas where
it is lacking and for this you deserve
congratulations. I hope that you will
take note of my submission and take
steps to cxpand T.V. facilities in more
and more areas of Himachal Pradesh.
With these words I would like to  tell
Mr. Reddy that he isa good spcaker
and a min of wisdom. I would requecst
him to withdraw his resolution as
Government will definitcly play attention
towards it,

SHRI ABDUL RASHID KABULI
(Srinagar) : Mr. Deputy Speaker, Sir,
I risc to support the resolution under
d'scussion in thesc House. Through
yau, I would like to draw the attention
of Government and the hon. Minister
towards two or throe things. Firstly,
under the prescnt set-up in the country,
the concept of regional parties has
become a realily, there are many states
in the country, where regional parties
are in power and they arc running
governments there on the basis of regio-
nal culture and regional aspirations.
For example, there is the
Ramachandran’s government in
Tamilnadu, Telgu Desham government
in Andhra Pradcsh, Janata Party govern-
ment in Karnataka ard the so-called
National  Conference government in
Jummu and Kashmir. [ would like to
inform you that regional parties are
not anti-national. Instead, they have
become a reality which we shall have to
accept. The leader of a regional party,
i. e, Telgu Desham, which has 30
Members in this House has been given
the states of leader of the Opposition
in this august House as against any
nationl party. Parliamentary set-up is
a begacy and the propoganda being made
in this regard is baseless. You should
take care of regional aspirations, regio-
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nal demand and regional culture up-
surge. That is why  wesay...
(Interruptions).... Region within nation....
Our feelings are patriotic. We want to
assure you -that regional aspirations and
regional parties have nothing to do with
such things. Thers are regional
aspirations for names sake only, but
their feelings are not anti-national.
"It is a fact. You shoud no: zdopt a
a yardstic but which you term all the
regional parties as bad and anti-national.
Such propaganda should nct be resorted
to. It will bca wrong thing. Under
the Constitution, more regional partics
will emecrge and they will form their
governments. Nobody can challenge
their coming to power. In this connec-
tion I woud like to point-out that rcgio-
nal cultural ethos fird little t'mec in
the national programme  tclecast by
Doordarshan.  Through you, I would
like to request the hon. Minister that
the regional cultural cthos should be
given more tme in the National
Programme of T.V. with a view to
develop them. The time for the
National Programme is being incrcascd.
But a complaiat is bcing received that
the regional langnage and culture of
the states find very little time on the
T. V. programmics.

The third thing whichl  want {o
mention is that so far as giving jobs
to All India Radio and Doord .rshan is
concerned, the regions are being given
very low representation. Today, the way
the officers are being brought from
other States, is rcsulting in a sort of
encroachment which has led to confrorta-
tion and an unsavoury  situation.
Therefore, I would request you that in
the matter of appointments, more and
more opportunities may be given to such
writers who have rich knowledge of the
respective local language and culture as
they have a great importance.

The fourth thing which I want to
point out is that a sort of cultural
evasion is taking place in Kashmir,
Punjab,and the north eastern provinces,
Meghalaya, Himacha!, Haryana and
Rajashthan, because B.B.C. has installed
very powerful transmitters in Sri Lanka
and very near a State of our country due
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to which this e.asion is taking place
and our people are being attracted to
them. In this coanention, I would
like to draw your attention, particularly,
to Punjab where your programmes are
not of good quality compared to Lahore.
Your television cannot compecte with
Lahore television. Your radio cannot
compete with Radio Pakistan. Your
radio station in Punjab is very small as
compared to the Lahore Radio Station.
Then, how will you compete with them ?
You will have to suffer a lot on this
account bccause these countrics are our
neighbouring couhtrics. Millions of
our countrymen living in the rural
areas will be carried away by their
political propaganda.  Besides, these
pregrammes wil! be very harmful for
us. Thercfore, I would like to’ submit
to thc hon. Minister that powerful
transmitcrs should be  installed in  the
scnsitive areas of the states of Punjab,
Rajashthan, Gujarat (Kathiawad),
part'cularly . Jammu and Kashmir as
also in the arcas borderiag Bangladesh
and morc attention should be paid to
the television network in these arcas.
Kecping in view the aspirations of the
people of these areas as also to ensure
that our programmes reach  the
neighdouring couatrics, the programmes
should be relaved from these transmitters
and television ©  centres. Thercfore,
I support the Resolution moved here
which seeks give it an autonomous
statcs so that it may have more and more
local rcpresentation,

[ English)

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V., N.
GADGIL) : Sir, T am thankful to the
Mover of the Resolution if not for any-
thng clse, for giving an opportunity to re-
state and reiterate the Government’s poiot
of vicw on the question of autonomy.
It is not as if this is raised for the first
time. It was raised several times in the
past and the Government had made its
stand clear. One hon. Mcmber of the
opposite side said that it was not clear,
but the stand was made clear several
times. For example, it was stated and
I will rcad out the reply given at
that time :



411  Resolution Re : Converston
of AIR and Doordarshan

AIR and Doordarshan have been
providing due coverage and
certain guidelines are followed,

I will come to that later on. But I
would like the House to permit me an
indulgence and that iadulgence is not
to reply to each individual point or to
individuil cascs. Unfortunately, this
year my Ministry was not discussed and
it was guillotined. Naturally, some
Members have taken the opportunity to
project the'r demands or '1l.1cir
grievances. With your  permission,
I proposc to reply to those individual
cas:s to Members individually. Here I
want to confine myself to the broad
aspect.

I would like the House to view this
question in a brouder outline and in a
larger canvas. That canvas I find in the
Preamble of our Constitution. Sir
Earnest Barker, who thought political
scicnce for 30 years in Cabridge,
reflecc ed, vpondercd and  considered
various aspects of dcmocracy. And I
had the opportunity to lcarn  from  him
in my student days. When Sir Earnest
Barker wanted to write 2 book which is
his Magnum Opus, which is called Intro-
ductioa to Social and Political Theory,
he says in its introduction : “‘I wanted
to find  where the soul " of the western
democracy as developed over the years”
He says : ‘I have found it ir the
Preambic to the Constitution of India.”
As a preface to that book he had just
reproduced our Preamble—We, the
pcople of India, adopt, enact and give
to ourselves this Constitution in order
to estab.ish Suvercign  Socialist Sccular
Democratic Republic.  That 15 the
canvas on which whether autonomy  or
not should be looked. And for that my
charter for Doordarshan is to inform
educate and entertain,  Both these
things have to bz scen.  The text of the
Resolution has to be read in the coatext
of this canvas and this charter. If that
is the correct approach, then you will
permit me to say in broad outlines what
I regard as the role of AIR and TV.
I would say that if this be the object
whici is mentioned  ia the  Preamble,
then the structure of AIR or Door-
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darshan or th: programmes that are to
be produced, broad:ast or telecast,
hive to be lookea from that point of
view. If that is correct, let us judge
the performance not by what _happened,
whether this incident was cover or that
was not covered. That will be going
in comparatively insigificant things,
Muy be this was coyvered and that was
not covered ; this item was highlighted
and that was not highlighted. That is
rot the approach.  The approach 1
request the House to take is what I have
indicated about.

Let me start withDoordarshan. 1 would
divide my intervention in four or five
aspccts.  Everyone in the House has
said that there has been a tremendous
cxpansion of TV. I would submit that
what is important is not °Xpansion as
such. That, of course, is remarkable.
Something the House and the nation
saould be proud of is that this whole
concept of low power transmission,
which is nowhere else, is designed by
our own engincers departing from the
intcrnational standards. If we had g.ne
in all for high power centres which costs
crores of rupces, it would have taken
ycars and the people of India weuld not
have got the benefit of T.V. viewing.
So, this corcept is Indian in design.
Then, almost the eatire cquipment s
produced ia India, no imported equip-
ment, and th: implementation has been
the record times.  As you are all aware,
in four moaths 116 transmitters have
been installed in almost all parts of the
Country-—a unique record unprecedented
in the history of the world. Such an
expansion has bzen there for which our
cngincers, our administrators and our
staff deserve our congratulations.

There is another remarkable thing
also. The normal cxperience of any
organisation is that whan it cxpands,
the qualty goss dowa, at least in the
initial stages. But hcre is case where
expansion has taken place, viewing time
his been increased, yet the quality has
not only not gone down, but the other
day there was a slapping, applause in
the House that the quality his, in fast
improved. That agiin is an achjeve-
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ment for our engineers, our administraters,
I am not claiming for myself. It is an
achicvement for our engineers, our
programme planners and all the staff
members for which again they deserve
our congratulations.

There are various aspects of the
programme. I can give all the details
but that will be taking too much of the
time. Take the varicty. We have
to provide for all strata of the socisty.
Some hon. Mcmber said that they arc
no programme of folk lorc or for rural
areas. Let us see what is the variety
provided and then the constraint  we
have. The constraint is that tim=
available is very limited. There are
number of claimants that the time should
be allotted to this programme. Within
the time available, scc the variety.
We have provided programmes trying to
cater to all the strata of the society.
There is ‘Panorama’ which is once a
fortnight. This is a current affairs
programme giving the pcople an idca as
to what are the current important issues
before the nation,

Then there is ‘Jana vani’.  About
that I will come later. That is also once
a fortnight. In this programmes there
are points and countcr-points, Paksha,
Pritapaksha. Somebody presents one
point of view, another person gives the
other viewpoint. So, both points of
view come before the public. It s
both in Hindi and English—point,
counter—point ; Paksha, Pritipaksha.
Then, we have have ‘Folk Lore and
Traditional  Arts, frequency is 28
minutes. It is once every fortnight.
I can read out the list. I will omit my
own State :

Folk lorc ard Traditional Arts of
West  Bengal. Baul songs,
Jatra, Boat songs.

Madhya Pradesh : Pavithi Dance,
Pandvani, Alha Udal.

I can give the whole list.  Every fort-
night there is ore programme of 28
minutes duration, giving folk arts of
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Then, there is a programme called
‘Folk Instrumcais of India’. It is once
a week—a serics of programmes show-
ing various folk musical instruments.
Then, there is a programme named ‘Ta
This Qur Land.” Thisis oncs a fort-
night. It features the arts, crafts and
the cultural heritage of various parts
of India, iacluding Jammu and Kashmir,
Andhra Pradesh, Karnataka. There is
a full list. Another programme is ‘Kavi
aur Kavita’. This is once a week giv-
ing exposure to various forms of poetry
of various languages, Bengali, Hindi...,
I have got the whole list. Then, there
is a programme ‘Charal Music’—
(Interruptions). 1 have not interrupted,
you also kindly don’t interrupt. After
I have finished, you cain ask the ques-
tions.

Choral Music—this again is once a
week.

Places of Tourist Interest—once a fort~
night.

Customs and Traditions of India—
Once a fortnight.

Year of the Youth—a wececekly pro-
gramme.

Parivartan—shows how the rural scene
is changing. It is a programme only
for that. It is oncc in fortnight.

Regional Light Music—o0: cc a week.

Onec hon. Member mentioned that we
are not showing what our public scctor
has achieved. The programme called
Towards Progress is a programme enti-
rely meant for showing achicvements
of the public scctor. This i1s once a
Issues and Approaches. This also dis-
cusses various problems before the
country. It is once in fortnght.

Looking «t Art. Here various forms of
art all over the country are projected.
It is once a fornight.

Premier Institutions in Indi1. I do not
* “tate to claim that this is what I started.
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There are a number of institutions in
India like the Tata Insiitu!e of Fundamen-

tal Research which have got some magni--

ficent achicvement. Why shou'd they not
come before the people ? Therefore,
we- have started this particular
programme called Premier Institutions in
India.

Another remarkable thirg that we
have done is a progi.mme called
Great Masters. It is every fortnight.
The idca is that today we have people
like Pandit Bhim Sen Joshi, Kumar
Gandharv and Lala Amarrath, These
people wcre at zenith of their career.
A few years later the ncw generation
may nct know anything about them.
Therefore, we have this programme
called Great Musters. The idea is not
only to show to you and to me, but
also to preserve it in the archives so
that the later generations will konow
what were the achicvements of these
great mastcrs. I can read out the list.
Alrcady we have got seventeen, includ-
ing the two-three nomes that I have
mentioned.

Then there is a programme  callcd
States of The Union. This is
once 2 month. It shows various aspects
of gcogrphy history  and problems  of
each State of India.

About another aspect of JANAVANI,
I want to speak later.

Then there is a criticism about objecti-
vity. 1 do not propose to deal with one
question raized by an hon. Membor
opposits about the Chief Minister  of
Andhra Pradesh. Already therc was a
Calling Attention debated and  discussed
in this house and the facts and figures
werc given. If I deal with that, I will
be only repeating what I had already
said. Therefore, I do not think there is
a point in this. If you ask mc in a non-
partisan way, I would ke to say I think
there is a casc for complaint by the
ruling party. I will show you how.
Take the news analysis that I have got
it made. Iathc AIR news bulleting
between  the  period 25-11-1984 and
24-12-1984 for the elegtion, the number
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of lines given to the Congress Party was
1, 054 and to  the Opposition 1, 189,

They start with an advantags. If I divide
equally, the ruling party  will get one
line, but because they are ten, they get
ten lines. So they hav: an advantage.
As they break up and form new partles

they will get more lines.

SHRI S. JAIPAL
yield, I would like to have

REDDY : If you
one clarifi-

cation. Ia this calculation the tims
taken by the Prime Minister and the
Ministers is not  included. Therefore,

the whole statistics is misleading.

SHRI V. N. GADGIL : Th: Prim:
Minister is the Primz Minister of the
country. Therefore, he caanot bo inclu-
ded in one  party or another. He is
Minister of the nation.

SHRI BASUDEB ACHARYA
(Bankura) : The Minister is a Minister,
he cannot be included. Similarly, the
Chicf Minister is a Chief Minister and
he should also not be included.

SHKI V. N. GADGIL : If the Prime
Minister inaugurates a river project, is it
a party matter ?

SHRI BASUDEB ACHARIA ' Are
Minister also included in this ?

SHRI V. N. GADGIL: Now, you

sce the figure for the period between
October 1984 and D:cember 1984,
Time given to the Congress Party by

All India Radio was two hours fiftyfive
minutes and thirty seconds, time given
to Opposition  parties was four hours
twentyeight minutes and twentyseven
scconds. It is double.

SHRIS. JAIPAL REDDY : Itisa

misleading classification.

SHRI V. N. GADGIL : There i8 no
question of misieuding. I know it has
hurt you, therefore, your reaction is

like this.

SHRI BASUDEB ACHARIA : Can
you give partywise break up ?
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"SHRI V. N. GADGIL : At the
moment I do not have. Ido not have
party-wise just now.

Doordarshan time given to Congress
Party—79 minutes; time given to Oppo-
sition Parties— 163 minutes and 30
seconds. (Interruptions). You are not
satisfied by this ?

SHRI S. JAIPAL REDDY : There
are three kinds of lies—white lies, damn
lies and statistics.

SHRI V. N. GADGIL : Henceforward
do I take it that he will never quote any
statistics 7

(Interruptions)

SHRI BASUDEB ACHARIA : It isa
jugglery of statistics.

SHRI V. N. GADGIL : You can
always say that. 'IfiL is inconvenient
to you, you can always say it is jugglery.

Let us take the second aspect. From

January till last month  various pro-
grammes were  there—Issues before
Parliament, Reaction to Budget,

Janavani, Panorama, Current Events—I
myscif collected the list. And do you
know, I have got 25 Memb:rs of
Opposition on the TV  in these pro-
grammes and the number of Congress
Mcmbers was much less, not even half ?
When I got a programme on corruption,
whom did [ invite ? Did I  invite any
member from the Congress Party ? No.
Mrs. Mrinal Gore and Mr. Krishan
Kant —both of your Party—were invited
and no Congress (I) member was invited
to discuss on corruption. Still they will
say, ‘You are partial.’

AN HON. MEMBER : Experts were
invited.

SHRI V. N. GADGIL : Apart from
M. Ps,, a lot of independent journpalists
were brought who made critical com-
ments  about the Congress (I)  Party

both on AIR and Doordarshan. I can
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Assembly elections were analysed, one
of the commentators was critical of the
decisions taken by the Central Govern-
ment, by the Congress Party, o) the
analysis.

Then take the issue of Punjab. Some
Party were unhappy, but we allowed a
programme on Punjab, a  discussion in
which the commentary was rot only

critical of Government, but perhips
exceeding the limits or the guidelines
issued by the Media Advisory
Committee. But still we did not
interrupt, we did not cut out.

Then, again there area number of

other programmes in which you find a
large number of Opposition Members’
point of view—Point  Counterpoint,
Current Bveats and  other things. In
fact, as I said, there moy be some  case
for Ruling Party Members to complain
that they are not getting enough time.
We are bending over backward to give.
Opposition a chance to project because
they appeared to think that  only when
they come on the TV they win elections.
So, have your chance

SHRI E. AYYAPU REDDY : There
was white man’s burden and now  this
is Congress Rule’s burden.

SHRI S. JAIPAL REDDY :Iltisa
case of kettle calling the pot black !

SHRI V. N. GADGIL * You area
Profcssor in English, you cango on
talking, but I confine myself to subs:ance
and not the language,

I do not wish to refer to  individual
points, but since the matter has been
raised, I want to make it clear that
Doordarshan did cover Mr. Chandra-
sckhar’s podayatra and he was inter-
viewed by Doordarshan. Then again,
one hon. Member carried the impression
about these roports. About Chanda
Committee Report, one of my colleagues
bas alicady replied, I need not repeat
it. The Verghese Committee started
on the assumption that there must be
autonomy, they did not recommend
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autonomy is to be there and the
structure that should be there. So, the
Verghese Committee is irrelevent. Then,
about the Joshi Committee, again what
one hon. Member said is not correct.
It does not recommend an autonomous
corporation. What it recommends s
that the Ministry of Iand B should
be restructured on the lines of the
Railway Board with Information Board
comprising of professional heads. Let
me share my  expericnce, [ was  the
Minister for Defence Production, there
is the Ordnance Board; I was in charge
of Communications, there is a P. and T.
Board, and you have the Railways Board.
I do not want to  give any  views on
Joshi  Committee’s recommeandation.
But one thing is certair  that a Board
is a different structure, and an  autcno-
mous Corporation is  totally different
structure. Joshi Committee bas not
recommendcd autonomous Corporation.

Many pcople here and outside of waxed
eloquent about BBC, I am sorry to say
that some pcople may not agree with
me but, there is a section in the middle
class in this countrty which unfortunately
still has the hang-over of the British
empire. Westminster type, wonderful,
British democracy, what a wonderful
democrary, the British  democracy is
very responsible; the British judiciary is
very independent; the BBC is impartial.
These three myths, Mr. Reddy, I can
explode with documents and facts and

figures. About the first two, this is not
the occasion. About BBC, let me tell
you.

Yod think it is ~very credible. It is
very impartial, very independent, no
interference with Government. All this
is baseless. First, you kindly read James
Margach book. He was a London Times
correspondent, political correspondent
for 50 years. What is his conclusion ?
His conclusion right from Lloyd George
up to recent ycars, Wilson and beyond,
is that cvery  British Prime  Minister
interfered with the media.

He has quoted documents of Cabinet
minutes which showed this tread from
Llovd Gearge onwards, He has made
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only two exceptions. One Mr. Attlee
and the other is Mr. Hume. These two
only did not,

Lord Hill, as you are aware, you are
a student of these things, he was a
Chairman of BBC and h: has written a
book “Behind the Screen : Broadcasting
memoirs of Lkord Hill””. What is the
experience ? When Conservatives are
in power, the Labour say that the BBC
is pro-Conservative. When Labour isin
power, the Conservatives say there is a
bias against them. I will read to you
only one sentencc *

“Recent and new devclopment has
been the criticism  attracted by
bias by the news itsclf.”

Its news is biased. That is the allega-
tion, criticism, against BBC, by their own
people. But our people say, ‘‘Nothing.
All India Radio is uscless. Doordarshan
is useless. BBC is credible™.

Again you see Lord Hill :

““Broadcasting dcmands

not only

a wide range of professional

skills but a capacity for instant
decision.”

Somebody on the spot has to take a

dccision to do or not to do. He is not

politically  motivated. He takes a

particular  decision. Then political

motivation is attributed
such a race against time.

to him. It is

You say All India Radio was very
good before Congress Government. [
would like to mention to you an example
from the history of old AIR. Before
independencc and after 37 years and from
then onwards, Mahatma Gandhi met the
10 Viceroy. And the Viceroy's Office
wanpled it exclusively to go on AIR.

PROF. MADHU DANDAVATE
(Rajapur) : You say that the  Viceroy
met Mahatma Gandhi.

SHRI V. N. GADGIL : Then the
person in charre was so affected hv the
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importance of the event that he started
producing a draft on how it should be
given. First he  wrote “Mr. Gandbi
called on  the Viceroy. The meeting
lasted 30 minutes.” He said “‘No, no.
It is not  correct. The Viceroy gave
" audience to Mr. Gandhi for 30 minutes.”
He said “No, no.” Likc that four or
five drafts were  prepared. The time
was rurning out. The 9.0’ Clook news
was to go on the AIR. Ashe was
thinking, the chaprusi picked up all the
drafts and handed over to  the rcader
and he read all drafts on AIR. Ultimately
the same news was given in five times.

This is what  happens. Therefore,
there is an instant decision  and if you
think that I set in my office or residence
all the time tclephoning Doordarshan or
AIR and say give this, don’t give this
it is a falsc picture.

PROF. MADHU DANDAVATE
(Rajapur) : Itecmember the news. Ultis
mately is was “Mahatma  Viceroy met
Mr. Gandhi.”

SHRI V.N. GADGIL : May be, I rcad
it long back. You may be right. So, the
point I am making is this® just because
¢ particular news is given or not given,
please do not attr bute political motives.
The man on the spot has to decide ina
minutc or even half a minute, May be,
his judgment is wrong. You can say
that the judgment is wrong. But to say
that somebody  from above instructed
him to give this or not to give this in
my Submission, is giving a false
picture.

Hugh Jenkins, who was a Minister in
the British Government, while talking
about BBC, says :

““BBC itself was a part of the
establishment and those who
ran it knew their place in the

scheme of things as well as the
leaders of the Church or the
directors of the Bank of England.
Their role was to be independent
inside the avaiary, to fly about
freely but not to  question the
shape of the cage and, preferably,
not to be aware of its existence.”

Corporations—Contd.

This is the BBC's objectivity as  given
by a pcrson who was a Minister  in the
British from 1974 to 1976.

This is from The Bconomist of 10th
May. What doesit say about the
BBC

“It is too big, too arrogant, too
ambitious, too unpatriotic too
elifist  too unprepared for
the new technology. If it
does not behave  botter, it
will be punished.”

It also mentions of ““the government-of
the-day’s attempt to manipulate it".
It also says :

“...neither leading political party
likes the Beeb, each secing it was
partisan to the other...”

The best is this :
“A Labour MP .. ..»
Because they are nearer to you.
A Labour MP says this :

“BBC is run largely by people

who do not know the working
class...but are seeking evidently
to mould the working class ”

These arc the who run the BBC. And
you say that BBC is very credible and
that the AIR is not,

MR. DEPUTY SPEAKER: Sir, you will
permit me  some extension of time; I
may be exceeding my limit. But this is
a quotation which I would like to read
out. Some people may think that I
should not read this, butI feel that I
should point out. It is a little vulgar ..,

PROF. MADHU DANDAVATE : The
Minster in U. K. might be quoting our
AlR in the House of Commons.

SHRI V. N. GADGIL : Some
Dandavate  there may be  replying to
that,
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Mr. David Scott, who was a famous
producer, as all of you know, found the
working corditions in BBC so bad for a
creative artist  that he resigned; and
his letter of resignation has  almost
become an important  part of history.
He says :

“To work for the BBC was like**

for three reasons : first because

there was no possible pleasure
involved; second'y because of the
gravc danger of being overlaid;
and thitdly bccause there was no
possibility of seeirg any results
for twenty-one mor.ths.”

This is BBC ! Some people who are

eloquent about BBC say that it is a great
institution, it is credible, itis very
beautiful and all that. Let them listen
to the BBC; let them not  listen to the
AIR. (Interruptions)

MR. DEPUTY-SPEAKER ' Already
the Ministet has mentioned. 1 do not
want 1o create any prccedent, If it s
unparliamentary, it will go. That is all
that I can say.

SHRI. S. JAIPAL REDDY : There is
nothing unparliamcntary.

SHRI V. N. GADGIL : As I was
saying, we are tiyisg to  accommodate,
2s much as possib’e, the other point of
view. I havc given varionus instances,

Now let me say a
Janvani Programme. This was Prime
Minitcr’s idea. His idea was that each
Minister should come face to face with
people. The idca has been worked out
by us. And frcm  the reaction thatl
have seen ip the  press,it is welcome.
1 must say that my colleaques pcople
have also welcamed it. We come to
know where the weakness of our
acm’'nistration is. People bring their
gricvances to us. Let me remind this
House that it  is not at all one-sided.
You have secn in one  programme that
the bad sugar which was distributed was
brought; we had a visual there. About
the telcphone not working, that was
shown. It is not as if we are trying to

little about the
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conceal something  and oaly have one-
s'‘ded propagandy. The whole effort has
been to ircrease the cred.bility of AIR
and Doordarshan, to accommodate as
far as possible all points of view  in the
various programmes that I have mentio*
ned. Therefore, it is not fuir to sy that
we are using it as a ruliug Party machine
or some kind of a platform.

About the rest of the matters, asl
have pointed out at the initial stage, I
will seek the irdulgence of the Hous: to
repiy to it individually. Therc are more
than 25 spezkers, Each one has made on
an average about 5 points. 1f I have to
say whether a TV station should be set
up here or not, it will take a long time.
So I will reply to them irdividually.

Let me conclude like this, I mentioned
at the outset the canvas against which it
must be seen and the charter which is
given to me and the Ministry. It isin
this context that we have to judge the
performance of AIR and the TV. Tdo
not think that by mere autonomy the
whole problem will be solved. 1f I have
to iaterfere, wh ther it is  autonomous
or not, I will go on interfering. If I do
not want to interfere, whether itis a
Government Department ar an  autono-
mous corporation, that makes no differ-
ence and I will not interfere. There are
certain guidelines, very carefuilly worded
guidelines and formulated afier carcful
consideration—not now but sevcral
years ago. There was the Modia
Advisory Committee and our functioning"
is editorial frcedom within the frame-
work of those guidelines. If the House
wants, I will read out those guidelines
which are very detailed and which have
lasted 20-25 years.

As far as the election time is concer-
ned and as far as the party broadcasts
are concerned, the whole scheme, as you
know, was evolved in consultation with
all parties and with the approval of the
Election Commission and we have not
deviated in a  single way from those
guidelines. Therefore, we have to judge
it against that canvas.

I'would say this. I am not oac of
those so-calied middcclass cynical intelle-
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ctuals who say that cverything in this
country is bad and everything in  that
country is good. Isay this isa ygreat
country, a  powerful country, a pro-
gressive nation, a throbbing nation, a
pulsating nation  which is marching
ahead evoking the admiration and
respzct of the whole world aad it is the
job of the AIR and the Doordarshaa to
project this  country, to  project this
nation, to help in its advance and to help
the people in  their advance. This is
the national effort and I do elaim that
AIR is making its  contribution to that
great natioral cffort.

SHRI M. RAGHUMA REDDY
(Nalgonda) : As many as 25 members
took part in  this discussion, I must
thank all the members who have partici-
pated and who  have - given valuable
suggestions 18 from the Congress (I)
and 6 from the Opposition took part in
the discussion.

Just now the Minister replied. I never
said in my resolu ion that the autono-
mous body should be of the BBC type or
Voice of America I only said that it
shou'ld bec an autonomous body. It
should be sctupby an Act of
Parliament. It should be an-independ-
dent, autonomous body. I wantto
make that clear.

The Minister and many Congress
Members who spoke criticised the BBC's
functioning or the Voice of  America’s
functioning. But as Mr.  Jaipal Rcddy
pointcd out, when Indira Gandhi, their
beloved leader was  assassinated, that
message came on BBC at 10 or 10.30 a.m.
while the AIR gave it only after
6.30 p m. . . (nterruptions) It was the
BBC which gave the correct picture.
Again when the TDP  got the majority
on the 6th, AIR annourccd it  only on

the 7th of March. Why this delay?
Whenever a  Congress  member gets
elccted, they give history of that

Congress Member ard wh-never a
Congress Member gets defeated, then
also they give the history of that  parti-
cular person. For exampie, I will cite
the example of a member who is sitting
by my side. He defeated some biy man
hut thay have not oiven hia name hnt

" the leaders of your party, the
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they gave the name of the person who
was defeated, Why ? Sir, it is not All
India Radio, it is A'l Indira Radio, All
Indira Congress Radio. That is a fact.
Sir, on 4th and 5th of this mbnth, the
Doordarshin showed a live  telecast of
the AICC session. Now, are you going
to telecast the sessions of the  other
parctics also ? (Interruptions)

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : Live telecist was give for
the Centenary Celebrations of the
Congress Party. whea the other partiss
celeberate th:ic Centenary  functions,
we will telecast them.

SHRI M. RAGHUMA REDDY : It
is the Indira Congress which  celebrated
the Cententary function. It is National
Congress. The National — Congress is
split into a  numbz=r of partics like
Congress (S), Congress (J) Congress (R)
and Congress (I).  (Interruptions).  Sir,
the Doordarshan  should be  effective,
impartial and icdependent. Now, we find
that it is not independent and impartial.
It is dcpending upon  the  Minister,
dcpending  upon the Ministry. They
will work  for their party, they will
project their policies and propagate the
image of their party. Now, the hon.
Minister has given misleading statistics.
You would say thit the Minister means

Government, Prime Minister is for
India and the Congress  Party is for
Indian people. That is what you

propagate. But whal about lhe other
parties 7 You have not said anything
about th: other parties. You are showing
working
president of the Congress Party, General
Secretary of the Congress Party and even
for the appointment of the Prcsident of
the Youth Congress, they have mentioned
under ‘news  heading’ thal so  and so
person has been nominated as the
President of the Youth Congress-I. Why
are you not taking other parties into
consideration ? Every party is  clecting
its President and its Party  Secrctary.
Why don’t you mention their names and
show their  photographs  in the TV ?
(Interruptions). All theso things show
that vou are  nartial. Thev are not
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independent because they act as per the
wishes of the Minister. I am not finding
fault with the officials. If a particular
. officer does not oblige, he will be shiftcd
to some other place. T would therefore
request the hon. Mecmbers of this
House to support my resolution so  that
the TV and the A. I. R. can function
impartially and indep:nd:ntly  without
any interference from the Government
side. If thcy are autonomous badies,
they can be impartial and indepcndent,
pot under the  Ministry, urder, the
Minister, under the Party to wh'ch  he
belongs. My Resolution is for converting
the TV and the A. I. R.  into autono-
mous bodie¢s.

MR. DEPUTY SPEAKER : Mr
Moolchand Daga, are you withdrawing
your amendment ?

SHRI MOOL CHAND DAGA : Yes,
Sir. I withdraw my amendment.

MR. DEPUTY-SPEAKER : Is it the
plea ure of the House to allow Mr.
Mool Chand Daga to  withdraw  his
amendment ?

SOME HON. MEMBERS : Yes.

(The amendment was by leave

withdrawn)

MR. DEPUTY SPEAKER: The

question is:

“This House resolves that the
All India Radio and Doordarshan
be converted into  autonomous
corporations to ensure objectivity,
impariality and independence of
the mass media.”

The motion was negatived.

16.55 hrs,

RESOLUTION RE : RELIEF TO
FARMERS AFFECTED BY
DROUGHT

[ English)

SHRI JANAK RAJ GUPTA (Jammu) :
1 beg to move :

CRORS WA T WETR WA W YT WRS WWR -mv  opeer, v m. -
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““That this House recommends to
the Governm nt to give adequate
relief to farmers affected by
drought in various parts of the
country this year, particularly
those in the Statec of Jammu
and Kashmir and ensure regular
supply of water for irrigation
and drinking purposes.”

MR. DEPUTY SPEAKER : The
House has to allot time for this resolu-
tion. We have to take up Half-an-Hour
discussion at 5.20 today. That is the
time available to us. Therefore, we can
proceed with the discussion upto  that
time. 1 would request the hon. Members
to be very brief.

Stri Gupta may continue.

[ Translation)

SHRI JANAK RAJ GUPTA (Jammu);
Mr. Deputy Speaker, Sir, due to the
vagaries of nature, every year our
country faces floods, droughts, storms
and cyclones in different parts which
cause a heavy loss in the eatire country.
A loss of about Rs. 2,000 crores is suff-
ered due to drought every year whereas
the annual loss suffered due to floods is
to the time of about Rs. 1200 crores.
There are no two opinions that our
Government at once depute sp:cial teams
for survey of the affected areas and the
quantum of Jloss suff:red is assessed by
the Central as well as State Govern-
ments through different agencies and
they provide a lot of relief on the reco-
mmendations of such agencies. Govern-
ment spend about Rs. 200 crores annu-
ally on this account,

Some areas, some States of the
country are such that they have suffered
heavy damagc due to drought this year.
These are Himachal Pradesh, Haryana,
Madhya Pradesh, Rajasthan and many
other States . . .

AN HON. MEMBER : Uttar Pradesh
is also one of them.

SHRI JANAK RAJ GUPTA : Yes Sir.

Uttar Prad=sh is also one of thcm But,
in my Resolution, I have specificallv

BRI OT e, e R s peTew. e LA
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mentioned Jammu and Kashmir, because
first I come from that State and secondly
you know this country is like a human
body. When any part of the body is
heavy pain. ’

16-58 hrs.

[SHR1 ZAINUL BASHER in the
Chair]

The eantire body feels the pain. Our
Jammu and Kashmir State is a very
backward and hilly State. The people
of the “Kandi”’.

17.00 hrs.

Area of the State mainly depend on
such crop as cannot be grown without
rain. Canal or “Koohl” water cannot
reach there. Most of the people depond
on tourism. The State has a few plains
on the border, but the canal water does
not reach there, on account of which
the people cannot raise crops. They
also dcpend mainly on rain. You go to
any hilly area, viz., Poonch, Bhadarwa,
Rajauri, Kishatwad or Doda, the people
have to walk up to 10 kilometres down-
hill to get 10 kilograms of wheat or
maize. There are some areas where
neither horse nor any other mode of
transport is avaiiable. They carry food-
grains on their back or on sheep or
goats.

17.00 hrs.

But as ill luck would have it, there is
drought all around due to snowfall
deficits rainfall so much so that there are
aeas where the people do not have any-
thing to eat. It is true that the Central
Government asgist by sending a fairly
good amcunt of foodgrains which do
reach there. Nobody dies due to non-
availability of goodgrains. The food-
grains are carried on sheep or through
some other means. The problem which
we are facing today is that first, there
has been no crop in the State and secon-
dly, there is no hope of increase in food-
grains production in the near future,
whether it be Kashmir, Jammu or Lad-
akh. You might have read in the news-
papers that our State Governmert have
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issued directions telling the people to
sow seedlings of p:ddy at their own risk
as there is shortage of water in the
paddy season also. It is in this context
that I am referring to irrigation. Irri-
gation is necessary for, ¢griculture. If
tnere is no water for irrigation, I think,
it is very defficult for the farmer to
produce foodgrains. As far as I know,
th.re is still about 70 per cent of land
in the country which is un-irrigated. The
problem is particularly acute in Jammu
and Kashmir, wherc the sources of water
are not many. Only the rivers are there
and the canals from the rivers serve only
the plains. Through wyou, I want to
bring to the notice of Government one
thing to drive my point home. The
Ranbir Canal that originates from the
Chenali irrigates plain areas. Generally
during this season, that canal has enough
water. Its capacity is 1000 cusecs of
water. But these days, it has not more
than 400 or 500 cusecs of water. Recen-
tly, one of our experts teams surveyed
the hills through helicoper to have an
assessment of our snow reserves and the
period for which we can get water from
there in future. The report of the
team says that if there is not immediate
snow fall, there are not enough snow
reserves there to give us enough water
in the coming days. Therefore, I want
to say that Government should pay
more attention to it and should take
some steps to supply water to the areas
which face scarcily of water. As long
as we do not install tube fwells, as long
as we do not provide the latest type of
rigs, as long as we do not construct small
ponds in the hilly and **Kandi® areas for
storage of water, or do not formulate
schemes for lift irrigation or do not take
other similar measures, in my view,in
the coming days I am afraid the people
of these arcas will be facing a lot of
difficulties.

I have another suggestion to make
with regard to irrigation. So far as our
area is coacerned, there are some states
which have, perhaps, surpius water. If
possible, we shou!d make arrangements
to supply water from the surplus states
to the neighbouring states which face
scarcity of water or are drought-
prone.
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Besides, I want to make another sug-
gestion. IfF we take the country as a
whole, if I am not wrong, the produc-
tion of foodgrains is sbout 180 million
tonnes. On the other hand, a State like
ours which has a large area, produces
only one per cent of the total production
in the ccuntry. If irrigation facilities
are provided to the farmers there and
steps are taken to supply watcr and the
farmeors arc able to use thit water in the
fields, T think a lot of foodgrains can be
produced there becausc the farmers of
that area all are quite hardworking nd
the uncultivated land can be brought

undcr cul!tivation.

So far as the question of drinking
water is concorned, w: have many such
areas like the “Xa=rdi'® area, if you go
there, if you go to some arcas in Simbha
or Udhempur in Shri D-ger’s consti-
tuency, you will find that the pcople
have to walk down up to 15 Kilomectres
to fetch drinking water. The women
bring water from 15 Kilometres carrying
2 to 3 pots on their heuds. But, we are
gratcful to the Central Government that
they have taken many steps as a result
of which wc have rececived some watér.
The ground water level in thesc arcas is
so low that even wells cannot b+ dug
there. Water is supplicd there through
tankers. Still, there are some places
where fodder and water for cattle is not
available, as there have been no rains.
1 request that such arrangements should
be madce there so that the people ¢ould
live conveniently. , Otherwis:, Mr.
Cbairman, Sir, the people of the “Kandi™
area in the upper region who do not get
water, come down hill and kecep their
cattle along the canal banks 20 to 30
kilometres away from their place of
born. They make their cattle drink
water from thc canal. What happens
as a result of it is that the banks of the
canal are damaged, they are washed
away at some places and consequently
the canal water do not reach the far-
mers, thereby leading to a number of
difficulties. Thus, the whole system
co'lapses. Therefore, I wou'd like to
request that, as our great leader. Prime
Minister Rajiv Gardhi has also announ-
ced a relief of Rs.* 200 crores for them
—hec has full sympathics with  the
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affected people who are now suffering
—a team should be sent there soon to
asacss the loss suffered by different
states, particularly Jammu and Kashmir
which is a border and hilly rtate so that
more and more relief is given to us. In
addition to this, you know the situstion
existing these. Therefore, if a decision
is not taken in this scason itself, then
we may have to face lot of hardships
during the sowing of paddy crop, parti-
cularly in the Kashmir wvalley. Today
I was rcading that the Jammu and
Kashmir Government had askcd the
pcople to sow some other crop instead
of paddy. That is what I have rcad
today. The State Governm:nt had askcd
its revenue staff, f.e., from Patwari to
T -hsildar to advise the pcople to gn in
for some such crop which may require
less water instcud of the paddy crop. 1
think very fcw people will accept this.
You know that the staple food of the
Kashmir Valley is rice and in Jammu
also most of the pcople are rice-eaters.
Therefore, if wrter is not available, It
will create difficuities. 1 think due to
this scason there will be demanrd for
more rice from there and you will have
to send rice from hcre. Thercfore,
there is still time to make some arrange-
ment by way of sinking wells, torstruc-
ting ‘“Koohls™ by lift irrigation ete, to
supply water to the people there. 1
wou'd submit that therc is nced to cons-
titute a study team which may go to all
thc Statcs, and study the situation par-
ticularly in the hill areas and find out
the extz:nt of damags or different places.
I also suggest that the locat ML As and
M. P.'s of the area should bc associatcd
80 that cach and every pldce™ is visited
and the damage assessed. Br-sides, a job
oriented scheme should be impl-mented
for uncmployed tandlcss farmers aad
agricultural labourecrs. @ o

Lastly, I would submit through you
that it is a temporary rclicf and we nced
source permanent solution so that ar-
rangemcnts to check the floods as also
1o give protection from flocds are made.
I feel that for this purp>se a scparate
brard should be constituted and other
countries should be visited to find out
what mcnsures are taken there to check
thes: calamities. Some way should be
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found out to check coming floods and
droughts. Thouzh it is correct that
these are natural calamitics and one
feels helpless against them but it is only
duty to try to check them. Wh'le man
reached even the moon, it does not look
proper that we arc not taken steps even
to prevent these things. If we take such
steps under the leadership of the Prime
Minister.

[ English]

SHRI MOOL CHAND DAGA (Pali) :
I beg to move :

That in the resolution —
(i) after “farmers” insert

““and other economically weaker
sections.”

(ii) after “‘year” insert

“as well as those who may we
affected in future”

DR. G. VIJAYA RAMA RAO
(Siddipet) : I rise to support this
Resolution. There are  acute  drought
conditions both in the north and south
and a large part of the State of Andhra
Pradesh is affected.

[ Translation]

MR. CHAIRMAN : The time has
not been ailotted for this item.

SHRI MOOL CHAND DAGA : Two
hours may be allotted.

MR. CHAIRMAN : Two hours are
enough, (Interruptions)

[ English]

MR. CHAIRMAN There seems
to be some misunderstanding. Forty-
five minutes have already been allotted.

DR. G. VIJAYARAMA RAO: In
Andhra Pradesh the State received a
deficit rainfall during thc South-West
monsoon of 1984-85 in all the districts.
The rainfall was also erratic with long

dry spells and causcd considerable
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damage to the crops sown. The total
failure of rains in August 1984 in all
the districts resulted in  wholesale
failurc of cre py, causing undue misery
and distress not oaly to small and
marginal farmers. Bccause of the un-
even, scanty gappy and deficit rainfall
received during the season most of the
minor irrigation sou:ces did not receives
any supplies. Owing to the continuou-
dry spell and withering of crops, agrif
cultura] labourers were thrown out o
employment. On account of the who'c-
sale failure of crops the rural economy
received a great set back during 1984-
85. Purchasing capacity of the weaker
sections of the community has registered
a steep decline and there was all
round distress ia the affeciod areas of
the State.

Taking into consideration all the
relevant factors like rainfall, the periods
of dry spell, and crop conditians in
various parts of the State, the Goveras
ment of Andhra Pradesh notified in
all, 201 taluks—17 | taluks in full and
30 taluks in parts—in 19 (districts of
the State as droaght affected and relief
opcerations were started.

During November 1984 almost all
the districts in the State excepling
Nellore and Chiltoor which received
heavy cyclonic rains from 12th to 17th,
received dcficit rainfall ranging from
12 parcentto 100 per cent over the
normal. Regionwise the Coastal Andhra
region registered a deficit of 10 per
c:nt, the Ruyalasecma region 26 per
cent and the Telangana region 57 per
cent over the normal. The Stite as a
whole registered a deficit of 22 per cent
over the normal.

The D.cember month registered a
deficit of 8 per cent for the State as a
wholc as agairst the normal rainfall of
only 12 mms. The deficit rainfull
received during the season was also
characterised by prolonged dry spells,
the number of rainy days bzing few.
During  October 1984 the periods
between 1st to 4th, 12th to 22nad aad
25th to 318t were the dry spe'ls almost
throughout the State. During November
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and Deccember the rainy days were
still fewer and period between Sth
to the 31st of the month was almost
dry.

Due to deficit rainfall received during
the north-east monsoon pericd the minor
irrigation sources did not seceive fur-
ther supplies and the available water
was not adequate for raising Rabi paddy.
Due to near failure of north=cast mon-
soon, dry whether is prevailing from
December, 1984 onwards.

Transplantation of Rabi paddy was
taken up under major and also medium
irrigation sources. Under major irriga-
tion sources, however, transplantation
took place to the extent water was
available. The State Government sought
for the assistance of the Government
of India, for an amount of Rs. 365.90
crores for relief measures and an
amount of Rs. 50.68 crores towards
loan assistance, the total being
Rs. 416,58 crores, for combating the
present drought in all the 22 affected
districts of State, till the end of March,
1984. Government of India sanctioned
an assistance of Rs. 54.42 crores in-
cluding Rs. 7.84 crores towards loan
assistance. The Stato Government
released the amount to various imple-
menting agencics, for undertaking the
drought relicf opcrations including pro-
vision of drinking water, fodder for
cattle and contingency agricultural pro-
duction programme, €tc.

As on 31.3.1985 the State Govern-
ment have spent an amount of
Rs. 53.795 crores on drought relief
works. As the works are showing
brisk progress, the balance amount
has also been incurred by now or
works.

The relief measures already under-
taken for providing employment to the
unemployed agricultural labourers,
small and margial farmers, have further
to be intensified during the ensuing
months of April to June, 1985 as they
are normally lean months, when agri-
cultural labour will have no employ-
ment of any sort even in a wormal
season, This year both the kharif and

1 beg to move :
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rabi seasons uot being normal, the
situation has worsened as compared to
what was obtaining at the time of
presentation of first memorandum on
account of poor precipitation during
October and November, 1984 and al-
most negligible rainfall during Dccem=
ber, 1984 the hot weather period
covercd by January and February,
1985 not being sipnificant at all. The
distress among the people has further
got aggravated during the months of
April to June, 1985 till the onset of the
next monsoon, as they are going
through the harrowing experience of a
continuous drought and are subsisting
only on the employment provided
through execcution of relicf works. The
position will be very acute both ia rural
and urban areas with the advance of
summer. Equally grave will be the
position of availability of fodder to the
cattle in the scarcity areas,

Government of Andhra Pradesh has,
therefore, decided that the relief mea-
sures undertaken should be continued
without any interruption and thc tempo
of exccution of rclief works should be
maintained to arrest the likely migra-
tion of rural population in search of
employment.

As per the norms adopted during the
year 1984-85 it was fconsidered reaso-
nable to pay at least Rs. 10/- per day
per labourer for 25 days in a month
during the period April to June, 1985.
In all 109.41 lakh affected labourers
including small and marginal farmers
need to be provided employment for

75 daysat a total of Rs. 273.525
crores.
In the areas identified as drought

affected in the State, a sum of Rs. 30
crores would be available as labour
component under on  going plan  and
non-plan schemes for 1985-86 for gene-
rating  employment.  Taking into
account the labour component under
plan and non-plan schemes that would

be available for providing works to the
affected labourers, a sum of Rs. 243
crores would be needed for taking up
employment gencrating schemes,
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Lastly, I feel that itis a very bad
situation in the country. The Govern-
ment should immediately come forward
and takec drought relief programimes

in the country particulary in Andhra
Pradesh.
{Tran:lation]

SHR1 VIRDHI CHANDER JAIN

(Barmer) : Mr. Chairmin, Sir, I support
the Resolution moved by Shri Januk Raj
Gupla. The drought conditions today
are not confined to Jammu and Kashmir,
these conditions prevail in Andhra
Pradesh, Himachal Pradesh, Karnataka,
Madhya Piadesh, Rijasthan, Orissa,
Mahurashtra and U P. as well. Every
yecar cfforts are made to fight the
drcught conditions. FEverv year one or
the other place is afl cted by drought
and thc Central Jovernment sends a
Study Team to s.udy the situation. The
Study Tcam submils its rcport and the
Central Government after taking a deci-
sion provides rclief. My submission is
that therec are two diffcrent norms for
giving relicf in case of drought and flood.
In the case of ficods 75 per cent of the
damage causcd is compensated but in
the matter of drought some cciling is
fixed For ¢xample, Rajasthan Govern-
ment had d:mundced KRs. 150 crores as
drought rclicf but the amount providid
is Rs. 25 crorcs oaly. I want to submit
that drought rclicf should be provided
on the sam: lines as flood relicf. The
damage cauicd by floods should surcly
bec compensa:cd and the provisioa of 75
pcr cent compcensation is quite rcason-
able. The remaining 25 per cent is com-
pensated for by the State Government,
But a similar provision should be made
in the case of drought also.

Today in Rajasthan, thousands of
villages are in the grip of famine but
Government arc short of funds to fight
it. Such a situation has arisen that the
relief works which should have becen
opened in December have not becn ope-
ned even upoa Februiry nct to speak of
December, If relief works are oot spend in
time upto what t.me will the poor have
to go on starving. They shift to other
States likz Gujaiat, Haryana, Punjab ctc.
Consequently, they do not get any rclief.
Presently, the situation in Rajasthan is
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that the works to fight drought were
started on 15th April and than too in a
very smail number becouse the State
Government do not have sufficient re-
source. This creates probiems for the
poor and he has to abandon his work
and shift to other places with the cattle
I have been repeatedly pressing here
that drought relicf should be provided in
the samc manner as is provided in
flood rclief. In the cuse of floods, loss
cccurs once and scme times next crop
grows very well but in the case ef
famine, such things do not happen. The
farmors become destitu'e, people die of
diseascs, thec cattle also® die. In the
196 7-68 faminc, the number of cattle in
Barmer, Jaisalmer dstricts was reduced
to onc-thirds and oane-fourth resp:ctively.
For this relief, it is necessary to find out
some permanent measures to fight the
famine.

In this conncction I want to submit
that the construction of the Rajasthan
Canal was started in 1957 but till now
it has not been complcted. If wc really
want to provide relief to them and want
to find out some permanent solution,
thcn the pcermanent solution in this
descrt arca is the Rnjasthan Canal which
is now known as the Indira Canal. On
our rcquest on addition at amobsuat of
Rs. 200 crores has becn provided in the
S:venth Five Year Plan for Rajasthan
Canal. We thank the Central Govern-
ment for this, The type of work which
is required for the Rajas.han Canaal
nceds Rs. 1,500 crores. The work cau
be completed with this much amount.
The Rajasthan Government do not have
that much of responses to spend. 1
have repcatedly raised this question. The
Central Government should get this work
completed in the Seventh Five Year Plan
by providing 90 per cent grant and 10
per cent loan under the Desert Develop-
ment Programme. First we should
complete those works which we have
already taken in hand. Woe take in hand
mo>ny irrigation schemes or other schemes
and allocate just Rs. | crore for one
year but the works remain incomplete.
Our P.ime Minister has also cmphasised
that there is need to change this policy.
Those schemes, which are considered im-
portant should be taken in hand and
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comp'leted during the Scventh Five Year
Plan Aficr compl:ting thes: sch:mes
only wz can find a proper solution for
the problem of famins. Duacing famine,

. there remains acutlce crisis of drinking
water. To solvs this crisis. water is
being supplied through tankers in the
Barmer, Jodhpur and Pali districti. The
tankers too arc ina bad condition
because ¢ which the full requircments
of witer are not met. Earl-er also we
had rcquested ard the Central Govern-
ment had sent milit'ry ‘'arkers there
They had a-ranged for water for or bor-
der a-cas aiso.  Wc h:d got s ‘me rclief
from this arrangement  Even today ths
situatio:: remains the sane. Now onzc
or tw.cc water is supnli-d by tankcrs
aud s mc— timc even thot is not done.
Tea grllons of water per purson should
be provided bu! cven one gal'oa per
person is not boing mrde availab'e. This
is the situation. My subm:ssicn is that
unless ycu mahe s me pormaren’ ar-
rang:ment for drirk.ng water

[ Interruption .}

only in a vuery fuw pockets, undoi-ground
water has been fou id ard with that oaly
a few villuges will b2 covered. The prob-
I.m should be solvd pcrmanently by
accosding privrity to the suply of drink-
ing water thiou:h the Lift canil rather
than to irrigatioa fiom the R.jasthan Canal
Oae crore of sunces had been sanctioned
for Jodhpur c.ty but this amount has not
becn spent so far. M arrangcment is
madc at this tardy specd, the way the
porulation of Jodhpur is increas:ng, the
situation wil! become explosive zficr
some time. Even othcrwise also, the
watcr crisis in Jodhpur has already
startcd. What I mcan to say is that
even in thosc places where the.e never
uscd to be wa’er crisis, there also waer
crisis has arisen b:causc due to scanty
rains during the last three to four years
the water level of the weclls has gone
down. Thercfore, 1o solve the drinking
watcr problcm of Rajasthan there is nced
to formulate 2 p'an utilising the Rajas-
than Canil. Thc Rajasthan Government
have actually formulatcd a plan. I want
that it should bc cxecut.d at the carli-
cst. I have alrcady requested the Cen-
tral Government that the Descit Dove-
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lopment Programm: shou'd be cquated
with the Hill Arca Programme and assis-
tance should be provided with 90 per
cent grant and 10 per cent loan. Only
then the drinking water prob'em caan be
solved there. In addition, the Pro-
gramme of irrigation through the Rajas-
than Canal shou'd be expunded further
and implemented With these words 1
support ths Resolut: n.

V\English)

SHRT CHINTAMANI PANIGRAHI
(Bhub- reswar) : Sur, I support this
Rcso'uw ion which has been moved by
Mr. Gup'a

Sir, this problem of drought has now
become a scrinous problem and  almost
8 States in this country have been
affected  including my Statc, Orissa.
From the report it appcars that a  total
crop area of 320.84 lakh hectares and
a total populat.on of 991 28 lakhs ard
a total catile populaton of 308.15
lak s have been afficted in th: 8, Statcs
by this drought.

S'r, tu muet this probiem of drought
in differ-nt Siates, cvery year the Centre
by way of r:lief is advancing on an
av.rage Rs SO0 crores to various States.
Recently i1 Ocrissa, added to these
drought conditions, a cyclhw has tnken
placc where ab 'u! 5 d.stric.s have been
affectcd. They arc Sambalpur,
Keonjhar, Cuttack, Bailaso. e 2nd parts
of Puri. 8)H, the drought condition was
very scrious and now the cyclonc has
also affected about 5 distric's in Orissa
and morc than three lakhs of people
huve been affected and thourands of
houses have been complctely dcvasted
and immediate relicf is required, though
the Central Government is also doing
somcthing.

We are gratcful to the Central
Government for meeting the drought
cond tions i Onrissa. They have
sarctioned about Rs, 85.9 crores.
We have requcsted the Goverrnment
to at fcast s:nc.ion Rs. 200 crores.
In two-thirds of my Sta‘e, Orissa,
out of 314 blocks, almdst 209 blocks
have been affected. I would r1equest
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the hon. Minister that if they reconstruct
them, it will be better.

The immecdiate p: oblcm before Orissa
today is drinking water. Though the
Cecentral Governmcent has sanctioned
thousands of tubewells fur  providing
drinking water in the villages, yet it
so happens that perhaps the tubewells
were not dug to the depth that was
required or the water level hais gone
down to such an cxtent that almost
40 per cer.t of the tubew:lls are
defunct because the water r.sources
have gone down, though the Cecntral
Government has spant crorcs of rupces
for providing drinking watcer. 1 hope
immecdiately some so ution witl bz found
for mecting the drinking watcr crisis
in Oriss. Added to this, there is
shortuege of power and it has so happcned
that pcrhaps 7S per cent  pouwcer-cut
s there in industries, vil'ages and towns.
So, a very serious situation is dueveloping
in our State. I wou'd like to submit
to the hon. Minister tha' there was
thinking on thz part of the Central
Governmen! to have some long-term
measures to assist the Swate Govern-
ment in facing thc natural calamities.
Every ycar they are spending Rs. 500
to Rs. 600 crorces. I hope the Central
Government is seriously thinkiig to
have a kird of p:3rmanent measurcs
to avuid this kind of natural cilamities
cvery year, for which the Central Goven-
ment is spend.ng about Rs. 500 to
Rs. 600 crores.

I request the hon Minister that
pcrmanent asscts should be created
for the programmcs like NREP and
RLECP that the Central Government is
fundiig bccaus: crores of rupecs have
been spent by the Central Governmert.
We create permanent productive assets
s0 that these ratural calamities like
drought and floods are prcvented.

MR. CHAIRMAN : You will continuc
next time. Shn Janardhana Pocjary
to make a statcment.
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17.41 hrs.

STATEMENT RE. D. A. OF

CENTRAL GOVERNMENT

EMPLOYEES FOR PURPOSES
OF RETIREMENT BENEFITS

THE WMINISTER OF
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
While presenting the Budget for 1Y85-86
I had stated that the entire dcarness
allowance sanctioned upto the avcrage
coasumer price indcx level of 568 would
be treatcd as pay for the purpos: of
retirement benefit  for employees
retiring on or after 31st March 1935,
Certain doubts have been raised regard-
ing the operation of this concession
in terms of the orders that have been
issued. Bcfore the announcement of
this coacession in thc Budget speech,
dearncss allowance upto the avcrage
consumer price index level of 320 was
taken into account as pay for puiposes
of retircment benefit. Ciarifications
are being issued to cnable thc dearness
allowance sanctioned upto consumer
price irdex Icvel of 568 to be taken
into account for the purpose of retire-
ment bencfit for all employees retiring
on or after 31st March 1985 with
effect from the dates on which they have
drawn such de:rness allowance. This
will be a one-time concession given to
the retiring employces 1'nd no past cases
of cmployces who had retired prior to
31st March 1985 will be reopened on
the basis of this decision,

STATE IN

17.43 hrs.

HALF-AN-HOUR DISCUSSION

[ English]
Streamilining of Gramin Banks

PROF. NARAIN CHAND PARASHAR
(Hamirpus) : Sir, in answer to the
Started Question No. 509 on 19th
April, 1985 the hon. M nister «f State
for Finance Shri Poojary gave some
information rcgarding th: functioning
of rural banks and stated therein
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that it has been decided by the Govern-
ment to traansfer the supervisiou and
control etc. of the RRBs to the
NABARD.

To one of my Supplcmentaries as to
whether the granting of licecnces for
opening of th: Brarches or RRBs hd
a'so becen transferred to the NABARD,
the informatian was given that it had not
becn done and that continusd to be
with the Reserve Bank of Iadia.

Basically, now there will be two
banks controlling RRBs, First is thea
Reserve Bank of Iadia  which will
determine at which place to open a
Branch of thc Rura Bank and sccondly,
the NABARD which will coatrol the
functi»iing or wiich w.l. sip:rvi.e the
functioning. This is add.ng qulity to
the control aspcct.

Sccordly, what is most defective
about these rural banks is the aspect
of their functioning. The resource
basc of these banks is very poor with
the result that the loans they have to
advance on differcntial rate of intecest
are cither nil or very much lim-ted.

1 will give you the figures as to what
is the rescurce basce of these RRBs.
35% «f the finds of the RRB: comc
from thz Governmant and 207, from
NABARD. 15" come from the
commercial banks which sponsor them
end 30%{ are raisad by the RRBs.
This means they have to depend wupon
these four important agencics, the
Government, tha NABARD, the
comin..cial bank and ultimately on
themselves and the functioning has not
been satisfactory. Th re has becn a
very stiff competition with the commer-
cial banks. The former Financy
Minister, Shri Pranab Mukherjee, had
said in Calcutta that no b:ranch of the
Regional Rural Bank would be allowed
to be converted into a branch of a
commercial bank though there might
be a demand f r this. So far so good.
But what is the condition of the RRBs ?
Their condition is s0 u1satisfactory
that Government have appointed a
Working Group with Mr. B. K, Dhar
as Chairman to loak into the various
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aspects. Giving loans is only one aspect
of the situation, Thecy are not able
to satisfy all the perons who wart loans
under the DRI becausc the resources
arc  limited. The spoasoring banks
would rot likz their lsad baiks to
rcmain brhind and the RRBi 10 shoot
up. There is unfuir con petition.
Sccond.y, th: dcposits are very poor.
Ac:co.diag to oae  study, the average
per account in the RRBs is Rs. 691.
Then, the persons who are appuinted
there arc suposed 1o be local persons,
from the sam: State. This is a very
guod idea that pcrsons from the same
State will be appointed in these RRBs.
But what about their trainiag ? What
about their future poospcecis 2 There
is deep resertment among the employces
working in the RRBs because, comparcd
to their counterparts in the commercial
b:nks, they hive very poor chances of
promotion, Since the chances of
promotion arce very poor, the funciioning
of thesc Banks has remained poor.
Pcople have become dissatis fied.

Now I am quoting from the cditorial
of the Eco-omic Times dated the 11th
October, 19843, in which it has been
stated that in seven ycars these banks
have lost Ri. 561 crorces and the
accumu'atior of losses in the case of
15 Recgidnal Rural Banks has wiped
out th=ir eatire sharc capital. This is
oac of the obs:rvations.

But the most disquicting aspect of
the functioniag of the RRBs is their
poor coverage. In my own State
Himachal Pradcsh, only three districts
arc covered by thc RRB:, and the total
number of districts therc is 12. In our
country we have morc than 400 districts
and I think, not more than 288 or 300
districts have been covered. And
whichever districts have been covcred
there has been an uafair compctition
with the commercial banks. So, it is
high time that the Government came
in with an ameadment to th: Regional
Rural Banks Act, so that the baloon
that is floatirg for the public good
d>res not ultimatey fall down and get
crash:d, so that the people do ot loso
whatcver hope they have in the function-
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ing of these banks. Even some of the
commercial banks are attracting a
bad light, You know that happend
in some of the banks ; the Governme:nt
have declared a moratorium on them

on issuing loans, etc.; three banks,I
think, have come under this moratorium.

So, what I want to know is what is the
effective restructing contemplated by
the Government in  order to make
these RRBs sclf-supporting.  Why
should they look to the sporsoring
banks ? Sponsoring banks help them
only to some extent. I would like to
know what is the total advance in the
sector of DRI given by the RRBs in
the country to the p:ople who are
eligible for it. Secondly, what is the
ratio of the loans under DIR to those
given by the commercial banks ? I would
also like to know what is the Govern-
ment going to do over the question of
competition because in  the disticts
you have the RRBs and you have also
the c¢c-mmercial banks ; and any person
who wants to have an account would
prefer to a commercial bank than to go
to a Regional Rural Bank beciuse the
RRB doecs not have even the facility
of issuing drafis, it does not have so
many othcr fucilities, it lacks in the
service facilitics. The commercial
banks are more advanced. The person-
nel and the employces working there
are well trained. They have better
knowledge. They have better
chances of promotion and all this is
resulting in frustration and thc Govern-
ment is sitting tight over the report.
Every time where the report is coming.
A Working Group hius  been sct-up.
Similarly there are various amendments
under consideration of the Government
for improving the functioning of the
RRB:. Itis high time that a clearcut
policy regarding the functioning and
scope of the RRBs vis-a-vis the commer-
cial banks is laid d wn so that there is
no unfair competition betwecen them
and these RRBs which were floated by
the Government in order to help the
rural poor are actually able to help the
rural poor. What I want to stress in
this argument is that the rural sector
requires more facilities for banking and
you should have givea more facilities
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to the RRBs than (o the commercial
banks. Whut is happesning now s
just the reverse RRBs are functioning
at places where there are no metalled
roads and wherc perhaps therc would
be no telephoae facility and commercial
banks are coming up fast. So in case
you are going to transfer the control
and supcrvision of its fuactioning to
the NABARD, is it fair that you should
continue also  the policy of getting
licence from the Reserve Bunk of India ?
The Reserve Bunk of India has its own
wise ways of dealiag with th >se problems.
If you look at some of the answers
given by the Minister himself, a large
number of surveys were conducted by
the banks in the districts and the
Reserve Bank of India is very stingy in
the grant of liccaces, So the result
is that the poor people continue to
clamour for morc branches.  But
whether you give un RRB or a commer-
cial bank, the Government should be
clear as to what are their funetions,
how to avoid the adverse competition
develuping between them, and how to do
away with the frustration thatis creep-
ing up among thc employecs and lastly
how to benefit the persons who are
meant to be benefited, that is the weaker
sections of the society,, who arc eligible
for loans under the differential Rate of
Interest scheme.

These arc some  of the points for
elucidation and clarification and
effective intervention by the Govern-
meznt if you are to save the future of
these banks. Othsrwise, they  will
collapsec one day and you will find that
the commercial banks will be able to
swallow them and (he Rural Banks wiil
disappear.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : I am
grateful to the Member for giving me
an opportunity to remo>ve the doubts
about the fuactioning of the RRBs.

The Renional Rural Banks have been
set up in the country to ameliorate the
conditions of the pcople residing in
rural areas. The ©persons who are
gotting benefits from rural banks are
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people whose income does not exceed
Rs. 6500/- per year. This is a low cost
structure bank. Here I want to make
it very clear that while we compare
them with the commercial banks, the
commercial banks are looking after the
trade and industry and other commer-
cial de~lings in the country. The need
was felt that when it was found (hat
the scheduled commercial banks are
not in a position to cater to the needs
of the weaker scctions and th: Govern-
ment has come forward with the RRBs in
the country. During the Sixth Plan it was
the intention of the Government to s2t up
170 Regional Rural Banks in the country
covering 270  disitricts Here the
involvement of the State Government
is also therc. In the share capital
50% is coming from the Central Govern-
ment, 35%is coming from the sponsor-
ing bank and 15 from the State
Government. Sir, what was the perfor-
mance during thc Sixth Five Year
Plan ? The target was to set up 170
Regional Rural Banks in the country
covering 270 distric s. Tke performance
at the end of March 1985 is like this.
We were able to set up 183 regional
rural banks as against the target fixed
at 170. We could cover 323 districts
as against 270 districts to be covered
as per the target. Now, what is the
cash deposit ratio ? If the deposit is
Rs. 100, the regional rural banks are
giving morc than the dcposit amount,
Now, in some cases, for cxample in
Karnataka. the credit deposit ratio is
190%. If the depusit rcecived is Rs. 100,
the loan advanced by the regional rural
bank is Rs. 190. So, this is meant
for the weaker seciions and ia order to
develop their economic conditioas, thzse
barks have been set up. At the time
of the appointment of the staff, so far
as the service conditions of the em-
ployees are concerncd, it was clearly
made known that the opecration of
these banks is confined to the people
whose income docs not exceed Rs. 6500
and small operations are taking place.
The operation of these banks is in
the districts and in rural arces Bven
at the time of the passing of the
Act, when the regional rural bank was
being set up, it was made very clear
o the employees that‘ is was a low cost
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structure and their salary would be on
par with the State Government emplo-
yees as also their service conditions.
Now, he says that there is frustration
among those people. We have to cone
sider the plight of the people who are
residirg there in the State, in the rurat
areas,

The hon. Member has mentioned
abovt the percentage of funds deployed
for the purpose of giving advances., He
has mentioned the ratio as 35%, 26%
and 15%. He has said that 30% of
the fund is coming from the R R B.
The ratio figure given by him is not
correct. The amount that is coming
from the NABARD is 50% and the
spousored bank is 35%. The balance
is coming from the RRB The hon.
Member says that the power to open
the branch should be given 10 NABARD.
So far as the regional rural banks are
concerned, he says that the NABARD
should be given the powers to open
regional rural banks and not the Reserve
Bunk of India. As the hon. Member
is aware, there is a Bank dealing with
the liccnsing  policy for the entire
country. For this purpose, there could
be only one agency. The Reserve Bank
of India, on the basis of the recommen-
dations frym the State Government,
grants the licences. The identification
of the branches to be opencd as also
the place is done by the District Con-
suitative Committee. It is the machi-
nery that has b:en sot up by the State
Government. In  that Committee the
representatives of the bunks arc also
there. They recommend the places
where the branches should be established
and it is routed through the statement
Government. On the ~ basis of the
recommendation of the State Govein-
ment, the R.B.I. 8ives the licence. Now,
for branch licensing, during the period
from March 1982 to March 1985, the
target was set that there should be one
branch for 17,000 population in rural
and semi-utban arces,

1£.CO brs.

8o, the Rcserve Bank of India  will
fitd out how many branches are to be
given to how many banks. Cooperative
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Banks, private banks and commercial
banks are functioning in the area.
While giving branches to the particular
are.s, the Reserve Bink of India will
take into consideration all the factors
as to whether branches are required in
that area, whether the branches which
are functioning are adequate for the
region, whether there is one baunk for
17 thousand population or whether it
has exceeded or whether there are
morc branches and so on. There is
one agency for taking into considera-
tion all these factors and this onc agency
after taking all the factors into consi-
deration is granting the licences. For
example, so far as the Regional Rural
Bank is concerncd, if this power is
given to the NABARD, there will be
conflicting views and where no bank is
required in the region, a regional rural
bank could:be opened by NABARD.
In order to avoid this duplication, in
order to avoid these distortions, the
power is given to the Reserve Bank of
India. The Reserve Bank of India is
taking all these factorsinto considera-
tion and thea only it is giving the
licences. That is why last time also I
havc submitted that there is no such
proposal so far as this aspect is con-
cerned and the Reserve Bank of India
alone is the central agency which is
going to look after the branch licensing
policy. That is what 1 have said. So,
there was no ambiguity so far as that
position is concerncd. The hon. mem-
ber has given some of the points last
time also and I had told him that we
would take all these suggestions made
by him into consideration. There will
be a comprechensive Bill, which has been
sugsested by NABARD. It is under
the consideration of the Government
and definitely, the suggestions of the
hon. member will also be taken iato
consideration at that tim: and the
Bill will also be introduced in the

Parliament.

PROF. N.G. RANGA (Guntur) : They
say there is a loss of Rs. 400 crores. Is

it 80 ?
SHRI JANARDHANA POOJARY :

Sir, some Regional Rural Banks are
incurring losses, but the fact of the
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matter is this. We have to see the
objective for which it has b:en set up.
As I stated carlier, we are giving more
loans, even if th: deposit is Rs. 100,
All these factors uare there. In addi-
tion to that, the hon. member was
pleased to make a point stating that
something more should be given to the
employees. Th:n there will be a more
difficult position and ultimately, it may
lead to the closure of the banks aiso.
We should not go for that. The hon.
member also should cooperate with us
because it is meant for the wcaker
sections, We have to keep in mind
for which purpose we are doing this,
We are creating cmployment in the
rural areas and if more and more
services should be provided for the rural
folk, it will be better, I appeal (o the
hon. member to advise the rural bank
employees also to come forward with
dedication and commitment to serve
the rural folk. They are mostly margi-
nal and small farmers and they b:long
to the weaker classss as they work as
agricultural labourers.

MR. CHAIRMAN : There should be
the same pay for the same work.

SHRI JANARDHANA POOJARY
The State Government gives the same
salary and other service conditions. Sir,
you know the commitmeat we are
having.

PROF.N ARAIN CHAND PARASHAR
(Hamirpur) : The Minister has not
answered my basic point. I asked him
for the figures about the advances given
by the Gramin Bank vis-o-vis the
other baiks under DRI. That is very
important.

SHRI JANARDHANA POOJARY :
Under differential rate of interest, we
have so far given Rs. 444 crores from
commercial banks and regtonil rural
banks. To how many people; and how
many accounts arc there ? The numb:r
of persons is 42.95 lakhs Out of these,
499, goes to Scheduled Casles ani
Scheduled Tribes, The amount that is
given by this regional rural bank is
coming from the spoasoring Bank. They



431 Half-An-Hour
Discussion

are routing it through thc regional
rurzl bank, a#nd the sponsoring banks
are giving to the regional rural bank
at the rate of 2%. The regional rural
banks are giving it at the rafe
of 4%. We have to take into
consideration not only the regional
rural banks in the district. We have
in the district all the commercial banks,
including private and public sector

banks. The amount that is given s
Rs. 444 crores, as I bave already
stated.

Regarding the pcrcentage to be

given, the target is 19%. We have al-
ready given 1.17%. So, ia respect of
thc amount that is given by the RRBs,,
I will placc before the House the
figure that is available. Rs. 35.207
crores have been given to 36,44,344
persons.

MR. CHAIRMAN : You can supply
the figures to the hon. Member.

SHRI JANARDHANA POOJARY :
Subject to correction, whenI reply to
another Member, I will give the correct
figure.

[ Translation]
SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Chairman, Sir, the rural

banks have done a very Commendable
work in our country. If regional rural
banks had not bcen set up, then

commercial banks or nationalised
banks would not have been set up
in the desert areas. The  setting up

of regional rural banks in  areas which
are hardly accessible  hus  benefited
those arcas much. The urea of Jaisalmer
District is about 17,000 sq. miles and
according to the norms fixed by you
there must be one  bank cach fora
population of 17,000. The population
of our district is two and a  half lakhs
whereas its area is 17,000 sq.  miles.
In other words its arca is 38,000 sq. km
I wou!d like to know whether  keeping
in view the circumstanccs prevailing in
our area, Government propose to relax
the norms fixced for the whole country
in respect of our area. Ido not want
to say about my area alone. Do you
nronose to set up more brinches by re-
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laxing the norms fixed on an all India
baisis for all those plcces where the
population is less but the area is more ?

Secoudly, I would like to submit that
the rcgional rural banks have bzen set
up for providing help to the poor pcople
and the poor farmers. When I met the
Hon. Speaker to elicit further
information on this point, he put the
qQuesiton to me whether they were meant
for the poor people and or the rich
people. He isalso right. But in  his
reply the hon. Minister hus  said that
only those persons will be provided with
help whose income will be upto
Rs. 6,500. The rich persons can  make
alternate arrargements. Other wise the
marginal and small farmers may not be
able to takc advantage of them. The
arrangements made are  perfectly all
right. The Land Development  Banks
are not encouraging loans for  works
under I R.D.P. Ihave seen that
they hesilate to sanction even one loan
for any work under I.R.D.P.

Thirdly, I would like to say something
about the diffierential rates of interest.
Thesc banks are authorised to  give a
differcntal rate to cxtent of 1 per cent
only where as the nationalised bank can
give upto 1.7 per cent. I would  like to
know. Why one per cent has been
fixed ? The poor pcople live in the rural
arcas. They must be authorised to give 3
per cent what to speak of one par cent.

SHRI HARISH RAWAT (Almora):
Sir, I would like to know from the hon.
Minister  whcther it is proposed to
sponsor rural regional banks through the
lead bank in the district. Our experience
is that where there is a lead bank, they
say, the Bank of Buaroda, the woik of
sponsoring R.R.B. there is  heanded
over to the State Bank instead of that
bank, which leads to lack of coordin-
ation in sanctioning and  distributing

advances under R.L.D.P. and other
types of advances in the district. Under
this system, certain  areas  get benefit

whercas others  are deprived of  that
benefit. I would like to know whether
it is proposed to sponsor R.R.B. in
future through the rural lead bank ?
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Secondly, I do not plead that the pay
of R.R.B. employees may be increased
but I do plead that their promotional
avenues shouid be  madc better. They
have got no other means of promotion
at present.  So, I would  like to know
what steps are praoposed to be taken by
you to  increase their  promotional
avenues as it is not & tcmporary  issue.
It relates to their whole career.

Thirdly, Sir, I  weuld like to point
out that the cmployees appointed  in
R.R.B. are given inad:-quate  banking
training. I would like to  kinow the
duration for which they are bcing given
training at present. Afier training they
are posted in  different  bronches, I
demand that their  training peried may
be increased so that aft-r getting training
they may be able to  perform  the job
of disbursing loan etc. in various
branches.

The setting up of rural banks should
be purpose oriented. It scems that
wherever these banks  have  been
entrusted  with the  responsibility of
sponsoring R R.B., they have become
security-oriented  instead of purpose
oriented. Since you prepose  to  for-
mulate the licensing policy for the future,
I would like to point out that the existing
norms are very rigid due to which the

far off places, particularly the hilly
areas, where road and other  facilities

have not yct been made available, are not -

getting any benefit from R.R.B. I would
like to know whether  you propose to
relax the norms for the hilly areas while
formulating the new poticy.

[English]

SHRI CHINTAMANI JENA (Balasore)
I would like to ask the hon.  Minister
only one or two question. While replying

to Prof.  Parashar on the 19th April,
19835, the hon. Minister had mentioned
that the  beneficiarics in order  to get

loan from the RRB or  other facilitiss,
shnuld have an income of rot more than
Rs. 6,500 per year. In this connection
the Hon. Speiker also, on that day,
while Prof. Parashar was  putting the
supplementary, had observed onc  thing.
That alsc was replied partly by the hon.
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Minister. I want to ask one question.
Suppose one person, Mr. X has landed
property of 40 acves. If he has got three
or four sons, in the nam:of family
partition by mutual  understanding they
will divide the property into four or
five shares and by that their income,
individually, will be less than Rs. 6,000
per year or so So by one transaction
four persons will be eligible for the loan.
So, to avoid it what is the action taken
by the Ministry or the  Government to
prevent such division into four shares ?

Sccordly, another hon Member also
said that the scope for promotion is
less. I want to know about  that also.
The hon. Minister has already meantioned
that the transfer and promotion of the
staff of the RRB will be in  that parti-
cular district. But we have noticed in
the ficld that some, managers or other
staff member of RRB are  continuing in
one place for more than five, seven or
ten years, beciuse they are local people.
They have got some vested  interests to
continue. Apart from that there is
some  similarity  between the  bank
employces and other commercia! banks
and RRB. The local people are mostly
illiterate people, or they have no know-
ledge about banking business. With
their help these people are continuing
in one place. May I krnow from the
hon. Minister why their  transfer and
promot on ar: not made throught out the
State instead of staying in the lead
bank in a  particular  district. Their
transfer and  promotion etc. may bs
considered from that point of view.

*

Thirdly, while replying to the
question, the hon. Minister had cited
the example of Karnataka where the
investment is [ 90 against a  deposit of
100 I fully agree with the Minister but
when we are oaly  accommodating the
beneficiaries  who are small  marginal
farmers land ess labours we have to do
something for  them, as they have no
scope to make deposits. May I  know
from the hon. Minister whether  such
incidents are brought to his notice or his
Ministry ? Also there are som: RRBs
which are insisting on  deposits. That
is, unless certain ~ amount of  deposits
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are there they are not going to disperse
the loans. Isita fact ? Ifisa fact ?
that what is the remedy of it ?

We are accommodating rural artisans
as beneficiaries under IRDP and ERRP
in Orissa. But they cannot take the
benefit of  this scheme  because they
have no landed property to stand as
surety. Some of the rural banks insist
on deposit as well as surcty, In case
somebody docs not heve larded property,
he has to produce another person, who
has landcd property, to s'and as surety on
his behalf. Isita fact? If so, how
can the poor artisans who are landless
l.bourers, be accommodated and  bene-
fited under IRDP ?

SHRT JANARDHANA POOJARY :
The hon. Mcoember, Shri Parashar,
asked for the figiues of DRI loan given
by thc RRB. 1In the year 1984 an
amount of Rs. 5.26 crores was given by
RRB to 41157 accounts.

The hon. Mcmber, Shri Jain has said
that the rules  for opening of branches
in hilly, tribal and desert  arcas should
be relaxed.  Already  th reis  such a
tule.  While considering op:ning of
branches in such arecas, Reserve Bank
reluxes its rules. They  consider the
plight of the pcople, economic condition
of that area and ulso the developmental
cctivity.  After considering  them, they
grant licence for opening  of branches.
Hc  has made som:  suggestions.
D:finitely those  suggestions  will be
cot veyed to them.  For the information

of thc hon. Member 1 have asked the
Reserve Bank people to  listen to this
discussion. They are nothing all ycur

suggestions.  Definitcly I am  going to
give dircctions to take up  all  your
points and suggestions.

The RRB’s share in IRDP is 33 per
cent.  The hon. Mcmbers, Shri Rawat
and Shri Jena, also made cettain
suggcestions. They have  said that the
pcople at the RRB are taking securities
and also that they are not yiving loans
to the weaker  sections. Here I want
t> make it very clear to the RRB ond
also to the commercial banks that they
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dering loan applications from the weaker
sections. If they dcmand, action  will
be taken against those people. I request
hon, Member, Shri Parashar, to
advise the employees to help the  poor
people when they  come forward  for
assistance from  banks  whether it is
RRB or commercial bank.

18.24 hrs.

[SHRI SHARED DIGHI in the Chair)

Uncer IRDP or even under Differential
Rate of Interest, whether it is for the
priority sector or for the wecaker
section, no bank officer can demand =ny
deposit from  thesc classes for  giving
loan. Under the Differential - Rate of
Interest and also under  the IRDP  we
are touching the poorest =among the
poor people, those pcople who  do not
have clothes to wear, who do not have
two meals per day, who do not
have shelter.  In order to  lift  them
above the poverty line, weare giving
something to them and asking  them to
generate income out of it and then to
pay back. Commitment and cducation
isrequired amonrg the employecs,
whether it is Regional Rural Rank or
whether it is a commercial bank. Whea
thesc propie come to bank  for assist -
ance, these bank people  should work
with commitment and education. The
poor people in this countiy  hesitate to
go to the bank and got the assistance.
The atmospher: is not satisfactory irsidc
the banks. When the pcor people come
to the bank, the bank employees  think
that th:.y are the beggers and most of
the bank  employees do  not have the
mind to  talk to them also. What is
required today is guidance to that class.
They are illiterate people. They do not
know anything about bank. They do
not know even how to fill up the
forms. They do not know what
are the norms. They do not know
whether  the security s requircd.
Now the commitment is required from

the bank  employces to quide them
properly, to  love them. The bank
cmployees  should love  thess weaker

sections and they must tell them that o
security is required up to Rs. 5,000 for
productive purposes. Ualess this mcssage
is given to the weaker scctions, 1 do
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the Government can effectively implc-
ment this programme. I rcquest hon.
Member Shri Indrajit Gupta also that
when he went to Bangalore to attend
the bank cmployccs conference, he
should hiove made this point when there
was crit.cism against me for goirg to the
banks and telling the cmployces about
all these things. [ always give respect
to the hon. Membsr Shri  Indrajit
Gupta. If he would have given advice
to the bank cemploycces to help the
weaker sections with commitment, that
would have scrved somce pitposc.

I thiak, Sir, I have touched some of

the points.

MR. CHAIRMAN : Wc  will go to
the next item now, discussion under
rule 193, Shnn K. P. Unnikrishnan.

e . — c—

18.29 hrs.
DISCUSSION RE: ALLEGED
FRAUDS IN NATIONALISED

BANKS IN THEIR BRANCHES IN

INDIA AND ABROAD LEADING

TO LOSS OF HUNDREDS OF
CRORES OF RUPEES

[English)

SHiRI K. P. UNNIKRISHNAN
(Bad:-gara) : Mr. Chaiim :n, Sir, as one
who hud ardently advocated and fought
for the natiosa’isation of banking
iadustry in 60° s, ufter sixteen lorg
years I must confess to a fceling of dcecep
pain and anguizh and disappointment
at the dismal state of the nationalised
banking industry tcday. Although
thcre have been many achicvement like
considerable brar.ch cxpansion and
deposit mobilisation and also a percepti-
ble shift away from cailier urban bias
ar.d ncw lending priorities in scctors  like
agricuiture, small-scale industry, and
weaker sectio: s in general, but I have
honestly to admit today that the social
goals of nationalisation stitl remauin a
distant goal. Management norms in
nationalised bank have almost collapsed,
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ministerial and bureaucratic interfercnce
has increased and a permisgive enviro~
ment deliberately allowved to grow, and
training and disciplinc neglected. Frauds
are cver on the incrcase with disastrous
consz=qucnces. It is a frightening scen-
ario today. It is as though wanting to
subvert  and discredit the goals of
nitionalisation and nationalised banking
system and its larger social goals. They
have almost succeedcd at least in a
large mcasure. The truth is that these
bunks have been taken over by clques
who have climbed up to the top most
through the game of sycophancy while
the honest and competent exccutives
have been reduced to irrelevance in the
natiolalised sector. When sacial  goals
and purpose of nationalisation are lost
and side-tracked this is what happens.

We know the  story of ENI in Ttaly
which was nurtured and nourished by
Scnor Mathe. The moms=nt he disap-
peared, it was takcen over by cliques af
officers with  disistrous consequences.
This is not the first occasion when
nationalisation has done th's trick, but
we want to avoid it herc.

There are over 45,000 branches as
you know of the natioaalised banks
with deposits around Rs. 25.000 crores
as against the well entrenched money-
lenders, who—the Reserve Bank will
shyly admit —are around 30,000 while
the real number is muca more. Their
lending is about Rs. 45,000 crores on
cxorbilant ratcs fleccing the poor and
the ncedy.

With the Banking (Amendment) Act
which we passed in 19 84, this sector will
now go underground and will continue
to fleece the poor. The private banks,
as they arc also 'n fraud, following the
example of the nationalised banks and
the cooperative sector with few except-
ions in some States—whatcver the
Minister might say,—are in a total mess.
This is the outline of our banking
system today, the pivot of our national
economy. It is as though a mafia has
taken ovar mafia of these banks for
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for the benefit of highway robbers and
parasites of the Indian economy Rajinder
Sethia is only a symbole of this decline
and degcneration. The houschold sector,
the poor ortisan, the poor worker which
has helped us achicve remtrkable
growth rate during th=z last few years
with its  savings has also helpced the
nationalised banks to grow. If their
trust in nationalised banks is r.flected
in the growth rate of deposits therc has
been a paraliel growth in the ability of
the highway robbers like Sethia to
marnipulate the banking  system to  fill
their coffers with rare ingenuity;
unfortunately with  cliques of Bank
Managers and Exccutives, as
accomplices.

The dossiers of bank exccutives with
the CBI and the Central vigilance Com-
mission arc growing at an alarming rate,
more than, let us say othcr major public
ondurtakings, or the Railways and ths
Posts and Telegraphs. Between 1969
and 1984, Juring the post-nationalisa-
tion phase, thc numb:r of cases which
have attracted the attention of the Vigi-
lance Ddpirtments in the nationaliscd
banking sector has grown up to 1968,
In spite of this and in spite of numerous
recommendations of the CVC, the nation-
alised banks .nsnagements have refuscd
to wake up because there are wheels
within wheels ar.d cliques within cliques.
Like Borbourns they refuse to learn or
forgct anything of tho 1968 castes that
c*me to the attention of the Central
Vigi'ance Commiss:on there were 75)
casc «f # ab:sc of power, 439 cases of
undue favour, 257 cases of making usc
of false records, 197 cascs of misappro-
priation and so on, besides other forms
of fraud ond abuse of authori'y. Thesc
arc the crimes which hav:s been detec-
ted.

PROF. N.G. RANGA (Guntur) :
Published by whom ?

SHRI K P. UNNIKRISHNAN : The
Central Vigilaace Commission. 1 do not
want to mention any name;, bal accor-
ding to very reliable and dependable
sources in the Minis:ry and in the bank-
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ing industry only ten per cent of cases
arc detected out of which less than haif
arc pursucd and processed.

fHlow did this happen or how was it
allowed to happen 7 That is th: qics-
tion.

Here is a classic casc of abdiction of
crucial responsibility and authority by
the Department ¢f Binking ard the
Fin:ince Miristry and the Rescrve Bank
of India which is again prevented from
piaying its pivotal rolc. It is as though
these Minisiries and thc Rescerve Bank
of India hive adupted the posturc of
provarbial th ¢ce monkeyt—ard let down
the people and Parliament.

With the expansion of our internatio-
nal ttade, Iidian banks have madc a
half-hcarted aticmpt to cxplore the pos-
sibilitics of cxpanding their business
abroad. This meant opening up of new
foreign branches, and we have suceced. d
in opening around 150 branches. But
thc truth is, that we did not evolve pro-
per management rorms for the b:anches
abroad. With our ill-equipped persuonacl
sent .broad—more out of favour than
for their rezl worth and competence—
and conscquent fall in standards of per-
formance and intcgrity and functioning
in a wheelcr-dealer environment, insis-
tence on norms has totatly disappcared
Foolishly, we have allowel an arcna of
competition amorg Indian banks to
develop 23 in the U K. operating inde-
pendently of one another, with no efforts
at coordinztion, or crcdit intellig.nce
or client cvaluation. This has cost the
nationalised sector hcavily as in the
Scthia casc where (hree of these
diffcrent bank b:ranches together com-
mitted a colossal sum of 300 million
dollars in favour of onc single business
house and created an unprecedented
crisis for our banking system. The dcci-
sion to close down the office of the
Reserve Bank of India in London was
unforturate. On the contrary, if we
want spcedy bra ch cxpansion abroad,
then we should have at lcast threce or
four offices of the Reserve Bank abroud,
manncd by cxecutives of a high level,
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knowa for their integrity, of not less
than the Executive Director, to oversee
operations of the nationalised banks ab-
road. and coordinating with the Reserve
Bank of India and the Department of
Banking .

Qur experiecnce reveals that these
branches have operated with wids
powers, with the Head Office supzrvision
totally absent. Ar‘tracted naturally by
the high profitability of speculated and
volatile currency transactions' these banks
have gone amuck. Sethia case makes
a revcaling casc study. As early as
Dzacember 20. 1983. Mr., A. Ghosh,
Deputy Governor of thc Reserve Bank, in
his Seeret D.O. letter DBO No. CCSIC
C.747 10)—83 was warning Mr.
Sonalkar, Chairman of the Central
Bank of India about the enhanced limit
of credit given to ESAL Commodities
and its associates companies. without
any Head Office approval. It makes aa
intercsting reading.

PROF. N. G. RANGA : How much
the advance ?

SHRI K P. UNNIKRISHNAN : I
wlll just come to that.

I quote :

“Thus it will be observed that
between 1981 and 1982 the
total accomodation to the ESAL
Group increased from 9.56
million pounds to 34.5 million
pounds. Further, between 31st
Dececmber 1982 to 31st May
1983 the total of securities
(including cash deposits) registe-
red a marked decline from 16.31
million pounds to 6.03 million
pounds.”

And the letter weut on to say—I am
quoting from the lctter of Mr. Ghosh,
Deputy-Governor of the Reserve Bank.

SHRI SURESH KURUP (Kottayam) :
Wiil the Member lay it on the Table of
the House ?
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SHRI K P, UNNIKRISHNAN : Yes.
[Copy of No Lectiter placed in Library :
S LT. 1131/85].

I quote :

“The Deputy General Manager,
London, exceedcd even  the
powers of Chairman and Manag-
ing Director in allowing the
above facilities,”

But the Chairman remained mum. At
whose instance ? Was there any political
intervention at this stagc? Was any
meeting held at 1 Akbar Road, to
discuss this ? In spite of regular flow
of information relating to unauthorised
busiress entertaincd by the London
Office of the Central Bank through
office notes, memoranda etc., Mr.
Ghosh, Deputy Governor, RBI
records :

“No action has been taken to
regularise the position and
prevent extension of unauihorised
advances without proper security
by the London executive.”

And what is more alarming, the bank’s
statutory auditors in U.K. namely
Messrs Touche Rose & Co., had made
certain remarks in their rcports for the
years erded 31st Dccember, 1980 and
1981. And Deputy Governor of RBI
notes :

“These  reports had not been
placed bcefore the  Board of
Dircctors had no effec.ive follow-
up action was taken.”

And what is more shamcful, after all
this, the Chairman cven on 3 1st March,
1983 wrote a DO letter to the then
Additional Seccretary, Barkirg Division,
Ministry of Fincnce proposing continua-
tion of the services of Mr. Patankar,
The Board which could neither siand up
to its Chairman nor Mr. Pataukar, now
proven to be on the pay rol's of Selhia,
tbdicated its responsibility ard waited
for a Government’s reply and as usual,
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the Department of Bianking did not reply
to this letter. So, we find the spectacle
of a Chairman of the Bank turning into
a conspirator and the Board constituted
a8 they are with political favourites and
the Department »f Banking ailing in its
primary obligations as the loot goes on
of the poor depositors’ mon y and
subversion of the nationalised banking
system, What is more alarming,ing,
in spite of the facts being placed before
them on 30th May, 1983 the Banking
Department informally told the Chair-
moan that therec wou'd be no objection
to continue Mr, Patankar in his London
branch. The dste is important, 30th
May, 1983, Mr. Patankar had, how-
ever, retired from bank service to join
Sethia’s global operations on 31st May,
1983. If this is the anatomy of a
fraud, therc are so many other skeletons
in the cupboards of most of these
banks. Even in the Central Bank,
there was an carlier casc of fraud in its
Doha-Qatar branch of Rs 10 crores.
The Punjab Nutional’'s story is no
diffcrent.  (Imtrreuptions)

I do not have all the time. Y am
trying to reduce. But | must place
certain facts before the House.

In the South East Asia sector, the
Indian Ovecrseas Bank has been tradi-
tionally active. Led by the Indian
Overseas Bank, other nationalised banks
pumped in over 300 miltion dollars or
Rs. 350 crores and down the drain it
went. In Indonesia alone, the State
Bank of India put in about 190
million dollars in just 6  business
companies while banks continue to play
merrily with depositors’ money.

According to ‘The Week', in just oge
account, BT TEXMACOTAMAN
Synthetics, Indian Overseas Bank
advanced as much as 32 million dollars
out of a total of 62 million dollars
given by a consortium of Irdian buaks
for launching a synthetic yarn mill in
1979. The wmoney has not been
roalised.

In yect amother case of “‘Five-Star
Industries™ making  bed-sheets and

rnreee in the Minic vt nad fa sha koot
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terry-towels, Indian nationalised banks
advanced about 38 million dollars. In
“Gokak Indonesia”, IOB, Indian Bank,
Bank of Baroda, Ceniral Bark and the
Punjab National Bank together pumped
in 15 million dollars with hardly any
chance of recovery of these advances.
This company’s Chairman, Mr.
Khandwala, committed suicide recently
involved in a smuggling case. Prof.
Mampilli, formerly of the Indian
Institute of Management, Ahmedabad,
conducted 2 siudy of Texmaco Group
of Industries in 1980 and suggested that
the management control  of these
companies be taken over and some of
them sold ; but no action was taken.
The geme merrily continucs at the
expense of the poor depositor and sub-
version of the nationalised sector goes
on,

The story of the Tndian branches is no
better, whether of the Syndicate Bank
or the Union of India or the Central
Bank or the Allahabad Bank or the
Arndhra Bank or the Indian Overseas
Bank, thc banks which were once
renouned for their considerable expertise
and integrity of their officers and
soundness of their management. They
are in a shambles today with total loss of
direction and control.

The Syncicate Bank has become a
veritable bchive of cliques, ope cliquz
operating for the present Chairman Shri
Krishna Rao under the direction of
General Manager (Credit), Shri K.
Manmohan Shenoy, who is also the
Chief Vigilance Officer. I shall come
to that later on. Yet another clique is
supporting the former Chairman, Mr.
Raghupati, who was sacked and who
was sacked and who is still under the
CBI scrutiny, also Mr. K. Lakshmi
Naraycn,  General Manager. The
honest officers of the bank, who very
often, I kaow, run to Mr. Poojary and
who were runping earlier to Mr,
Pranab Mukeij.e, are pushed around in
this jockeying for conmtrol. This Bank
which had acquired a pride of place
ouce among the scheduled bankg—
thanks to the dynamic leadership _of
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the Pais of Manipal—is in a shambles
today.

There is a classic case of Mis,
Global Linkers, Amrit Industries and
Amrit  Refractorics of Delhi and
Gurgaon who were advanced Rs. 1.50
crores far in cxcess of the sanctioning
powers of the executives. In this case
the reputed Chartered Accountants of
Delhi, M/s. B. Goyal and Associates, at
the instance of the Bank, gave a detailed
report detecting the fraud and fixing the
responsibility and culpability on 4th
July, 1984. But the bank manage-
ment chose to ignore it and appointed
yet another Accountant who was paid
Rs. 2 lakhs in advance to whitewash the
whoule deal. In this Bank, the exe-
cutives whose actions arc mala fide are
switched overnight as officers in charge
of Vigilance or Inspection or they retire
‘with their booty and go secotfree.

Prof. Ranga is here ! he is one of the
veteran frecdom-fighters and leaders.
He knows the sacrifices that Dr.
Pattabhi Sitaramaiah had made ; apart
from being a greater patriot and a great
nationalist leader, he also founded the
great Andhra Bank. Now I am only
quoting one or two small instances. In
onc of these, the General Manager of
this Bank has advanced as much as
Rs. 5 crores to one M/s. National
Spices in Ernakulam; it is out of order
to the tune of Rs. 2.5 crores; and when
stocks were checked, there were no
stocks except for a few lakhs worth. 1
do not want to go into all these details.

In 1982, the CBI had recommended
prosecution of two officers of the Union
Bank of India whosc actions had resulted
in a fraud of Rs. 26 lakhs. Against the
advice of the CBI end the CVC, the
bank management decided only to
initiate departmental action rather than
criminal action against these officers.

One Allahabad Baank case of 1977
investigated by the CBI is equally inter-
esting. Th2 Bank accepted deposits of
Rs. 6.5 crores from a cooperative bank
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at an exorbitant rate of interest of 17.5
per ceant after paying a  brokerage
amounting to Rs. 1.22 lakhs to firms
owned by one of the Directors of the
coopcrative bank concerned and his
family memb.rs. At the same tim?:, the
Bank transferred Rs. 35.56 crores to
another scheduled bank at the rate of
13.5 per cent per year. In spite of
pressure from the CBI and the CVC, the
management reported to the CVC that
““threc of the four officers coacerned
have already retired and there was no
scope for filing a civil suit” and the case
was closed.

Sir, retirement is used as a ruse and
excuse to drop disciplinary action or
processing of cases against delinquent
executives and the CVC, in a report
submitted to this House, have repeatedly
beren saying to have the rules amendcd
80 that proccedings could be initicted
against an officer ¢ven  after retirement.
Three years have elapsed since this
recommendation of the CVC went to the
Government in the Decepartment of
Banking. The proposal is probably
gathering dust in the shclves of the
Banking Department.

The internal control systems of the
banks, that is, the internal audit, inspec-
tion and scrutiny of the periodical
reports, are almost compromised to-day
in the rationalised banks. In the context
of the limitless possibilities of branch
expansion, internal control system are of
paramount importance if npationalised
banking is to survive. It is tragic and
highly deplorable that it has become a
regular  feature of the management
practices of the banks to recruit default-
ing offic.rs for their inspection and
vigilance staff. I warn the Minister
to do a casc study on this as to who
are oa the vigilance and inspcction in
the nationalised undertakings so that
he can satisfy himself whether my
charge to-day is correct or not. You
will find 807 of them are pcople who
are guilty and are in collusion. That
is why I said earlier that they have
been taken over by cliques. This game
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of favourites must stop if the banking
systcm is to be cleansed of the frauds
and parasites. The Finance Ministry
and the RBI must immediately examine
the feasibility for an indcpendent
autonomous agency of combined cadre
of officers drawn from different nationa-
lised banks known for their record of
competence and integrity, to be deputed
for audit and inspection and dctection
of frauds with enough levers of control,

Credit intelligence of the uationalised
banking system has been woefully in-
adequate. In the United States and UK
there are specialised credit investigation
agencies, collecting and d.sscminating
credit information. A Credit Intelli-
gence Bureau has to be established at
the ear liest under the supervision of the
Reserve Bank, fully computer sed. Here
I am preparcd to go along with you,
Mr. Poojary, in computerisation. It is
for the Banking Department to consider
the form and structure of this organisa-
tion, whether it should be a statutory
corporation or some other form. As the
Banking Commission has pointed out—
it is not only my suggestion, but some-
thing similar was recommended by the
Banking Commission—that the burcau
should be statutorily armed to collect
information and disscminate the same to
the banks and other financial institutions
and it should be fully computerised to
enter the uptodate data of companies
and clients and prepare dossiers and
carry on research and evolve a uriform
system of assessing the credit-worthiness
and credit rating, and for scrutiny of
advance propaosals speedily and effecti-
vely.

The Banking Department, I regret to
say, has bzen ¢cvading its responsibilities
to this House far, fir too long. In 1980
they sought nationalisation of the
Andhra Bank and 5 or b other banks
and naw the Banking Department and
the Reserve Bank have declarcd mora-
torium on the Bank of Cochin and two
other Banks. The Bank of Cochin is
now to be integrated with the Syndicute
Bank. As one who had sought stern
_..ction against the crriug»Banl.: of Cochin

eemirent in the Minie'ry aad in tha Lot
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as early us 1982 in a letter I wrote to
the then Governor of Reserve Bank, Mr
Manmohan Singh, may I ask whose
misdemeanour is greater ? That of the
Syndicate Bank or the Bank of Cochin ?
flow do you expcct the depositors of
tne Bank of Cochin to have confidence
in the Syndicate Bank management ? [
would like the Miuister to answer this—
whether the proposal to integrate this
Bonk with the Syndicate Buank has been
finaliy decided upon.

The infectious cxample of the nation-
alised banks it appear—I thought and I
hoped that it would be the other way
round—has spread to thc minor sector
banking, the private banks. The Bank
of Cochin falls in this catcgory. But if
only the Rcserve Bank had taken action
in 1981-82, based on the inspection re-
ports, this situation would not have
arisen.

Therefore, the gravaman of my charge
to-duy is that this government has given
up the social goals and basic assumptions
of nationalisation of banking and allo®
wed it to be turned into a pasture for
fortune scekers and free-booters, out to
make a pile at the expense of the people
at large. Your concern for the small
man, Mr. Poojary, I have always appre-
ciated. But it should not bcgin and
end with loan melas when the ground is
slipping from your feet, and the nation-
alised banking scctor faces its gravest
hour of trial.

[Translation)

DR. .G S. RAJHANS (Jhanjharpur) :
Mr. Chairman, Sir, first of all I could
like to read a news item that had ap~
pcared in yesterday’s “Economic Times™
published from Calcutta. It says—

[English]

“Lakshmi Commercial Bank—Depo-
sitors are panicky— Calcutta—May 15.

About 15,000 depositors, most of
them small scale industrialists
and traders in Calculta are panie-
stricken following the decision of
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the Union Government to dec-
lare the moratorium on payments
by Lakshmi Commercial Bank
Limited for a period of four
months with effect from April
17, this year.”

[Translation]

Recenily, a good amount of discus-
sion has taken place on the flakshmi
Commercial Bank. B:fore proceeding
further 1 would like 10 point out to the
hon. Member that in the discussion that
to the place in Rajya Sabha a few days
back it was said that a Congress M.P.
was the Director of Lakshmi Commer-
cial Bank. Is ittrue ? Secondiy, 1
would like to know whether talks are
underway to merge t'e Lakshmi Com-
mercial Bank with a nationalised bank,
and if, so, why.

Sir, in our country the bank frauds have
assumed alarming proportions with the
result that thc common people have
last faith in the nationalised banks, I
remember the day when Shrimati Irdira
Gandhi nationalised the banks in 1969.
The peop'e had a lot of expectations
from them. After that the banks have
played and are playing a vital role in
the economic development of the
country. But there is no doubt that
many officers of the nationalised and
scheduled banks have indulged in mis-
appropriating crores of rupees of the
banks in connivance with certain people.
I would like to ask who pays for the
frauds and losses in the banks ? It goes
from the tax-payer’s pocket. There is not
the case of Rajendra Sethia only. There
are many people in our country like
Rajendra Sethia. The oaly difference is
that his case has come to light. Other
cases have not come to light. T would
like to urge the hon. Mirister to fur-
nishd  deatailed information in this
House abcut the basic frauds committed
in this couatry during the last 6
months. For example, I would like to
narrate a very interesting inc'dent that
took place in a nationalised bank in
Chandigarh last moath. The General
Manager of the said bank, though I

e e Ll ot disclose it gigger than _the “Ardh Satya case can
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instead receipts for bogus fixed deposits
to the tuae of Rs. 84,000 in the names
of his three nieces. After two days
they came to the bank with the fixed
deposit receipts and they were given a
loan of Rs 75 thousand aga nst that. It
happened not only in Chandigarh, but
it happened at Aligarh and other places
also, An incident has taken place in
Jubalpur aiso. When the case was de-
tected the bank officer said that their
draft book had been misplaced. False
drafts were prepared in Jabalpur bank
and they wore deposited in many banks
in the country. With great difficulty the
case was detected, The bank suffered a
loss of lakhs of rupees in it. Benamidepo=
sits and benami advances have become
the order of the day in the nationalised
banks. The number of such cases is not
decreasing. A more serious thing is de-
veloping towards which you might have
paid attention. This thing had appeared
in the press also. It is not known how
it has been bashed up. Ram Bahadur
Rai was found dead in Ram Manohar
Lohia Hospital. The poor fellow had
come here from Azamgath for employ-
ment. When he came out of the Emp-
loyment Exchange, he happened to meet
certain persons, who assured him that
they would provide him with employ-
ment. They told him that his only job
would be to encash cheque from the
bank. The pcople of that gang used to
issuc bogus cheques and get them en-
cashed from the bank. One day Ram
Bahadur Rai was arrested. The people
of that gang thought that he would
disclose their names. Jt is not known
how Ram Bahadur Rai was kidnapped,
Later on his dead body was found. It
is also not known how this case has
beer hushed up. Hundreds of young per-
sons like him come to Delhi, Calcutta
and Madras and they fall a prey to such
gangs. A report had appeared in the
press. You might have seen that the
police officers in Bompay were in collu-
sion with the under world criminals.
It had rocked the entire country. The
story of the film ‘Ardh Satya’ recveals
not only half t-uth but naked truth. If
the hon. Minister gets the matter inves-
tigated, frauds which are ten times
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be defccted. It will be in the intercst
of both the country and the society to
unzarth all these frauds. I would not
like to say much in this respect. An
I.A.S. Officer has found in Aligach that
hardly 20 per cent of the total amount
spent o1 implcmentation of the 20-
point prog-amme has b:en given to the
poor. Therest 80 p:r cent of the
amount has been pockcted by the bank
officers in collusion with certain pcople.
Such incidents are not taking pl.ce in
Aligarh or Azamgarh only but are taking
place throughout the ¢ uitey. It will
be in the interest of the counitry to pay
altention towards it as carly as possi-
ble.

*¥*SHHRI P. APPALANARASIMHAN
(Anukapalii) : Mr. Chairman, Sii, T
want to bring to your notice the fraudu-
lent transaclions by somc nationalised
banks which have taken place in Andhra
Prad:sh and cspecially in my district of
Visakhapatnam. Many Hon. Member
who have spok n ox the subject have
alrcady covered a lot of ground. Shri
Uanikrishnan sporke in  depth  about
the fraudulent transactions which are
taking p'acc in the vationalised banks
today. Our late Prime Minister, Shri-
mati Indira Gandhi nationalised the
barks with a d:fin'te pu pas: to serve
the poor, the weaker, and other n:glec-
ted sections of our socicy. She had
many hopcs when she nationalised the
banks  But uifortunately all her hopes
are belied now  Now thase banks have
bec>me the haven for corruption and
fraud. I wait to tell you how these
banks have become the breelding grouids
for corruption. The officials of these
banks while granting loans for hotels,
irdustries, lorries, buses etc. Kecp
their own intcrest in their mind. There
are cases whe:e the persons draw loans
fiom morc thin oae bank a-d dis\ppear.
In such cases th: bink officials allow
the persons wio hive taken loan to go
scot frce and catch hold of the surities.
The property of suitics will be attached
and nuctionud in order tc realise the
loan amount. The person who draws
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loan is let off without any punishment
while an innocent person who stands as
surity is being caught. This is how our
banks ure functio iing today. Such cases
are many. The bank officials are com-
mitting fraud in many ways. There are
many cases where the Date column is
not filled while advancing the loans, This
they do, in order to avoid the expiry of
the date. This gives th* scope for many
manipulations. 1 am bringing this fact
to your notice, Mr. Minister, so that you
may take steps to remedy it. There are
many cises where the persons who have
b:en granted loans by nationalised banks,
declare themsel.es as paupcers so as to
avoid repayment These very people
acquire properties in the name of their

w.ves, kith and kin.  Thus the amount

is no! only lost as far as the binks are
corcerned, but also not scrving the pro-
gress in our cconomy in any way. It is
only enriching ccrtain people who com-
mit frauds. Again, in thesc cases only
the surities are caught. The bank offi-
ciils have no qualms of conscience while
advancing huge loans to rich people,
they have no money for the disburse-
mcat of loans to small farmers and other
weaker sections of the society. When the
small farmers and other weaker sections
of the society approach banks for some
loan, their request will be turncd down

on the plea that they have no surity.
Such is the functioning of the nationali-
sed banks. Aajiother incident ] want to

bring to your notice. There is a person

in Vijag. He wanted to run a poultry
farm. Hec hipoened to be a near rela-
tion of a bark official. Within no time
and without complying with the rules
and regulations he securcd a loan of
Rs. 10 Iakhs from the bink and disap-
peared. The only action that the bank
has taken in this case is that they trans-
ferred the agent to some other place. It

shows how callous and lukewarm the

banks arc against their erring officials.

Here transfer of such corrupt officials

won't do. There must be a stringent
punishment for them. Sir, the Reserve
Bink of India takes a serious view when
the states go in for overdraft when their
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position is very tight. RBI has not
allowed overdraft by States in many
cases. The States request for the over
draft of only a fcw hundred crores. But
in the case of frauds amounting to thou-
sands of crores of rupces, thc RBI offi-
cials just ignore them.

They keep silent when loans worth
thousands of crorcs arc granted to some
capitalists and other influcatitl pecople
who arc not eligible for such loans at
all. There are miny such cases which
have occurred in Visakhapatnam district.
Sir, banks advance loans for sctting up
new industries When the amount is not
repaid they attach the property and auc-
tion it in order to recover the amount.
But what is happening now is that some
bank officers tuke away the parts of the
machinery and auvction the remaining
useless parts.  In these cases also the
barks attach thc propertics of the suri-
ties. All these frauds arc taking place
in our banks with the active connivance
of corrup: bank off.cials. Sir, unless
thc Government takes stringent m :isures
very urgently it would bs very difficult
to put them back on the rails. I hope,
the Hon. Minister will take necesiary
steps in this direction. The Govern-
ment should punish the bink officials
~who are corrupt. They should not be
let off under any circumstances. Sir,
there are some morc cases in Visakha-
patnam district, wherc the signatures of
the deceased were forged. Some of
such cases are ponding before various
courts. Even the heirs of the deceased
are wilfully invy!ved by forged signatu-
res. I hope, the Hon, Minister will take
note of it. Sir, these nationalised banks
are of no use at all to the poor. They
cater to the needs of only the rich. These
binks act according to the whims and
fancies of the capitaiists and the rich.
These banks are beig run according the
wishes of their officials. Hurdreds of
crores of rupecs is being lost through
the fraudulent transactions of bank offi-
cers. So, Sir, kindly ponder over the
matter. Take concrete steps If these
officers are aliowed to go unpuaished, if
their activitics are not checked in time,
the entire economy would be in sham-
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bles. How can the RBI which refuses a
hundred or two hundred crore rupeces
over draft, can allow the nationalised
banks to misuse or swinlle thousands of
crores of rupees. Unless you keep
these corrupt officials in check, you can
not control th: fraudu'ent practices of
those binks. The Hon. Finance Minis-
ter is very much here, 1 tried to bring
all these fraudulent activities to  his
notice. I hope, hc will go through all
such cascs personally and tek: appropri-
ate action. Or a Committee can be
appointed to go deep into the functioning
of these banks. Their recommenda-
tions be studicd thorouzhly and imple-
mented, Then only, I fe:l, Sir, such

malpractices of the banks will com2 to

an ¢ d. I hope thc Hon. Minister will

take note of my suggestion. Sir, thank-

ing you for giving mc this opportunity,

I conclude.

[ Eng lish]

SHRI SAIFUDDIN CHOWDHURY
(Katwa) ¢ Much has ‘b:cn sooken till
now, T want to confine mysclf to certain
aspects.

To-day, we have 28 nationaliz:d banks
controlling the overwhelming majority
of the binking industry. Nationtiliza-
tion was d.ne to prom>le ecanomic
growth, and to achieve the aim of dis-
tributive justice. There is no doubt that
nutionalization of the baqks had contri-
buted its bit to thc declared objectives,
but the painful thing is the growing
frauds in nationalizcd banks, and the
dishonest practices by the higher-ups
among th> bank officials, That is grow-
ing very much, against all the declared
objectives, and is uandermining and sub-
verting the nationilized bauking sector.

In a reply given by the Government in
the other House oa 2Gth March 1985,
it has pcen stated that frauds are increa-
sing. In 1981, the number of cases of
of frauds was 1891, in 1982 it was
20685, and in 1933 it was 2365. About
the amount involved, Goverament stated
that in 1981 it was Rs. 2034.21 lakhs
and in 1983, Rs. 2961.58 lakhs,
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This is not the whole picture. There
are more cases which are not revealed.
Govcernmert has given a definition to
fraud. Government says that fraud
generally covers instances of misrcpre-
sentation, breach of trust, manipulation
of books of account, fraudulent encash-
ment of cheques, drafts 2rd bjlls of ex-
change, unauthoriz:d handiing of secu-
rities charged to bunks, misfeagence, em-
bezzlemsnt, theft, misappropriation of
funds, conversion of property, cheating
shortages, irregularities ctc.

Wece all know this. We arc not dis-
cussing anything new. [do not kaow
whether the hon. Membzr Mr, Uanikri-
shnan referrcd to that, viz. (o the
very famous Nagarwalla case.  In
that .case, Rs. 60 lakhs were taken
away from the Statc Bank. I am not
going into the d._tais of i, but what we
found was that onc telephone ca'l from
the Prime Minister’s house went to  the
Chicf Cashier, and hec took that money
from tic box in the strong room  That
is th: allegation. I am not going into
the mecrits of it, but the point is that
the mind of the higher-ups in the bank-
ing sccior is so acting to the particular
voice of people in ruling circles, that
when that voice is heard, th:y do not
cons'der other things. Even without
signing the voucher, he took away Rs. 60
lakhs.

(Interruptions)

AN HON. MEMBER :It was His
Master’s Voice.

SHRI SAIFUDDIN CHOWDHURY :
It was Her Majesty’s Voice then.

We all know abrut it. T am not going
into details. Rcceatly, many startling
revelations have been made abou! th:
Sethia case, which has already b:cn
spoken about.

Now there is another. case which has
‘¢ome in the papers. I think you have
also scen it. It concerns the boune of
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the Canara Bank at Colabi, Bombay.
One fuke company, viz. Intercorp Asso-
ciates hus drawn out of this branch,
moncy amounting to Rs. 3 crores, For
this, they, submitied fake bills to the
Bank which discounted the sam: without
verifying the antecedents, credit-worthi.
ness and repiyment capacity against the
loan. Rcpoits indicate that there is
cormplic.ly bstween high level bank offi-
cials and the swindlers. Now, how did
this happen ? What is the gu'deline
under which big officials act in this
nationalised banking sector ? About
Scthias cisce, it is not your government
that camc of its own and took action
again~t all those three Chairmaa, but
when everything got revealed, then you
came and did it. How did they dare to
do it without somecone in the higher
ccheloa of the ruling circle directing and
cacruraging they just cannot do it. Then
it is duc to the complecity of the ruling
circle with thesc pcopic that is making
all these frauds possible in the nationae
lised banking sector.

There is one instance with m: about
Andira Bank. Here the bank has been
cheated ard frauded by a company
nam:ly Progr:ssive Construction Private
Ltd.,, Hyderabad. Its Director was a
leading Congress I leader of Andhra
Pradesh.

**He became Director of Andhra
Bank in 1982. After that he resigned
from the bank but has high stakes in the
company and his near and dear men are
shrreholders.

Apart from drawing from the Andhra
Bank this company has drawa advances
from the Reserve Bank (Saifabad Branch
Hydorabad) about Rs. 2 crores aad
offering the same assets as account it
has rcceived advances to the tune of
Rs. 6 crores from various departments of
Mudiaya Pradesh, Uttar Pradesh and
Central Bank. In addition to this, this
group of company securcd loans from
other nationalised banks like State Bank
of I[adia, Bink of M harashtra, Banks
of Baroda. Syndicate Bank. Cornoration
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Bank and IDBI repeating samec assets as
sccutity. What have you to tell about
these things ? This i8 a clear proof how
people of the ruling party are encoura-
ging and taking active part in all these
things. This is my charge and you have
to refute it. What I have said, if it is
not all true, I will be very happy, but
the Minister has to come out and tell
us about it,

(Interruptions)

PROF. N. G. RANGA If you
don’t bring in politics, then we can
understand it.

SHRI SAIFUDDIN CHOWDHURY :
Without politics, ther: cannot be any
scandal. Either there can not be any
scandal or these scandals car be pre-
vented if there is a good politics.

Among the many companics floated
by the hon. gentleman whose name I
do not want to tell to my colleague,
the Director of one such company is
the son of an hon, Ministcr of the
Union Cabinct now. I want the govern-
ment to reveal the tiuth. What is the
policy of the Government regarding
appointment of people in the Board of
Directors or as Chairmen 7 How many
politically known people are thcre as
Chairmen of the different branches or
in the Board <f Directors in the
nationalised banks ? Are you going to
put a ban on politically known people
for this ? I want the Governmecrt to
enquire into these two things. There
is another instance given by Mr. Suresh
Kurup. T can give this to you Mr.
Poojary. Dhanalakshmi Bank is a
Schedulee Bark., They are also . doing
like this.

And one gentlcman there gave ficti-
tious Joans to fictitious pcople amount-
ing to about Rs. 12 crores,

(Interruption-)

If the na‘ionali.ed sector is so scan-
dalous and scandaliscd due to c¢ertain

ill—iaflueace then we should locate
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what is the influcnce. Now we have a
private minded Government. You are
all nationalised Government, you are
all full of privatees and al! that,

(Interruptions)

Now, I waat to kao>w whether you
can rcveal the truth or not ubout so
many scandal which have came to the
notice of the peoplc, wh:ther you are
going to accept the suggestions made
by Shri Uanikrishnan and you are tak-
ing some measures, institute an ioquiry
to reveal the truth and dispel the appre-
hensions and misgivings that arc there
in the minds of the public of the country.
That is all what I have to say. [ think
the hon. Minister will congider these
ponts and come out with concrete
replies.

[Translation)

SHRI HARISH RAWAT (Almora):
Mr. Chairman, sir, when the hon.
Member, Shri  Unnikrishnan of the
Opposition initiated this debate, I was
hoping that some suggestions would
come from our friends in the Opposttion,
because the banking industry is not
exclusively their concern alone, but
we arc cqually concerned with it. None
of the Opposition Members has showa
any enthusiasm in suggesling improve-
ments in the working of banks, whereas
cven the Minister incharge of Banks
himself has not lagged behind in this
respect. The submissions of the hon.
Member Shri Chowdhury have pained
me a lot. He has tried to coavert the
entire debate iato allegations and
counter allegations. But, I am not going
to take inspiration from what he has
said, I waat to make some submissions
to the hon. Minister through you.

When the banks were nationalised,
the people were full of enthusiasm and
zzst and the banks had also fulfilled
the hopes are aspirations of the people
t0 some extent. But, it seems that
gradually some how or the other, a
lobby has #:en formed in each of the
28 nmation:liszd baiks—the lobby of
vested interests. Thev have becoma so
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influential that they are able to got each
and everything done. These do not
include your ordinary employces, they
are your Bank Managers, Scnior
officers and the people belonging to the
upper class who have their dealings
with the banks, they are also in conni-
vance with them. Therefore, the frauds
being committed in the banks cannot
be committed without the connivance of
thc bank officials in one way or the
other. The situation today has worscned
to this cxtent that the contigion has
spread even in the branches of the banks
abroad what to talk of those inside the
country. Therefore, a challenge has been
posed to Govcrnment. The impression
which was created among the people
about banks afier Bank’s Nationalisation
shou'!d once again be re-affirmed.

The banks huve their own vigilance
cells, but I do not know how vigilant
they arc. The hon. Member, Shri
Unnikrishnan has just now given figures
in this regard and I do not want to
repeat them. But, T would certainly like
to say that in spite of giving repeated
assurancces in Parliament that the Reserve
Bank has been cautioned, that we are
making the law more stringent, that
prompt action is being taken to check
1t, the cases of fraud are increasing. The
involvement of officials has increased and
so has the amount involved in these
frauds. No big people hove come into
the dragact, but only petty officials have
been caught. Tne Scthia affair is the
first case in which action at top level is
being taken. This is a symbol of your
Government’s awakening. But, at the
same time; there are other banks where
. such frauds have taken place. You
should look into them.

We find that the traders in connivance
with the bank officials manage to get
the rotten goods hypothccated to the
bank and get loans against them. They
get such standard goods pi.dged with
the bank. Thereafter the trader with-
draws from the scene and the godown
is placed under the lock of the bank.
Wheu the godown is opaned, :t comes to
light that the goods wcre rotten. In the
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meantime, the employees involved retire
and no action can be taken against
them. Sometimes the documents on the
bank of which loan are given arc fouad
invalid and have no legal standing. The
banks give loan against false bills and
that loan is not recovered subsequently.
All types of business tricks are used. Till
now, Natwar Lal topp>d the list of
frauds, but I do not know how many
Niutwar Lals are there in the banks. How
will you apprehend this army of Natwar
Lals with the existing laws, and how will
you check them ?

If you start doing some work by
making some banks us targets, kceping
in view the frauds being committed in the
bansks in thecountry, perhaps, the num-
‘ber of cases of fraud will come down,
but, what will happen in respect of the
foreign branches which are for away
from direct control, because any infor=
mation in their respect cannot come to
you casily. There arc banks where
internal audit is not donc. Thcre arc
some forcign banks which have their
own audit system. If you want, you
yourself can have information from the
Reserve Bank. We have read in the
newspapers that there are banks which
have not got their accounts audited for
the last 5 to 7 years. When their inter-
nal audit has not been done, how will
you get information ? I would like to
request you (o strengthen the audit
systcm in the banks. There should be a
p:rmanent commission attached to each
bank which should exclusively see th:sc
matters. I should do the monitoring of
advances and look into the irregularities
committed therein.

Today, the difficulty is not confined
only to big advances and frauds with
big businessmen. Therc is another
major problem which bothers the entire
country and, I think, it also bothers
you. I am referring to the beha.ior of
bink employees with the common man.
The rest of the things have been pointed
out by Shri Unnikrishnan, but the frauds
which are being committed by the bank
employees on your own schemes and
national programmes should also be
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taken note of Mr. Poojary when you
say here in anguish that the employees
all indulging in the type of bungling,
that your instructions are not being
followed our sympathies are with you.
We appreciate the hard work you do.
But, it will not help if you address us;
if you and we go on addressing one
another, it is going to be of no use The
need of the hour s to address the
Reserve Bank officers, the offices of your
Ministry. Tell them to find a solution.
You have made provision for a loan of
Rs. 25000 under the Self Employment
Guarantee Scheme, but how far is it
being implemented ? They recommend
and these recommendations go to the
bank, still, those seeking loan have to
take two to thrce rounds to the bank.
The officers of the bank bargsin with
the borrower and you can guess the
amount that would have been disbursed
after such bargaining. Perhaps, three

19.30 hrs.

[MR. DEPUTY SPEAKER in the
Chair)

would not be even five per ceat people
about whom we could say for certain
that they get the exact amount sanc-
tioned for their project. The number of
such people is very smali. The banks are
playing a fraud on the Government
policies and the national programmes.
You will have to take firm steps to
check it. We do not say that you
interfere in the matters of transfer ete.,
but you should see to these cases on
which rests the success of the pro-
grammes aimed at thc emancipation of
the poor in the country. I thank Shri
Unnikrishnan for ranoy discussion in
the House. At the same time, I would
like to tell my fiiend Shri Choudhury
that he should not think that he alone is
worried, we are also worried. The only
difference is that we are in a position to
advise the bank employees. The people
of your party are occupying various
posts in the Union of Bank Employecs.
I only want to tell him that they should
advise the office bearers of the Union so
that the national programmes could be
implemented properly.

VAISAKHA 27, 1907 (SAKA)

India and Abroad 482
Leading to Loss of
Hundreds of Crores

of Rupees

[ English]

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Mr. Deputy Sycaker, Sir, I do
not want to traverse the grounds that
have already been covered by my collea-
gues led by Shri Unnikrashnan Ji, nor
do I want to refer to the many new
directions that have to be initiated with
a view to rcgulating the functioning of
banking system in our country. But
I would like to take this opportunity to
draw the attention of the Governmant
and the Housc to the doings of one
company in Andhra Pradesh.

This House had earlier discussed the
scandalous manner in which Mr. R jinder
Sethia could swindle the bank funds to
the tune of hundreds of crores. It is
not onc Sethia, there are many Sethias.
And I will refer to one such Sethia, I
will not refer to mony. There is one
company known as Progressive Constru-
ctions Private Limited, Hyderabad. I
will refer to a few fac's and figures. [
am r ally pleascd with the specch made
by Shri Rawat. He did appeal to us not
to approach the subjezt in o« partisan
spirit. I completely endorse his line.
This is not an issue which is concerned
with any party. According to th:
balance sheet shown by this company to
the Income-tax Department, as on
30-6-1984, the valuc of the ass:ts of
the company was Rs. 2.477 crores But
the charges registered in the Registrar of
Companies, Hyderabad show that the
value of the fixod assets of the company
is of the order of Rs. 7.52 crores. The
wide gap between the record of the
Income-tax Dezpartment and that of the
Registrar of Companies is there for
everybody to see.

It is further interesting t» note that
the same assets of the company were
offered to various nationalised banks,
such as, the Andhra Bank, the Cor-
poration Bank, the Reserv: Baark of
India, IDBI, Indian Bank Syndicate
Bank, Bank of Bairoda, Bink of
Maharashtra, and various departments
of Madhya Pradesh Government, as
security assessed at a value of Rs. 1.2
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or odd crores. In securing all these
loans and advences, I nced not say how
all the fundamental bank regulations
were violated. So, s aga'nst the asscts
of Rs. 2.477 crores shown to the
Income-Tax Dcpartment, the loans that
have been secured from the institutions
1 have referred to are of the order of
Rs. 18.4 crores. How did that happen ?

Now, I refer to a little of the corres-
pondence that went on within the banks
about these deals. The General Manager
of Andhra Bank, ** in a letter
bearing No. 6(66) 16/4308  datcd
23-8-1982 to Sultun Bazar Branch
remarked the total vaiue of sccurities
pledged by the company was observed
to be Rs. 155 lakhs as per the state-
ment submitted by the Bank branch. On
scrutiny it was found that the sccuritics
had been highly inflated. It was an
observation made by the Bank Officer on
record.

The machincry aand fixed asscts of the
company Wwere hypothicated simul-
tancously to various institutions. Some
of the properties sold away earlier had
also been hypothicated.

I may now refer to the quarters and
fiats of the Mayur Apartment valued at
Rs. 1.23 crores pledged to Andhra Bank.
These had been sold away one year
earlier,

Another method that the company
adopted was to float about forty sister
concerns in which the Directors of the
main companics figured as sharcholders
Partners. The sister concerns drew
huge amounts on the basis of fake bills
and fictitious properties. I am not
saying this. The fact of fake Bills was
referred to by a Bink Officcr in an
officials communication. According to
the RBI inspection Report as on
30-6-1980, M/s. Yuva Bharati Chemicals,
which is one of the sister concerns of
M/s. Progressive Constructions Limited
reported the manner in which supply
bills drawn on private parties had been
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purchased without confirmation. While
referring to the ten Bills purchased
betwecn Septcmber 1980 and January
1981 it said that oae of the drawees not
only denied the receipts of the matcrials,
but also the bills were fake.

I will now rcfer to the manner in
which various cheques were discounted
without adjustments. I will refer to
concrete cases. One **

MR. DEPUTY SPEAKER : Mr.
Jaipal Reddy, pleasc be bricf. You can
bring all these details to the notice of
the Minister. Take some cxamples, but
not details. There are other Members
also participating in this.

(Interruptions)

SHRI S. JAIPAL REDDY :I am
merely referrirg to some facts.

SHRI NARAIN CHOUBEY
(Midnapore) : As soon as the Minister
told you somcthing, you are coming
out with this,

MR. DEPUTY SPEAKER: He merely
asked when it is going to end because
dinner is also to be served.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : I did not speak anything to
the Deputy-Speaker. I do wish to point
out to the hon. Mcmbers that I do not
want them to stop at any poiat or om
anything, but in the course of the
discussions, Members take too many
individual cases. That will take lot of
tim:. That is the problem. This should
be seen. [ am leaving it to you. I am
not interfering at all. And secondly,
(Interruptions). 1 am not interfering,
Mr. Reddy. I assure you that I have
not said a word at all about it, I am not
interested in shortening the debate, I
am only int rested that this debate
should take place, after that you shouid
take your food and go home. There is
some problem of transport also which I

"
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am trying to solve. This is not to
interrupt you in your debate.

(fnrerruptions)

MR. DEPUTY SPEAKFR : Mr.
Reddy, I tell you, and many Mcmbcrs
would have noticed, that 1 give more
time to everybody. In your casc also
there is no problem. Bit when we are
following certain norms according to the
Party....

SHRI S. JAIPAL REDDY : Be
generous in giving time.

MR. DEPUTY SPEAKER : That is
why I am requesting you to be bricf.

SHRI S. JAIPAL REDDY : Sir, now
I want all the Mcmbers to listen to this.

MR. DEPUTY SPEAKER : Evcry-
body is listening. Don’t worry. You
address me.

(Interruptions)

SHRI S. JAIPAL REDDY : Onc
cheque issued by one % on 11-1-82
was purchased by the State Bank of
India branch for Rs. 50,000....

MR. DEPUTY SPEAKER : Are you
expecting the Minister to reply to all
the individual cases 7 It is diflicult.

SHRI S. JAIPAL REDDY: 1
am not expectirg him to reply to all
individuzl cases. 1 am meiely drawing
his attention to them so that he can
reply generally with regard to them. The
Minister of State in the Ministry of
Finance (Shri Janardhana Poojary):
Sir, this is Parliament. The hon. scnior
Members are aiso there. The question
is whether we van convert the Parlia-
ment into a forum to discuss individual
cases. After all, the digaity and deco-
rum of Parliamcnt is  involved.
(nterruptions). Whatever refereaces the
hon. Members make, they can pass
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them on to me and we wil! take action.
(Interruptions). I will lcave it to the
senior Members to decide as to whether
to discuss individual cases or not.

MR. DEPUTY SPEAKER: You
don't refer to all the individual cases.

SHRI S JAIPAL REDDY: [ will
refer only to two or three cascs.

SHRI S. JAIPAL REDDY : It all
relates to only one Company, namely,
Progressive Constructions Private Ltd.
This cheque of Rs. 50,000 was cashed
on 11-1-82, but the amount was adjuse
sed on 22-7-82.

I will refer to two more cascs. One
cheque issued by ** on 14-3-83....

MR. DEPUTY SPEAKER : Don’t
mention the individual names, I will not
allow.

(Interruptions)

MR. DEPUTY : How can you give
the names? You are m ntioning
individual names.

SHRI S. JAIPAL REDDY : I am
prepared to produce photostat copies of
all these documents.

MR. DEPUTY SPEAKER: You
hav ¢ to take permission from me. I have
not given permission. You have not
also taken permission.

SHRI S. JAIPAL REDDY : If you
dont’s allow ** name....

MR. DEPUTY SPEAKER : It would
not go on record. The other rame also
wou'd not go on record.

SHR1 S. JAIPAL REDDY : If you
don’t allow us to give the names...

(Interruptions)

MR. DEPUTY SPEAKER : He has
not given any notice to me.

** Not recorded.
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SHRI A. CHARLES (Trivandrum :)
Mr. Deputy Spcaker, a nuraber of refer-
ences have been made ebout the porsons
who are not in the House. 1 request
yon have them cxpunged.

MR. DEPUTY  SPEAKER : 1 have

already to'd him.

SHRI S. JAIPAL REDDY : This isa
cheque issmed by** on 14-3-83  for
Rs. 4 lakhs on Cooperative Urban Bank,
Bapatta.

MR. DEPUTY

won’t o on record.

SPEAKER ‘' Names

(Interruptions)
SHRI INDRAJIT GUPTA * The

names can be expunged.

SHRI S JATPAL. REDDY : It was
purchased or 14-2-83 .,

PROF N. G. RANGA:
cheques be purchased ?

How can

(Interruptions)

SHRI S. JAIPAL REDDY * The sum
was adjusted on 28-1-84, that is  after
nearly one year,

There was the  case of  two  other
individuals (Interruptions) whose cheques
were punchased on 9-1-1982 for Rs §
lakhs. The amouit was  adjusted on
23-3-1984. ([uterruptions).

-Two of the sister conccerns of the said
main Compauy are M/s. Yuva Bharti
Chemicals ard  M/s  Yuva Bharati
were charged with unau horised rcmoval
of stocks worth Rs 20 lakhs pledged to
Andhra Bank uader the lock and seal of
the Bank itself by  the Bank  Officers.
I can producc telcgrams to  thut effec!
for you.

Another ingenious method by which
huge sums running  iuto several crores
of rupces drawn from  various Bank by
the partners, sharcholders, Directors.
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Employces and  third parties of M/,
Progressive  Constructions Private  Ltd
and its many sister  concerns, was to

get  numerous, fictitious accom-
modating  chequcs discounted and
accomodated for a  rumber of  ycars.

Nobody can total up the whole amount
involved in this scandal !

One of the importent  figures of this
Company is** He was made the
Chariman of Local Board and Dircctor
of Central Board of State Bank of India.

May 1 also say that oae of the
Congress-I M. Ps. from Andhra Pradesh
was asso.iated  with this Company as
M. D. to begin with and is now a major
shareholder? I do not want to level alleg-
ations. T do not want to refer to the
name of the individual.

I only want the Finance Min'ster 1o
tell us that  he will have the  scandal
enquired into  without fear or favour
irrespective  of who is  involved  in
this.

Many allegations levelled against the
Company were never  enquired into by
the Central Government  though many
memoranda were submitted.

SHRI K. S. RAO (Machiipatnam) :
The people of this country  have given
the vote and  expressed their desire
through vote, for socialism in a peaccful
way and to reduce the gulf between the
rich and poor 1n a peaceful way.

Based on this, the
taken a  decision to  nationalised the
banks and it is  true the p:inciple s
certainly to take this money which is in

the hands of a few to the rural folk, the
poor and all that.

Congress—J] has

But in the process
ccrtain lacunae iv the  banking system
which are to be plugged in which we
appreciate the suggestions both from the
official benches  as well  as from the
Opposition. But I am sorty to see the

therc may be

**Not recorded.
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tendency of the  Opposition Members
in making this valuable forum of Parlia-
ment into a Branch of a  Bank. More
g0, I appreciate with due regard t.o the
Opposition  Mcmbers,  their desire to
bring the fraud of any Company to the
notice of  the public  as well  as

Parliament.

Some of the Private Mcmbers are not
going into the details whether they arc
facts or, they are all concoctcd, whether
they have  becn brought by vested
interests  about whom I say, in fact,
there is a rumour  in Delhi  that the
vested interests are quoting (Interruptions)
paying Rs. 10.000/—for cach person.*¥

and I say . ..

SHRI K. P. UNNIKRISHNAN * You
have not heard what he says.  He says
that the informatian is that.** arc being
paid Rs, 10,000/—and Rs. 20,000/ —

MR. DEPUTY SPEAKER : I will go
through the record.

UNNIKRISHNAN
a very

SHRIL K. P.
This is what  he said. Itis
serious allegation.

(Interruptions)

MR. DEPUTY SPEAKER: Iwill
go through the records.

SHRI K. P. UNNIKRISHNAN : It
1s unparliamentary.

MR. DEPUTY SPEAKER :1 will
see if it is unparliamentary. 1 will sec,

SHRI K. P. UNNIKRISHNAN : You
cxpuage this and call him to oider.

{Interruptions)

MR. DEPUTY SPEAKER : I will go
through the record. Please sit down.

(Inrerruptions)

MR. DEPUTY SPEAKER : I will go
through the record, and if therc is any-
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thing unparliamentary, that will not go
on record.

(Interruptions)

SHRI K. S. RAO : I cansay this to
Mr. Jaipal Reddy. The name which he
wanted to mention was K. S. Rao. Rao.
If what all the Members on the Opposi®
tion side have said in this august forum
were proved correct,

¥k

(Interruptions)

SHRI S. JAIPAL REDDY : bl
SHRI K. P. UNNIKRISHNAN : Oa
a point of order.

SHRIS. JAIPAL REDDY : 1 have
been referred to.

kK

(Interruptions)

SHRI K. P. UNNIKRISHNAN ‘I am
on a point of order, |

MR. DEPUTY SPEAKER : Mr. Rao,
please sit down. Wha. is your point of
ord:r 7

SHRI K. P. UNNIKRISHNAN : I do
not know any  of these things, There
have been  challenge and counter-
challenge . . . (Interruptions) Th: Deputy
Speaker hus called me. 1 am explain-
ing my point of order.

If there is a debate and in any matter
that is fererred to in a Motion if any
Member has  any financial  stake or
interest, then that Member  cannot use
this forum, Itis very clear, If a
Member h.s a financ'al interest in any
matter that is discussed by this  House,
then he canpot take part in that discus-
sion, If he has nothing, he can talk
about other things. But if he has any
direct or indirect financial in.erest, then
your illustrious predccessors  have laid
down this. 1 would refer you to Mudgal’s
case. When Pandit  Juwaharlal Nchru
moved the Resolution for removal of Mr,
Mudgal from this House, then  this

**Not recorded.
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question was raiscd and  settled in this
House that such a Member cannot take
part in such a debate. (Interruptions) 1t
shall be a  matter of branch of
privilege.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H.K. L.
BHAGAT) : It is an accepted ru'e of
procedure in this House that nobody can
be named and ro allegation can be made
without notic:, No al'egation can be made
against anybody without  notice to you,
Sir, and notic: to the person concerned
with your approval  Against that ruling
if anything has happened, you will go
through the proccedings and cxpung:
i, ..

(Interruptions)

MR. DEPUTY
have already said.

SPEAKER : That I

SHRI INDRAJIT GUPTA (Basirhat) :
That is a different point.  What  about
Mr. Unnikrishnan’s point—thc point of
financial interest.

SHRI H. K. L. BHAGAT : Not like
this you can raise a point. If you raised
it in the proper munnsr, we can  answer
it .,

(Interruptions)

MR. DEPUTY SPEAKER : This is,
I think, a general  debate and not  any
particular case  we are discussing. A
general debate is  going on. I do not
know whether he is  involved or some-
body clse is involved. We cannot spccify.
Thereforc, we cannot stop him.

(Interruptions)

MR. DEPUTY SPEAKER : This is
my obscivation. This a general discu,-
sion. We can not  stop him. Hec has
cvery right to speak in the Honse,
That is my observation.

SHRI K. P. UNNIKRISHNAN : If
he has ary interest in the matter
referred to.
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MR. DEPUTY SPEAKER :
general discussion,

This is

SHRI H. K. L. BHAGAT* You car~
not refer  to matters like this. You
cannot take a man by surpris: . . .

(Interruptions)

SHRI S. JAIPAL REDDY ‘I am on
a point of order. When I  referred (o
the case, I did not mention  anybody’s
nam:.

(Interruptions)

MR. DEPUTY SPEAKER : At that
time when he mentioned two names, I
said that those names will not go on
record.

SHRI S. JATPAL REDDY : Now I do
not want to go into the technical position.
Now that onc horn. Member has come
forward with**,

Will the Government agree (o consti-

tute a Committee of the House ?

(Interruptions)

SHRI K. S. RAO:
proved*¥

In case it g

(Interruptions)

SHRI INDRAJIT GUPTA : Both of

them are  agrceuble.  Let there be a
committee of the House.

SEVERAL HON. MEMBERS : Why
not?.. .

(Interruptions)

MR. DEPUTY SPEAKER : I would
request all the hon. Members to resume
their seats. T do not want any challenge
here. .. . No challenges. T do not want
any challenge. Nothing of that sort, Mr.,
Roa, you please proc:cd.

SHRI K. S. RAO : Lakhs of officers
are mvolved. Lakhs of employees are
involved in the banking system. There
ar,c always people jn every walk of life
W10 arc committing certain mistakes.
l}ut we shall certainly take the suggest-
ion of the Opposition Mcemb-rs or if

XN At reacordad
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the Government is aware that there are
some mistakes. There are some mis-
takes somewhere. Government  is

20.00 hrs.

taking all cfforts to corrcet  them, but
still we come across one or two incidents.
Particularly, in the recent past we  fird
certain fraud  occurring in some banks.

Even though sufficient laws  are framed
onder which action can be taken and
punish the erring  employees, I would

submit that it is rot sufficient  to take
immediate action against the erring staff.
I would therefore request the  Govern-
ment to go into  this matter and bring
forward a new legislation  so that if an
officer is proved that he has committed
gross mistake, whoever it is, immecdiate
action can be taken against him.
Immediate action can be  taken against
the officer concerned only under the new
legislation, not with the present laws.
The moment ihe  Opposition comes to
know that something has happened
somewhere, not knowing the facts, they
are kecn to raise the issue in a big way.

(Interruptions)

MR. DEPUTY SPEAKER : No chall-
engs. I don’t any challengs here.

(Interruptions)

MR. DEPUTY SPEAKER : Mr.
Reddy, don't interfere. Please sit down.
Challenges will not form part of record.

(Interruptions)

SHRI K. S. RAO ¢ There are always
pecple in every walk of life who some-
times commit eertain  mistakes. But
certainly we take the suggestions of the
Opposition Members and the Government
is always making all out cfforts in corre-
cting these mistakes. If some mistake
has occurred due to some circumstances,
the officer concerned should rot be put
in an cmbarrassing position  without
knowing position and  character of the
officer and whether he has  gb>t vested
interests in other thiogs or not.
The Opposition  should not waste the

time of the ertire house ip raising such
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waste the time of the House in regard
toone lone casein a Bank. The
Government look into this case. I would,
therefore, request the hon. Members
not to dwell much time on this point
ard waste the time of House as well as
other Members also. Thank vyou.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Mr.
D:puty-Spcaker, Sir, under the Banking
Act the House Commitliee cannot [ook
into the bank  transactions There i8 a
statutory prohibition. This is for your
informatjon.

SHRI INDRAJIT GUPTA : I agree
with Mr.  Poojary. The job of the
Housc Committee is not to look into the
banking system. But here the purpose
for which we want the House Committee
to be sct up is to find out whether a
particular Member participating  in this
debate has any dircct or indirect conne-
ction or financial inferest, in the matter
which is being discussed here. That is
ali.

MR. DEPUTY SPEAKER : There is
nothing of that kind of problem. Now,
Mr. Narayan Choubey to speak.

SHRI NARAYAN CIHOUBEY
(Midnapore) : Mr. Deputy Speakcr, Sir,
I don’t want to take much of your time,
I would simply like to  point out that
except the hon. Mcmber on the Trea-
sury benches who just now spoke, even
the Congress Mcmber who spoke carlier
had pointed out many mnladies in the
banking system. Most of the Members
of this House including the Members
from the ruling party side excepting Mr,
Rao, had shown an accusing finger at
the banking system. It hus becen  very
correctly  said that the purpose for
which banks were nationalised  was not
fulfilled. Today it isa matter of great
regret and I do not blame thc hon.
Minister who s sitting here. lde isa
good man, he is sincere and he wants to
improve things. I do not doubt it. But. '
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become a grazing ground for the multi-
million.ires and that should be take note
of. I do not want to bring in names.
Everyday when we go through th: news-
papcrs, we find many frauds  here and
there. We know that and the Minister
also knows thar, but perhaps heisa
helpless captive in this entire system.
There i8 a definite method in this. Those
who commit thesc frauds arc mostly
rich persons and they are  not caught.
But there are not many cheats in the
common men for whcm our  Minister
really fecls, for whom the Minister
wants to give morc services. They are
mostly in the rural aress. They get
loans of Rs. 2000, Rs. 4000, Rs. 5000
or so. To what extent can  they cheat ?
Only recent’'y, the  Business  Standard
stated on 11-2-198 5 that threc Calcutta
based branches of Bink of Baroda have
been cheated to the extent of Rs. six
crores, and the CBI has noted the
involvement of bank managers as  also
big parties like R. K. Jain, J. P, Poddar.
S. K. Poddar, Nandlal Poddar, Poddar
Jute Trading Co., Poddar ard Sons,
Poddar and Company etc. It has also
come in the press that the Poddar
family have agreed that they will
pay back Rs. 1.5 crores to the Bank, I
do not know why they came forward
with this offer when  the CBI  started
cases against them. Many such  cases
can be sited, but I do not want  to take
much of your time. These banks  are
giving huge loans to thesc rich parties.
As has bcen mentioned earlier,  against
one property they get loans from a
number of banks, five, six or seven. But
on the other hand, how do they behave
when a common man .r & common
artisan goes to the bank for loan, or an
agriculturist goes to the bank for loan ?
Such people nced these loans in a
greater mceasure, and they are cheated
to the maximum possible extent. While
on the one side, the banks get  cheated
hy the richmen, and owur country  loses,
on the other hand, these bink  officials
and managers cheat the poor people.

Under the NREP ard IRDP schemes,
as many hon. Members have stated
Samhoththa.sides, the money which s

SR
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supposed to reach the poor persons does
not reach them. Our colleague, Shri
Vijay Kumar Yadav had given a long
hist of cases concerning the Nalanda
Gramin Bank. The Minister was saying
the Parliament should not be a forum
for discussing small matters. We do not
want to discuss small matter.

SHRI JANARDHANA POOJARY ' I
did not say ‘smali  matters’; I said
‘individual ca:es’.

SHRI NARYAN CHOUBEY : But the
pity is that when  we bring individual
cases to the notice of the Minister and
Government, they are not looked into.
Nalanda Gramin Bank is one such case.
Chairman of that bank has = swindled
several lakhs, The people of that  area
have given you complaints. When the
ex-Finance  Minister, Shri  Pranab
Mukherj:e was there  this hon. Member
had given him the report, but no action
has been taken. It was given to the
present Minister also and he knows that.
I met him and mentioned to him about
these fraudulent practices a number of
times, but hec has not taken any action.
1 brought to his notice the case of Punjab
and Sind Bank of Kharagpur how a
number of people and poor women had
been cheated, but he could not take any -
action.

Therefore, even when these cases are
raised on the floor of the House, no
action is taken. Why ? Prof. Ranga may
Or may not agrec, but the fact remains
that therc are certain other big persons
sitting behind the scene who pull strings
and hence such frauds take place, other-
wise such frauds can never tike place.
If that is not there, why his  letters are
not given due respect ? '

Shri Rawat, the hon. Member, wanted
some suggestions or updesh to be given,
What updesh shall we give you ?

updesho hi moorkhanam,

Prakopai na
shantaye.

He wants us to sive you some updesh.
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[Transiation]

SHRI HARISH RAWAT ! I had oaly
said-that you should give updesh to those
unions in which your party men were
holding offices. T had not said that for
all. Thare are some people because of
whom they earn bad name.

SHRI NARAYAN CHOUBEBY: W¢e
also say that neither all the Crmmunists
are dishonest nor are ali the Congressmen,
Some are good and some are bad.

[ English]

So Sir, this is onc thing on which I
would like the Minister to be strong,
He must have the political will. He
will be finding many  obstructors from
that side, from  his own  side but not

from our side. He will find support
from us. We  will take up all those
matters. . .

MR. DEPUTY SPEAKER ¢ You can
take up this matter also. Why only one
side ? As a Member of Parliament you
have aright.

SHRI NARAYAN CHOUBEY : Day
in and day out, we are going on making
complaints. No aclion is taken.

MR. DEPUTY SPEAKER : No, no.
They arc takiog action.

[Translation)

SHRI HARISH RAWAT:In the
beginning the hon. Minister started visi-
ting Banks and he ...(Interruptions)

[ English)

MR. DEPUTY SPEAKER : Mr.
Harish, please sit down,

SHRI NARAYAN CHOUBEY: H.
is telling that when the Minister started
going to the Bunks, w: started  fallg
qulle. But really, when we found Bank
Melas in the Ram Lila Ground before
Elections, we had started halla quila.
I agree that persons in genuine need
must get the loan. I have full faith in
him, Let him make inauiries and find
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out whether many persons who .were
unfit to get the loans havs secured them
whereas those who were  genuin ly in
need of assistance were  nut given the
loan. He should inquire and find out

whether it  isa fact or not. H: isa
truthful man, He must have poiticil .
will.

Regarding the Lakshmi  Commercial

Bank, my leader his said. What is b:ing
done by the Minister ? If you think (hat
they are wrong, turn them out of
Congress. We will be happy. Why do
you not do it? Make it clear. Tq du this,
you must have the political will. [ hope
the Minister will have the political wil
to do all these things. Of course, you
cannot just make this bank system totally
free of frauds.  After all it is a capita®
list system.

AN HON. MEMBER : So, you started
the sermon.

SHRI NARAYAN CHOUBRY : | am
not termonising. 1If a man calls a demon
a god, I cannot help it. Shri Vishwanath
Pratap Singh was saying  that this was
socialism. Is growth of black money
socialism ? Shri ~ Sathe  said (hat 54
thousand crores of rupzes worth black
money operates in this country, s it
socialism ? God help us from this socia®
lism,

(Unterruptions)

I beg to submit  that we are really
concerned that people should get loans
from 1h: banks. But these ar. looted and
defrauded. And if you want to minimise
this thing, the Government and the
Ministry must have the political wil),
When th's Goveroment first came in the
moath of December, we were told that a
clean Government wag coming. Very
good. We will support this cleag Govern-
ment with two hands. Perhaps, would
it mean that the previous Government
was fot clean? If a clean Givernm at is
g0ing to come, that meags the previous
Government was not so clean, because

all these scandals 100k place during 1the

time of nrevinia  MAavarnmmans -
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SHRI INDRAJIT GUPTA : That was
clean and this one is cleancr.

SHRI NARAYAN CHOUBEY : This
Government will stay in power for five
years and we will certainly help you in

_detecting the frauds. I demand that in
respect of whatever cases I have g'ven
to him, he should wmake a thorough
enquiry. He must have the political
will to fight these frauds. (Interruptions)
For that, he inust cal' a spade a spade.
Thank you.

[Translation]

SHRT RAM NAGINA MISHRA
(Salempur) : Mr. Decputy Speuker,
sir, I am very grateful to you that you
have given me an opportunity to speak
for a fow minutes. I did not want to
speak, but I was listening to the views of
the Mombers of the oppositions as well
as the ruling party. We had hoped
that this bsing a problem concerning
the exploited and the poor people of the
entire country, the Opposition Members
will give suggestions for the good of the
whole country and Government will
being about improvement by implement-
ing those suggestions. But I am dis-
appointed. Therc is a saying that there
is milk in the udders of the cow or
the buffalo but the worm called ‘leech’
such the blood of the cow or th:
buffalo instcad of the milk. Exactly
the same situation we have seen here.
The Opposition sees nothing but evil.
They are just fantastic.  Similarly,
there is another story. Once, buth
Yudhishthra and Duryodhana went to
Lord Krishna’s Court. After giving a
hearing to both of them, Lord Krishna
told Yudhishthra to being a person who
told a lie. He further told Duryodhana
to bring someone who spoke truth
Neither Duryodhana could fiad any-
body who spoke tiuth nor Yudhisthra
could produce a person who told a
lie. Similarly, nobody is good in the
eyes of the Opposition. Incredible
indeed.

This is such a probler'n on which
gither side is talking of corruption in
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banks. I want to ask, whether there is
any department Where there is no corrup-
tion. What is the reason for this ?
The reason is—1 do not name anybody
that this is an evil asscciated with demo-
cracy. Whether it is village or city,
there are very few people who may be
advising their children not to accept
bribe but to earn their livelihood
honestly. There are very few children
who may be advising their parents not
to do unlawful activities for earning
money and not to accept bribes and
who would tell then that they would
eat a little less but would like to live
honestly. The entire socicty is afflicted
with this disease and it has spread
in our society like leprosy. How to
cure it ?

The leaders of the country are sitting
here in this all powerful Parliament.
We should all think over it. We start
fighting over a particular case that is
not good. I did not want to mention
but if a corrupt bank-employee is dis-
misscd, the emvloyees will resort to
strike and the Opposition lcaders will
support them and thrcaten not to touch
that emp loyec.

Not oaly that, only yesterday when
ths conductor and tne driver of a bus
were mildly paaished for nearly  killing
a person, the conductors and drivers
went on strike.  No Opposition party
came forward to say that it was wrong
and it should not have been done.

SHRI  INDARJIT GUPTA : Who
supported the strike ?

SHRI RAM NAGINA MISHRA ;
That I do not know.

. But T am the sufferer. 1In this discus-
ston, I had hoped that our Opposition
Members would propose before Govern -
ment that the rules made for giving
logns and grants to the poor are not
being properly observed and these
sl.mould be properly observed. Not a
sn'ngle proposal of this sort has been
given, On the contrary, individual,

¥ A -
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cases have been referred to saying that
such and such a person has doae a
wro.g thing and should be sent b:hiad
the bars. Oaly particular names have
been mentioned. One or two names
have been repeatedly mentioned. For
example, mention of Nalanda has becn
made tim: and again.

I live in a village. Government
provide Rs. 2,000 to the graduates and
Rs. 5,000 to Rs. 7,000 to the less
educated villagers for self-cmployment.
It is a fact that the bank cmployees
do not want to provide money to the
poor but harass them in many ways.
The poor have to greas: their palms,
You tell me way out. In my own :irea,
Rs. 20,000 were sanctic ned to a person
but when be went to t-ke the money, his
documents were thrown and he was
refused the loan.

SHRI NARAYAN CHOUBEY
What ac;ion did the Minister take ?

SHRI RAM NAGINA MISHRA :
We have 21l to think over it.  This evil
is not confined to one place; but it cxists
in many places If some employce is
suspended for his misdemean our, he
gets immediote stay from the courts.
If an c¢mployce misappropriates lakhs
of rupees he is suspended and a case is
instituted against him but after 10 ycars
of litigation, he not only is acquitted,
but he also gets a dccrec  with  pay
in his favour. Therefore, be all should
sit together and should amend the
law in such a way that the corrupt
should get no protcction whatsoever.
Such a suggestion, you cannot give. You
can only critic'se Government, What I
want is thit the Opposition and the
Government should discuss the matter
collectiyely. You have never appreciated
the good work of Government. Yocu
always criticise Government. Eariier,
the banks uscd to give loans to the
millionaires only and the farmers were
a non-entity for them. I want to ask
whether it is rot a fact that thoussnds
of bank branches have becn opened and

fatmcrs have been provided with loans

VAISAKHA 27, 1907 (SARA)

India and Abroad 3503
Leading to Loss of
Hundreds of Crores
of Rupees

by these banks. Does it not beaefit
the poor ? You do not suggest how
to remov: thce faults and discrepancies.
You shou!d give suggestions about
this.

You are talking of Opposition parties
have been given due importance by the
Constitution as well as by the Govern-
ment. A poet has said :

“Nindak niyre rakhiye, agan
Kuti Chhawae™

(Interruptions)

SHRIMATI GEETA MUKHERIJEE :
What have you to say about frauds ?

SHRI RAM NAGINA MISHRA :
You arc in the Opposition. If you have
cer‘ain pieces of information, submit
then in public interest. Governmcnt
will endeavour to improve. 1 want to
know whether your leaders have any
programme through which the corrup-
tion transport in the country may be
cradicated ? Have you cver though
about it in your life¢ 7 No, you have
not and you should think about this.
If you gve any suguestion Government
are¢ ready to put that into action.
What type of law should be framed
to remove cotruption in the country ?
I do not want to mention the name....
(Interruptions) You had mentioned the
name of a person. When he replied to
that you reacted as if you were strong
by a scorpion. (Interruptions) ..Suppose,
you come to power. How will you
run the country 7 Hyw will you remove
the corruption ? Is it not your duty
to give sugges‘ions in this regard ? You
do not give suggestions but only criti-
cise Government. You complain that
in such and such bank the Con8reus (I)
men arc indulginy in misdeeds., There
is democracy in India but you people
have no faith in democracy even for
namecs sake. Your policies have been
accepted orly by a few and there is no
place for democracy in it. In that
systcm, the opponents are done away
with. This i8 your idealism shall you
want to teach us idealism. I say that
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the reply of the hon. Minisier is apart.
You should also admit that such and
such facilities are being provided by
the banks to the poor. But you criti-
cise it. The hon. Minister has said
that loans upto Rs. 5,000 do not
require any security. But the truth is
that after gettipg the votes, after
fighting the clection your parties and
my party forget the actual thing.
They remain concerned about getling
T.A., D.A., pension and other facilities
for their staff from Chowkidars upto
the high officers. For them, the
farmers may go to hcll. I would
requlest my friends to  find out
some way to remove corruption in the
country. Banks should frame such
rulcs os may benefit the ordinary far-
mers. I also appeal that these things
should be discussed for the benefit of
the countiy as a whole and shoud not
be reduced to a persoaal level.

With these wo.ds T would request the
hon. Minister that such rules should be
fiamed as may cradicate the corruption
rampant the banks.

SHRI ABDUL RASIHID KABULI
(Sti Nagar) : Mr. Deputy Speaker, Sir
first of al! I would submit that in 1969
the Congress Party decided to nationa-
liscd the banks anda this move impressed
the pcople so much that in 1971, the
Cougress Party had a giosicus victory in
the clections. Tue expectations of the
pcople of the country from Government
rosc very high because with nationali-
sation, the ccmmon maa, the poor
l:bourer, the artisins and the backward
class people started expecting that they
wou'd bz bencfited more and more. But
I am sorry to say that after nationali-
sation corruption has crept in banks on
such a large scele that gradually all their
hopes and cxpectations have been deduct.
Natwar Lal affairs and other scandals
have been mentioned here. I d> not want
to go into them but in the last few days
the case which has startled the country
znd has made the people’s huir stand
on their ends is thc Scthia case. From
the newsprpeis we have come to know

T

MAY 17, 1985

India and Abroad 504
Leading to Loss of
Hundred of Crores

of Rupees

million dollars in such a way to a party
that the banks became bankrupt. This
paincd us because the money in those
banks which was to be used for the
betterment of the common man, the
workers and the unemployed youths was
instead spent on capitalists, monopolists
and for personal gains.

Shri Unnikrishnan has mentioned many

incidents relating to banks. I will not
go into their detaiis but I will give
certain sugsestions. Firstly, Government
should chcek the corruption prevailing
in the banks and their tendency to give
benefits to the capitalists and other
unauthorised persons.

Presently, the maximum amouat is
deposited by the poor with the hope
that they will carn some interest 0.
their doposits and also that moaey will
help in improving th: lot of the poor
but the position is somewhat differcnt.
I am telling you on the basis of my own
expericnce in my own State that certain
ioans were sanctioned by the banks to
the educated unemployed youth on
interest. Some of them could not repay the
loans within the stipulated period and
committed suicide. I think this teadency
will continue for quite some time not
only in Jammu and K-:shm't but in
other parts of India also. The restrictions
on the loens given to the uncmployed
youth are so strict and the rates so high
that these youth have no alternutive but
to commit suicide. These things are
happening not only in banks but in
certain private corporations also which
are money a parallel ecconomy. Certain
banks are illegally lending money at 25
to 30 per cent interest. They get duly
written bonds from the loances. Later
on those poor people become their target
who are unable to pay their money.
Through courts they get their property
attached. It is very dangerous. In the
whole of the country this thing is goiag
on. One more very unfortunate thing,
towards which the attention of the hon.
Minister has not goae is the functioning
of the Chit Fund Companies. I fail to
understand  who is allowing them to
A% ed e IR B W = P
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the country. In every State, these Com-
panies arc functioning. The people who
are taken in by their tricks, think that
they will be gectting more iaterest and
profit. In this way those people invest
their money and later on fiad that the
company concerned wass bogus. 1 know
about one company which fiiled rccen-
tly. Its headquarters are in Indore. It
collectcd Rs. 50,000 from Jammu and
Kashmir. It aroused high hopes i1 the
minds of th: depositors, and certain
people did bencfit from that but later on
it vanished anl the pcople came to
know that a suit was goiag 0. agiinst it
in 4 court in Indore and the company
had been deciared bai krupt. There are
many such companics towards which I
want to draw the attention of the hoa.
Minister. I want that strict action
should bz taken against them and the
conecerned persons should b arrested for
cheating and fraud Goverament have
nationatised the baaks. In spite of this,
why arc such transactions going on at
the private level »nd how is a parallel
bankiag system bzing allowed to func-
tion 7 A complaint is made that in the
nationalised banks the loins arc given on
the basis of political influence and
acquaintance. Government should casure
that there is no poiitical involvement ia
the fuac’ioning of the banks. It is crca-
ting many evils. The influcatial people,
the people who have influencec in the
political parties or why are the func-
tionaries of Goveiament, manage to get
loans sanctioned to the big businessmen
and the morc d:serving and cligibie
people face difficulties in getting finance.
I had soid earlier also and I «m saying
again that in Jammu and Kashmir there
arc thousands of crafismen who, if provi-
ded a loan of Rs. 10000 to Rs. 20000
by the banks with some coaces-
sions aud subsidy, can run their business
with ease. Not oaly can they carn their
livelihocd but they can carn foreign
exchange also. They can expend their
business and can carn morc profit but it
is not being donc. 1 would like to say
something about Jammu and_Kashmir.
The big hotelicrs and business magnatces
have taken crores of rupzcs from
Goverrment. I fail to uaderstand how
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Government give subsidy to them. They
have constructed huge mansions. Big
hotels havs bzcn constructed in Bolli-
ward on the bank of the Dal Lake and
at our tourist resorts. Black/money
worth crores of rupces @ as been spent
on the coustruction of big mansions.
Government gave money to them also and
provided subsidy, loans and other facili-
ties. As against this, the working class,
the craftsmen, and the peasants are bcing
neglected. [t is a big contradiction
because when we say that we have natio-
naliscd the banks, that mec wms the wcalth
of thc country should be utilised for
the benefit and impliftment of the poor,
the working class, th: downtrodden and
the b.ickward classcs, and not for the
benefit of the cipitalists. Presently, what
is happening is just the opposite of what
was coaccived at the time of nationali-
sation of thc banks. Instead of the poor,
the rich are harv.sting the crop. There.
fore, I want that Government should
endeavour to remoave th:se evils because
the Government are quite alive to the
prablem. I have heard th: full discus-
sion in the House and oa that basis [
feel that I should give a suggestion that
a Joint Committee the two H~uses
Parlinment should be formed which may
go into the conditioas prevailing in  the
28 nationalised banks and may also look
into th: corruption and other evils
spread in the banks. In thit Commiltee,
Members from bo.h sides i e. from the
Ruling Party as well as from the opposi-
tion should be includcd. This Committee
should take the Housc into confidence
and submit thcir recommendations to
solve the prob'ems. This is my sugges-
sion and I submit it before the hon.
Minister.

{ English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Sir, 1
have heard the hon. Members on the
subjzct of frauds in the public sector
banks within this couitry and outside
this country. Tt istru: that it is a
fornm wh:re the hon. Members, being
th: represer tatives of the people,
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express their op'nion, exprees their
anguish and als> their concern. It is
the duty of th: Government of India
to take note of the feelings and also the
concern of the hon M:mburs and I
assure the hon, Members that the
Government fully shares the concern
cxpressed here. A; 1 submitted carlicr,
it is a forum where we need not go
into details about individua! consti-
tuents and we have g t limititions
also, that is the law, and thc hou.
Members are fully aware that the law
is enacted here in this highest forum
of the country, the Parliamcat. If we
obey the law of the land, definitely the
people at large will also obey the law
of the land. The banking laws p-event
us from discussing the individual cons-
tituents. The hon, Member Shri Unni-
krishnan Ji hos given the notice and
in respect of some of the...(Interruptions)
If you are to make fun of me, T will
sit down and you can do it. Afterwards
I will stand up.

Sir, it is a wvery scrious matter.
Unnikrishnan Ji has given the notice
and as per the rules, he has made  his
points. Somc of the hon., Members,
without giving the nolice, brought in
the individual constituents. Dealing in
this highest forum of the country,
whether it is lawful, whether we can do
it, is for us to think.

SHRI S. JAIPAL REDDY : I am oa
a point of ordzr. T have referred to a
particular case. Idid not level allega-
tion against any individual. When the
individual came forward, naturally I was
chivalrous enough to respond. I do not
know why the Minister...

MR. DEPUTY SPEAKER : I may
tell you, what the Minister in the begin-
ning had said was that due to the bank
laws and statutory provisions certain
transactions were not koown. So, how
are you discussing those points ? That
is why he is raising it. In the beginning
itself he made this observation,

(Interruptions)

SHRI S. JAIPAL REDDY : I wanted

the Minister to assure this House that
Cenm RATH THRA QAPT TIV® THIICY W aiva
2L RN &
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this case will be looked into without
fear or fuvour.

MR. DEPUTY SPEAKER : Finan-
cial transactions are bank secrets, And
then you havc brought all this without
notifying. That is the point.

SHRI SAIFUDDIN CHOWDHURY :
But when a fraud is committed; this has
to be brought out,

MR. DEPUTY SPEAKER : For that
you have to scck a permission and then
you can refer to it,

PROF. MADHU DANDAVATE :
It is not a point of order, but itis a
point of explanation.

SHRI SAIFUDDIN CHOWDHURY :
What [ am saying is that we did not
mention any name.

MR. DEPUTY SPEAKER : Even in
transactions you are referring cheque
numbers and other thinss,

SHRI S. JATIPAL REDDY
refer to any document you
challenge that.

I can
cangot

MR. DEPUTY SPEAKER : Mr.
Rcddy you are t:lling the cheque num-
ber. These are all bank secrets. How
can you mention that ?

SHRI K.P. UNNIKRISHNAN : You
cannot  challange that. Any secret
document can be quoted ia the House.

MR. DEPUTY SPEAKER :
you have to get permission.

For that

SHRI K.P, UNNIKRISHNAN : No
I am sorry, I would like to enlighten
you on this. It is not the practice.
The Member is entitled to quote from
any secret document in this House. If
he lays it on the table on the demand
in the House or on his own., then he
has to authenticate that as per the direct
tions of the Speaker.
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MR. DEPUTY SPEAKER : But it is
with the permission of the Chair. He
has not sought the permission of the
Chair. That is the point we are dis-
cussing.

SHRI JANARDHANA POOJARY :
The hon. Member Unnikrishnan Ji has
clearly understood what is the require-
ment of the law and rules here. He has
clearly understood that and has’ clearly
presented the point of view that secracy
could bz sccured from any corner and
could be presented here and a case
could bc made out. But the question
is whether it is permissible under Rule
353. Here it is left to the Chair.
For that a notice should also be given.

MR. DEPUTY SPEAKER : I will
go through the records and if I find
anything which is against the rules, I
will expunge that.

SHRI S. JAIPAL REDDY : If any-
thing which is unparliamentary, you can
expuage from the records. 1 have no
objection to that. But if you go
through the records every time to
expunge it becomes a Damocles’ sword.

MR. DEPUTY SPEAKER : 1 will
go through the rccords and if there is
anything which is against the rule I will
not allow that. I cannot take a stand
that simply I want to expunge.

SHRI K. P. UNNIKRISHNAN
Making an allegation under rule 353
bars it without a notice. Let us not
confuse that und makc use of it in
regard to reference to secret documents.
These are two separate issues. The
chair has to see to it,

PROF. N.G. RANGA : This Chair
has to decide  You have to get prior
permission or give prior notice,

SHRI K. P. UNNIKRISHNAN
Oaly he has to autienticate it. So, don't
be unreasonable,

SHRI JANARDHANA POOJARY
When tha Ranl were nationalised or
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19th July, 1957, there were about
8,262 branches. Today we heve got
48,128  branches throughout the
country. When the Banks were nationa-
lised, their deposits amounted to
Rs. 4,646 crores. Today we have got
deposits which have crosscd the figure
of Rs. 72,000 crores. This is not the
only achievement. When the Banks
were nationalised, b.fore that the
advances that were given to the nation
by the Banks amounted to Rs. 3,599
crores. Today the figure has crossed
Rs. 5,000 and odd crores. More than
scven lakh employees are working in
the banking sector. These banks have
been spread throughout the country,

(Interruptions)

MR. DEPUTY SPEAKER : I would
request the Members to please listen to
what the Minister is saying.

SHRI INDRAJIT GUPTA: We are
feeling hungry now.

MR. DEPUTY SPEAKER : That is
why I told them to be brief.

SHRI JANARDHANA POOJARY :
Here spectacular expension has taken
place during this short span of fifteen
years,

Sir, itis truethat in every system
there are blacksheep. (Interruptions). 1
know the arxiety of the Parliamentary
Affairs Mimister. I will conclude
my rcply as early as possible,

(Interruptions).

Sir, now we don’t say that there are
no fiauds in the banking sector. There
are frauds. I have been talking about
frauds since 1982 and in fact, I went to
the banks and while checking I fogynd
that the inter-branch reconciliations have
been pending since 1972, fer 12 years,
If banks® transuctions are reconciled,
more frauds will come to surface. Today
we find that more frauds a:e brought
to light. Afterwards we started making
this inter-branch reconciliations and
there what had happened ? Because of
tte chacl apd  r,annterechesls  har ues
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of the steps we have taken, now the
frauds are coming to light and it is
because of the action taken by the
Government, more frauds are coming
to light,

(Interruptions)

AN. HON. MEMBER : More will
come.

SHRI JANARDHANA POOJARY :
Hon’ble Mcmbers may laugh away.
The question is very pertinent today.
Because of the action taken, because
of the steps taken, more frauds are
coming to light. Earlicr they were there
without the knowdge of the people
When the frauds arc coming to light,
we have to take action. Here, see
Rajerdra Sethia'’s case. It was discussed
here and the hon Mcmber, Mr. Indrajit
Gupta also participated in the proceed-
ings. We had discussed it in detail.

MR. DEPUTY SPEAKER : I request
the Members to be serious. If the
Minister is specaking, you have to
listen first and any comment you can
make afterwards.

SHRI JANARDHANA POOJARY:
There also we have taken action against
these people.  Rajendra Sethia  was
arrested. Not only that. The Chairman
of the Bank was removed, the involve-
ment of the Chairman or any other
person is being looked  into or investi
gated by the CBI. Has not any action
been taken ? Hon. Mecmber, Mr.
Choubey, has referred to the Bank of
Barodw’s fraud case. We  have taken
action. The CBI is investigating. An hoa.
Mecmber from the Opposition has refer-
red 10 a fraud casc in Cuanara Bank also.
Therc also we have taken action.
Not only that. We have requested the
Chicf Secretary of the Karnataka
Government to tuke  immediate action
and cven after lodging of the FIR-—the
FIR was rcgistered, but they were not
able to arrest the corcerned proprietors
of the Company. We have in mean time
got the SBI officer arrestcd and we have
also taken action against the official, but
the State Government was not able to
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arrest the accusee. What we can do
there 7 And in the meantime, the accused
persons mentioned there have gone to
the high Court and they have sought
anticipatory bail. Their presence was
there But the State Government could
not arrest. These things are also
happening, The implementing machinery
is the State. I am rot blaming any
person. But let us come to  the issue,
Let us face the problem.

Some of the issues have  been raised
here. Last time,the hon. Member
Shri Indrejit Gupta made one point
saying that there was one  Rajya Sabha
Member, Congress—I M. P was involved.
He was a Dircctor of the Bank.  Today
the hon. Membcr from this side  hos
raised one objection saying that, whether
there was involvement, whcther there
is any  person from  Rajya Sabha or
from Congress—I, any person who was
acting as a Director, I made enquiries.
There was no Director from Congress
Party or from any Party Members from
Rajya Sabha. So, w2 should be  very
careful,

SHRI INDRRIJIT GUPTA :© On this
point, I would just like to  say. In fact,
that gentleman whom I have referred to,
with your permission I have referred to
that.

MR. DEPUTY SPEAKER : On that
day, I told you that if there is anything,
I will expunge it.

SHRI INDRAJIT GUPTA : I have
got some information  which may not
always be correct. That is  gentleman
came to me actually. It is good of him.
And he explainncd to me that he had
never been a Member of  th: Board of
Directors ©f the Bank. 1 acecept his
word. If [ have made a mistake, I am
willing to withdraw this, (Interruptions).
He is in that House, He said ‘I  have
never been a Member of the Board of
Directors. Only some relatives of
my family arc Members of the Board.”
I said ‘I amsorry. I mad: a mistake.
I am p.-epared to correct that,”” But his
family members are there, he says. They
are there,
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SHRI JANARDHANA POOJARY :
The hon. Member Shri K. P
Unnikrishnan brought vut another case
from Andhra Bank We are reviewing
the accounts there, accounts of the
particular Party. The hon. member Shri
K. P. Unnikrishnan has made another
point regarding Syndicate Bank. There
also, we will go into the allegation.
Now, pecople may say *

“What steps have you taken ?
You have been  talking about
the steps only.””

When the offences are brought to light,
immediately we arc takirg action and
carlier also we have stated that no
pcrson would be spared and firm action
would be taken. Here is commitment
given by the Governm:at, he prescent
Government, (o t':¢ nation that we will
give clean administration and we arc
committed to that and for that, the bank
pcoplc or in any othur Department, if
some things are thcre, dcfinitely
identify them and wc will take remedial
measures. Not only that.

If the hon. Membcers are  having any
information about any fraud or malpra-

ctice or case of rruption, thcy can
bring to my knowicdege, so far as the
banking sector is concerncd. We will

order for inquiry. Not only that.

In the case of Shri Narayan Choubey,
he stated *‘that he has given  complaint
and other things. There must bc specifie
instances and we can take action. Not
only that.

Investigation could also bc ordered.

But, if the complaint is of gencral
pature, then it will be very difficult.

You know the judiciary. We have to
follow s0 many rules. We cannot, all
of a sudden, take action against anybody
and if they go to court, then  there will
be strictures also. We have to follow
the rules also.

Coming to the last point, I am not
going into the details becoause all the
people are saying 1 am going to be very
lengthy.

PP
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About corruption, lct us not make a
political issue out of it. Corruption is
there. Bven in State Governments
ruled by Opposition parties. In the
Revenue Department, in the Police
Dcpartment, in the Transport Depart-
ment, corruption i there. Have the
Statc Government which are ruled by the
Oppusition Parties becn able to root out
corruption in their Departments there 7
So, it is a malady. We have to face it. It
is naiional issuc. We have to consider
it cutting across Party lines. We have
to sit together and consider how we can
face this problem.

With these
speech.

words, I c¢onclude my

(ends)

SHRI K. P. UNNIKRISHNAN : He
has not answered any of my points.

SHRI JANARDHANA POOJARY :
Which point have I not answered ?

SHRI K. P. UNNIKRISHNAN © I
referred to the qucstion of having a
common cadrc for Inspection  and
Vigilance. I als> rcferced to the fact how
cliqu:s have taken over banks. To avoid
that, T have said that we must have a
common cadre for nationalised banks for
Audit and Iispect'oa. I also referred to
credit evaluation which is a very impor-
tant thing, so that we will have a com-
puterised system  whereby you can
exchange information.

SHRI JANARDHANA POOJARY :
The hon Member has made a sugg~stion
about vigilance and other * things. It is
a very good suggestion. All the sugges-
tions that have been made by the hon.
Member will be taken into account.

About computerisation,
in for computerisation, as the hon.
Member also knows, opposition,
resistance, is coming from the employees
and we are t(rying to overcome that.
In respect of certain arecas they have
agrecd and in respect of cectain other
areas still we are negotiating. If the

when we go
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Union lcaders also cooperate, then
there will not be any difficulty.

SHRI S. JAIPAL REDDY : I have
referred to the manner in which one
company, Progressive Constructions
Private Lid., has swindled various
banks to the tune of several c-ores of
iupees 1 want the Finance Minister
to assurc the Houre that my reference
here will be taken note of by the
Minisuy and will be irquired into
without fear or favour.

MR. DEPUTY SPEAKER : What-
ever you have said will be taken into
cocsideration.  Why do you say specifi-
cally abcut one 7 You have ieferred to
so mey other things also. Everything
will be token into consideration.

SHRI SAIFUDDIN CHOWDHURY
(Katwa) : Is there going to be an inquiry
or not ?

MR. DEPUTY SPEAKER : Hc will
consider cverything.

SHRI S. JATPAL REDDY : 1 have
referred to only one compuny,

MR. DEPUTY SPEAKER : What-
ever irregularities have becr pointed
out, he will have them look d into.

SHRI S. JAIPAL REDDY : What
prevents the Miaister from giving an
asstrance to the House here and now
that this will be inquircd into ?
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MR. DEPUTY SPEAKER : You
have mentioned four or five instances.
Why are you specifically referring to
only one ? He will take everything into
consideration.

(Interruptions)

MR. DEPUTY SPEAKER : Do not
compel the Minister like that, He
has alrezdy assurcd generally in respeet
of everything. (Interruptions)

MR. DEPUTY SPEAKER : Does
the Miaister want to say anything ?

SHRI JANARDHANA POOJARY :
The hon. Member can give some more
particulars also. He can wite a
letter also to me. He can write in
detail,

21.00 hrs,

He can write to me in detail with
whatever materials available in his
possession and then definitely we will
look into it,

SHRI H.K.L. BHAGAT : Before we
adjourn for thc day I request the hon.
Members to join us in dinner.

21.01 hrs.

The Lok Sabha then adjourned 1till
Eleven of the Clock on Saterday, the
18th May, 1985/Vaisakha 28, 1907
(Saka)





